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1569
LOK SABHA
Friday, April 19, 1958/ Chaitra 30, 1890
(Saka)

The Lok Sabha met at Efeven of the
Clock

[Mr. Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Damage to Central Government Properties
during Agitations

*1317. SHR1 PREM CHAND VERMA:
Wwill the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any steps were taken 1o
safeguard against the damage to the Union
Government properties during agitations
during the period from Ist April, 1967 to
31st March, 1968 all over the country and
responsibility fixed ; and

(b) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
Under the Constitution, State Governmeénts
are entrusted with the responsibility for
public order, police and administration of
justice. Necessary and administrative and
legal steps are tauken by them to afford
protection against damage 10 property in
the course of any ugitation. However,
instances had come 10 notice, last year, of
the inadequacy of arrangements in some
States to provide protection against damage
to Central Government properties. The
attention of the Stute Governments was
drawn to their Constitutional obligations
in this regard. The Central Government
have assured the State Governments of all
assistance by way of additional forces in
case they have any difficulty in discharging
their obligations for lack of resources,

1570

ot T AweT ARt ;g WElEE, 37
g g fq7 § mEm sl s
FodeAty & SN, HO9 gl & owTaTS,
TS AR areverfaw wst @ e
& far ot 31 s s i 4,
Tz FTaarEy T *) o & mfer g 2
fr 7%t 33 7 79 Fadt aedaEm o
o1 warfaal & O AR frmEt Aoy &
UF ATE FF0 ATLA STHRIT FT T@A7 H
TFAE IRAT FFT A ATH FAAT HY
FUE 797 FT AFIZT AT WOEAET G
T Fraaifeai & aaie grof oAt &
F1aAT AT 6 AT st am-
13 F1 A JHAA TZATE IALT FIE0G
AR U FA ¥ AT omTErT s
FTAAE #T WY ¥ 7 wAw A, A1 I
awdta Far g ? g A8, | w6 T4 ?

SHRI Y. B. CHAVAN :  As 1 said in
my reply, instances were brought to our
noiice where central agencies were not
given proper protection. This particular
fact was brought to the notice of the Stue
Governments, that it is there obligation (o
take necessary precautions in this matter
and give the assistance called for. The
idea was to muke them aware of their
constitutional  obligations. 1 got some
good response from the State Governments.

The hon. Member made & mention of
Assam and Madras.  In the case of Assam,
as | have said, unfortunately some 1hings
happened on the 26th January. [ do not
agree that the Siate Government had any
sympathy with those people who uacted
that way. They themselves have appoint-
ed a judicial commission to inquire into
the matier.

Even in the cuse of Madrus in regard
to what happengd ahout the national flag
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etc, the State Government did take action
against those who had dope something
wrong under the Act.

st Swa= qwl : § qrAT ATRAT E
fFwm mfs & wra a1 5w
ferft smae w1 gwEm g ?

TR 72 fF T 7 gea @ fr s
iR smsd s @ 2 &
WY T aTEr oy fawd G wew
femr o f wree ¥ o wg ® W@
T T qUErT &1 o ot g
Wt vsfidee, E-marEr ¥ & Iue fard-
gl #T TEEdEg 93 T a4 6R
Ve Taqivey &1 wieae gifew & fe
fag o ¥ SO a1 oW ¥ e
TAT & 99 5% F A1 ¥ FTEAT A 9
W qgT FT F L W gh, @ gEd
FEEe 74T § 7 W A, O FOT @R
B qOE 9T I Fan 7

SHRI Y. B. CHAVAN : 1 understand
the hon. Member's anxiety about this
matter and 1 share it myself. But there
cannot be any legal provision in these
matters. Even where properties are lost,
there is no provision for compensation as
such. But naturally it is the duty of State
Governments to give the necessary protec-
tion. There also we have said that if
there are any difficulties because of lack
of resources etc.,, we will certainly come
to their aid. That is being done.

ff s fog : & o e R
wzg ¥ wrar faag £ a9z TR
STOE T A gEEE gET ¥ ¥ e
g’

SHRI Y. B. CHAVAN: 1 have no
estimate as to the damage sustained by
Central Government agencies in different
States.

SHRI C. K. BHATTACHARYYA: Has
the hon. Minister made any attempt to find
out why the anger of the people against
the Central Government or its leaders is

—wanted, against Central Government pros
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perties which are completely inanimate
things ? They have not sought to vent their
anger against State Government properties.

SHRI VASUDEVAN NAIR : Because
the Central Ministers are not available on
the spot.

SHRI Y. B. CHAVAN : Itis a very
interesting matter for scrutiny and study.
Unfortunately, it is a fact that these people
do take revenge on Central Government
property ; particularly the Railways are @&
very easy target.

Recognition of Unions

*1318. SHR] S. M. BANERIEE
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether new rules for the recogni-
tion of Government Employees’ Unions
have been framed ;

(b) if not, the reason for the delay ;

(c) when the rules are likely to be
finalised ; and

(d) whether Government Employees’
representatives will be consulted before
taking a final decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) No, Sir.

(b) and (c). The rules for recogni-
tion associations/unions of Government
employees already exist in certain Minis-
tries/Departments like Railways, Defence
and Posts and Telegraphs. In the Scheme
for Joint Consultative Machinery and
Compulsory  Arbitration for Central
Government Employees those Associations/
unionsffederations of Government em-
ployees which have subscribed to the
Declaration of Joint Intent and which are
considered broadly and adequately as
representing: the categories covered by
them, have been recognised for participa~
tion in the Councils set up under the
Scheme. The question whether there should
be formal rules framed for recognition of
Associations and Unions is under consi-
deration in the light of the experience
gained in the working of the Scheme.

(d) The representatives of the staff side
in the Scheme for Joint Consultativg
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Machinery would be consulted before
finalising any formal rules relating to recog-
nition of associations/unions/federations of
Government employees purposes of partici-
pation in the J.C.M. Scheme.

SHRI S. M. BANERIJEE : My question
was whether rules have been framed for
recognition of Central Government Emplo-
yees' Unions. 1 never wanted  to kmow
about the JCM and so on. The reply of
the hon. Minister is that any Union which
has joined the JCM will be recognised
or has been recognised for the purpose of
participation in JCM. 1 would like to
know from the Minister whether—JCM or
no JCM—general rules are likely to be
framed and whether before doing so, Unions
and Federations of an all-India character
which have not joined the JCM will be
consulted so that there may be uniformity
of rules.

SHRI K. S, RAMASWAMY : Govern-
ment are thinking of framing rules after
taking into consideration the experience
gained of the working of the scheme.
When the scheme is in the process of fina-
lisation, certainly Government will consult
associations represented in JCM.

SHRI 8. M. BANERIJEE : The All
India Defence Employees’ Union of which
1 am the President and Shri 8. M. Joshi
and others are also there as office-bearers,
is not a member of the JCM because it has
takeh away certain rights to strike etc. [
want to know whether the Unions which
do not want to join JCM will be consult-
ed on this.

* BHRI K. §. RAMASWAMY : There
aré organisations represented on the JCM
and they are more representative bodies.
It is better to consult them.

SHRI S. M. BANERJEE : May |
make my position clear ? There are Unions,
Associations or Federations of an all-India
tharacter which do not want to join the
JCM. What will happen in those cases,
whether when rules for recognition are
framed, they will be consulted or not ?

SHRI K. S. RAMASWAMY : Govern-
ment are considering framing rules for re-
cognition of -associations. - The unions - re-
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presented in JCM are more representative.
It is better to consult them.

SHRI 8. M. BANERJEE : He is re-
peating the same thing without answering
my question.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, may
I say a few words in clarification of what
my colleague has said ? We are at present
considering the viewpoint that has been
presented by the unions which are also in
the JCM. As for as the question of
the Unions which are not in the JCM
is concerned, their point of view
will be definitely taken into consideration
but whether they should be consulted or
not is a matter which is under considera-
tion.

SHRI S. M. BANERIJEE : Since the
hon. Minister has mentioned the -JCM, I
may say this. The hon. Minister, Shri
Y. B. Chavan, when he was the Defence
Minister, gave certain assurances to the
Defence Employees Federation as the
Defence Minister. As far as the definition
of an outsider is concerned, ] am pot an
outsider, because I was an_employee, but
Shri 8. M. Johsi is an outsider. We two
represent the defence employees in the de-
fence industry, but he is considered to be
an outsider since he was not an employee.
He gave an assurance that he would seg
that outsiders are allowed to represent their
federation in the JCM. 1 would like to
know whether after becoming the Home
Minister he still holds the view that out-
siders can be represented in the JCM.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): The hon
Member has certainly asked me this gques-
tion out of context, because when I had
some informal discussions with them, this
question was discussed. But the c.eation
of the JCM is a later development. What-
ever 1 had said then in the discussion and
negotiations that were held at the time of
the formation of the JCM must have been
subject to those rules.

o W ¥ g g A
ArEL A A A AT & A AR
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firr wTeTC 9% & Ty AT § ¢ ag a9
e F wmare qv € o arefy § an fafres
fere sz ddfesbea & W 9 &
w AT 7

SHRI K. S. RAMASWAMY : When
the rules are framed they should be taken
into consideration and in consonance with
that it will be done.

oy tfy o & 1960 ¥ ¥
sl 1 Ty N gy gE @
I geur & famfad & =y srarfol
#1 g &% fEar v ar @ & S e
e femt @ oot W frfreme
g7’

W 2T gfaga Teza woft far o
& & 77 7N WE FE sEArfel w0
Tofaw wfeTE 2R Ak & o9 @
g7 ol ngiem wmy & fF ogdew
wfrga & a9t e § ag fawfar §1 8
f& faws «nii &1 oodfaw mfew
fomar wifge s 3T 3 gwa g &
TyhaA Wi ¥ 9§ foe ) efe ¥
o U I T F SR w1 A
waifes  mfewre frer Srfgg @ W
ORI ot 7 e 37 & famfeR
¥ faere ot ?

SHRI VIDYA CHARAN SHUKLA :
As far as the first question is comcerned, 1
beg to submit that it does not arise out of
this question, regarding the so-called
victimismtion of those employees who took
part in the 1960 strike. As far as this
question of political rights is concerned,
we have consitently held that no political

rights can accruve to the goveraments,
SETYants.

Sait for Damages against Air India

*1319. SHRI BABURAO PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) whether it is a fact that one Arthur
Robm.co of America has filed a suit for
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$450,000 damages against Air India in the
Circuit Court of Chicage for killing his
father who was flying in Boeing 707 jet om
the 24th January, 1960 throug sheer care-
lessness and negligence by flying the plame
at a height below the minimum altitude
necessary ; and

(b) if so, the precise steps taken by
Government to defend the suit and the
estimated cost of this defemce to Air
India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). I lay on the table of the
House a statement giving the requisite ia-
formation. {Placed in Library. See Ne.
LT—933/68.]

SHRI BABURAO PATEL: Accord-
ing to the statement, the main faalt for
the accident seems to be the negligence of
the captain-pilot. 1 want to kmow whelber
in the event of damages being granted to
Mr. Robinson, as these would be additiosal
damages, is there a cover in the insuramce
policy for these additional damages ?

DR. KARAN SINGH : To begin with,
I venture to repudiate the statement that
the hon. Member has made, that the acci-
dent was as the result of negligence of the
pilot. This has been gone into very care-
fully and they have given certain other
factors which have been accepted by the
court of enquiry. As far as the second point
which is about the damage, is concerned,
they are all fully covered by the insurance
policy.

SHR! BABURAG PATEL : 1 wanted
to know about additional damages. Therc
are certain normal damages which are
given per head per passenger. These are
additional damages. 1 would also like to
know what is the total loss of the acci-
dent ?

DR. KARAN SINGH :
terms of life or money ?

Tolal loss in

SHRI BABURAO PATEL :
property—both |

Life and

DR. KARAN SINGH; i you may
remember, this was an accident at Mpmt
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Blaac in which 106 people were killed amd
11 of the crew were killed. As far as the
payment of sation is ned,
the plane cost Rs. 2.93 crores which has
been recovered in full from the insurance
company and the insurance claims
have adso been paid by the insurance
company. Up to the 15th April, the insu-
rance company has paid Rs. 32 lakhs and
the Corporation has paid Rs. 7,29,000 to
#s own employees who were not covered
by the insurance company.

SHRI BABURAD PATEL :
they not covered ?

Why were

DR. KARAN SINGH : The cmployees
are covered by the Cornporation, not by the
insurance company. Therefore the dama-
ges to the others have been paid by the
imsuramce company, and the damages to
the employees of the Corporation have
been paid by the Corporation.

SHRI N. K. SOMANI] : The Commi-
ssion of Enquiry has stated that although
the radar comtro! had informed the pitot
that his position in respect of Mont Blanc
was not correct, but in the absence of
sufliciently accurate phraseology, the cor-
rection could not be obtained. In view
of this, and to avoid further accidents of
this nature, may I know from the hon.
Minister whether this matter of accurate
phraseology or explicit description of the
instructions has been taken up with the
world body of civil aviation or the TATA
or whatever that body is ?

DR. KARAN SINGH ; Yes, Sir;
that is an interesting point wivich the hon.
Member has raised. What happened was
that there was o breakdown of understand-
ing between the Geneva radar control and
the pilot. The Geneva radar control,
speaking in French accent said something
which according to him meant thet Momt
Blanc was five miles away. The hypothe-
sis is that the pilot understood it to mean
that he had already passed Mom Bianc
and that therefore he could begim to
descend. This point was taken up and we
are trying, in 1ICAO and clsewhere, 10 see
that this sort of thing does not recur.

ot gerfrorw arew ¢ dEe g &
A1 At A AE HW@ § W AY 1020
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off s fog Wigw =W qE W
FTEART T WTE A Frmar v Aifa &
faeg &Y & o w1 arfawrer @ & 7

SHRI Y. B. CHAVAN : Now he is
giving his opinion and asking for my opi-
nion. How can I give ?

SHRI Y. B, CHAVAN : | have said
that I have no information about those
facts. MNow, he is presuming certain facts
and asking for my opinion about them.
How can I give ?

SHRIS. K. TAPURIAH : 1 wonder
if you have ever seen a copy of the periodi-
cal called the Socialist Congressman which
has been very closely connected with the
Congress party, the ruling party, in India,
and whose editor is one Mr. M. D. Mala-
viya a member of this party, which also
very regularly, almost in every issue, brings
out advertisements from Messrs Nav Bharat
Enterprise, Private Ltd., which has been
the subject of severe critism in this House
and also on the shady Novosti deal and it
has also regular advertisements form the
GDR, from the Arub League through the
Soviet Union. May I ask from the Minis-
ter whether he has made any study of
these newspapers and/or periodicals whose
larger share of income or whose larger
share of advertisement revenue comes from
embassies or through foreign countries or
through dealers or traders who deal in
goods from communist countries and if he
has made that study, is he going to do
anything about it 7 Who gets the largest
share from them ?

SHRI Y. B. CHAVAN : 1t isa fact
that not only some newspapers get advertis-
ments from communist countries but they
also get from other non-communist, foreign
countries. It is very difficult. I have not
studied it—whether it is a larger share or
a smaller share. Unless 1 go into an
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enquiry about their incomes etc., I cannot

sav. | just cannot study it.

SHRI S. K. TAPURIAH : Will he
make an inquiry ?

SHRI Y. B. CHAVAN : Unless he

gives me certain specific instances of it and

SHRI S. K. TAPURIAH : [ can men-
tion other names also... ... .
SHRI Y. B. CHAYAN : Unless there

are specific instances and unless there is
breach of the law, I just cannot start mak-
ing inquiries. 1| cannot start inquiries at
random. Unless there is breach of the
law I cannot make inquiries.

SHRI TULSHIDAS JADHAV: Is there
any restriction like that 7

ot fawex s : & @t agew &
s agm g fF mragamadr ¢ 5
FCA AT FrE e ArgAer oA OF
73z ¥ #1% qfemiaT o qomar @, fw
FY 5t TR 7 A W gear W% 7@ 9
& frerer mar 7 afg a7 qa ot MRIEE
HY ATHTL F § A 37 & foy IRl w4
FRAE M § ?

SHRI Y. B. CHAVAN : That is a
completely different matter. I think [ had
mentioned this one fact here that some-
body has received some money from the
Chinese Embassy, and about that this
matter was accepted, but I do not have
any detailed information with me just
now.

SHRI C. K. BHATTACHARYYA :
Will the hon. Minister have this matter
referred to the Press Council of India 1o
find out whether these foreign parties are
trying to influence the policies of these
papers through their advertisements ?

SHR1 Y. B. CHAVAN : That is a
very general question; and it is a very
general view. 1 cannot merely refer to the
Press Council a general view expmsed
here. 1 just cannot do that.
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it e o ;i AR AR
Y%z fs o7 w @A # orEa
df & 1 fer o F oft We afew
sHfR e ¥ JT F § o 99 0
THERY N g @ 9T ¥ g9gt e
sfe e Y § 1 gt ag ¥
o wegfire faameara ¥ sATTTT
I FqEHIT N ¥ YEweizgde I
gt o TR AAE W F
werar St Yzwergfon o= € ot
A Yzaeizeriey ¥ wegfee faaraer
FANT 1 Fg@ar s R W F
WA A% W oA § A weghie s
¥ arq 3T @ § 97 WA Y O
# Sfc 1 mrx ¥ o ot T A,
frft 7 & sredweet T GETRRERE
FHfRT %1 weT #@ A F Q@
Tg R (i W X ehedE §
"R 77 fegem & gt sgfre faeme-
qOE R FAE B owmy ®
A AERY F) Tw WFL & AW &
TR A e oh ¥ ¥ o Fac g &
sATTaET  FEFwmmy AT
a1 AT wEw W fed T gy
oeET FE 5 WETC # F1Lad &
g ¥ @ sw sTEdEm & |
¥ A d fad & A wgar . Afea
& aTE 1 ¥fwegaT o |

SHRI Y. B. CHAVAN : He has rais-
ed a general question now. The hon.
Member had certainly promised me some
information and he has given me some
information, but he said that was going to
be a very confidential thing. But now he
is raising it on the floor of the House.
Very well ; I am glad he has done it, and 1
shall have to treat it as such. The only
point we are concerned about is whether
there is any illegal modus operandi of giving
money to political work here. That was

really speaking the main point, and 1 can
certainly inquire into that.

"If there is genuine aid that is legally
given by anybody to amy legal political

CHAITRA 30, 1890 (SAKA)

Oral Answers 1582

party, 'l just cannot take any objectiod 1o
it. As long as a political party is a legal
party in this country, if they are getting
aid and support from other people, if the
Jan Sangh is wetting or any other political
party is getting, [ cannot make it the sub-
Jject-matter of inquiry.

AN HON. MEMBER :
is a legal party.

The Jan Sangh

SHRI SHIVAJI RAO S. DESHMUKH:
The largest single source of Indian rupees
to foreign countries is PL-480 and the next
case is socialist countries., These rupees
are being misused to either directly or in-
directly influence the socio-economic struc-
ture of these countries both ways. Do
Governmemnt regard this as a security risk
and may I know whether these moneys,
whether in the garb of advertisment money
or in the garb of foundation money or in
the ‘garb of politicians® coffers, do the
largest single damage to the security of this
country ?

SHRI Y. B. CHAVAN : It is a general
question again. If it is money which is
illegally .or secretly given for any political
purpose, certainly it amounts to interference
and certainly it will amount to a danger,
and 1 have no doubt about it.

SHR1I KANWAR LAL GUPTA : |
think the hon. Minister is not clear......

SHRI Y. B. CHAVAN : [ am answer-
ing the questioa now. As regards what is
clear and what is not clear, let us leave
it to the Speaker,

SHRI KANWAR LAL GUPTA :
answer is not clear to us,

The

SHRI Y. B. CHAVAN : [ am sorry ;
L shall try to make it as clear, as I can,
and | can do my best, but I cannot do his
best to understand it.

SHR1 KANWAR LAL GUPTA : Let
him please do.
SHRI Y. B. CHAVAN : The general

question that be is raising is a scparate
matter altogether. What we are here dise
cussing is this namely whether any firm is
giving monecy to any other firms in the
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form of advertisements etc.; as [ have said,
I have no information about it.

SHRI E. K. NAYANAR : He has re-
ferred to the diseussion about the CIA
whea on the fioor of the House some alle-
gations had been made that some Malaya-
lam papers were receiving CIA money for
doing anti-communist propaganda. May I
know whether Government have gone
through those allegations or made any
inquiry ?

SHRI Y. B. CHAVAN : Unless | have
some specific allegations, how can |1
answer this question ?

= gew W wuaw ey Tt S
¥ AT g & grew # waemar R
ST &t ARG T @, gifE g v
FTEY TEX ITTAT AAT AT | FAT FOFIL FT
A & WX T § fr aga ar aifg
qreatfgw WX wifas afxsmi Y e
# fadat ¥ g % 9mar 2 W 90 gar-
IMHFFU A FATR AR I A W
qat arar & az weygfree ofei 81 amd
g ¥ sy wren ) f SAen argan
Efe s g W@ Ty @ @i
wO ? Wy GOETC FT AT W W R
mar § f “fereg” A & A ararfys
fassar 3, =% wemaw =it w<foar
w1 dar aga wdy woar # Fadaft deF A
TR ? AT g THE AR H ;A a9
w7

SHRI Y. B. CHAVAN :

heard any such allegation.
such information,

oy pew we wEATa : AR s T
e Mo st Eargrd T Fa &
AT &

wsTe WEEG ;99 & gEAT T
freft

oY grwwY wENT  wew e,
mrey Aey w5 Rawy A

I have not
1 have no
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wriar dwr 1 AT wmweM g Fr
AN ofrwrd TR ¥ o W oW §
Tt gaTer % gra odR e fon
wrat & W sw w fwen dwTwnn @}
Ag I F T F ATgr AT ¥ I
R # T I A w9 7

SHRI S. K. TAPURIAH :
very right question.

It is a

SHRI Y. B. CHAVAN : It is a right
question, but it is not related to the pre-
semt quwestion. That is the only point.

MR. SPEAKER : Next question. Q.
Neo. 1321. Shri Narayanan, The hon.
Member is absent. Shri Subravelu. He
is also absent...—-

SHRI BAL RAJ MADHOK : May 1
submit one thing ? Can we have questions
here on the basis of statements made by
leaders of political parties in this House ?
Here is a question regarding the statement
made by the praident of the Cengross
Committee in Tamil Nad or somewhere
else 7

MR. SPEAKER : Whatever it is, lat
us see what the reply would be. Shri
Dhanddpani. He is abseat. Then, Shri
Mayavan, He is also absent. So, this
guestion is gone. Next guestion.

Tax on Amatear Culturzl Performances

+

*1322. SHRI KAMALANATHAN :
SHRI DEIVEEKAN :

SHRI C. CHITTYBABU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware of
the decision by the Delhi Administration
that all amateur cultural performances will
not hecce forth be eligible for exemption
of tax ;

(b) if so, Government's reaction there-
to : and

{c) ths action Government propose to
take io this regard ? ' :
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and reaction starts there and in that way,
unwittingly perhaps, they not only
not serve the purpose but have gquite the
opposite effect. In that context, I want
to know whether instead of making an- air
dash or an exhibitionist wvisit, whether an
inquiry will be held in Calcutta, in Allaha-
bad, in Meerut, a judicial inquiry at the
level of High Court Judge so that the full
facts, how it has happened who started it,
everything could be brought to the notice
of the public. This I say because riots took
place at Jabalpur some time back, a Ju-
dicial inquiry was ordered and a judge was
appointed. That inquiry report is yet to
see the light of day. Similarly, in other
places riots took place but inquiries were
never held. I want a clear answer whether
in Allahabad, Meerut and Calcutta a Judi-
cial inquiry will be held at the level of a
High Court Judge to find out the facts
and fix responsibility and whether the
reports of those inquiries will be made
public so that the people know who are
the people who are starting the riots and
who are behind them ?

SHRI Y. B. CHAVAN : My answer to
the latter part of the question is “MNo".
There is no question of having any
further inquiry about what happened in
Calcutta because the information has al-
ready been there. As for as Allahabad
is concerned, an inquiry has been ordered
and a semior member of the service is
looking in to the matter. Regarding the
other part of the question, the Prime
Minister not making a wvisit to Allahabad
and Meerut, she did visit Allahabad, as the
hon. Member knows. He conveniently
forgets the fact that the Prime Minister
did wvisit Allahabad. Meerut she did
not visit. At the time when some of us
should have gone there, the Chiel Minister
Shri Charan Singh, himsell was stopping

at Meerut and he was keeping us in-
formed from time to time. We did not
that

Went to complicate the matter at
time. So, there was no question of any
political motivation. If at all there is any
political motivation, the suggestion that
the hon. Member is making is politically
motivated.

SHRI §. K. TAPURIAH: Whenever
the people of Calcutta make some genuine
demand, like the circular railways or thg
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second bridge over the river Hooghly,
governm:nt turns its face away. But even
when a slight disturbance starts there is
a scramble for the Ministers to rush to
Calcutta, [ do not know why, It is said
that this mysterious trip of the Prime
Minister was at the instance of Shri Jyoti
Basu and there are talks going on in Cal-
cuita on all corners that the Prime Mi-
nister has deliberately given a very long
handle to the Communists because of
certain understanding reached with them,
These talks also gain further ground from
the fact that when Shri Dinesh Singh
went to Calcutta recently, Shri Jyoti Basu
left a Communist Party Meeting at Asansol
and came all the way to Calcutta to meet
Shri Dinesh Singh and then went back to
the meeting. May I, therefore, know from
the Minister whether (a) he will categori-
cally say that since the trouble was not
very serious, as he himself said, ber trip
was not politically motivated and (b) whe-
ther it is also a fact that she met certain
leaders in Calcutta during this trip with
whom she did not discuss communal distur-
bamces at all, there was only a discussion
about mid-term elections, one such name
being Shri P. C. Ghosh, with whom when
she met him she did not talk about the
disturbances but only talked about the mid-
term elections 7 So, firstly, was there
any ‘political motive and, secondly, who
were the people whom she met and talked
to anything excep: the communal distur-
bances ?

SHRI Y. B. CHAVAN : [am very
sorry that the hon. Member should have
asked such questions or made such wrong
suggestions. It is a wrong thing to suggest
that the Prime Minister made a visit
to Calcutta to meet Shri Jyoti Basu. It
is completely false. MNaturally, she was
there only for a few hours and whomsoever
she met, she discussed with them the
communal tension. If some other people
have come and asked other questions, she
could not have said “no” to meeting those
people. The hon. Member is asking
a question as if he has got his own ghost
to see what was happening there. How
does he know that she did mot discuss
communal trouble but only other matters 7
This is an absolutely politically motivated
question and a wrong suggestion.

SHRI BAL RAJ MADHOK :
guilty comscience.

It is
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ot wf qeer vl swere WA
zg, ¥ w0 ADNTWE oA TR_A
fe ag o Fege TRy g TN AT
A a7 A, ol ard, o i g
e S oAy 73w }[WH WK
A g o @ T fom @
arft ¥ ¥ w T F g AR
TG A WA qTEd #t A HYC wEE

Fqrga w1 T oT wnfEd, ag gw A W
wasr &, et &t fafmew s @
¥ A Y ZH FH AG 7 AT E, T
AT T H TgEAE !

ot o=y Trw wwgraw ¢ 7, § "oy
qE F HEAA E

SHRL HEM BARUA: The hon.
Home Minister has just now said that the
Prime Minister visited Allahabad, but even
after her visit to Allahabad there has been
communal rioting in the city where mem-
bers of the minority community are attack-
ed and their shops are looted. What steps
have Government taken so far to stop
dommunal rioting in the country ? The
Government has said that India is a vast
country and that these things are only minor
affairs. Is it not a fact that these things.
happen because Government are taking a
very light view of the situation?

SHRI Y. B. CHAVAN : A little while
ago the suggestion was that we were maxi-
mising and glorifying communal riots.
Now here is a suggestion that we are
under estimating it. Two very extreme
views are expressed. It is not true. We
are taking proper steps and are making
proper assessment. Unfortunately, the
undercurrent of tension in Allahabad did
not subside. Even recently there was some
trouble, But now much more sirict
measures have been taken and the thing
appears to be under control.

QUESTION UNDER RULE 40
Action taken on 32nd Report of the Estimates
Committee (Fourth Lok Sabha) on
Mormugao Port

3. SHRI ERASMO DE SEQUEIRA :
Will the CHAIRMAN, ESTIMATES COM-
MITEE be pleased to state :

(a) whether any follow-up report has

peen roceived by the Estimates Committes
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from Government with regard to the re-
commendations which have been accepted
by Government listed in Chapter 11 of the
32nd Report of the Commitee on Marmu-
gao Port;

(b) if so, the recommendations on
which Government have taken action
considered adequate; and

(c) whether Committee propose to
pursue action taken on their recommenda-
tions in particular with reference to the
recommendation at S. No. 42, para 88 of
the original Report ?

THE CHAIRMAN, ESTIMATES COM-
MITTEE (SHRI P. VENKATASUB-
BAIAH) : (a) No, Sir. Normally,
once the Committee has presented its re-
port to the House giving its comments on
the action taken by the Ministry concerned
on the original report, that is regarded as
the completion of the process of examina-
tion as far as the Committee is concerned.
It is thereafter left to the House itself or
individual members to seek further infor-
mation as to the actual implementation of
the Committee's rrcommendations which
have been accepted by the Government and
listed in Chapter 11 of Action Taken Re-
ports.

(b) and (c). Do not arise.

WRITTEN ANSWERS TO QUESTIONS

TNCC President’s statement Re :
D.M K.'s Actlvities
*132i. SHRI NARAYANAN :
SHRI SUBRAVELU :
SHRI DHANDAPANI :
SHRI MAYAVAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Governments’s attention
has been drawn to the statement of the
President of the TNCC at a Press Con-
ference in Delhi on the 2nd March, 1968
that some DMK leaders are sponsoring
and encouraging the separatist movment
in Tamilnad;

(b) whether Government have taken
any action to find out the veracity or other-
wise of this grave allegation ; and

{6} if so, their reaction thergto 7
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17th March, 1968 in the wake of the
communal disturbances which had broken
out in that State. She met representatives
of different communities, leaders of various
political parties and members of Peace
Committees from the affected areas.

(c) The Prime Minister made an appeal
to those who met her for the maintenance
of communal harmony and peace. She
also invited the large majority of right-
thinking citizens to take an active hand
in isolating and dealing with the few who
fomented such trouble.

Prime Minister impressed upon the
State authorities that stern measures be
taken to deal with the trouble.

=it tf W : T AT 1 FEwar
F1 &R ¥a T weaww o1 5 5y e
¥ qg WY foer fF g ot T=gm@ W oA
g AE a1 frag st §
gfeaslt Fmre § Tw aww Iegfa wmEe
J[F W] | T AW AAY F AgE A
*1 ag 7y & fr 9 waeie, ot e,
FY wEHEAr #1 a9g § T@T AORIGF
& 2t o, T T s Ao wY e
o 9T ? ¥ 4 A amad fFoag
St FHAR B! AT FE F @R ¥
faafear & w1 S @ E?

SHRI Y.B. CHAVAN: The hon.
Member is asking an absolutely meaning-
less question.

it <fw T o W FEA g
¢, 7 @ ¥ forg e far @)

SHRI Y. B. CHAVAN: The Prime
Minister naturally was concerned as to
what was happening there and she has
herself explained why she decided to go
there. As 1 was not in New Delhi at
that time and she had some free time, she
thought possibly she could go and see for
herself what was happening there. Instead
of taking pride over the matter that the
Prime Minister immediately respondsd to
this thing, for people to talk in this manner
is something very unfair.

ot Ty T@ : F4T AET WEIRT &
o1 FuFhl § WA, e 2,
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N FAGFAIE FEAT FEATT 8,
Wwiimg WA A A g ¥ e
F@TE
“The administrative and the political
circles, however, have the feeling that
the Prime Minister’s air-dash to Cal-
cutta has helped nobody ; it has only
made many people unhappy. Possibly
there is a touch of exhibitionism in it ;
and definitely it has given a somewhat
exaggerated importance to the disturb-
ances, which the Prime Minister herself
admitted were not ‘very great™.

A adt & g wew A A
TYHTR FE4EA & qg 97 91 fF Fewar
¥ grwerfos @ s @F W W%
g a?

SHRI Y. B. CHAVYAN : Naturally,
when communal trouble starts in a city
like Calcutta, and communal troubls in
Calcutta have their own history, it is quite
natural that the Prime Minister should
have felt very concerned about it. He
mentioned of some people being unhappy.
There are people who have got a knack to

be unhappy for everything. What can I do
about it 7

sit <fr T : fegee 2w @ wiaw
FTHGIT R |

SHRI KRISHNA KUMAR CHATTER-
JI: Isit not a fact that for the last few
months under the UF Government law and
order broke down and communal disturb-
ances of this nature created serious
difficulties in the State ; if so, will the hon.
Minister enlighten this House whether the
visit of the Prime Minister had the effect
of immediately curbing that communal
tension and creating conditions peaceful in
that area of the country ? It is not a fact
that ber visit was brought about because
of urgent necessily to meet a particular
situation ? Is it not a fact that because
Calcutta is known to be very often faced
with communal disturbances of a serious
nature and in view of the general elections
that have to be faced by the State this visit

was absolutely npecessary for national
reasons 7
SHRI Y. B. CHAVAN : 1 think the

Prime Minister’s visit had a salutary effect
on the situation.
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SHRI SAMAR GUHA : Ordinarily,
I would have appreciated the visit of the
Prime Minister to Calcutta., But I was
then in Calcutta; I know the situation there.
I hope the Home Minister also knows the
peculiar goo-political situation of Bengal.
a border State cnnected with East Pakistan.
Actions and reactions in East Pakistan and
West Bengal are always happening. Imme-
diately after the return of the Prime Mi-
nister from Calcutta I wrote a letter to
her, requesting her to make a public state-
ment about her visit because her visit to
Calcutta has created an adverse reaction in
the public mind and it was also commen-
ted adversely upon in the daily papers.
The reason is this. The sudden visit of
the Prime Minister to Calcutta created an
impression as if the whole of Calcutta was
ablaze although the riots were confined to
only certain very small pockets. The
whole of Calcutta was normal except two
or three pockets. 1 wrote to her that taking
advantage of her visit to Calcutta the
Pakistan Radio was making a virulent
propaganda as a result of which already
communal trouble started in Sylhet, Khul-
na and some other areas and but for the
valiant Bengali Muslim youngmen, prog-
ressive Muslim young men, there would
have been serious riots in East Pakistan.
In that letter 1 requested her that she
should make a full statement about the
extent of the riots, the damage caused and
the cause of the riots. Why did she not
make a full report, a public report, about
the communal troubles in West Bengal 7
Why did she not do that ?

SHRI Y. B. CHAVAN : It is again a
question of misreading the things. Only
because some Pakistan Radio makes some
comment and, therefore, the Prime
Minister should not make any movements in
her own country is a fantastic suggestion
to make. When to visit and not to visit
is a matter of judgment. Js it the sugges-
tion that she should make a visit to
Calcutta only when Calcutta is in a blaze ?
That is a wrong suggestion to make. The
Prime Minister did go there in time and,
really speaking, it ought to be a matter of
appreciation that when there was a sign
of trouble she decided to go there to have
an on-the-spot study, and her wisit did
make an impact on the local situation
there. 1 have no doubt about it. And
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about what happened in (Calcutta, I
have made a statement here as to the
extent of the damage done, cause of the
trouble and so on. That information was
not concealed from anybody.

SHRI SAMAR GUHA : She should
have issued a stitem:nt, earlier. It was
issued after a long time which created the
impression that there was some mystery
there. After partition, you do not care
for the people living in East Pakistan.

SHRI D. C. SHARMA : It is not a
fact that the visit of the Prime Minister,
as reported in so many papers which are
published from Calcutta and elsewhere,
has created a very favourable impression,
so far as the law and order situation is
concerned 7 {s it also not a fact that but
for her visit the law and order situation
would have gome on deteriorating ? Is it
also nota fact that on account of her
visit the East Pakistan Government did
have a mew approach to the problem or
East Bengal Hindus 7 if so, may [ suggest...

MR. SPEAKER : This is not the time
for making a suggestion. This is the
question hour.

SHRI D. C. SHARMA : So, will she
make her visits as often as she can because
it creates a better law and order situa-
tion ?

SHRI Y. B. CHAVAN : | am inclined
to agree with the hon. Member.

SHRI BAL RAJ MADHOK : The bon.
Minister just now stated that the Prime
Minister's visit to Calcutta should be
appreciated. 1 would have appreciated her
visit to Calcutta if she had also visited
Meerut and Allahabad, which are much
nearer home. The thing is that it was a
politically-motivated visit. The intention
was mot just to restore law and order or
restore confidence but something else, and
that is what creates doubt. Secondly,
I want to koow whether itis not a fact
that our Central Ministers dash to Cal-
cutta and try to magnify the problem and
try to present to the world the problem in
a much bigger form, which creates an
impression in East Pakistan and other
areas that something very big has happened



1589 Oral Anywers
for 10 to 15 years. These matiers have
been pending for the last 15 years. Who
ever has gone there, whether it is the Pres-
dent, the Prime Minister or Home Minister,
these two matters have been represented.
May 1 know whether the Minister can
assure the House that the eonsideration of
these two questions and the decision there-
on will be expedited so that this discon-
tentment in the island can be removed ?

SHRI1 Y. B. CHAVAN : 1 know these
two problems are being agitated for quite
some time. About the inceative, it is very
difficult to agree with the hon. member,
because | have myself gone imto it. In
the beginning, when there was dearth of
local empdoyees, there was a provision of
giving some sort of incentive to those com-
ing from outside. Now really speaking
there is not that type of dearth. It is diffi-
cult to give that imcentive to the Jocal
people, because omoe you give that, it
causes to be an incentive. Other matters
like rationaiisation of pay, etc. are actively
under comsideration and 1 hope we will
take a decision very quickly. About casual
employment, it involves some human diffi-
culties and that also will be carefully com-
sidered, But I do not think there is golog
to be ooe decision about it which is going
to solve the problem. It has to be con-
sidered all along the line.

SHRi P. K. DEO : The Home Minis-
ter said that special pay is a sort of imgen-
tive. Ifis not so. Itis given because
the cost of liviag there i6 muth higher and
daily necessities cost much more there.
When it is given to the recruits from the
mainland, why should the local recruits be
denied this? Why should there be this
digcrimination 7

SHRI Y.B. CHAVAN: The hon.
member does not know the facts.

SHRI P. K. DEO : [ have been there.

SHR1 Y. B. CHAVAN : May be, but
he has missed this fact that the special
pay was given as an incentive. ' Whether
the pay should be revised on the basis of
the high local prices is a different matter
altogether and can be considered. The
demand of the hon. member was about
giving the same incentive that s given to
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the people brought from the mainland, to
the local employees also.

SHRI S. KANDAPPAN : Sir, | had
been to these islands and I have stayed
there for a longer period than the Home
Minister stayed there. From the very
beginning Andamans has not received any
attention from the Central Government
and it has been completely neglected by
the Centre. Apart from the two points
that Shri Ganesh has raised, there is
another point with regard to housing.
Housing scheme for industrial and other
workers has been referred to in that
memorandum. For that the reply of the
Government is that the problem of pro-
viding ‘thousing facilities for industrial
workers in the Andaman and WNicobar
islands is a local one concerning the
Andaman and Nicobar Administration and
it is under active consideration. Sir, what
is this answer 7 After all, the Andaman
and Nicobar Administration for each and
every thing has to consult the Home
Ministry here. It is a very big problem.
This has been a burning problem for quite
sometime. Apart from other pre-requisites
that workers in any department would
need, first and foremost they must have
housing. 1 would like to know what the
Government has done so far and what it

proposes to do ?

SHRI Y.B. CHAVAN:. As far as
housing is concerned the hon. Member
knows there are many difficulties about it
1 cannot assure housing for everybody
though I have my sympathy for those who
have not got housing. Of course we are
phasing the programme of prowiding
housing facilities for the government em-
ployees there. Unfortunately, everyone
becomes a goverrment employees there.

BHRI 5. KANDAPPAN : You have
not -done anything for the last fifteen years.
What is the expenditure so far incurved ?

SHRI Y. B. CHAYAN: You cannot
go by the volume of expenditure in this
matter. It is a question of giving them
ineentives 30 that -they can -build their
own houses. The difficutty of housing is,
once you give it te government employees
they are liable to be cvicted frem there
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Therefore, we are trying to enable them to
build their own houses.

SHRI K. LAKKAPPA : From the
facts now gathered it appears that ome
Akooji and Company which have mono-
polised the entire trade in Andaman and
Nicobar Islands in collusion with officers
there have been raising the prices of
essential commeodities and they wanted to
sabotage the just rights and demands of
the people there. Therefore, they inter-
vened, pressurised and influenced the
officers to see that the Prime Minister did
not receive the people’s deputation and
also to see that the rights and just demands
of the people there were suppressed. May
1 know whether this Government would
see to it that the licence of this company
is immediately suspended and an inquiry is
held into this matter 7

SHRI VIDYA CHARAN SHUKLA :
It is a very unfortunate kind of insinuation
that the hon. Member has made. The
memorandum that has been presented to
the hon. Prime Minister bas nothing to do
with the activities of Messers. Akooji &
Company. As far as the activities of that
company are concernsd, as I have already
indicated, we have cancelled their licence.
That has besn done at the instance of the
local officers there. Therefore, there is
no question of any collusion between the
local officers there and the company. This
company, as 1 said, went to the Calcutta
High Court and got a stay order on a writ
petition. Proceedings are going on and
as soon as the stay is lifted we will take
necessary action.

SHRI K. LAKKAPPA : They have
changed the name. The same company is
functioning under some other name. Some
benami transaction is going on. Under
these circumstances, May I know whether
the Government will stop all these things
and open a super bazar or some co-opera-
tive market there 7

SHRI VIDYA CHARAN SHUKLA :
We have done that also,

MR. SPEAKER : He has already
stated that a co-operative has been started
there. The hon. Member was perhaps not
present in the House when that reply was
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given. He also said then that the licence
has been cancelled.

SHRI K. LAKKAPPA :
transactions are going on.

SHRI VIDYA CHARAN SHUKLA :
We are aware of such malpractices and
we have taken action to stop this kind of
benami transactions by this compauoy.
When we took that action this Akooji &
Company went to the Calcutta High Court
and filed 2 contempt of court application
saying that in spite of the stay order the
Government was still interfering with their
business on the pretext that they were
doing banami transactions. The officers
have been convicted on contempt of court
charges because they interfered to stop all
these malpractices there.

SHRI S. M. BANERJEE: May I
know whether the hon. Minister realises
that the industrial relations in Andaman
and Nicobar Islands, specially among the
government employees, are far from satis-
factory and recently there have been strikes
and hunger strikes ; if so, may I know
whether this joint consultative machinery
idea or scheme will also be extended to
those two islands so that the worker there
can possibly ventilate their grievances on
the model of Delhi ?

SHRI VIDYA CHARAN SHUKLA :
There Is no such proposal (Imterruption).

Prime Minister's Visit to Calcutta

+
*1325. SHRI RABI RAY :
SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Prime Minister visited
Calcutta on the !Tth March, 1968 ;

(b) if so, the purpose of her visit and
the people who met her in connection with
the disturbances there ; and

(c) the result of her talks with different
leaders of public opinion there and the
details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
The Prime Minister visited Calcutta on
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
such decision has been taken by the Delhi
Administration.

(b} and (c). Do not arise.

SHRI KAMALANATHAN : No.
There was a proposal by the Delhi Ad-
ministration to enforce such a tax on the
cultural troupes. It is mot encouraging
and it will put these troupes in serious
difficulty. In Madras and other States we
are encouraging them by giving them full
exemption from entertainment tax. So, if
the Delhi Administration is having such
an idea, if there is any such move, may [
know whether the Central Government will
advise them not to have such a move ?

SHR1 VIDYA CHARAN SHUKLA :
1 have already clarified that the question
does not arise. The local administration
of Delhi hrs clarified that it has done noth-
ing to do any such thing. Recently they
had sought our permission to extend the
UP Entertainment and Betting Tax Amend-
ment Act of 1965 to the Union Territory of
Delhi under which a certain amount of en-
tertainment tax can be imposed, but there
is provision for exemption as exists today,
and they have been exempting such
shows by reputed cultural organisations
here, and they have not been charging any
entertainment tax from them. So, the
apprehensions that these cultural troupes
or entertainment troupes here would be
subjected to entertainment tax does not
seem to be correct.

st weTE et fow a| e
I ogd ¥ AW AT g IHN AW
AT SR genfa =g

4

Yaosgn ag e fF o v @ %‘
g AT FTAET T FATHE STHFT
T T THX T qR FT A F707 AW
HieEfaT FWET T FC GEFA H A
o s afer WrAAT § 99 A S ¥
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it furacw gww ;AT AT
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Memorandum to Prime Minister by

Andaman apd Nicobar Government
Employees
+
*1323. SHRIMATI SUSEELA
GOPALAN :

SHRI K. RAMANI :
SHRI K. M. ABRAHAM :
SHRI GANESH GHOSH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Prime Minister has
received a memorandum from the Andaman
and Nicobar Government Employees’ and
‘Workers' Federation ;

{b) if so, the details thereof ; and

(c) the decision taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) Yes,
Sir.

(b) and {c). A statement of the de-
mands of the Federation as contained in
the memorandum and the decisions taken
by the Government of India thereon is
placed on the Table. [Placed in Library See
No. LT-934/68].

SHRIMATI SUSEELA GOPALAN :
Recently the Prime Minister paid a visit 1o
that island the local administration fixed
up an appointment between theie em-
ployees and the Prime Minister. But later
it was cancelled without giving any reason.
The employees union's complaint is that
this cancellation was done at the instance
of Akooji Company who are having
monopely trade in that area. Have the
Government gone into that charge and if
so, what is their finding ?

SHRI VIDYA CHARAN SHUKLA :
Ttisa fagt that an appointment was fixed
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with the hon. Prime Minister for present-
ing this memorandum. But there was a
certain change in the programme of the
Prime Minister. She had to leave that
placé much earlier than scheduled as she
had to come back to New Delhi for some
urgent work. Thatis why that appoint.
ment could not be kept. There was no
questions of cancellation ; she could not
stay at that place at that particelar time.
As I said, we received the memorandum
and after examining it we have taken de-
cisions on various points.

SHRIMATI SUSEELA GOPALAN :
The letter sent by the employees’ union
there is not received by Members of Parlia-
ment these days aad the amswers we are
getting in Parliament, which we send to
the employees’ union are not received by
them. May I know whether this is done
by the local administration with the know-
ledge of the Central Government and if not
will Government take steps to see that the
letters sent by the employees are recéived
by Members of Parliament and vice versa ?

SHRI VIDYA CHARAN SHUKLA :
If any specific instanees are brought to
our motice, we shall definitely look into
them.

SHRI K. RAMANI ; In those memo-
randa which the trade unions and other
organisations there have submitted to the
Home Mimister and the Government, the
most important demands they have raised
there are (1) supply of daily necessities
through a governmental store (2) fimancial
assisiance to their cooperatives and (3) pre-
vention of trading facilities given to Akoo-
ji Company—not exactly in that name, but
in some other names but under the comtrol
of Akooji Company. No other traders are
altowed and therefore, they are able to
raise the pricés of daily nécessities in those
islands, which have no general connection
with other parts of the coumtry. There-
fore, may 1 know whether they will cancel
the facilities given to Akooji Company and
other companies controlled by them and
also whether the other demands will be

properly met ?

SHRI VIDYA CHARAN SHUKLA :
We have already taken steps to cafncel the

goncession given to Akooji and Company,
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although it is not in that name, but it is in

- the name of other companies controlled by

them. After that order was passed, the
company went to the Calcutta High Court,
filed a writ petition and got a stay order.
We agree with the reasoning that there
was some exploitation of the tribals and
that is why we took the decision of cancel-
ling that licence given to them and to start
our departmental storesd and also to emcour-
age the cooperative formed exclusively by
the tribals living in the Nicobar group of
islands, so that they can conduct their own
affairs and belp themselves.

SHRI GANESH GHOSH : When the
Prime Minister went there, the employees
could not see her. After that, when the
Home Minister went there, the representa-
tives of the public workers union wanted
to se¢ him, but permission was not given.
In view of this, is the Government pre-
pared to invélve some machinery so that the
government employees can ventilate their
grievences directly to the Central Govern-
ment, because the local Home Minister
there refused permission to the employees
t¢ seo the Union Home Minister 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : As far as I re-
momber, I met more than 10 deputations
there. I remember to have met even the
depatation of the Government employees.

SHRI 5. M. BANERJEE: Did he
meet Mr. Prasad ?

SHRI Y.B. CHAYAN : Mr. Prasad
came and saw me. I know him for IS
years personally. He was with me for one
hour.

SHR1 K. R. GANESH : Apart from
the orgamisation mentioned in the question
there are other more representative organisa=
tions in Andaman and Nicobar and they
have submitted memoranda to the Govern-
ment. There are two important problems
which have been agitating the minds of
the employees. The Home Minister knows
about them. One is the question of the
special pay which is given to the so-called
mainland recrvits and denied to the local
people. The other question is, A large
number of industrial workers are classified
as casuals, though they have been serving
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" THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Govern-
ment have seen press reports of the state-
ment.

(b) and (c). The Central Government
are in touch with the State Government
who have publicly disapproved of all objec-
tionable acts like the burning of the na-
tional flag or the Constitution. The Chief
Minister of Madras has also assured that
firm action will be taken by the Govemn-
ment against those who promote secessio-
nist activities.
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Financial Assistaoce to State Road Transport
Corporations

*1327. SHRI K. SURYANARAYANA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

{a) the amount of loans or other finan-
cial assistance given to the State Road
Transport Corporations in various States
and Unions Territories during the last ten
years; and

* (b} whether the assistance given has
been properly utilised by thos¢ Qrganisa.
tions in & prefitable way ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) and (b). The reguired information is
being coll:cted and will be laid on the
Table of the Sabha when received.

Weritten Answers

Crimisal Procedure Code

%1328, SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to siate :

(a) whether Government have consider-
ed the fact that Sections 151, 107 and 109
of the Code of Criminal Procedure were
designed by the British Rulers to give un-
fettered powers to thé Police te suppress
the people;

(b) if so, the result thereof;

{c) whether Government propose to do
away with these Sections of the Criminsl
Procedure Code and Section 120 of the
I. P. C.; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN BHUKLA) : (a) to (d).
The entire question of revision of the
Criminal Procedure Code and Indian Pemal
Code is under the examination of the Law
Commission and a decision would be taken
in the matter, in due course on receipt of
the report of the Law Commission.

World Cowrt for Coumercial Arbitratiea

#1320, SHRI D. C. SHARMA : Wil
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Chiel Justice of India
has suggesied the setting up of a world
court commercial arbitration;

{b) whether the suggestion has been
considered; and

(c) if so, the decision taken in the
matter and the efforts being made in this
regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) While
inaugurating an inter-national seminar on

commercial arbitrations, the Chiel Justice -

of Indin is reported to have sugoested a

permunent Court of Commercial. ‘Arbitm-

tions for int¢rnational arbitrations.
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(b} The sugpestion has not been
brought to the netice of Govermmest
Officially.

(c) Does not arise.

Writtén Answers

Sfrength of Coancil of Ministers

*1330. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIKS be
pleased to staté :

(a) whether Goverment are contempla-
ting apy legislative proposal to restrict the
strength of the Council of Ministers L0 one
tenth of the strenth of the Legislative
Assembly of a State; and

(b) whether Governmeént have received
some representaliofd #nd suggestions in
this behalf ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). In
a working paper submitied by the Research
Division of the Ministry to the Committee
oh Defections it has beem indicated that
imposing a limitation on the size of Coune
cil of Ministers could be one of the steps
to prevent defectlons. Government have
not fermulaied any definite views ia the
matter so far and would prefer to await the
recommendations of the Committee,

Cancellation or Non-Renewal of Trading
Licences in Nicobar hilands

*1331. SHRI HUKAM CHAND
KACHWAL :  Will the Minister of HOMB
AFFAIRS be pleased to state :

(a) whether M/s R. Akoojee Jadwet
and Company, the previous monopolists
traders in Nicobar Islands, have filed a
writ petition in the Calcutta High Conrt
against Government’s cancellation or non-
renewal of their trading licence ;

(b) whether any contempt of court
proceedings arose from the ihtetim in-
junction granted by the High Court and
if so, the Officers involved in those
proceedings ;

(c) the result of the contempt
coedings ; aad

(d) when the original writ petitioh is
likely to be decided by the High Court
and how many heatings have aiready been
held in this case ?

pro-
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN BHUKLA) : (a) to (d).
A statement is laid on the Table. [Placed
in Library. See No. LT-935/68).

Air Aceident to Private Aircraft
"t Amster”

*1332. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that a private
aireraft “Auster” plunged into sea about
180 miles away from Calcutta on the I8th
March, 1968 ;

(b) whether the occupants of the air-
craft managed to extricate thomselves from
the aircraft and swam ashore :

(c) whether an enquiry has beea set up
to find the causes of the accident ; and

(d) if so, the time by which the report
is expected ?

THE MINJSTER OF TOURISM AND
CHVIL AVIATION (DR. KARAN SINGH):
(@ to (d). 1 lay a statement, giving the
requisite information, on the Table of the
House.

Statemens

Auster Aiglet aircraft VT-DFQ, belong-
ing te Shri D. S, Mazda of Calcutta and
piloted by Shri K. G. Rao, with twe

s on board, swung during take-off
from Digha beach on th¢ morning of 19th
March 1968, and ran into shallow sea
water. The current of the tide water
subsgguently overturned the aircraft. How-
eyer, the piolet and the passengers came
out of the gvertured aircraft and waded
te the shoge without injury. Thereafter,
the pilpt, pssisted by the local people,
pulled the aircraft to the beach. The
aigcraft has been damaged as a result pf
the agcident.

The accideat is under investigation by
a semior Air Safety Officer of the Civil
Aviation Department.

Processing of Sulpbur

#1333, SHRI R. S VIDYARTHI:
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Regio-
pal Research Laboratory, Jorhat cagried
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out & syccessful investigation whereby a
buge quantity of sulphur can be obtained
from the Cpal Mines, particularly Mines of
Assam ;

(b) if 3o, the action takep by Govern-
ment to undertake processing of sulphyr
s0 as to conserve foreign exchange needed
in ity import ; apd

@) if not, the reasans therefor ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Regional
Research Laberatory, Jorhat has worked
out laboratory processes for the recovery
of sulphur in the form of compounds from

Assam coal. Detailed investigations aro
under way,
(b} and (c). Do not arise.

Clash with Mizos

*1334, SHRI SWELL :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whetber it is & fact that 20 jawans
were killed ina clash with Mizo rebels on
the 30th March at a place eight miles
South-west of Imphal, Manipur ; .

(b) whether it is also a fact that
clashes with rebels in this area of Mtnrpur
have been on the increase ; and

{c) if so, the steps taken by Gavern-
ment in the matter ?

THE MIMISTER OF HOME AFFAIRS
($HR!I Y. B. CHAYAN): (a) Qn ths
20th March, 1968, twenty members of the
Security Forces were killed in an encouonter
with the Mizo mebels in Mizo Hills
District.

(b) No, Sir.

(c) Security Forces are continuing
operations to check the activities of Mizo
hostiles and take appropriate actios
wherever possible.

Masbatms Gandhi Murder Enguiry
*1335. SHRI MADHU LEMIAYE :
SHRI VISHWA NATH
PANDEY : )
SHRI ANBUCHEZHIAMN :
Will the Minister of HOME AFFAIRS
bq_pleased 1o state ;
(a) whether Government's attention
has been drawn to the leng adjournment
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sought by the Maharashtra Government
in the Mahatma Gandhi Murder Enquiry
and also to the displeasure of Mr. Justice
Kapur ; and

(b) the steps taken to expedite

the
mqmry T )

THE MINISTER OF HOME &FFAIRS
(SHR1 Y. B. CHAVAN) : (a) Gevernment
are aware that the Government of Maha-
rashtra has requested the Mahatma Gandhi
Murder Enquiry Commission for a long
adjournment. According to the informa-
tion received from the Commission, Shri
Kapur had stated that if the Counsels were
to ask for long adjournments, the work of
the Commission would be held up.

(b) All efforts are being made to
expedite the inquiry so that the work can
be completed by the 20th, June, 1968.
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Diuler_a_u.rr_ui-n Delhi Hotels

*1338. SHRI N. K. SOMANI :
SHRI LOBO PRABHU :
SHRI GIRRAJ. SARAN.
SINGH :

Will the M1mster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that one hotel
in Delhi charged Rs. 100/- per head for a
dinner recently and that charges even at
Government hotels come to Rs. 25 ; :

(b) whether Government have consi-
dered the economic consequences of such
overcharging ; and

(c) whether Government propose to
fix ceiling rates for meals according to the
classification of hotels and restaurants, as
a part of the licence ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes. Sir. Tt is understood that a pri-
vate hotel charged an all-inclusive rate of
Rs. 100/- per head for the New Year's Eve
celebration dinner. It is corréct that
charges for accommeodation and meals for
non-Government servants at Government
hostels amount to Rs. 25/-.

(b) and (c). The tariffs at approved
hotels on a daily basis are fixed in consul-
tation with the Depariment of Tourism,
but no ceiling rates are fixed for individual
arrangements for banquets etc made by
private establishments. The hotel Review &
Survey Committee set up by this Ministry
to classify hotels and approve restaurants
has also been entrusted with the work of
reviewing the rates charged by Hotels
which have been classified on the star
system, with the object of determining a
rational system for standardising the rates
in each category.

Restriction on influx of Population in
Bombay

#1339, 'SHRI M. L. SONDHI : Will
the Minister of HOME . AFFAIRS be
pleased to state :

{a) whether Government are aware of
the proposed move of the Maharashira
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Government to restrict the influx of popu-
lation into Bombay City ; and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Facts are being ascertained from
the State Government.

Violence by Students in Caleutta

*1340. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that violent
activities of a section of Nexalite Maoist
students is creating a serious problem of
law and order and chaos in education in
several educational institute in Calcutta,
particularly in Calcutta University and
Presidency College ;

(b) whether these Maoist students
brutally tortured many students with a view
to submit them to their Maoist line of
political ideology ;

(c) whether these Maoist students fre-
quently raise Maoist slogans, display
pictures of Mao Tse-tung and distribute
Moaist literature inside the campus of
educational institutions ; and

(d) if so, the steps taken by Govern
ment with the help of the educationists
and other students in West Bengal to
mobilise general mass of students to check
these kind of antinational and subversive
activities ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (d). Facts
are being ascertained from the State
Government.

R ecommendations of Lall Commission to
replace Obsolete Planes

*1341. SHRI D. N. PATODIA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether it is a fact that the Lall
Commission has submitted its final recom-
mendations regarding the replacement of
obsolute planes in the Indian Airlines ; and
if so, the broad recommendations thereof ;
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(b} whether it is also a fact that the
Committee has considered Soviet TU-134
to be relatively unsvitable compared to
other aircraft ; and )

(c) whether Government has made any
changes in their purchase policy for new
aircraft in the light of the recommendations
made by th: Commission and if so, the
new policy of Government with regard to
the purchase of new aircraft 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The Committee headed by Air
Marshal P. C. Lal was set up to recommend
a suitable aircraft as replacement for
Viscounts in the fleet of LA.C. The
Committee considered the suitability of a
number of aircraft, including Soviet TU-134.
The main recommendation of the
Coemmittee was that it was nol necessary
to replace the Viscounts for some more
years.

{c) A proposal to augment the fleet of
the Indian Airlines is at presemt under
consideration. In this connection a team
sponsored by the Airlines visited the
United-States recently, and is mow on a
visit to Moscow and London.
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Recovery of Bombs in Calcutta

——

#1345, SHR! HEM BARUA : Will
the Minister of HOME AFFAIRS be pleas-
od 1o alate :

{a) whether it isa fact that pine live
bombs Logether with some knives were re-
qauered in the Belisghata arca of Calcutta
oR the 23rd Mareh. 1968 ; and

(b) if so, the details of this discovery
a6 aleo the possible moative behind this
incident ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) Following a search at premises No.
P-175, C.1.T. Road, nine live bombs stored
in an earthen pot, one ‘Bhojali’, two W-
puria knives, two paper packets containing
white powder weighing 115 and 100 grams
respectively and a botile containing some
quantity of illicit liguor were seized by the
police. According to the Stute Gowemn-
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ment the explosives and lethal weapons
might have some connection with the com-
mupal disturbances which affected Belia-
ghata. A case has been started over this
incident and five persons have been taken
into custody. [Investigation of the case is
in progress

Absorption of Unemployed Eagineers in
Private Industries

*1346. SHRILR. BARUA :
SHRI M. S. OBEROI :

Will the Minmister of EDUCATION be
pleased to state :

(a) whether Government have held con-
sultations with the private industrialists to
find out avenues of employment in their
industries for the large number of unem-
ployed engineers ; and

(b) if so, the outcome thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). Our
Ragional Officers are discussing with pri-
vate sactor imdustry regarding better em-
ployment opportunities for engineering
graduates and diploma-holders, and parti-
cularly, more facilities for practical train-
We hope to secure about 5000 train-
ing places.

SCs. and STs. in LLTs.

7677. SHRI B. N. KUREEL : Wil
the Minister of EDUCATION be pleased
to state :

(a) the total number of Techmieal
students, studying in different Indian lasti-
tutes of Technology ; and

(b} the total number of students belong-

ing te the Bcheduled Castes and Scheduled
Tribes among them separately ?

THE MINISTER OF EDUCATION
(DR. TRIGUUNA SEN) : (a) and (b). The
required infarmation is given below :—

Total §.C. S.T.
Kharagpur 2132 11 3
Bombay 1972 7
Madras 1584 .
Kanpur 1546 4
Delhij 1425 5 -
Tatal : 8859 7 3
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Selzure of Documents relating to Tndia
Belting and Cotton Miills Lid.

7678. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that books,
papers and documents of certain years were
seized by the Special Police Establishment
from the India Belting and Cotton Mills
Limited, Serampore, West Bengal as early
as in 1999 in connection with forgery and
improper use of an import licence by the
thea management of the company ;

(b) If to, whether final action has been
taken ; and

(c) if not, the reasons for the delay and
the names of petsons involved in it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) @ (a) and
(b). Certain documents were seized in
1960 by the Special Police Establishment
from the premises of M/s. India Belting
and Cotton Mills Ltd., Serampore against
whom there were allegations of improper
use of material imported by them against
an impert licence issued to them. The
court proceedings against the firm was
quashed by the High Court and the Sup-
reme Court did not allow special leave to
appeal.

(¢) Does not arise.
Cotlection of Road Tax In Delhl

SHRI MADHU LIMAYE :
SHRI KANWAR LAL GUPTA:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that people have
to wait loag hours at the offices/booths
opened for collestion of read tax for motor
vehicles in Delhil for the year 1968-69 ;

(8) whethes it is also a fact that people
have beea waiting in the sun for lomg hours
to get this facility ;

(c) what specific steps are being taken
by Government to sce that people do not
have to wait for more than 2 few minutes
to get the tax tokens &nd thus save the man
hours lost in the proces of long wait at
theee offices/booths ; and )

7679.
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(d) whether Government have a pro-
posal for extending the last date of collec-
tion of road taxes at the booth opened at
North Block ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (a)
and (b). According to the Delhi Adminis-
tration, while there is a heavy rush at the
tax collecting offices/booths, it is not a fact
that people have to wait for long hours,
Tents have also now been provided for the
convenience of the tax payers.

(c) 84 counters have been opened for
the collection of molor vechicle tax in

Dalhi. A system of issuing “‘tokens™ has
also been introduced to reduce the qu
(d) No, Sir. The last date for the pay-

ment of the tax is fixed by the Delhi Ad-
ministration under the Dethi Motor Vehi-
cles Taxation Act, 1962,

Road Development in Tripara
7680. SHRI MANIKYA BAHADUR:
Wwill the Minister of TRANSPORT AND
SHIPPING be pleased to state ;

(a) whether any scheme for réad deve-
lopment in Tripura in 1968-69 has been
submitied by that Government for Cettral
Government's approval ;

(b) if so, whether the same has met
Government's approval ;

(¢) the broad outlines of the scheme and
its cost ; and

(d) what Central assistancc would be
given for implementation thoreof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (a)
to'(c). The Government of Tripura sub-
mitted their Annual Plan for 1968-69 to the
Planning Commission for road development,
involving & total outlay of Rs. 135.53 lakhs
which envisaged the following works :

(Rs. in lakhs)

1 2 3
1. Agartala-Assam Road

including replucement

of SPT bridges and

culverts etc. 36.81
2. Agarmala-Udaipur-Sab-

room - rond 6.14

3. Ambas-Bogafa road. 110
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1 2 i
4. Major District roads
and other District
Roads. 75.36
5. Rural Roads 3.06
6. Soil testing laboratory
survey of bridges etc. 1.06
Total 135.53

The total Plan outlay approved for
Roads during 1968-69 is Rs. 90 lakhs.

(d) No financial assistance is given to
the Tripura Government specifically
for road development works. They are
given granis-in-aid for covering the entire
deficit in their overall revenue expenditure
and loans to meet.their net capital expendi-
ture (i.€. expenditure minus recoveries).

Security Arrapgements at Kutch Border

7681. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Gujarat Chief Minister
had talks with the Prime Minister and the
Home Minister in New Delhi on the 22nd
March, 1968 on the steps to be taken to
strengthen the security arrangements along
the Kutch border, in view of the large scale
intrusion of Parkistani fishing vessels into
the area ;

(b) if so, the Chief Minister’s appraisal
of the security problem in the area ; and

(¢) the outcome of the talks ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). It was agreed that all
necessary steps should be taken for the
sécurity of the area.

Ships plying in Andaman-Nicobar Islands

7682. SHRI K. R. GANESH : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the total number of Inter Island
vessels used for passenger service in Anda-
man-Nicobar routes where these vessels ply
and their passenger clarryiqg capacity ;

(b) whether all these vessels conform
to the Indian Merchant Shipping Rules for
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life and passengers certificates issued by
competent authorities ;

(¢) the number of vessels for cargo
service and whether they comply to the
Merchant Shipping Rules ; and

(d) the number of illegal poaching
boats captured in Andaman and Nicobar
Islands and whether these are being utilised
by Government and if so, for what pur-
pose ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR V. K. R. V. RAO):
(a) to (d). The information is being collec-
ted and will be laid on the table of the
House.

Satellite Port at Bombay

7683. SHRI S. R. DAMANI: Wil
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it has been decided to
establish a satellite port at Bombay at
Sheva-Nhava ; and

(b) if so, whether the details of the
project have been worked out ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) and (b). A Master Plan for the future
development of Bombay Port, taking into
account the expected traffic aud technolo-
gical developments in the future, is under
preparation by the Port Trusts’ Consulting
Engineers. The question of constructing
a satellite port to Bombay at Nhava-Sheva
forms part of the Master Plan study. The
Master Plan is expected to be ready by
June 1968, after which a decision will have
to be taken and the details of the satellite
port project worked out,

Scrapping of Schemes by Delhi
Administration

. 7684. SHRI M.L. SONDHI: Will
“the Minister of HOME AFFAIRS -be
pleased to state :

(a) whether it is a fact that the Delhi
Administration is forced to drop about 37
schemes relating to the development of
Un_icm Territory of Delhi ;

(b) -if so, whether Government have
taken stock of the harm which will by
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done to the Territory on this. account :
and

(¢) whether Government propose to
enhance or restore the cuts in budget ?

THE MINISTER OF STATE IN THE
MINISTRY-OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
number of schemes for which mo budget
provision has been made in the Union
Territory of Delhi is 33.

_ (b) and (c). The total outlay propos-
ed by the Delhi Administration for the 33
schemes was only Rs. 22473 lakhs which
i4 a very small fraction of the total approv-
ed Plan outlay of Rs. 23.40 crores for the
Territory during 1968-69. It has however
been decided that the Plan outlay for
approved schemes could be augmented to
the entent that additional resources are
mobilised by the Delhi Administration by
way of additional taxation over and above
the existing level and by way of ecomomy
in non-Plan expenditure.

Publications of Sangit Natak Akademy

7685. SHR1 BABURAO PATEL:
Will the Minister of EDUCATION be
pleased to state :

(a) the names and number of publica-
tions published by the Sangeet Natak
Akademy during the last two years ;

(b) the cost and number of copies
printed, the number of copies sold and the
number of copies lying unsold in the
godown (publication-wise) ;

(c) the consequent loss to Government
due to printing of an excessive number of
copies and the reasons for doing so;
and

{d) the steps taken to dispose of the
unsold publications ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) (a) The Aka-
demi brought out seven publications doring
the period 1-4-66 to 104-68. The names
of these publications are :—

(1) Monograph of Onkamath Thakur

(Hindj).
(2) Geet Bharati (Kannada),
(3) Sangeet Natak—3,

Written Answers  CHAITRA 0, 1890 (SAKA)

Written Answers 1618

(4) ‘Sangeet Natak — 3.
(5) Sangeet Natak—4.
(6) Sangeet Natak—5.
(7) Sangeet Natak—6.

{b) A statement giving the requisite in-
formation is laid on the Table of the
House. [Placed in Library. See No. LT—
936/68).

(c) The print order normally is for 1000
copies which is not excessive in view of the
fact that the print order cannot be reduced
below a certain level. The number of
copics printed in each case is considered to
be the minimum necessary commensurate
with economy of printing expenditure.
The publications brought out by the
Akademi are of a specialised nature and,
therefore, have .a very limited appeal.
Quick sales, cannot, therefore, be expected.
The publications, however, are not time-
barred and have a lasting value and it is
assumed that most of them would be dis-
posed of in course of time even though the
sales may appear somewhat slow.

(d) To promote sales the Akademi has
taken steps to bring the publicatioas to the
notice of as many people as possible
through advertisments in suitable journals,
brochures etc. The Akademi has also
entered into agreements with a number of
Sale Agencies for the sale of publications.

Dakotas

7686. SHRI BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number and cost of Dakotas
owned by the Indian Airlines Corporation
which are to be sold or mothbalied ;

(b) the specific réasons for getting rid
of them permanently ;

(c) the type of aircraft that will replace
the Dakota on feeder routes ;

(d) how old are the Dakotas and the
condition in which they are at present ;
and

(e) the loss to the I. A. C. on account
of the sale of old Dakotas ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) 1
(a) There are 29 Dakotas at  present
with the Indian Airlines Corporation which



1619 Written Answers
are.eventually to be replaced. Qut of these,
20 are expected to be disposed of soon.
The original cost of the 29 Dakotas was
Rs. 36.03 lakhs, but they have now been
almost fully depreciated.

(b) Operations by Dakotas are very
uneconomical,

(¢) Fokker Friendship and HS-748
aircraft.
(d) The total hours flown by the

Dakotas varv from 23,000 to 37,400 hrs,
The aircraft in operation are maintained in
good condition.

{e} .In view of the depreciation there
will be no loss to the Corporation due to
the sale of these Dakotas.
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Development of Kinnaur District of -
Himachal Pradesh

‘1;688.- SHRI VIRBHADRA SINGH :.
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the department-wise shortfalls in
expenditure on the border-cum-tribal dis-
trict of Kinnaur in Himachal Pradesh
during the financial years 1966-67 and
1967-68 ;

(b) the reasons for these shortfalls and
whether steps have been taken to ensure
full utilization of the budgeted provision in
future ;

.(c) how the amounts saved in the
shortfalls in Kinnaur were spent ; and

(d) whether the deficiency occurring to
the Kinnaur District will be made up and
made good by providing the amount of
shortfall as extra-budget provision during
the remaining period of the current Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
A stalement giving the requisite information
for the year 1966-67 is laid on the Table
of the House. [Placed in Library. See No.
LT—937/68]. Similar information relat-
ing to the year 1967-68 is not yet available.
Necessary instructions to ensure full utili-
sation of the budget provision in future
have been issued by the Himachal Pmduh
Government,

(c) The funds left over from the san-
ctioned grant for Kinnaur District were
cither surrendered or diverted to such
departments as required additional funds
for execution of urgent works/schemes so
as to ensure the best utilisation of the total
available grant for the year 1966-6?

(d) Where the shortfall is due to non-
creation of posts/vacant posts, the question
of allotting additionel -funds in the subse-
quent year does not arise. However, the
shortfall due to late starting/nom-execution
of the projects/schemes will.be made good
in subwquent years, keeping in view the

overall financial position and regources
evailablg,
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Violation of Shikar Rules in U.P.

7689. SHRI R. R. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) whether it is a fact that some
members of the Foreign Missions are
violating the Shikar Rules in Uk P. with
the help of high Government officials ;

(b) whether U. P. Government have
brought these facts to the knowledge of
the Central Government ; and

(c) if so, taken
matter ?

the action in the

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) A report to this effect has been receiv-
ed but the report does not indicate that
any Government official was involved.

(b) Yes, Sir.

(c) The foreign missions stationed in
New Delhi have been advised from time to
time to ensure that the game rules of the
State Governments are respected by their
privileged and non-privileged officials.

Central Secretariat-Babadurgarh Bas
Service

7690. SHRI ABDUL GHANI DAR :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether itisa fact that thereis
some dispute between the Haryana Govern-
ment and the Delhi Administration in
regard to the issue of permits of buses ;

(b) whether it is also a fact that sub-
urban bus services between Central Secre-
tariat, New Delhi and Bahadurgarh are
suffering due to this tussle ; and

(¢} if so, the steps Government pro-
pose to take to solve this problem ?

THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :

(a) Yes, Sir.
(b) No, Sir.
(c) Does not arise.
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Scheduled Castes/ Tribes of West Bengal
inLAS., ICS. and [P S,

7691. SHRI P. R. THAKUR : Wil
the Minister of HOME AFFAIRS be-plea.
ed to state : guns

(a) the number of I. C. S., I. A. S, and
1. P. S. Officers from the Scheduled Castes
and Scheduled Tribes of West Bengal with
dates of their joining the respective
services ; and

{b) their present positions in various
fields of employment 7

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
A statement showing the names of 1. C. S.,
I. A. S. and L. P. S. officers of West Bengal
belonging to the Scheduled Castes and
Scheduled Tribes, the dates of their joining
service and posts held by them on Ist
January, 1968, is laid on the Table of the.
House. [Placed in Library. See No. LT—
938/68).

Scheduled Castes and Sche luled Tribes
Scholars Abroad

7692, SHRIP. R. THAKUR : Wil
the Minister of EDUCATION be pleased:
to state : .

(a) the names of the Scheduled Castes
and Scheduled Tribes Scholars selected and
sent abroad under the Overseas Scholar-
ships Scheme since 195354 till to date;’
and C

(b) the present position of each of them
in various fields of their employmént ?

THE MINISTER OF STATE IN THE
MINISTARY OF EDUCATION (SHRI
SHER SINGH) : ({a) A statement is laid
on the Table of the House, [Placed in Library
See No. LT. 939/68.)

(b) The award of scholarship does not
give any guarantee of employment to the
scholar. As such no information is avail-
able.

Specialists in Censos Offices

7693. SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) the number of ethnologists, socio-
logists and economists separately who are
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now permanently attached to the Census
Offices in the country,

(b) whether there has been any change
in the proportion of the specialists for the
analysis of Census data over the last ten
years;

(c) the details of the schemes/projects
undertaken since 1960 far compiling social
statistics and ethnographic potes on a
continuing basis;

(d) the number of specialists and ather
staff who have been specially put emn this
jobs; and

(e) whether any work programmes and
time limits were fixed for completing the
various projects undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. §. RAMASWAMY): (a) No ethno-
logists, sociologists or economists have
been permanently attached to Census
Offices.

(b) During 1961 Census, for the first
{ime onc Research Officer for amalysis of
agricultural statistics of the Census and
one Research Officer for analysis of the
census economic data wers appointed.
Besides, a separate Social Studies Unit in
charge of a Social Scientist was created to-
wards the end of 1961 to look after the in-
vestigations undortakem by the Cansus
Qeganisation relating to socio-ecanomic
psocesses in the villages, traditioaal crafis,
and Scheduled Castes and Scheduled Tribes.

{c) The details of the sch Jprojects
underiaken since 1960 for compiling social
statistics and ethnographic studies are as
feHlows :

(i) A socio-economic survey of about

600 villages was taken up all over
India for gaining imsight inta the
social structure and social pro-
cesses in those villages.

(ii) Techno-historical and techno-

economic study of about 200 handi-
craftsall over the country have
been umdertakes.
A project of compilation of parti-
eulers in respect of all the mpor-
tant frirs and festivals of India
and preparation of detabled notes
and monogsaphs es 51 fmirs and
festival bas been undertaken.

(iii)
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(iv) A survey of marriages with con-
sanguineous and affinal relations
was undertaken.

“(v) Studies have been initiated to pro-
vide ethnographic data relating to
Scheduled Castes and Scheduled
Tribes throughout the oaumtry.
Bibliographies in respect of all the
Scheduled Castes and Scheduled
Tribes are being brought out
serially in alphabetical order. 5
volumes covering all the Schedul-
ed castes and Scheduled Tribes up
to the alphabet ‘K* have already
been circulated. A monagraph
giving the traditional occupations
of all the Scheduled Castes and
their occupational mobility as e«
wealed by 1961 Census is umder
preparation.

(vl) Miscellaneous Studies —These in-
clude compilation of a catalogue
of tribal objects in important
museum of India, study of the socio
-econemic processes in the fea
plantations of Assam and Madrss,
socio-economic  processes deter-
ming the rchabilitation pattern ef
tribal and other displaced p2rsons
in the industrial complex of Rour-
kela, shifting cultivation in India,
working and living conditions of
scavengers in a couple of selected
towns, study of the scheduled area,
of Rajasthan etc. :

(d) The number of specialists and
other technical staff in the Registrar Gene-
ral’s office specifically put to the tasks of
carrying on social studies, includ ing ethno-
graphic studies are as follows : '

Specialists ... P
Other technical staff ... 29

(e) Since all these studies are taken up
as ancillary to the mein task of Census,
these are attended to according to the time
available to the Census Officers in the field
and to the exteni facilities and ce-opera-
tien of various agencies were forthcoming.
As such, no time limit has been fixed: for
all the projects. However, the work im
cach category of projects is reviewed from
time to time and the programme of work
in the inter-censal period adjustest.
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Government Nominee on Trusts of the
Late Nizam of Hyderabad

7695. SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased 40
state ;

- la) the pcnnd and other terms of
appointment of Sbri M. K. Veokatachalam
as.the nominee of the Governmeat of India
on various Trusts of the late Nizam of
Hyderabad;, and

(b) the gqualifications, antecedeats and
previous connections of Shri M. K. Venka-
tachalam and the emoluments, if any, paid
to him ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). From time to time Government nomi-
nate a person whom they consider suitable
as their nominee. No period is required
to be specified for such mominee.

The present Governmest nomrineeis a
senior officer of the Goverpgosng of India
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and does not receive any emoluments from
the Trusts.

Property of Late Nizam

7696. SHRI M. N. REDDY : Wil
the Minister of HOME AFFAIRS be pleas-
ed 1o refer to the reply given to Unstarred
Question No. 4734 on the 22nd March,
1968 and state :

(a) the total value and corpys 'nf-un
remaining 45 Trusts of the lads Nizam of
Hyderabad and the objects of theas trusts ;

(b) the extent, number, description and
the value of the precious gems, jowels,
ornaments etc. comprising H. E. H. the
Nizam's Jewellery Trust . and the present
cystody of these articles;

(¢) whether prior permission of
Government is required for the use aod
removal of these articles from the presest’
custody; .

(d) whether Government have got
these articles™ plopwl'y valued in recent
times; and

(’e'_l if so, the date thamf and
name of the agency ? :

the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):. (a) As
stated earlier in reply to Unstarped Ques-
tion No. 4734 by the Hon'ble Maember on
22nd March, 1968, Government are neot in
possession of details about these  private
Trusts of the late Nizam.-

(b) The articles are deposited "in the
safe vaults of a scheduled basmk. Such
Jewellery is not easily valued but it certain-
ly is a big amount. Government do not
consider it proper that details of the jewel-
lery mecognised as private property of the
Nizam should be a matter foz public dis-
closure.

(c) Government's permission is oot

necessary. Its use etc. is governed by the
provisions of the Trust.

(d) No, Sir.

(e} Does not arise. WIS
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Pilots

7697. SHRI M. N. REDDY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) the service conditions and emolu-
ments of Air India pilots and the pilots
of the Indian Air lines Corporation ;

(b) the minimum qualification, age and
experience required for the appointment
as pilots in ladian Airlines Corporation
and the specific authority vested with the
powers of appointment ; and

(c) the present facilities for training
of pilots available at various centres in the
country and the nature of training and the
cost thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) The emoluments admissible to Pilots
of Air India and Indian Airlines Corpora-
tions are as follows :

(I} Emoluments

{dir_lnd.i'c
Minimum Maximum
Rs. Rs.
(i) Co-Pilots . 2667 3325
(iiy Commanders 4000 4500
Indian Airlines
(i) First Officers 2014 2397
(Co-pilot of

DC-3/F-27 H5-748
or any other basic
aircraft)

(i) Captain
(Command on
DC-3)

(iii) Captain
{Command on
DC-3 and Co-pilot
on F-27/Visc./
DC-4)

2615

2890 3300

4100

Viscount)

(v) Commander
(Command on
F-27/DC-4/
Viscount and
Co-pilot of
Canvelle)

3750 4250
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Rs. Rs.
(vi) Commander 3975 4475
(Command on
Caravelle)

(I1) Duty Hours

The duty hours applicable to pilots
generally are :

Air-India

per flight 9 hours flight time 12 hours
flight duty time (includes
briefing of about '1 hour
15 minutes before flight and

I5 minutes after flight)

Periodical Flight Time limitations

(i) 7 consecutive days — 35 hours
15 consecutive days — 50 hours
30 consecutive days —  BO hours
One Calendar Year — 800 hours
(ii) Total hours of duty
30 consecutive days — 200 hours
Indian Airlines Corporation
Flight Duty Time Flight Time
Maximum Flight Daily Weekly Monthly
duty period in hours hours hours
24 hours

Jet (Caravelle) 9% 6} 26 65
Piston &

Turbine 11 8 32 80
(Viscount, DC-4,

DC3, F-21 &

HS-748)

(111} In addition to the above, Pilots
of the Corporations are cligible-to
Overtime pay, stay-over/station or’
lay-over allowance, special travel-
ling allowance, meal allowance at
different rates. g

(b) (1) Qualifieations
(i) Commercial Pilot’s Licence

(ii) Instrument Rating Certificate or
passed Technical Examination for
issue of Instrument Rating Certi-
ficate

(iii) Flight Radio Telephony Operator's
Licence

(iv) Dakota Endorcement or passed
Dakota Technical Examination.

(1) Age Limis

© 30 Years.
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(IT1) Experience
Minimum 250 flying hours.

{TV) The Competent Authority for
appointment is General Manager.

(c) Facilities for the ab initip training
of pilots are available with the approved
flying clubs, There are at present 24
subsidised flying clubs which provide
training facilities to condidates for the
issue of Private Pilot’s Licence. The
trainees for the issue of PPL, besides enrol-
ling themselves as members of the Flying
Clubs, have also to pay flying fees at the
following rates :

(i) In respect of the following cate-
gories of trainees :
. (a) Maticulates below 22
. years of age ;

(b) Officers of CAD,)
IMD, IAF Officers,
Naval Officers, Army
Officers who are
qualified O. P. Pilots
‘and Aerodrome Op-
erators, subject to the
numercial limits per
year, laid down from
time to time, but
irrespective of age,
Unemployed  pilots
“holding CPL and
Flight Navigators ir-
respective of age.

In respect of all ogher trainees in-
cluding Rs. 40 per hour NCC
trainees

At present there are no organised
_ facilities, in the country, for the
training of pilots upto the Com-
mercial Pilot's Licence Standard.
The two Corporations are however,
providing training to their Pilots
for making them fit for different
kinds of Aircraft being operated
by them.

LRs. 25/- per
hour.

{c

—

(ii)

* " Officers permitted to join Private Firms

1698. SHRI JUGAL MONDAL : Will
the Minister of HOME AFFAIRS be
pleaaed to state :

. {(a) the number of former members of
the Ind:nn Civil Service and other All India
Services who have been permitted to joig
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private business firms during the last three
years ; and

(b) their names and the names of firms
alongwith their addresses in which they
are employed or with which they are
associated as a part of the management ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Nine.

(b) The information is given in the
statement laid on the Table of the House.
[Placed in Library. Se€ No. LT—940/68).

Training Ship ‘Dufferin’

7699. SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state : '

(a) whether the students secking admis-
sion to the Training Ship ‘Dufferin’ are
required to submit a domicile certificate
while applying ;

(b) whether such certificates are requir-
ed to be submitted for admission to the
Indian Institutes of Technology and Uni-
versities ; and

(c)if not, the reasons for insisting on
a domicile certificate from Indian nationals
residing in a particular State for admission
to the Training Ship ‘Dufferin’?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V..RAO):
(a) and (c). Admission to Training Ship
*Dufferin’ is on the basis of a qualifying
written examination followed by an inter-
view. The candidates are required to
produce Domicile Certificate only at the
time of interview. This certificate is
required because it is used for verifying the
eligibility of the candidates for award of -
scholarship instituted by various State
Governments.

(b) The Indian Institutes of Technology
do not insist on the production of Domicile
Certificates. Presumably the reason for
which such certificates are required in the
case of admission to Training Ship ‘Duffer-
in' does not exist in their case. As regards
Universities which are autonomous bodies,
information is not readily availablg,
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Scholarships for Scheduled Castes and
Scheduled Tribes

7700. SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased to
state :

{a) whether the Postmatric Scholarship
Scheme for the Scheduled Castes/Tribes
was transferred to the Department of
Social Welfare on 1-1-1968 ; and

(b} if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) The Department of Social Welfare
has been created specially to look after the
welfare of Scheduled Castes and Scheduled
Tribes. During the Fourth Plan period, it
is expected that the scheme will not merely
be an educational scheme but a composite
employment-oriented programme with a
view to making it one of the major schemes
for the ecomomic and social development
of the Scheduled Castes and Scheduled
Tribes.

Enrolment of Scheduled Castes/Tribes
in Educational Institutions

7702. SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased to
state

{m) whether it is a fact that his Ministry
had agreed to collect data regarding the
enrolment of the Scheduled Castes/Ttibes
in various educational institutions in the
country in respect of the year 1964-65 and
furaish it to the Commissioner for Sche-
duled Castes|Tribes ;

{b) if so, whether it has been done ;
and

{c) if not, the reasons therefore ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) and (c). The required information,
excepting for five States, is available and
the Commissioner for Scheduled Castesf
Tribes has been informed accordingty.
Ioformation from these five States is
awaited,

Admissions of SCs and STs in Technical

Institutions .

T103. SHRI SIDDAYYA : Will the
Minlster of EDUCATION be pleased to
state

(a) whether it is a fact that his Minlstry
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had fissued a circular to all the State
Governments and Universities to allow the
three-fold concessions regarding the admis-
sion of the Scheduled Castes/Tribas Students
in all Technical and Educational institutions;

{b) if so, the names of the institutions
in the country that have fully implemented
the above recommendations ; and

(c) the names of those institutions
which have not implemented these recom-
mendations so far and the reasons there-
for 7 .

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) and (c). The information is not’
available. The total number of educational
institutions in the coumtry runs into several
thousands. However, if any imstances of
discrimination are reported, necessary
action will be taken.

Reservation for Scheduled Castes and
Scheduled Tribes in Public Usdertakings

7704. SHRI SIDDAYYA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is & fact that his Minis-
try had instructed all the public sector
undertakingd, statutory and semi~Govern-
ment bodies to make reservation for the
Scheduled Castes/Tribes in services on the
lines of the reservation in the Central
Government ;

(b) if so, which of them have actually
made reservation and which of them have
not made so far ; and

(c) the reasons for not making it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
5. RAMASWAMY) : (a) Ministry of Home
Affairs have not issued any instructions to
the Public Sector Undertakings etc. direct.
In March 1964, Ministries administratively
concerned with the Public Sector Under-
takings were requested by the Ministry of
Home Affairs to issue instructions to the
Undertakings under their control to make
reservation for Scheduled Castes and
Scheduled Tribes in their services on the
lines of the reservations in the Central
Goveroment  services.  Regarding the
Statutory and Semi-Govt. bodies, the
administrative Ministries were asked by the
Ministry of Home Affairs, in 1954, to direct
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the Statutory Bodies which were not then
following the crders regardiag reservation
for Scheduled Castesand Scheduled Tribes,
‘to follow them, provided the relevant
‘Statute perniftted of Such a direction. If
#in any particular case, the relevant Statute
Fid miot permit 6f a direction to folléw the
reservation orders, the Ministries were
requested to recommend those orders to the
Stafutéry suthority for adoption by it.

(b) Wased on the information received
frofi the Ministries so far, two lists of
Public Sector Undertakings, Statutory and
Semi-Government Wodies are l4id on the
Table of the House [Placed in Library. See
No. LT 941/68]—one giving the names of
those which have made or agreed to make
reservation for Scheduled Castes and Sche-
duled Tribes in their services and the other
giving the names of thdse which have not
yet agreed to make reservation and from
whom informatiom regarding making of
reservation is awaited.

(c) Varied reasons were given by the
Uhdertakinigs etc. concérned and replies
from some of them are dwaited but mainly
these reasons centred round the special
réquiremefits of the Undertakings and
difficulty in getting svitable candidates
belonging to Scheduled Castes and Sche-
duled Tribes for certain posts. Hobwever,
the question of making reservations is being
pursued with the Undertakings concerned.

Passenger Tax

7706. SHRI R. R. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that a proposal
is under consideration of Government to
mpose p gers tax on peoplé leaving
country by Air ;

_ tb)_ if so, whether Goverfimeht hdve
tdkefi dny décision on the proposal ; dnd

(c) if not, the reasons therefor 7

THE MINISTER OF TOURISM AND
CIYIL AYIATION (DR. KARAN SINGH):
(a) Yes, Sir.

{®) Ne, Sir.

{e) The details of the proponl ard
still under examination,
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Loans for settihg up Hotels

7707. SHARI VIRENDRAKUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) The #moumt set apart to advance
loans to small entrepreneurs in the pri-
vate sector for setting up hotels for i‘om;n
tourists dorfig the curremt year's Central
Budget; and

(b} the amount proposed to be allo-

cated for setting up of Tourist Hotels in
Gujrat and Maharashtra ?

THE MINISTER OF TOURYISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) An amount of As. 50 lakhs has been
provided in the current year’s budgét Tor
advancing loans to hoteliers from the
Hotel Developisent Loan Fund.

(b) No State-wise allocations have been
made,

Phidolir tiken dwhj by Portuiese

7H8. SHRI  BENI SHANKER
SHARMA : Will i MinGtr of HOME
AFFAIRS be pleased to state :

(a) the total number of prisoners
taken away by the Portuuése authorities
with thém while leaving India;

(b} how many of them have since béen
released and allowed to return to India
and how many are still rotting in jails; and

. {c) how many of such released priso-
riers have been rehabilitated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No
pnsonﬂs were taken away by Portuguese
authioritiés with theth while leaving Tndia.

(b) and (c). Does not arise.

Eﬁrﬂﬁ- i .I " -
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Indian Stadents Abroad

1636

7712. SHRI ONKAR LAL BERWA :
Will the Minister of EDUCATION be
pleased to state :

(a) the number of Indian students
studying in foreign countries alongwith the
mames of the places were they are studying
and the facilities provided to them by
Government;

(b) whether Government have laid
down a condition that such students have
to come back to India and serve the
pation;

(c) if so, the number of such students
who have been taken in Government or
Private service on their return to Indig
during the last three years; and
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(d) whether there are such students
also who have joined service in foreign
countries ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The latest
available information regarding number of
Indian Students studying abroad is given
in the annexure laid on the Table of the
House [Placed in Library. See No, LT 942/
68) Government of India does not incur
any expenditure on scholars going abroad
on scholarships financed by foreign Govern-
ments/Organisations. However, in very
few exceptional cases cost of passage is
granted.

(b) This condition is laid down for
sponsored scholars who go abroad under
different scholarship schemes of foreign
Governments{Organisations.

(c) and (d). The information is not
available.
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Bridge on National Highway No. 45 near
Tambaram

7714. SHRI KAMALANATHAN :
SHRI MAYAVAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether there is a proposal to
construct an overbridge near Tambaram on
National Highway No. 45 in Madras; and

(b) if so, the reasons for the delay in
commencing the bridge ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir.

(b) The overbridge properis to be
constructed by the Railway from their
funds after obtaining technical approval
for the design from this Ministry. The
approaches will be constructed by the
State Public Works Department. A modi-
fied design with drawings- for the owver-
bridge is awaited from the Railway. In
the meantime, land for the approaches has
been acquired and tenders for the cons-
truction of the approaches have been
invited by the State Public Works Depart-
ment, the last date for the receipt of ten-
ders being the 17th April, 1968.

dfwde wa, faest w1 e wam
7715. st sitewT W
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Memorapdum to Prime Minister by
Andaman and Nicobar Employees
7716. SHRI A, K. GOPALAN :
SHRI VISWANATHA MENON:
SHRI BHAGABAN DAS :
SHRI E. K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itisa fact that the Chief
Commissioner, Andaman and Nicobar Is-
lands has given permission to Andaman
and Nicobar Government Employees and
Workers Federation to submit memoran-
dum to Prime Minister during her recent
visit to Island ;

(b) if so, whether it is a fact that the
Deputy Commissioner, Nicobar group of
Island did not allow the Federation to sub-
mit the memorandum ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). The Micobar brapch of
the Andaman and Nicobar Government
Employees and Workers Federation desired
to submit a memorandum to the Prime
Minister. The Administration decided that
the memorandum mAy be presented to the
Prime Minister at 2.45 P.M. on the Tth
February, 1968, at Circuit House, Car Nico-
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bar. As the visit of the Prime Minister
was curtailed, the engagement could not be
gone through.

Payment of Pensioa to ex-officials of
Portuguese Colonies in India

SHRI A. K. GOPALAN :
SHRI B. K. MODAK :
SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(s) whether Government ave paying
ex-gratia amount to some ex-officials of the
emtwhile Portugues¢ Colopies in India as
pension ;

(b) if so, the names of such officials
and the amount of ex-gratia amount paid
to them ;

(c) since when the ex-gratia amount is
paid ; and

(d) the reasons for making such pay-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) to (d). There are 66 cascs wherein
the ex-gratia payment is being made to ex-
officials of Portuguese Colonies. The ex-
penditure involved is Rupees sixtoen
thousand, seven hundred thirty six agd
seventy six  paisa only per month. For-
mer Administration of Goa had beea pay-
ing such pension and these bave boen coa-
tinwed after liberation of Goa. A list
showing the names of the pensioner and
amount paid to each is laid on the Table of
the House. [Placed in Library. See No. LT
943/68].

717,

India Office [.Mry

7718. SHRI BABURAO. PATEL Will
the Minister of EDﬁCATlO‘N be pleased
to state :

(a) whether Britain has finaly set wp
the proposed tribunal to divide the contents
of the India Office Library in London bet-
ween India and Pakistan ;

(b) if s0, the names of the members of
the tribunal and if not, the reasons for the
delay in appointing the tribunal ; and
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(c) the steps Govermmenl are taking
to resolve the dispute regarding India Office
Library ?
THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : ia) No, Sir.

(b) and (c). As already stated in my
reply to Question No. 244 answered in this
House on 23.2.1968, the decision’ of the
Pakistan Government on this issue is still
awaited. Continued efforts are being made
to obtain the reply of the Pakistan Govern-
ment.

. Cash with Mizos

7719. SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that in the
caurse of a recent clash of security forces
with Mizo rebels, a self-styled rebel Chief
Commissioner was kitled ;

() whother it is also a fact that this
self-styled Chief Commissioner was a source
of panic to the local population and docu-
ments as evidence were seized ;

(c) if so, the number of rebels killed
and arrested during this clash ; and

(d) the losses from security forces as
well as of loyal Mizos ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Yes, Sir. Some documents were
also captured by the security Forces.

(c) Five hostiles including the so-called
Chief Commissioner were killed in this
encounter.

(d) Security Forces and the loyal Mizos
did not suffer any loss.
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Pakistani Encroachments oa Rajasthan
Border
7721. SHRI MADHU LIMAYE :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that during the
last two years Pakistan has been trying to
encroach on Indian territory in the Rajas-
than sector ;

(b) whether it is also a fact that their
patrols/guards/police are lifting cattle and
abducting people in the Indian territory ;
and

(c) the steps Goveroment have takem
to eject these intrudexs and to prevent fur-
ther encroachments on our territory in
Rajasthan ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA); (a) No,
Sir.

(b) Three Indian nationals were kid-
napped by Pak Rangers two of whome have
come back to India. No cattle has been
lifted by Pak para military forces.

(c) Regular and intensive patrolling is
being carried out. New border out-posts
have been established wherever necessary.

Under-Trial Prisoners

7722. SHR1 BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have informa-
tion that many under-trial prisoners have
to undergo imprisonment for long durations
and when they are acquitted after having
been declared innocent, they cannot be
compensated for the term of prison already
served ;

(b) if so, whether Government are con-
sidering the proposal for making the statu-
tory provision that none can be kept in
prison for more than two months in ordi-
pary and for more than four months in
sessions cases as undertrial prisoners ;
and

{c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARRN SHUKLA): (a) to
{c). As both the Prisons and administra-
tion of Justice are State subjects, the re-
quisite information is being collected from
the State Governments and will be placed
on the Table of the House.
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Construction of Imphs!-Tamenglong Road

7724. SHRI M. MEGHACHANDRA 1
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the number of workers killed in
the course of their employment in the con-
siruction of lmphal-Tamenglong Road and
the New Cachar Road of Manipur duriog
the last five years ; and

(b) the amount of compensation paid
to their families under the Workmen's Com-
pensation Act ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHR1 BHAKT DARSHAN): (a)
and (b). The information is being collects
ed from the Government of Manipur and
will be laid on the table of the Sabha as
soon as possible.

Tourist Facllities in Historical Places

7725. SHR1 SHIVA CHANDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the numb=r of historical places in
India where tourist facilities have been
provided so far ;
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(b) the number and names of historical
places where tourist arrangements are to
be made ; and

(c) the amount to be spent on tourism
during the Annual Plan 1968-69 and places
to be developed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A list of placss of historical
importance where tourist facilities have
been provided during the Second and
Third Plans and are proposed in the Fourth
Plan is laid on the Table of the House.
[Placed in Library. See No. LT 944/68].

(¢) During the Annual Plan for 1968-69
an amount of Rs. 3 crores has been ecar-
marked for tourism —Rs. 1.47 crores for
the Department of Tourism and remaining
Rs. 1.53 crores for the India Tourism
Development Corporation. The expendi-
ture of Rs. 1.47 crores is ear-marked for
schemes at Kovalam, Gulmurg, Nehru
Loka (Mysore), Goa, Delhi, Gobindsagar
(Bhakra Dam), Agra, Ajanta-Ellora,
Khajuraho, Jaipur-Bharatpur-Deeg and
Varanasi ; it is also includes an amount of
Rs. 36.25 lakhs for grant of subsidies to
State Governments for tourism schemes
under Part II of the Annual Plan.

Ceatral Leather Research Institute,
Madras
7727. SHRI MAHANT DIGVIJAI

NATH : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is a fact that the Central
Leather Research Institute, Madras have
offered 40 paise each for a rat skin to the
Haffkine Institute, Bombay, recently ;

(b) If so, the expected commercial use
of the skin ;

(c) whether it is also a fact that they
have found out the use of mouse-meat ;

(d) whether the above institute have
also approached the Central Government
in this regard ; and

(e) if so, the details thereof and the
expected earnings from the mice-skins and
meat ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The institute
pffered 40 paise ¢ach for bandicoot rat
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skins (Malabar Rat or Pig Rat) to the
Haffkine Institute, Bombay.

(b) Th= skin of bandicoot rat, when
finished into leathers, has been found
suitable for making baby shoe upper,
purses, wallets and watch straps. The
investigation is still in progress.

(c) No study has yet been taken up by
the Institute for utilisation of the meat
content of bandicoot carcasses.

(d) No, Sir.

(e) Does not arise in view of replies
to parts (b) and (c) of the question.

Sethusamodram Project

7728. SHRI G. KUCHELAR: Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether it is a fact that the Central
Government have not provided any grant
or loan for Sethusamudram Scheme, while
the State of Tamil Nadu is forced to carry
on the scheme with an estimate of Rs. 35.4
crores ; and

{b) if so, the reasons therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V, RAO) :
(a) and (b). The Central Government have
financed the entire cost of detailed investi-
gations for the Sethusamudram Scheme
estimated at about Rs. 37 lakhs. These
investigations which were entrusted to the
State Government of Madras have been
completed and the report thereon is expect-
ed to be received shortly.

Arrest of Pakistanis in Bhuj

7729. SHRI C. CHITTYBABU : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that 60 Pakis-
tani intruders were arrested on the 20th
March, 1968 in Bhuj ; and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. '

(b) Does not arise.
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Pakistani Spies
7732. SHRIDEIVEEKAN : Wil the

Mibister of HOME AFFAIRS be pleased
to #ite :

(a) wheffet It is a fdct that Pakistani
spies have been violating the borders in
Gujarat, Rajasthan, Punjab ;

APRIL 19, 1968

Written Anmswers 1648

(b) whether it is also a fact that in
Bikaner there was an encounter between
the Pakistani spies and securitv forces
recently ;

(c) if so, whether arms and bombs were
recovered from them ; and

(d) whether any protest has been lodged
with the Pakistan Government or the
inereasihg interferénce by Pakisthnis 7

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): f(a) A
few persons suspecled to be Pak spies/
inforiiers Have been apprehended in
Rajasthan and Punjab for violating bor-
ders. No such person has recently been
arrested in Gujarat for violatlng ‘the
border.

(b) No, Sir.
{c) Does not arise.
(d) No, Sir.
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Natiosal Highway No. 39

773. SHRI M. MEGHACHANDRA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(&) whether it Is a fact that the
National Highwsy No. 39 running through
Manipur, Nagaland has recently suffered
futther deterioration either by sinking of
the road or landslide thersby putting traffic
into difficulty ; and

(b) if so, the steps taken on an Emer-
gency basls to keep the Highway in good
condition 7

THE DEPUTY-MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN]) :
{a) and (b). No, Sir. Government have not
received any report on any recént deterio-
ration of National Highway Mo. 39, either
in Manipur or in Nagaland.

There were, some slips, land slides,
and subsidences on the road in Nagaland
due to unprecedented rains during the
monsoons of 1966 and 1967. Estimates for
these repairs have already been sanctioned
and the State Public Works Department,
have reported that the works are inh pro-
press.

Diversions of National Highway No.
3, from Plphima (mile 28/0) to
Kohima (orile 46/0) has been proposed for
comstruction during the Fourth Five Year
Plan as a permanent remedial measure.
The survey work is in progress and the
construction of the diversion will be taken
up when the required funds arc available.

Stetrage of Timber in Shakti Nager, Deli

7735. SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that timber
planks numbering 50,000 to 100,000 aro
stored at ooe place in Bleck No. 26,
Shakti Nagas, Delhi, which is @ thickly
populated residential arga ;
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(b} whesher there is a lurking danger
of firc breaking out any time due o this
piling up of wood for commercial purposes
in a residential area ;

(c) whether it is also a fact that several
complaints have been lodged by the resi-
dents with the Municipal Corporation, Fire
Brigade, Police Station but no action has
been taken ; and

(d) if so, the reasons therefor and the
action proposed to be taken by Qovern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
About 20 truck loads of timber planks and
bamboos aro stored in sn open piet of land
No. 26/1/9 and 26/1/10 in Shakti Nagar,
Derhi under a valid licence from the Delhi
Municipal Corporation. There 18 no
active souree of ignition in the immediate
vicinity of the storgae. Anti-fire precautions
nsve been taken. Only ome znonvmous
complaint was received in ibe office of the
Delhi Fire Service in October, 1967. The
matter has besa gone into and the question
of remewal of the licence of ihe timbér
merchant is under the consideration of the
Corpotation. E
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“Junior Statesman’’, Calcutta

7739. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 4921 on the 22nd
March, 1968 and state :

(a) whether it is a fact that the Intel-
ligence Departments of the West Bengal and
the Central Goveruments gave adverse
report on Mr. Desmod Doig, who virtually
controls publication of “Junior Statesmen™;

(b) whether at any time he was for-
bidden to go to the border areas of Tibet
and Sikkim ;

(c) whether it is also a fact that
thousand of copies of each issue are regul-
arly distributed to schools, specially,
Missionary-run ones, free of cost ; and

(d) whether this paper has any rela-
tion with any foreign agency and the
mission teaching young boys certain politi-
cal views 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It will
not be in the public interest to disclose
the contents of Intelligence reports, which
by their very nature are secret,

(b} No, Sir.

(c) Since the Government do mot
exercise any control on the sale or distri-
bution of journals published in India, the
information asked for is not available.

(d) Inquiries are being made about this,:
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Bridge Over Choti Gandak at Gothmi
Ghat (Bibar)

7743. SHRI  VISHWA  NATH
PANDRY : Wil the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) the progress made so far about the
construction of a bridge over Chati Gandak
at Gothmi Ghat (Bihar) which will connect
“he States of Uttar Pradesh and Bihar ;

(b) the total amouant of expenditure on
the said bridge ;

(c) when the bridge is
“ompleted ; and .

likely 1o be

(d) when it will be opened for traffic ?

THE DEPUYY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHANKT DARSHAN) :
ta) and 4c). Fhe beidge propsr has been
completed.

(b) An expenditnre of Rs. 22.92 lakhs
was incurred on the bridge proper fexclud-
img the road appreaches) till the st March
1968, This amount does not include the
claims preferred by the contracters, which
femaip to be disposed of by the Govern-
ment of Bihar.

Ad) The approach rosds te the bridge
3r¢ being constructed by the State Govern-
ments of Uttar Pradesh and Bihar in their
tespective territeries out of their own funds,
On the Ribar cide canthwork on the
approach road is d to be completed
in abont 15 days and the collection of
materials for metalling: the road is measly
complete. The entire approach road is
expected to be completed in amother three
moaths. As regards the appeoach road
in Uttar Pradesh, the estimate for the work
was sanctioned by the State Government in
Jamuaxy 1968 and the werk hes recestly
been taken in hand. The bridge will be
opened for traffic on the completion of
both the approach roads to the bridgs.
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Langusge Teachers in Dethi Administration

7746, SHASHIBHUSHAN
BAJPAT :  Will the Minister of EDUCA-
TION be pleased to state :

(a) the number of Language Teachers
usder the adeministrative centrol of the
Directorate of Education, Delhi who have
been allowed the Post Graduate Teachers'
Grade during the period fram 1.9.1989 to
29.2.1968 through Departmeatsl promo-
tion ;

{b) the sumber of language teachers
who had passed M. A. (Hiadi) in Second
Class and were appoimted im the lower
grade during the same period, as compared
to the teachers with similar qualification in
other subjects ; and

fc) if any of them have not beem pro-
moted to the Post Graduate Teachers'
geade 3o far, the reasons therefor ?

SHRI

THE MINISTER OF STATE IN THE
MINISTRY OF FEDUCATION ($HRI
BHAGWAT JHA AZAD): (a) te (c).
The requisite information is being collect-
ed and will be laid on the Table of the
Sabha in due course.
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Chinese Propaganda Literatare

‘7749. SHR1 SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the reproduction of Peking
published Chinese propaganda literatures
or use of elaborale excerpts or pictures
from them in our country is permissible
under the existing laws of the country ;

(b) if not, whether it is a fact that
such Chinese literatures are reprinted or
their parts or pictures included in them are
frequently reproduced in this country by a
section of political element ; and

(c) if so, the steps takem by Govern-
ment to stop such anti-national activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
is no law prohibiting the reproduction of
any foreign propaganda material or use of
excerpts or pictures there from. How-
ever, if any such reproduction infringes

law, legal action can be taken against
those responsible for bringing out such
reproduction.

(b) Cases of reproduction of Chinese
propaganda literature in some parts of the
country have come to notice.

(c) Government are keeping a close
walch on the activities of groups and indi-
viduals associated with such undesirable
activities.

Text Books for Primary Education

7750. SHRI SAMAR GUHA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that the text
books for primary classes have not been
standardised for use throughout the
country ; and

(b) the steps being taken by Central
Government with a view to standardise the
text books 7

THE MINISTER OF STATE IN THE
MINISTRY QF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
Preparation of text books for use in
schools is primarily the responsibility of the
State Governments. However, the National
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Counci! of Educational Research' and
Training under the Education Ministry has
set up Central Committee on Educational
Literature to prepare model text books for
the improvement of school education in
the country. These text books are offersd
to State Governments for adoption or
adaptation. By the end of 1967-68, 32such
text books had been prepared and 25 more

were at different stages of preparation or
production.

Primary Education

7751. SHRI SAMAR GUHA : Will

the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that levels at
primary education in different States are
not uniform and co-related ;

(b) if so, whether Central Government
propose to take steps in collaboration with
State Governments to fix uniform standard
of primary education all over the country ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir,
there is some variation.

(b) It is not considered feasible or
possible to enforce a rigid uniformity in
this matter. '

(c) Does not arise.

Primary Education

7752. SHRI SAMAR GUHA : Will
the Minister of EDUCATION be pleased
to state whether Government have a pro-
posal under consideration to set up a
Committee comprising of Members of
Parliament and educationists to prepare a
scheme calculated to infusing spirit of
patriotic values and national culture in the
minds of children from the early age when
they are given primary education.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): No proposal
to set up a Committee of the type suggest-
«d is under consideration of the Education
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Indian Administrative Service
7753. SHRI D. N. PATODIA :

SHRI K. P. SINGH DEO :
SHRI H. AJMAL KHAN :
SHRI NARASIMHA RAO :
SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the women members of the
Indian Administrative Service are entitled
to get precedence for being posted to a
State of their own choice ahead of a male
entrant ;

(b) whether any protest has been lodged
in this regard by the male members of the
1.AS.; and

(c) if so the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Allot-
ment of both men and women IAS pro-
bationers to their states of preference
against the vacancies meant to be filled in
by the ‘insiders’ is made strictly according
to their ranks and preferences. Against
the remaining vacancies, preferences are
not taken into account except in the case
of women probationers.

(b) and (c). A representation was
received from some men probationers in
this respect but it was decided that the
above method of allottment should
continue.

Under Secretaries in the Central Secretariat,

7754. SHRI D. N. PATODIA :
SHRI N. K. SOMANI :
SHRI LOBO PRABHU :
SHRI J. MOHAMED IMAM :
SHRI YATNA DATT SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state.

(a) the conditions prescribed for
appointment of C. S. . Officers and other
Central Service Officers as under Secre-
taries;

(b) whether it is a fact that it takes an
average of 12 years for the C. S. S. (Grade
I) Officers to be promoted as Deputy
Secretaries against the average of five year
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for Under Secretaries of other Services;
and

{c) if so, whether Government propose
to ensure the equality between C. S. 8. and
other Services in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) In the
case of Central Secretariat Service, perma-
nent officers of the Section Officers’ Grade,
who have rendered not less than ten years
of approved service in that Grade and are
included in the Select List for Grade I of
the Service, are appointed to Grade I
(Under Secretary). In the case of other
Central Services, officers who are not
junior to a direct recruit of six years stan-
ding in the respective Service, are eligible
for appointment as Under Secretary or to
an equivalent post under the Centre.
This is, however, the minimum require-
ment of eligibility.

(b) and (c). According to C. 5.5. Rules
1962, permanent officers of Grade I of the
Service who have rendered not less than
five years of approved service in that Grade
and are included in the Select List for the
Selection Grade are appointed to the
Selection Grade of the Service (Deputy
Secretary). In the case of other Central
Services, officers who are not junior to a
direct recruit of nine years standing in the
respective Service are eligible for appoint-
ment as Deputy Secretary or equivalent
post under the Centre. These are, how-
ever the minimum requirements of eligi-
bility.

While it is correct that officers having
ten to twelve years approved service in
Grade [ of the C. S. S. have generally been
promoted to the Selection Grade of the
Service (Deputy Secretary) after the promul-
gation of the C.S. 8. (Promotion to
Grade T and Selection Grade) Regulations,
1964, similar information in regard to
officers of other services is not readily
available. However, there is no question
of any parity batween different Services
for appointment to such posts, selection
for which is made oo the basis of merit,
experience and background of the eligible
and available officers from various Services
(e. g, 1. A. S, I. A. and A. 5.CS. 8., etc))
taking into account the requirments of
particular posts, Officers of the 1A.S,
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and other Central Services are appointed to
posts of Deputy Secretary or equivalent on
tenure basis, after which they have to revert
back to their parent Services whereas it is
not so in the case of C. 8. 8, officers.

Complaints Frem UNCTAD Delegates for
Over Charging
7755. SHRI D. N, PATODIA :
SHRI GIRRAJY SARAN SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) Whether Government have consi-
dered the complaints in the Press that
UNCTAD delegates have been overcharged
for food, accommodation, taxi service and
shop purchases;

(b) whether Government have any
staff to watch and correct such tendencies
which will discredit our tourist attraction
throughout the world; and

(c) the measures taken to dispel the
impression so far created ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such complaints were received
directly from the delegates. A press report
stating - that a delegate had been over-
charged for tansport,”was investigated, and
found to be unsubstantiated.

(b} Although Government docs not

intain special inspection machinery for
this purpose, any complaint received agai-
nst approved hotels, transport operators
and shops is investigated and suitable
remedial action taken. [n addition, the
Delhi Administration is considering a pro-
posal to set up Tourist Police in Delhi.

(c) Publicity campaigns for the promo-
tion of tourism stress the positive aspects of
a holiday in India, and publicity literature
for foreign tourists lists the tariffs of hotels
approved by the Government; local rates
for taxi hire; and the names of shops om
the approved list of the Government. .

Allshabad Riots

SHRI D. N. PATODIA :
SHRI SITARAM KESRI :
SHRI ANBUCHEZHIAN :

Will tbe Minister of HOME AFFAIRS
be pleased to state :
{s) whether Goversmeat have iaken

TT56.
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note of the recent communal disturbances
in Allahabad :

(b) whether any Commission of En-
quiry has been copstituted to go into the
causes which led to the disturbances ;

(¢) whether the anti-social elements
were mainly responsible for such incidents;
and

(d) to what extent the political parties
precipitated the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA)

(a) Yes, Sir.

(b) to (d). The State Gdvernment
have appointed Shri M. Lal, Member,
Board of Rvenue, o inquire inm to the
causes and course of these incidents. Its
report is awaited.
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Money given by Chinese Embassy to a
Kerala Marxist

SHRI HEM BARUA :

SHRI SHIVA CHANDRA JHA :

SHRI RAM GOPAL
SHALWALE :

SHRI B, N. SHASTRI :

SHRI R. R. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chinese

7761.

" Embassy in Delhi had given money 1o a

member of the CPI (M) in Kerala, as
disclosed by the Chief Minister of the
State; and

(b) if so, the steps Government have so
far taken to stop such inflow of money
from the Chinese ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accor-
ding to information furnished by the State
Government, one Shri Kunnikkal Naraya-
nan of Calicut, has received amounts
ranging from rupees one hundred to five
hundred by money order from the Chinese
Embassy in Delhi on four accasions.

(b) Mere receipt of such money orders
is not actionable under the law, but vigi-
lance  over such activities is being

puh_'naingd.
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. Recovery of Bombs in Chickmagalur

7762. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some Pakis-
tan made bombs were receatly seized at
Chickmagalur in Mysore State ;

(b) whether a special inquiry by C.B.L.
is being conducted into this ; and

(c) the names of persons arrested in
this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K S. RAMASWAMY): (a)to (e). In
formation is being collected and will be
laid on the Table of the House.

Allahabad Riots

7763. SHRI RABI RAY :

SHRI LATAFAT ALl KHAN :

Will the Minister of HOME AFFAIRSI

be pleased to state :

{a) whether his attention has been
drawn to the allegation made by some
Members of Parliament that some Govern-
ment officials were soft towards the trouble
makers in connection with the recent com-
munal disturbances in Allahabad ;

(b) if so, whether inquirigs have been
made ; and

(c) the details thereof ?

THE MINISTER OF BTATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government have seen an article entitled
“Grossly Partisan Police Bosses™ ragarding
the communal disturbances in Allahabad
which appeared in the “Patriot” of 24th
March, 1968.

(b) and (c). The State Government
have appointed Shri M. Lal, 2 membar of
the Board of Revenue to emguire into the
communal disturbances in Allahabad. The
inquiry has not yet been completed.

Vigilance Department in Delhi Police

7764. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government propose ta
set up a full-fledged Vigilance Deparimont
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for Delhi Police on the pwitern of the
Central Bureau of Investigation ; and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). There is Ao such peoposal under con-
sideration of Government. However, the
question of taking additional positive mea-
syres with a view to improving integrity in
the Delhi Poljce is receiving attention of
Government. The matter is likely to be
finalised shortly.

Grants to Delhi University by
Ford Fomdation

T165. SHRI INDRAJIT GUPTA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Dethi University has besn

offered a grant of six million dollass by the
Ford Foundation ;

(b) whethor any copditions bave besa.
stipulated in the offer and if so, their
nature ; and

(c) Gpvernment's reaction to the im-
plications of such large-scale foreign aid in
the field of education 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) ; (a) Yes, Sir.

(b) No specific conditions have been
stipulated.

{¢) Therq is ne eobjection to assistance
of the present magnitude heing received by
a university with the approval of the
Goverament.
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Roads Wing of the Ministry of Trans-
port and Shipping

7769. SHRI SITARAM KESRI : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether itisa fact that the Stafl
Inspection Unit has opined that the Roads
Wing of the Ministry has surplus Staff ;

(b) if so, the steps taken to implement

the recommendations of the Committee ; .

and

(c) how many persons would be affect-
ed as a result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRT BHAKT DARSHAN): (a)
About a year ago, the Staff Inspection
Unit carried out an assessment of the staff
deployed at the Headquarters of the Roads
Wing and opined that some staff was then
in excess of requirements.

(b) and (c). The surplus secretariat
staff were absored elsewhere and the sur-
plus technical staffl were transferred to the
Regional Offices of the Roads wing along-
with their posts. The question of conti-
puance of the staff transferred to the Regio-
nal Offices as well as the staff sanctioned
for the execution of road works undertaken
under the International Development Asso-
ciation Credit Programme, during 1968-69,
but now employed on the execution of
Lateral Road and Strategic Road Works,
is under consideration. For the time be-
ing these posts have been continued upto
the end of April 1968.

Pilots

7770. SHRI SITA RAM KESRI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of trained pilots in the
country ;

(b) the number of pilots required by
the various companies including the Indian
Airlines ; and

(c) the steps proposed to provide em-
ployment to (he uncmployed pilots ?

APRIL 19, 1968
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) There are 998 pilots issued with com-
mercial categories of pilot's licences, as
follows :

‘Commercial Pilot’s Licence-

holders. .. 326
Senior Commercial Pilot’s

Licence-holders . 126
Airline Transport Pilot’s

Licence-holders . 546

Total . 998

(b) and (c). Of these, 568 pilots are

employed with the two nationalised Air
Corporations viz Air India and Indian Airl-
nes. The number of pilots employed with
the Flying Clubs and private operators,
engaged in aerial survey, agricultural spray-
ing, non-scheduled operat ions, etc., is mot
readily available.

On present indications, Air India ex-
pect that they would require 32 pilots by
the beginning of next calendar year ; Indian
Airlines Corporation estimate that they
would require 50 to 60 pilots in the course
of next 4 to 5 years. In the case of Flying
Clubs and private operators, there is no
regular intake of pilots and as such, their
future requirements are not known.

The requirements of the Corporations
are advertised from time to time. In fact,
Air India have already advertised 20 posts
of pilots and the remaining 12 posts will be
advertised during the course of the year.

Tibetan Schools Soclety
7771. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of EDUCA-

TION be pleased to state :

(a) the number of schools run by the
Tibetan Schools Society and the gross
annual expenditure of the schools ;

(b) whether different State Gover nments
have any administrative and financial con-
trol over these schools ; and

(c) if 8o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
Society is at present running thiricen
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schools, including one Educational-cum-
Vocational Institution. Eight of these are
residential schools. The gross expenditure
on all the institutions during the year 1967-
68 was rupees forty lacs approximately.

(b) No, Sir, these are administered and
financed by the Society. Help of the con-
cerned State Government is taken if and
when found necessary.

(c) Does not arise.

Central Schools Organisation

T772. SHRI SRADHAKAR
SUPAKAR :
SHRIMATI TARA SAPRE :

Will the Minister of EDUCATION be
pleased to state :

(a) the names of the members of the
Central Schools Organisation ;

(b) whether the Siate Governments
have any administrative and financial con-
trol over these schools ; and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OFP EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) A statement
is laid on the Table of the House. [Placed in
Library. See No. LT-948/68].

(b) No, Sir.
(c) The question does not arise.

National Integration Councils
in Universities

7773. SHRL SRADHAKAR SUPA-
KAR : Will the Minister of EDUCA-
TION be pleased to state :

(a) the names of Universities which
have already set up National Integration
Councils and the work done by the
Councils ; and

{(b) the aid given by the Government of
India to these Councils ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) According
to available information, the following
Universities (including ‘deemed’ Universi-
ties) have set up National Integration
Samitis ‘with assistance from the University
Grants Commission :

CHAITRA 30, 1890 (SAKA)
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Annamalai, Aligarh, Bhagalpur,
Bangalore, Gauhati, Kashi Vidyapith,
Madurai, Marathwada, Mysore, Poona,
Panjabi, Rajasthan, Sambalpur, Saugar, Sri
Venkateswara, Viswa Bharati, Orissa Uni-
versity of Agricultural Sciences, University
of Agricultural Sciences, Bangalore, and
Birla Institute of T:chnology and Science,
Pilani.

The Panjabi University, Aligarh Muslim
University, Visva-Bharati, and the Birla
Institute of Science and Technology, Pilani,
have finalised/organised certain pro-
grammes (e. g. seminars, lectures, cultural
programmes, film shows etc.) under this
scheme. Information in respect of other
Universities is not available.

(b) The University Grants Commission
gives a grant of Rs. 200/- per month for
running the above Samitis. An equal
amount is contributed both by the National
Committee for Gandhian Centemary and the
University concerned.

Selection of Paintings for Triesngle
of Contemporary World Art, 1968

7774. SHRI MADHU LIMAYE:
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government's attention has
been drawn to the alleged irregularity
committed in the selection of paintings,
submitted by one of the two Commis-
siopers appointed for selecting Indian
exhibits in the Triennale of Contemporary
World Art 1968 ;

(b) whether the Beard explained away
the serious irregularity as a technical lapse;

(c) whether it is a fact that Shri
Krishan Khanna was asked by the Board
not to withdraw his exhibits ;

(d) whether it is also a fact that the
Board did not ask the said Commissionep
to return the award/prize conferred on
him ; and

(¢) whether any inquiry is being ordered
iato the whole affair, including selection
of exhibits from a particular commercial
gallery or galleries by the two Commis-
sioners for Triennale 7

‘THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.
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(B) to (d). At its meeting held on
11.2.1968, the Executive Board of the Lalit
Kala' Akademii discussed the matter in
detail and adopted a resolution which
reads as under :—

“Several members drew attention to
the decision taken by the Executive
Board at its meeting on 27.10.67 that
in case of entries, if any, of the Com-
missioners—Shri P. Das Guapta and
Shri Krishen Khanna -selection of
works for the Triennale would be done
by the Board. It was suggoested that
the selection of Shri Krishen Khanna's
peintings for the Triennale was not
dobe by the Board. This was highly
irregular. It was admitted by everyome
that a technical lapse had occured
through oversight in this respect and the
proper procedure had not been followed.
Shri Krishen Khanna straightaway
admitted this and said that, in vindi-
cation of his honour, he would with-
draw his paintings from the Triennale.
The Board discussed this matter from
all aspects and did mot agree to Shri
Krishen Khanna withdrawing from the
Triennale, in view of the grave impli-
cations which may arise because of the
fact that he has been given an award
by a distinguished International Jury.
It was decided to accept the situation,
whi¢ch was unintentional, and report
the matter to the General Council”.
The matter was again discussed at the
meeting of the Executive Board held
on 11.4.1968. The Board after detalled
discussion endorsed the stand taken by
it earlior in the matter.

(e) The Akademi took note of the fact
about a number of exhibits in the Indian
Section having been selected from a parti-
cular commercial gallery's collection. The
resclution has already been adopted, dis-
oouragitg such a practice, for future
guidancsd. The resolution reads as :—

“The Triennale Committee discussed
the point about the question of
mentioning names of credit of private
safleries and it felt that in future this
shoald bé avoided té the extent possible
and the artists showld be appréached
directly, as far as practicable, for the
selaction of works™.

The practice, however, is normal for
exbibits to be takén on loan from collec-
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tions— private or otherwise for interna-
tional exhibitions.

Posters displayed by Tamil Sepa

7775. SHRI MADHU LIMAYE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention
has been invited to the posters displayed
by Tamil Sena, Erode (Tamil Nad) in the
cities of Erode, Coimbatore, Salem etc.
wherein it has been written : —

“Come, let us form a separate Tamil
Nad ;

Hindustanis—quit Tamil Nad ;
Tamil Nad for Tamilians ;

Tamilians, your country is Tamil Nad,
etc. ete.”

(b) if so, the action taken by the
Central Government in this regard ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Ceniral Government are in touch with
the State Government of Madras who have
reported that a case was registered en
13th March, 1968 under section 550 Crimi-
nal Procedure Code. Some posters were
seized and manuscript of the poster, cash
bills, etc, were also seized from a press in
Erode. A case under section 13 of the
Unlawful Activities (Prevention) Act, 1967,
is under investigation.

Harysaas Governmeat Employees Strike

7776. SHRI SURAJ BHAN: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether be is aware that despite
the assurances given by the authorities,
the Haryana Government employees,
especially the employees of Haryana Road-
ways, are being victimised for their parti-
cipation in strike ;

(b) the number of temporary employses
struck off from service after the strike of
9th and 10th February, 1968 in Haryana ;

(c) the number of employees who have
been served with charge-sheets on account
of their participation in the strike ; and
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(d) whether Haryana Government pro-
pose to withdraw all such disciplinary
cages and take the said temporary employees
back in service on reconsideration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
has been no victimisation of Haryana
Roadways employees or of any other
Government employees. All employees
who went on strike on the 9th and 10th
Pehruary, 1968 have been charge-sheeted
without distinction while criminal cases
have been started only against employees
who indulged in acts involving breach of
law.

(b) Information so far available shows
that services of no temporary employee
have been terminated becausc of strike.
On the other hand services of the indivi-
duals were terminated only where the term
of posts had expired and because of that
reason alone. Fer example services of
four Haryana treasury clerks recruited on
ad-hoc basis were terminated on 3ist March,
and of two other employees on Tth April,
1968, because of expiry of term.

(g) About 3,325 employees have been
charge-sheeted at Chandigarh and informa-
tion about others is being collected by the
Haryana Government.

(d) Departmental proceedings have
already been dropped against employees
who have expressed regret and glven
assurance mot to go on strike in future.
In respect of other employees similar action
will be taken if they express regret and
give assurance of the same kind. This
position has been made clear to the em-
ployees in the charge-sheets also.
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() %1 37 TAET B R FAT T
ré ST R & faarenh & frw &
fir gt wiew qder wwfen fed o1 &%,
Ei 1

(v) aft #f, Sve@ & wv W@
g?
qqEn au1 Wi JywEw Wt (o
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a1 AT frer arafirdt @ efee ¥
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T FT gETT T A a7 frwe

wfaen & ®1€ Aog &
Kalinga Airlines
7781. SHRI S. KUNDU :

SHRI LOBO PRABHU :
SHRI GIRRAJ SARAN
SINGH .

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Starred Question No.
786 on 22nd March, 1968 and state :

(a) whether permission to M/s. Kalinga
Airlines in respect of route Calcutta—
Cooch— Behar—Hashimara Cooch Behar
and Calcutta has since been given :

(b) whether applications for grant of
such permission were invited and if so,
whether it was published in the news-
papers ; and

{c) if so, which newspapers and if not
the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir. The matter is still under
consideration,

(b) and (c). No, Sir. Itis not obliga-
tory for the Government to invite applica-
tions from private persons for the operation
of scheduled air services, nor is it necessary
to advertise in the newspapers, However,
the application was duly published in the
Gazette of India dated 1Ist July, 1967, in
accordance with para § of Schedule Xl to
Aircraft Rules, 1937, i
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Public Libraries and Reading Rooms in
Citles and Towus in India

7782. SHRIS. KUNDU : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government have decided
to set up Public Libraries and Reading
Rooms in all the big cities and small towns
of India ; )

(b) if so, thg mature of such schemes ;

(s) whether Goverament have any
schemes to provide financial assistance and
books to the Public Libraries and Reading
Rooms directly ; and

(d) if so, the natyre of such schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) Does mot arise.

{c) and (d). Yes, Sir. There is a scheme
of financial assistance for public libraries
catering to a place with a population of
56,000, Such assistance for devalopment
of the libraries in question may extend
upto 609, of recurring and non- recurring
expanditure on approved items, the ramain-
ing expenditure being borne by the State
Government andfor the institution/organi-
sption concerned ; but assistange for
library buildings will got exceed 409, of
the estimated expenditure or Rs. 30,000/-
whichever is legs.

Indign Administrative Bervice

7783. SHRI SHIVA CHANDRA JHA :
Will the Ministar of HQME AFFAIRS be
pleased to state :

(a) whether itis a fact that Govern-
ment are going to make some changes in
the competition of the male and female
candidates for the Indian Administrative
Service ;

{b) if %0, the details thereof ; and

(¢) the number of women in the Indian
Administrative Service ?

PMB MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKXLA): (a) and
(b). No chnnges in the systemn of competi-
tive sxamisatiops are contemplased.

{s) Sixtyfour,

CHAITRA 30, 1890 (SAKA)

Written Answers 1682

Teachiog af Vedas in Scheols/ Collegas

7784. SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that there is
no arrangement of teaching of the Vedas
in any schpol or callege ip Jodia ;

(b} if fo, the reasons therefor ; and

(c) if not, the namegs of the institutions
in which the WVedas ere taught and the
aumber of studeats in India specializing in
the Vedas ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT IHA AZAD): (a) to (c).
According to the information available in
the Ministry provision for the teaching of
the Vedas at the Graduate and Rost-
Graduate lgvel has been made by the Lal
Bahadur Shastri Rashtriya Sanskrit Vidya-
pesth, Delhi. The Kendriya Sanskrit
Vidyapeeth, Tirupati, is likely to start such

teaching in the near future. The two
Sanskrit  Universities, ie. Varanaseya
Sanskrit Vishwavidyalya, Varansi and

Kameshwar §ingh Darhbanga Samskrit
Vidyalya, Darbhangs are also understnod
to have regular Vedic teaching Departmeats.
In addition, many Sanskrit teaching insti-
tutions affiliated to these Universities and
other Voluntary Organisations in the
country have also made provision for the
study of the Vedas.

Information about other colleges and
schools and the number of students
specialising in them, is not available in
the Ministry.

Andaman Special Pay

7785. SHRI K. R. GANESH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a proposal under
consideratipn to stop Andaman Specigl
Pay in the Andaman and Nicobar Islands ;

(b) if so, the specific features of this
proposal ;

(c) whether special Compensatory
Allowance is proposed to be given to some
category of employees ;

(d) if so, whether local recruits are tg
be covered under this scheme ; agd
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(e} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(e). The question of rationalising the exist-
ing set up of Andaman Special Pay is
under the active consideration of the
Government of India and a decision is
expected to be taken soon.

Recruitment ol Sub-[nspectors in Delhl

7786. SHRI RAM CHARAN: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of applications
received from the Scheduled Caste and
Scheduled Tribe condidates for the posts
of Sub-Inspectors of Police (Delhi) duriog
1968 recently ;

(b) total number of Scheduled Caste
and Scheduled Tribe caandidates who
competed/qualified the physical and written
tests ; and

(c) the number who were actually
selected for the said training ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
949, 68,

Recruitment in Delhi Police

7787. SHRI RAM CHARAN: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Delhi
Police has conducted a selection for the
posts of Sub-Inspector of Police for giving
training recently ;

(b. if so, how many opplications were
received for filling up the said posts ;

(c) the number of those who have got
through the physical and written tests :
and

{d) the number out of them selected
for training as Sub-Inspectors 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.
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(b) 2,994,

(c) 962 persons qualified in physical
tests and 126 qualified in written tests,

(d) 41.

WYY a gt aar st awgy
o At geE

7788. Wt wyow wfgoare: W@
farem ==Y ag @@ # w0 wH fw
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TAF fr wmdw A aww @ e
st ae (Frafe frr) wffirg
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() s &Y =T
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(%) wm o W, 1968 ¥ waeh
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AFETEATI WA IIHT AEER
ot &7 e drin

7702, st T e Ay : w47 -
il Y 7k WA Y o w5 B

(%) 4ar g e R g T &
hﬁtmmﬁ THOAATE ¥ IV
B ATOW w1 & ol wewry oy oF
i wh ¥,

(@) wr gt awgfeer ot &
frem o1 “TemAET 99 IUEE IO
U aqr wsT # FE=Ere o w1 w7
Y

() afz gf, Y 30 TrT § I
¥ ¥y g 2

Wy-wT Wi ¥ g W (@ W
reandt) : (%) ¥ (W) .
aew Ry ar @} &1

Personal Staff of Ministers

7793. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the details of the personal staff
Crass 1, T, T and IV class-wise imade
available to each Minister, and the expendi-
ture incurred on them during [967-68,
showing ithe extent of overtime allowahoe
paid, separately ;

(b) the entitlement of each Minister
and how many Minpisters are having staff
in excoss of this limvit ss also the oases in
which staff of Higher cadres have been
provided ; and

(c) the steps taken to economise
expenditure on the personal staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA): (a) to
(c). A statement showing the normal
entitdement of Minimers and Deputy
Ministers in respect of personal staff is
laid on the Table of the Hoiise
[Maced n Library. See Neo. LT 9355/68).
The other information is being collected,
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and will be laid on the Table of the
House.

arcroret # qriwertaat w Frostat
7794, it WreREN : wT qpww
w1 g T Y I wTH fF

(%) #r ag g% & fwo4rd, 1968 §
FAT wow & araord Redr & o @&
# oifweamit ofigw frcee e v ;

(o) 2P &1, N e gear Teddt
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TR AY?
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fwrwew gww) @ (F) ¥ (7). gew
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Teachers of Delti Administration

7H5. SHRIB. C. SAMANTA : Wi
the Minister of EDUCATION be ploased
to state :

(a) whether the Central Government
have offered financial help to the Dei
Administration for meeting the demands
of the Dethi School Teachers ; and

{b) if so, the particulars thereof 7

THE MINISTER OF STATE IN THE
MINBTRY OF EDUCATION {SHRI
BHAGWAT JHA AZAD): (a) and (b).
Dethi being a Union Territory, the éntire
éxpenditare of the Adminfstration is et by
the Ceatral Government ; hence, the ques-
tion of giving anmy further financial assis-
tance ‘does not arise,

Road Bridge over the River Ganga

7796. SHRI 8. C. SAMANTA : WH
tbe Mimister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the time likely to be taken in fhe
comstruction of road bridge on the Garigés
between Allahabad and Jhunsi ;
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{b) whether the comstruction work has

beem entrusted to constractors or it is
being done by Government Agency ; and

(e) the percemtage of expeaditore that
sbal be shared by the U.P. Governoreat ?

YHE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SAIPPMING (SHRI BHAKT DARSHAN) ;
. (a) About four years.

(b) The construction work has been
let out on contract to MfsS. B. Joshi &
Co. Ltd., Bombay.

(c) No part of the expenditure is to be
met by the Government of Uttar Pradesh
as the bridge is located on National High-
way, for which the Central Government is
wholly responsible.

Teosft % ft ww sgrerfol o W
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Cadre of Translators

7800. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 212 on
the 24th May, 1967 regarding cadre of

tramsiators and state :
(a) whetber the information asked for
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therein has since been collected and placed
on the Table ;

(b) if not, the reasons for the delay ;
and

(c) The probable date by which the
information will be placed on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). The information asked for in the
Unstarred Question No. 212 has since been
collected and forwarded to the Department
of Parliamentary Affairs, who would place
it on the Table of the house shortly.

qgU A WOy q¢ WA agw

7802. it fevagwre et : Fav fave
o gg qa A Fr F0 fr

(%) mrag e g 5 wgu fo=n
% gaT agfew § WEAER T AT
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g X feam §; W

(@) =@ Seqr #% sggear  fea =
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ot warerg ¥ Trow wve (W wT-
= W W) : (F) A (=), FEfem
TS T A AT OFT FY AT W
s T g2 a3 faadt s & s
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D. T. U. Fare
7803, SHRI M. L. SONDHI : Will
the Minister of TRANSPORT AND

SHIPPING be pleased to state :

(2) whether it is a fact that D. T. U.
fare for school children is proposed to be
increased ;

(b} if so, the extent of this increase and
how many children will be affected ; and

(c) the estimated additional income by
this rise ?

THE DEPUTY MINISTER IN THE
MINISTRY Of TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(s) No special fare for school children has
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been fixed by the D. T. U.; all children

below the age of 12 years are charged half
the normal fare. However, 15 institutions

in Delhi have engaged 148 DTU buses for

transporting their school children to and

from the schools. These buses are hired

out at a special rate and a proposal to

increase the rate of such hire has been

recommended by the Delhi Transport

Committee to Municipal Corporation of °
Delhi for approval.

(b) It is proposed to increase the
present rate of 95 paise per KM to Rs. 1.20
per KM in respect of ordinary buses and
of Rs. 1.50 per KM to Rs. 1.70 per KM
for children's double deck bus. It is
estimated that between 18,000 and 20,000
children travel daily by these buses.

(¢) The present income of the D.T.U.
from this source is estimated at about
Rs. 1,35,000/- per month and the proposed
increase, if introduced, will bring in an
additional income of Rs. 35,000/- per
month.

Posting of Teachers in Pupjab, Haryana
and Himachal Pradesh

7804. SHRI M. L. SONDHI: Will
the Minister of HOME AFFAIRS be pleas-
ed to state *

(a) whether it is a fact that some
changes in posting of teachers which were
agreed upon as a result of the creation of
the new States of Punjab, Haryana and
Himachal Pradesh have not yet been
carried out ;

(b) whether it is also a fact that some
teachers who are to be posted in Haryana
have not yet received the requisite order ;
and

lc) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Provisional allocation orders under the
Punjab Reorganisation Act were issued in
October 1966. The Government of Punjab
have reported that postings of teachers in
accordance with the provisional allocation
orders have been carried out and the
Teachers who were to have been posted to
Haryana have been posted there. The
represontations submitted by the teachers
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secking changes in their allocations have
been examined by the Chief Secretaries’
Committee who expect to send their
recommendations to the Government of
India shortly. After the recommendations
have been considered by the Government
of India, changes in the allocations of
teachers would be given effect to in accord-
ance with the decisions of the Government
of India.

Enquiry Report re. : Air India Crashat

Momnt Blanc
7805. SHRI INDRAJIT GUPTA :
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether Government have received
the report of the Commission of inquiry
into the crash of an Air India Boeing on
Mount Blanc on the 24th January, 1966 ;

(b) the main findings thereof ; and
(c}) whether Government are satisfied

with the findings or propose to pursue the
matier further ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The Report of the French
Commission of Inguiry in respect of the
accident to Air India Boeing 707 aircraft
on Mont Blanc on 24th January, 1966 has
been received by Government.

The Commission has come to the
following conclusion as to the probable
cause of the accident :

The crew-captain of the VT-DMN, who
knew at departure from Beirut that one of
the two VORs was out of use, situated
himself incorrectly inrelation to the Mont
Blanc and informed the control of his
estimation ; the radar controller noticed
this mistake, evaluated correctly the VT-
DMN's position and gave the aircraft
information which, in his mind, should
allow it to correct such position.

In the absence of a sufficiently accurate
phraseology, the correction was not under-
stood by the pilot who, wrongly believing
he has passed the crest line aod still at a
flight level providing sufficient safety margin
as compared to the summit of the Mont
Blanc, continued his descent.

(c) Government do not propose to
pursug the matter further,
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Technical Teachers Trainiag Programme
7806. SHRI M. L. SONDHI : Will

the Minister of EDUCATION be pleased
to state :

(a) whether Government started the
Technical Teachers Training Programme in
1959 for young bright Graduates of Engi-
neering Colleges ;

(b) whether such trainees selected on
All India basis on merit are required to
execute a bond for six years—three years
under training and the remaining three
years as Lecturers in Engineering Colleges ;

(c¢) whether it is a fact that a number
of sach trainees are jobless at present ; and

(d) if so, the steps being taken in this
direction ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Of the 559 t=achers so far trained
under this programme only 15 of the 1967
batch have not yet been employed.

_(d) Steps arc being taken to secure:
suitable employment for them in Technical
Institutions.

Supplement Funds for Kducationnl
Developmen

7807. SHRI HIMATSINGKA : Will
the Minister of EDUCATION be pleased
1o state :

(a) whether a proposal to ask the
States to mobilize local and community
reserves to supplement funds for educa-
tional development was mooted at the
recent meeting of the State Education
Secretaries ;

(b) if so, the decision taken at the
meeting ;

(c) whether the broad outlines of the
educational programme for the fourth Plan
had been laid down at the said meeting ; if
50, the details thereof ; and

(d) what will be the Central and States®
share in the programme including share in
expenditure to be incurred in regard there-
to ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The meeting generally approved of
the proposal ; I
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(c) The major progrémmes to be
included in the Fourth Plan were discussed
at the meeting. These have been detailed
in the annexure laid on the Table of the
House. [Placed in Library. See No. LT
952/68)

(d) The matter has been taken up for
consideration with the Planning Commis-
sion.

Eduocation System in NEFA

7808. SHRI HIMATSINGKA : Will
the Minister of EDUCATION be pleased
to atate :

(a) whether it is a fact that the National
Council of Applied Economic Research has
suggested a thorough owverhaul of the
present education system in NEFA ; and

(b) if so, the precise observations and
recommendations of the National Council
of Applied Economic Research in this
regard and the Government's decision
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a)and (b).
At the request of the NEFA Administra~
tion the WNational Council of Applied
Economic Rescarch carried out a techno-
economic survey of NEFA in 1964-65. On
the subject of Education the Council has
made certain recommendations which are
detailed fn the note placed on the Table
of the House. [Placed in Library. See
No. LT 953/68] The racommendations are
under examination of Government.

Termingl Tax in Delbi

7809. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of HOME
AFFAIRS be pleased 1o state :

(a) whether it is a fact that the Delhi
Administration have affirmed the increase
m the termipal tax in Delhi ;

(b) if s0, whether it is also a fact that
such a rise in tax will' heavily affect the
prices of essential commodities ; and

{c) if sq, the steps which Government
are considering to check the rising prices
of essential commodities after the rise in
tax ?

THE MINISTER OF RSTATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,

APRIL 19, 1968

Writien Aunswers 1696

(b) Rates of terminal tax in respect of
some items have been increased with
.eﬂact from 3.4.1968. The incidence of
Increases on essential commoditlies s ex-
pected to be only marginal.

(c) Poes not arise.
Police Medals to the Delhi Police

7810. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that he present-
ed medals to the Police personnel in Delhi
on the 26th March, 1968 ;

(b) whether it is also a fagt that more
medals were presented to the Gazetted
Officers ;

(c) whether it is also a fact that only
two medals were presented to Constables
and two medals to Sub-Inspectors ; and

(d) if so, the reasons for not presenting
more medals to the Other Ranks in the
police Department ?

THE M]NISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(R and (¢c). In all, 8 medals were
awarded to Gazatted officers and one to an
Inspector of Police {non-gazstted).

(d) Police medals are awarded for
gellantry, as also for long and distinguish-
ed/meritorious service, These awards are
made op the basis of merit and not rank.

Inde-Jagan Air Agrecment

SHRI MAHANT DIGVIJAL
NATH :
SHRI1 B. N, SHASTRI :
SHRI BEDABRATA BARUA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) whether Government have entered
into an agresment with the Government of
Japan for the increase of the air flights
between India and Japan ; and
(b) if so, the details thereof 7

811,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);
() Yos, Sir.
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(b) It was agreed that the frequency of
services by the airlines of India and Japan
could be increased from the existing 3
services to 4 services a week until 3lst
May, 1969.

Activities of Foreign Missionaries in
Rajasthan

7812. SHRI S, K. TAPURIAH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention
has been drawn to the proceedings of the
Rajasthan Legislative Assembly of the
24th March, 1968 relating to the activities
of foreign missionaries who allegedly pro-
pagate politics through religion and con-
vert tribal and backward sections of the
society in different Districts of Rajasthan ;
and

(b) if so, the steps taken to curb the
activities of the foreign missionaries in the
different backward areas of India specially
in the border areas including Rajasthan 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
was no session of the Rajasthan Legisla-
tive Assembly on the 24th March, 1968
which was a Sunday. However, it is
understood that in reply to an adjournment
motion moved in that Assembly on the
31st January, 1968 regarding activities of
Christian missionaries, a statement was
given to the effect that the information
received till then from certain districts
indicated that there were no activities as
alleged, while reports from other districts
were awaited.

(b) Does not arise.
Chinese and Pak Help to Mizos

7813, SHRI S. K. TAPURIAH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's
has been drawn to the report in the
“Qtatesman™ of the 25th March, 1968
captioned “Mizos Rebels Look for Chinese
Help—Pakistan Arm Supply continues™ ;

(b) if so, whether Government have
taken note of the moves made by the
Mizos to csiablish & dirget relationship

attention
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with the Chinese as reported in the said
news item ; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Yes, Sir.

(c) Security Forces are maintaining
vigilance and operations are in progress.

Marchant Navy Officers

7814. SHRI D. C. SHARMA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that there has
been a drift in recent years of Merchant
Navy Officers to shore-based jobs ;

(b) if 80, the reasons therefor ; and

(c) the steps propossd to be taken in
the matter ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
{a) No, Sir.

(b) and (c). Do not arise.

Admission to Universities

7815. SHRI D. C. SHARMA : Will
the Minister of EDUCATION be pleased
to state : )

(a) whether the desirability of review-
ing the policy regarding the admission to
the Universities to suit the country's
actual needs has been examined ;

(b) if so, with what results ; and

(c) the steps taken or proposed to be
taken in the matter ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The Educa-
tion Commission has considered this ques-
tion and made certain recommendations.
These are given in the statement laid on the
Table of the House. [Placed in Library. See
No. LT—955/68).

(b) and (c). The recommendations
have been brought to the notice of State
Governments, Universities and the Uni-
versity Grants Commission for considera-
tion and implementation to the extent
possible, )
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Financial Help to Indore University

7816. SHRIG. C. DIXIT: Will the
Minister of EDUCATION be pleased to
state :

(a) whether the Central Government
have given any financial help te Indere
University since its formation ;

(b) if so, the amount sanctiened so
far ;

(c) whether the University Grants Com-
mission has also given some help ; and

(d) if so, the amount theresf ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEM) : (a) to (d). The
University Grants Commission has paid
the following gramts to the Indore Univer-
Sity 1=

Rs,
1964-65 30,000.00
1965-66 1,81,986.70
1966-67 1,13,064.38
1967-68 3,35,524.31

No grants have been paid te the Uni-
versity by the Ministry of Education.
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Tourism in Madhya Pradesh

7818. SHRIG. C. DIXIT : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be plzased to state the number and
details of schemes, which were undertaken
by Government during the last three Five
Year Plans for the development of tourism
in Madhya Pradesh ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN BINGH)
No scheme for the development of tourism
was taken up in the First Five Vear Faa.
During the Second and Third Pive Year
Plans, six schemes were takem vp in
Madhya Pradesh under Parts I and 1 of
the Tourism Plan as per details givem
below

Second Five Year Plan

Part | (entisely financed by the Ces-
tral Government)
1. Coastruction of the Tourist Banga-
low at Mandu.
2. Construction of the Tuorist Ban-
galow at Khajuraho.

3. Construction of staff quarters at
Tourist Bangalow, Sanchi.

Part II (expenditurw shared on 301 %0
basis by Castral and State
Gowts.)

1. Censtruction of a Low Income rest
house at Khajuraho (compicted
during the Third Five Year Plan).

2. Construction of a Low Ingome rest
house at Mandu (completed during
the Third Five Year Plan).

Third Five Year Plan

Part I (To be financed entirely by

the Coatral Governmest).

1. Airconditioning of 4 roems of the
Tourist Bungalew (Class I) at
Khajuraho and 2 rooms in the
Tourist Bungalow at Sanchi. - The
work is in progress amd nearing
completion.

2, Construction of a Tourist Bunga-
low (Class I) at Gwalior. The land
has been acquired. The scheme
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has now been included in the THE MINISTER OF STATE IN THE
programme of construction of the MINISTRY OF HOME AFFAIRS (SHRI

India Tourism Development Cor-
poration during the Fourth Five
Year Plan period.

M/s Amin Chand Pyare Lal

7819. SHR1 GANESH GHOSH :
SHRI B. K. MODAK :
SHRI P. RAMAMURTI :
SHRI JYOTIRMOY BASU :
Will the Minister of TRANSPORT

AND SHIPPING be pleased to refer to the
reply given to Unstarred Question No. 3297
on the 8th March, 1968 regarding Messrs.
Amin Chand Pyare Lal and state :

(a) whether Government have filed any
statement before the Court on the 8th
March, 1967;

(b) if so, the details of the statement;
and

(c) the next date of hearing ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
{a) The Honourable Members obviously re-
fer to 8th Muarch, 1968 and not to &th
March 1967. The reply is in the negative.

(b} Does not arise.

(c) It is understood that the case was
adjourned to 18.3.68 and that on this dale,
the accused sent a petition requesting the
court that they should be discharged on the
ground that the charges brought against
themm were frivolous. The court after
hearing both the sides rejecied the petition.
The case has now been adjourned and fixed
for hearing on 30.4.1968.

Entry Without Pass of an Indian Citisen
in Nicobar Islands

7820. SHRI A. K. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :

SHRI K. M. ABRAHAM :

SHRI1 E. K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Governmeat propose Lo
abolish the Tribal Act under which wo
Indian citizen can enter the Nicobar Group
of islands without a pass; and

{b) if not, the reasons therefor ?

VIDYA CHARAN SHUKLA): (a) and
ib). The Andaman and Nicobar Islands
(Protection of Aboriginal Tribes) Regula-
tion, 1956 was promulgated to provide for
the protection of the interests of socially
and economically backward aboriginal
tribos in the Andaman and Nicobar Islands
As such, there is no proposal under consi-
deration of the Government to withdraw
the Regulation.

Thomas Guest

SHRI C. K. CHAKRAPANI :
SHRI BHAGABAN DAS :
SHRI VISWANATHA MENON:
SHRI E. K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(2} When Thomas Guest, an alleged
fertilizer expert as published in 1968 Re-
public Day number of Bilitz came to
to India;

(b) whether he has left India;

(c) whether it is a fact that
ly disappeared from India; and

(d) if so, the circumstances in which he
disappeared from India 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIBYA CHARAMN SHUKLA): (a) and
(b). Yes, Sir. He came to India on 20-7- 1967,

(c) Yes, Sir. However, being a Bri-
tish national, he was not subject to the pro-
visions of the Foreigners Registration
Rules.

(d) It is alleged that he-left India with-
o paying the bills of ihe hotel where he
was staying and of u firm running taxis.

he sudden-

Thomas Guest

7822. SHR1 VISWANATHA MENON:
SHRI UMANATH :
SHRI MOHAMED ISMAIL :
SHRI C. K. CHAKRAPAN]I :

Will the Minister of HOME AFFAIRS
be pleased to refer to ithe reply given to
Unstarred Question No. 2337 on the Ist
March, 1967 and state :

(a) the name of the hotel and taxi own-
ing firm to which the amount is duc from
Thomas Guest;
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(b) whether it is a fact that Thomas
Guest attended the reception given by the
Prime Minister to members of Parliament;
and

(¢) if so, in which capacity he attended
the reception ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It is
reported that Mr. Thomas Guest owes
money to the Imperial Hotel, New Delhi
and M/S Pyare Lal & sons (Pvt) Ltd,, New
Delhi.

(b} and (c). Mr. Thomas Guest was not
invited to any reception given by the Prime
Minister.

Khosla Commission

7823. SHRI RAMANI :

SHR1 P. RAMAMURTI :
SHRI K. M. ABRAHAM :

SHRI SATYA NARAIN
SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the date on which the Khosla Com-
mission was appointed to look into grieva-
nces of the Delhi Police ;

(b) when the Khosla Commission is
likely to submit its report ;

(c) whether Government have fixed
some time-limit for submitting the report ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(d). A Commission under the chairman-
ship of Shri G. D. Khosla was appointed
on 5-11-1966. The Commission was to
make its recommendations to the Govern-
ment as soon as practicable. They sub-
mitted an interim report in April, 1967.
The final report of the Police Commission
bas been submitted to the Government on
15th’ April, 1968.

South African White Ladies in Mahesh
Yogi's Ashram

7824, SHRI K. ANIRUDHAN :
SHR1 UMANATH :
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SHRI P. GOPALAN :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the article in
“Blitz" dated the 16th March, 1968 that
there are South African white ladies in
Mahesh Yogi's Ashram in Rishikesh ;

(b) if so, whether Government have
granted them visas ;

(c) the reasons for giving them visas ;
and

(d) if not, how they have come ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment have seen the article referred to but
their inquiries show that the report about
the presence of South African white ladies
in Mahesh Yogi's Ashram is not correct.

(b) to (d). Do not arise.
Foreigners at Mahesh Yogi's Ashram
at Rishikesh

7825. SHRI K. ANIRUDHAN :
SHRI P. GOPALAN :
SHRI NAMBIAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of foreign natio-
pals in Mahesh Yogi's Ashram at present ;

(b) whether all foreign nationals are
registered under the Registration of Foreig-
ners’ Act ; and

(c) if not, the reason therefor and the
action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Seven-
ty five, as on the 12th April, 1968.

{b) Mo, Sir.

(c) Being Commonwealth nationals
(other than missionaries) or foreigners hold-
ing visas for 90 days or less, they are not
subject to registration under the regula-
tions.
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Entry of Police inte Edacational
Institutions

SHR1 GANESH GHOSH :
SHRI P. RAMAMURTI :
SHRI B. K. MODAK :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 4749 on the 22nd
March, 1968 and state :

{a) whether Government have received
the comments of the West Bengal Govern-
ment on the Memorandum submitted on
behalf of the West Bengal College and
University Teachers’ Association to the
Prime Minister demanding the banning of
the Police entry into educational institu-
tions without prior permission of the Head
of those institutions ;

(b) if s0, the comments thereof ;

7816.

(¢) the decision taken thereon ; and

(d) if not whether Government have
asked the West Bengal Government to ex-
pedite the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c).

(d) Yes, Sir.

Do not arise.

Payments from Discretionary Grants

SHRI E. K. NAYANAR :
SHRI K. ANIRUDHAN :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 518 on the 8th March,
1968 and state :

(a) whether Government have examin-
ed the observations of the Supreme Court
characterising the payment from discretio-
nary grants (vested with the Ministers) on
the eve of General Elections as ‘“evil
practice” ;

(b) if s0, the decision taken thereon ;
and

(c) if not, when the examination is

likely to be completed ?

7827,
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The matter is still under examination.
Efforts are being made to get it expedited.

Government Stores in Island of
MNancowrie

7828. SHRI E. K. NAYANAR :
SHRI K. RAMANI :
SHRI K. M. ABRAHAM :
SHRI K. ANIRUDHAN :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
open Government Stores in each inhabited
Island of Nancowarie in Car Nicobar ;

(b) if so, when they are likely to be
opened ; and
(c) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
(VIDYA CHARAN SHUKLA): (a) to
(c). Three Government stores, one each
at Car Nicobar, Camorta and Campbell
Bay are already functioning. Government
stores were also opened at Teressa, Kondul,
East Bay Katchall, West Bay Katchall and
Pulo Milo but they had to be closed in
compliance with the interim injunction
issued by the High Court at Calcutta in
the matt:r of writ petition field by the
Nancowrie Trading Company against the
decision of the Andaman and Nicobar Ad-
ministration not to extend their trade lice-
nce. The question of re-opening of stores
which have been closed or opening new
stores in other inhabited islands in Nico-
bar group of islands will be considered
after the matter pending in the Calcutta
High Court is finally disposed of or the
interim injunction is vacated.

Shifting of Headquarters of Asian Brother-
hood from Vietnam

7829. SHRI UMANATH ;
SHRI A. K. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starrsed Question No. 380 on the Ist
March, 1968 and state :

(a) whether the information about U.S,
aided organisation called ‘Asian Brother-
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hood' which has recently shifted its Head-
quarters from South Yietnam, has been
collected :

(b} if so, the details thereof ; and

{e) if not, when the information is

likely to be collected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) and (b).
Government have no information about
any such organisation.

{c) Does not arise.

Bridge over River Ganga at Ghazipur

7830, SHRI P. P. ESTHOSE :
SHR1 MOHAMED ISMAIL ;
SHRI GANESH GHOSH :
SHRI SATYANARAIN
SINGH :

Will the Miaister of TRANSPORT
AND SHIPPING be pleased to refer to
the reply given to Unstarred Question No.
714 on the 16th February 1968 und state :

{a) whether Government have cxamin-
ed the view of the Goveroment of Uttar
Pradesh regarding the construction of a
bridge over the river Ganga at Gazipur ;
and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
and (b). Yes, Sir. The State Govern-
ment wanted financial assistance of Rs. 4.5
crores for the proposed hridge at Ghuzi-
pur over and above the State Plan Ceiling.
The Government of [ndia are, however,
unable to provide any Ffurther assistance
in addition to the loun assistance of
Rs. 4.5 crores already agreed to by them in
principle to meet 350% of the cost of
bridging various crossing on the River
Ganga in the State. The Government of
India have also agreed separately Lo give
A grapt-in-aid to meet one-third of the
cost of constructing a bridge of Ipter-
State importance over the Gamga at Baxar,
which is about 30 miles dewn-siream of
Ghazipur.
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Memorandum of Delhi General Merchants
Association

SHRI C. K. CHAKRAPANI :
SHRI P. P. ESTHOSE :

SHRI BHAGABAN DAS :
SHRI NAMBIAR :

Will the Minister of HOME AFFAIRS
be pleased to refer 1o the reply given to
Unstarred Question No. 3245 on the Sth
March, 1968 and state :

(a) whether the Delhi Administration
have examined the memarandum submitted

by the Delbi General Merchants Associa-
tion ;

7831,

(b} if so, decision taken thereon ; and

(c) if not, when the examination is
likely td be completed and the reasons for
the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : {a) to (c).
The Delhi Administration have reported
that the matter is still under examination.
In view of the importance of the matter
and the need for a close examination of
its implications, the Administration have
also stated that it would take some time to
formulate their views.

M/'s. Mitsubishi Heavy Iniustrics
7832. SHRI P. GOPALAN :
SHRI! B. K. MODAK :
SHRI VISWANATHA
MENON :
SHRI BHAGABAN DAS :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer to the
reply given to Starred Question No. 526 on
the 8th March, 1968 regarding Dr Dharma
Teja's dealings with M/s. Mitsubishi Heavy
Industries Ltd. of Japan and state :

(a) whether the civil
been concluded ;

(b) if not,
and

(c) when the civil
coacluded ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V. RAO);
(a) to (c).  The civil suit in question was
filed in a New York Court in August 1966
against Dr. Dharama Teja, M/s. Am-Indo
Shipping Co. Inc., M/s. Meridian Steamship

suit hus since

the reasons for the delay ;
suit is

likely to be
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Corporation and Mr. Edward Esmis who
was the President of both these firms, for
rendition of complete and cotrect accounts
relating to transactions of Jayanti Shipping
Company. Atconding to the Yegal proce-
dure followed in New York Courts in such
cases, the defendants in the swit have to be
given opportunity for rendering as much
accounts as possible concerhitg the past
dealings between them and Jayanti Shippiog
Company. In accordance with this proce-
dure, the solicitors of the Jayaunti Shipping
Company make written requisitions on
Mr. Edward Ennis, to render accounts cf
the varioss dealings. On receipt of
ioformation from Mr. Eanis from time
to time, the same is examined and further
queries which arise are sent to him for
clarification. {In this way it has been
possible to obtain from Mr. Eanis the
accounts and supporting documdAls in
respect of many of the past dealings but
he has not yet rendered complete accounts
for which he is being pressed by Jayanti's
solicitors. After this process is completed
and it is finally concluded by Jayanti's
solicitors that there aré still sotive atcounts
which the defendants are not likely to
render in this way, the process of the
court would be used to compel them to
renider the missing accounts. The court
in New York would then heid bheariags,
examine witnesses, if necessary, and give
judgement in the civil suit. Hemce it
would take some months more before the
civil suit is concluded.

Governmeat Supply Stores ia Nicobar
7833. SHRIMATI! SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI GANESH GHOSH :

Wil| the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of Gowernment
Supply Stores with their location in Niobar
Greup of Islands ;

(b} the commoditios they are selling ;

(c) whether Goverhment propose to
soll all essential daily necessities through
these Government stores ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (RHR[
YIDYA CHARAN SHYKLA) : (a) Threg
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Govermmbot Civil Sopply steres are fuwc-
tioning at present in Nicobar islands and
they ate tecared at Car Nitsbdr, Camorta
and Cashpbell Bay.

(b) The stores mainly sell rice, atta,
sogar, kerosene oil, tea, coffee and milk
powder.

(c) The matter is under comsideration
of the Andaman and Nicobar Admsisistra-
tion.

{d) Does net arise,

Private School Teachers in Haryana

7834. SHRI K. M. ABRAHAM : Will
the Minister of EDUCATION be pleased
to refer to the reply given to Unstarred
Question No. 3291 on the 8th March, 1968
antl state :

(a) whether Government have since
taken any decision on the demaads of the
private school teachers in Harysos ;

(b) if so, the details therwef ; afd

(c} if not, when Government is likely
to take a decision in the matter and the
reasons for the delay ?

THE MINISTER OF ETATR IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (o).
The decisions taken en the demaamds of
private school teachers ih Hatyana include
the followiog :—

(i) The scales of pay of privaté school
teachers have been revised with effect from
1st Decentber, 1967 and brought at pat
with those working in Govermment schooly.
Teachers in private schools will also get
Deariwss Allowahoe oh the rvised scales
of pay at the rates paid t¢ Ceatrel Govern-
ment employees. 1009, financial assistance
will be given to the managément of sehadis
1o meet the additional expenditure involved
i implementing these desisiens.

(ii) Instructibns bdve besn isswed W
scheol managements not to remove any
teachers who were in position on 30-11-67
without the pflof apprdval of the Bdueatien
Department. Also, vacancles arlsing as a
result of resignation or retirement will
have to be filled with the pridt approval of
the Depariment, ' s
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Institutions under Sangeet Natak Akademi

7835. SHR1 M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased to state :

{a) the.names of the institutions direc-
tly run by the Sangeet Natak Akademi,
Delhi and the names of the institutions
getting aid from and recognised by the
Akademi in different States and Union
Territories of India ; and

{b) the amount of grants made to those
institutions run directly by the Akademi
institution-wise, during the last three
years ;

(c) whether any aid was given to the
regional Akademies during the said period
and if so the amount so far given ; and

{d) the names of the States and Union
Territories wher : such regional Akademies
are not set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a)to(d). A
statement is laid on the Table of the
House. [Placed in Library. See No. LT
957/68].
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Hindi Type writers
7838. SHRI DEIVEEKAN :
SHRI MAYAVAN :
SHRI C. CHITTYBABU :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 4912 on the 22nd
March, 1968 and state :

(a) the number of such
which bear Hindi numerals ;

(b) the reasons for not taking any
action to replace the Hindi numeral keys
with international numeral keys ; and

(¢) when these type-writers were pur-
chased ?

type-writers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
collection of this data will iovolve timg
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and labour which may not be commensu-
rate with the results to be achicved.

(b) It has now been ascertained from
the mapufacturers that they are in position
to replace the Hindi numerals with Inter-
pational numerals. The MinistersfDepart-
ments of the Government of India are
being requested to get this done.

{c) These were purchased between
194764,

Airstrip near Maharishi Mabesh Yogi
Ashram in Rishikesh

SHRI RABI RAY :
SHRI S. K. TAPURIAH :
SHRI DEORAO PATIL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether he is aware of the reports
that have appeared in the Press that the
Union Government have given a green signal
to Maharishi Mahesh Yogi to build an air-
strip near his Ashram in Rishikesh in
Uttar Pradesh ;

(b) if so, whether in view of the
objections raised by the organisations re-
presenting the landless labourers of the
area, Government propose to cancel the
permission given to the Maharishi to build
the airstrip ; and

(c) if not the reasons therefor ?

7840,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir,

(b) No permission has either been
sought by or given to Maharishi Mahesh
Yogi for construction of an air strip. The
question of cancelling permission does not,
therefore, arise. On a request from the
Spiritual Regeneration Movement Founda-
tion of India, the Civil Aviation Depart-
ment had deputed a technical officer to
assess the suitability of a site which the
Ashram desired to develop for the con-
struotion of an air strip for a 4-5 seater
aircraft for the private use of the Maharishi
and his Ashram.

Under Rule 79 of the Indian Aircraft
Rules, 1937, a private party or a State
Government is free to construct a landing
strip and no clearance of the Central
Government is necessary provided the
Janding strip is not use¢d as a regular place
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of landing and departure by scheduled air
transpori service or for a series of landings
and departures by amy aircraft carrying
passengers for hire or reward.

(c) Does not arise.

Indian Forest Service

T7841. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to state :

{a) whether it is a fact that trainees
passing out from Forest College, Dehra Dun
from 1969 onwards will be members of
Indian Forest Service while those who have
passed earlier are required to appear in
I. F. S. examination ; and

(b) the reasons why those who passed
before 1964 were admitted to [. F. 8. on
their service record and others have to
pass and qualify in I. F. §. examination ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. The passing of the diploma course
at the Forest Research Institute and
Colleges, Dehra Dun is not the basis for
recruitment to the Indian Forest Service.
Prior to the creation of the Indian Forest
Service, this training was being imparted
only to persons who were recruited to the
respective State Forest Services. After the
constitution of the Indiam Forest Service,
the Union Public Service Commission
conducts an all-India competative exami-
nation for recruitment to this Service and
the Forest Research Institute and Colleges,
Dehra Dun is now also imparted to per-
sons directly recruited under the Indian
Forest Service (Appointment by Competi-
tive Examination) Regulations, 1967.

(b) The position has already been ex-
plained in the reply given to unstarred
question No. 5756 on 29th March, 1968.
According to the conditions of eligibility
of the State Forest Service Officers for
appointment to the Indian Forest Service
at its ininal construction, those who had
on 1.7.1966 rendered four years garetled
service, including two years training in the
Foresi Research Imstitute and Colleges,
Dehra Dun were oonsidered for appoint-
ment to the junior scale posts in the Service
provided they were adjudged suitable by a
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Special' Selection Board on the basis of
their past service records. Those who had
obtained their diploma after 1964 and thus
had not rendered four years of service on
the crucial date had put in so little actual
service thal they could not be judged on
the basis of their records. They have
hovewar been given age concession to
enable them to take the first two compe-
titive examinations for direct recruitment
to the Service through the Union Public
Service Commission.
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Vacancies In Central Hindi Directorate

7844. SHRI R. S. VIDYARTHI :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that rules have
already been framed for the filling up of
vacancies of Assistant Education Officers
and Research Assistants in the Central
Hindi Directorate and Commission for
Scientific and Technical Terminology ;

(b) whether it is also a fact that some
posts of Assistant Education Officers and
Research Assistants are lying vacant in the
Central Hindi Directorate and Commission
for Scigntific and Technical Terminelogy ;
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(¢} if so, how these posts are proposed
to be filled ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes Sir, in so far
as the filling vacancies in the Central Hindi
Directorate-is concerped. Separate rules
for recruitment to vacancies in the Com-
mission for Scientific and Technical Termi-
nology are under preparation.

(b) Yes Sir, 6 posts of Assistant Educa-
tion Officers in the Central Hindi Directo-
rate and 11 posts of Research Assistants in
the Commission for Scientific and Techni-
cal Terminology.

(c) Regular appointment to these posts
will be made according to recruitment
rules. However, pending the finalisation
of the recruitment rules of the Commission
for Scientific'and ' Technical Terminology,
five posts of Research Assistants in the
Commission have been filled up on a
purely ad hoc basis by promoting strictly
in order of seniority the deparimental
candidates fulfilling the requisite qualifica-
tions for the posts.
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C. 8. S. Grade I Association
7847. SHRI N. K. SOMANTI :
SHRI GIRRAJ SARAN
SINGH :
Will the Minister of HOME A.FFAIRS
be pleased to state :
(a) whether the C. S. S. Grade 1 Asso-
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ciation have addressed some communica-
tions to the Ministry of Home Affairs ;

(b) if so, the subject matter of such
communications received from January 1965
onwards ; and

: (c) whether replies have been sent to
the Association and if so, the nature and
dates of such replies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

{b) The subject matter of the communi-
cations related to betterment of the service
conditions of Grade [ officers and their
promotion prospects.

(c) The demands made by the Associa-
tion from time to time involved major
questions of policy with wide repercussions
not only on other Grades of the Central
Secretariat Service, but also on other
Central Services. These have been discus-
sed with the representatives of the Associa-
tion more than once though no formal
reply has been sent in writing.

Promotion Prospects of C.5.5 Officers

7848. SHRI N. K. SOMANI :
SHRI GIRRAJ SARAN SINGH:
SHRI YAIJNA DATT SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 1070 on the 11th
March, 1964 and state :

(a) the number of C.S.S. Gradel
officers, out of more than 300 such Officers,
drawing the maximum of their grades who
have since been promoted to the Selection
grade ;

(b) whetber Government ‘have made
study of promotion prospects available to
C. 8. 8.-(Grade I) Officers as compared to
officers of other Central Services of com-
parable seniority and merit after they reach
thp senior Class I scale (Rs. 700- 1250} or
higher e

{c) |l' so, the result of snl:h a study H
ﬁ:d ) ;

‘(d} if the reply to parl (b) above be
in the negative, whether Government pro-
pose to make such a study ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) After
11th March, 1964, 65 officers of Grade I of
the C. 5. 5. were approved for appointment
to the Selection Grade, out of whom six
officers are yet to be appointed to posts in
the Selection Grade.

(b) to (d). Necessary data is being
collected for a comparative study.
C. S. S. Officers
7849. SHRIN. K. SOMANI: Will

the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the attention of Govern-
raent has been drawn to th= Press reports
which appeared in the Delhi papers on
the 23rd July, 1967 regarding discriminatory
treatment meted out to the C. S. S. Officers
and

(b) the steps Government have taken
to attend to the grievances of such senior
officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The allegation of discriminatory
treatment against the C. 8, S, Officers is
not correct.

Concessional Air Travel for Accedited
Press Correspondents

7850. SHRI B. N. SHASTRI :

SHRI BEDABRATA BARUA :

Will the Minister of TOURISM AND
CIVIL AVIATHION be pleased to state :

(a) whether Government propase to
allow concessional Air Travel for Accredit-
ed Press correspondents ; and

(b} if so,
proposal ?

the broad details of the

THE MINISTER OF
CIVIL  AVIATIONS
SINGH) : (a) No, Sir.

{b) Does not arise.

TOURISM AND
(DR. KARAN
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Education ia Intermations] Understanding

7852. SHRIMATI TARA SAPRE:

Will the Minister of EDUCATION be
pleased to state :

(a) the number and names of States
participating in the national -project under-
taken by the Programme of Education in
International Understanding ;

(b) out of the 440 schools and institu-
tions reported to have taken part im 1967,

how many schools were from Maharashtra,
and

(¢} the total number of schools expect-
ed to take part this year ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The following
22 States and Union Territories are parti-
cipating in the Project under the Programme
of Education for Internationsl Under-
standing :

Andhra Pradesh

Assam

Bihar

Gujarat

Haryana

Jammu and Kashmir

Kerala

Madhya Pradesh

Madras

Maharashtra

Mysore

Orissa
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Panjab

Rajasthan

Uttar Pradesh

West Bengal

Chandigarh

Delbi

Himachal Pradesh

Manipur

Pondicherry and

Tripura

(b) 18 schools and 2 Teacher Training
Institutions.

(c) 561 schools and Teuchers Training
Institutions (422 Schools—139 Teacher
Training Institutions) are expecied to take
part in the programme this vear including
33 scheols and 2 Teacher Training Institu-
tions from Maharashtra.

Committee On Police Intrusions in Educa.
‘tienal Institutions

T854. SHRI BENI SHANKER
SHARMA ©  Will the Minister of EDUCA-
TION be pleased io state :

(a) whether the All-India Federation
of University and College Teachers' Organi-
sations has urged Government to sel up an
inquiry Committee to study Police intrusions
into educatonal institutions at various
places in West Bengal, Kerala and Mysore;

(b} if so, the reaction of Government
thereto ; and

(c) the steps proposed to be taken in
the matter ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a)j No, Sir. No
proposal to set up am laquiry Committce
of the tvpe visuvalized has been made by
the Federation.

(b) and (c). Do not arise.

Indo-Pak Air Talks

TB55. SHRI BENI SHANKER
SHARMA :  Will the Minister of TOUR-
IS AND CIVIL AVIATION be pleased
to state :

{a) whether any efforts have been made
for hodding talks with Pakistan for resump-
tion of air services ; and

(b} if so, the details thereof ?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir. Government of India
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have proposed to the Government of
Pakistan that talks should take place at
official level for the restoration of all
communications, namely, by reoad, river and
air, between the two countries.

Rejection of Parliamentary System by
Extreme Section of C.P.1. (M)

7856. SHRI BENI SHANKER
SHRAMA :  Will the Minister of HOME
AFFAIRS be pleased to state :

{a) whether he is aware that the Extre-
mist Section of the Communist (Marxist)
Party  of India—now populary called
Naxalites — have rejected the Parliamentary
svstem of democracy through elections by
4 Resolution passed in their convention
held in Calcutta recently ; and

(b) if so. the steps proposed to be
taken to curb their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have seen press reports of a
convention held by the Extr¢gmists among
the Communist Party  (Marxist) on March
22nd 1968 ar Calcutta in which “Burgeois
Democratic System™ was condemned and
faith in class struggle reiterated.

(b} Government are keeping a close
watch on the activities of the extremist
groups.

Hot Springs in West Beagal
SHANKER

Minister of
AVIATION be

7457. SHRI BENI
SHARMA :  Will the
TOURISM AND CIVIL
pleased to state :

{a) whether it is a fuct that there are
some very good hot springs like those of
Rajgir of Bihar in West Bengal Village
called Bakeshwar;

(b) whether it is also a fact that the
late Dr. B. C. Roy. Chief Minister of West
Bengal and an e¢minent Physician had de-
clared these hot springs as very valuable
for the treatment of certain diseases;

(c) whether it is also a fact that there
is no accommodation facility available for
the intending visitors; and

(d) if so, the steps taken to provide
necessary accommodation facilities there 7
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Government are aware of the
existence of hot springs in Bakeshwar.
However, the views of the late Dr. B. C.
Roy on the therapeutic value of these
springs have not been made available to
the Government of India.

(c) and (d). The State Govt. have reported
that they have sanctioned a schemc for the
development of Bakeshwar. Government
of India have no plans at present for this
place.

Re-orientation of Auxiliary Cadet Corps

7858. SHRI ANBUCHEZHIAN :
Will the Minister of EDUCATION be
pleased to state :

(a) the progress so far made with the
scheme for the re-orientation of Physical
Education Teachers and Auxiliary Cadet
Corps Teachers in the Mational Fitness
Corps Programme;

(b) the number of Physical Education
teachers and Auxiliary Cadet Corps optees
that remain to be rzorientated;

(c) the steps Government contemplate
to accelerate the re-orientation of the re-
maining Physical Education Teachers and
Augiliary Cadet Corps optees; and

(d) the arrangements for the re-orienta-
tion of fresh Physical Education Teachers
joining the Higher Secondary, High and
Middle Schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Out of
22,531 teachers 15,892 have already been
re-orientated in National Fitmess Corps
Training so far.

(b) 6,639.

(ch Adequate facilities to complete the
re-orientation training were provided by the
Government. But since the response from
the States has not been encouraging, it has
been decided to decentralise this training.

(d) In view of the position stated in
reply to Part (c), it is for the State Govern-
ments to arrange for the re-orientation of
fresh Physical Education Teachers in their
own Physical Education colleges.
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National Fitness Corps Organisation

9859. SHR1 ANBUCHEZHIAN : Wil
the Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that a ban
has been placed on the promotion of the
staff of the National Fitness Corps organi-
sation; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
In view of the Government’s decision about
decentralisation of the National Discipline
Scheme instructors, it has been decided
that vacant posts in the National Fitness
Corps Organisation should remain unfilled.
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Lesking of Question paper of Delhi
Secondary Examination

SHRI S. S. KOTHARI :
SHRI JMNA LAL :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that certain
Question papers of the Delhi Higher
Secondray Examination were leaked out and
sold openly :

(b) if so, the steps taken to investigate
the leakage and to apprehend the culprits;
and

(c) whether there is any proposal to
hold the examination in those papers
again 7

7862.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Thereis
no authentic information in the matter
except that an allegation was reported in
the press.

(b) The matter has been referred to the
police by the Delhi Administration for
investigation.

{c) No, Sir.

Alleged Cheat, Flemming Alexencrone

7863. SHRI S. 8. KOTHARI: Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that the C. B. I.
has warned the public against the crlm.i.‘nal
activities of a foreign cheat, Flemming
Alexencrone, a Danish citizen who has
been in India since April, 19665
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(b) if so, the steps the C. B. 1.

taken to apprehend him; and

(c) whether he has any contacts with
the officials of Danish Embassy/Con-
sulates ?

has

THE MINISTER OF STATE IN THE"
MINISTARY OF HOME AFFAIRS (SHRI -
VIDYACHARAN SHUKLA): (a) to (c)
The Royal Danish Embassy made a request
to the Government of India to warn the
Indian authorities against one Shri Flem-
ming Alexencrone who has been using the
address of the Danish Embassy or its
Consulates in India without authorisation.
The C. B. I. have issued a warning about,
the activities of this person to all authori-
ties and State Governments.

Cambay Port

7864, SHRI KAMESHWAR SINGH :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

{a) whether it is a fact that some years
back, a report was submitted by a foreign
expert on the Cambay Port to the then
Bombay Government: and

(b) if so, the broad details thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) ;
(a) and (b). As the executive resposibility
for the developments of Ports other than
major Ports vests with the State Govern-
ments concerned, Govt. of India are not
in possession of any such report,

Requisite information is being obtained
both from the Gujarat and Maharashtra
Governments and will be placed on the
Table of the Sabha when received.

" Flying Rates

7 SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
5791 on the 29th March, 1968 and state :

(a) whether Government have received
any representation from the pilot trainees
against the increase in rates for instruc-
tional flying; and

{b) if so, the decision taken theroon 7
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH)
(a) and (b). Representations have been
received from trainees of certain flying clubs
apainst the increase in rates for imstruc-
tional flying, enforced from 1st April, 1968,
The matter has been considered and it has
been decided that the flying fees payable
by Matriculate trainees who are below 28
years of age and who had commenced
flying training with effect from a date prior
te ¥st April 1968, should be reduced from
Rs. 40/- per hour to Rs. 25/- per hour i. e.
the rate applicable to trainees below 22
years of age. Tnis decision has been
convsyed through the Director General of
Civil Aviation to all flying clubs.

Traffic Control in Delhi

7867. DR. KARNI SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state.

(a) whether it is a fact that cyclists in
Delhi regularly go through red traffic sig-
nals and are not challaned and even
Traffic Police are not posted at many

. vulnorable points;

(b) whether complaints have been
received about the hazards created by the
Islands built in the middle of broad roads
cauging numerous accidents due to not
being quickly visible; and

(c) the steps Governmeant propose to
take to facilitate easy flow of wvehicular
traffic and to prevent accidents on roads
in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c). It
is a fact that some cyclists in Delhi respect
road traffic signals much less than they
should. The Traffic police challan cyclists
whenever instances of violalion of Traffic
Rules oeme te notice. The Traffic Police-
men are posted at important traffic points
keeping in view the needs of traffic as well
as availebility of man-power.

2. No complaint has been received
about the hazards of Islands built in the
middie of roads by the Dethi Police or by
the New Delbi Municipal committee.

3. Important roads are being widened
from the point of view of traffic. The
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New Delhi Mounicipal Committee has
umdertaken construction of new Cycle
Tracks on importam roads e faciimte
easy flow of Traffic.

4. Recently the strepgth of the Traffic
Police in Dethi has been increased, and this
is expected to briwg about improwement in
the regulation of traffic.

Find of Gold Sovercigne in Jmmpur, U. P.

7868. SHRI RAJDEQ SINGH : Will
the Minister of EDUCATION be plsassd

to state.

(a) whether Government are aware of
the fact that recently some kilo- grams of
gold sovereigns were foumd in a farm land
by its owner im the jurisdiction of Machha-
lishahl Police statien in Jlaunpur Districts
of Uttar Pradesh;

(b) whether, instead of depositing the
same in the Government Treasury, the
Police and Magistracy after sharing the
finds, suppressed the news; and

(c) whether Government propose to

investigate the matter and punish the offi-
cials involved ?

THE MINFSTER OF STATE IN THE
MINISTRY OF EDUCATION (SHR1
SHER SINGH) : (a) to (c). This Ministry
have mo informatioa in the matéer. Ba-
quiries are being made from the State
Government.

New Mechanically Operated Toll Device on
Bridges

7869. SHRIMAYI TARA BAMRE:
Will the Minister of TRANSPORT AND
SHIPPING be ploased Lo state.

(a) whether Government propose to
introduce a new mechanically operated ton
device on newly comstructed ®ridges as in
U. S. A, and other Weatern countries;

(b) how this system would help self-
maintenance of bridges and repaymeat of
its constructien cost over a period ef
years ;

{c) how much foreign exchange will be
required for this new shceme; and

(d) whether some officials are being
sent abroad 1o study the devicg 7 '
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (a)
The Government of India are concerned
only with those roads which have been
declared as National Highways; and they
do not allow the levy of tolls on bridges
on these Highways. Therefore, the ques-
tion of their having any mechanically
operated device for the collection of tolls
does not arise.

(b) to (d). Do not arise.
Transport Minister’s Visit to Mysore

7871. SHRI K. LAKKAPPA : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that he visited
Tumkur District of Mysore state recently;

(b) if so, the mature of official business
transacted by him; and

(c) the expenditure incurred by the
public exchequer for his visit ?

~ THE MINISTER - OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) Yes, Sir.

(b) I visited Bangalore on Saturday,
23rd of March to fulfil a public engage-
ment. I also had discussions on the same
day with the P. W. D. Minister (who is in
charge of Roads and Bridges) of the State
and some of his officials. AsI had to
meet the Chief Minister on the morning
of Monday the 25th, 1 utilised the inter-
vening Sunday for paying a visit to Tumkur
and seeing the free hostel for over 3.000
students of all communities maintained
by Shri Shivkumara Swamiji of Sidda-
ganga Mutt who is one of the most
respected religious leaders and social workers
in the State. Onb his invitation, I addressed
a large gathering of the hostel students on
the subject of National integration and
secularism. [ also visited the educational
institutions run by the Siddaganga Edu-
cation Society. I also took advantage of
my visit to Tumkur to inspect the National
Highway No. 4 between Bangalore and
Tumkur and received a representation on
the néed for widening the junction point
on this road and getting the bus service to
make a halt at Devarayadurga. 1 am glad
to say that suitable action has been taken
on both these representations.
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(c) The ecxpenditure incurred by the
Central Government on the trip from
Bangalore to Tumkur was nil. T was
provided with a State car for the trip and
received local hospital ity at Tumkur.

Se.ect List of C.S.S. Grade I Officers

7872. SHRI YAIJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the C.S.S. Rules provide
the issue of a Select List of C.5.5. Grade [
Officers eligible for promotion to Selection
Grade of the Service immediately after
July each year ;

(b) whether any such list was prepared
and if not, the reasons therefor ; and

(c) the steps Gov:rnment propose to
take to ensure issue of such lists in time
every year 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) In
accordance with the Regulations made
under the C.S8.5. Rules, 1962, a fresh Select
List for Selection Grade of the C.S.5. shall
be prepared at least once every year if on
the 1st July of the year the number of
officers already included in the Select List
for that Grade is below the strength fixed
for the fresh Select List,

(b) and (c). The Regulations referred to
were promulgated on 21st November, 1964.
Since then, the Select Lists have been issued
as follows :

1964 18th December, 1964
1965 22nd December, 1965
1966 1st August, 1967

The preparation of the list for 1967 is in
hand. Steps will be taken to ensure that
in future the review, as contemplated by
the Regulations for the issue of fresh
Select Lists is conducted in time.

Revision of Pay Scales of Officers of
CSs.

7873. SHRI YAINA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a large number of C.S.S.
Officers (Grade 1), who are on the maxi-
mum of the grade bave represented through
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their Association for revision of their pay
scales ;

{b) whether it is a fact that some of
the State Governments have already
increased the scales of pay of posts equi-
valent to the Grade I of the CBS.S. to
Rs. 900-1500 ;

(c) if so, the action proposed to be
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIKS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Government have no information.

(c) The revision of pay scale of Grade
1 of the C.S.S. raises a question of policy
having its repercussions on other grades of
the service on the one hand and the pay
scales attached to other Class I services on
the other. The demand of the Association
is, however, under consideration of the
Government.

C.S.S. Officers

7874. SHRI YAINA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been
drawn to the Press report which appeared
in the “Hindustan Times" on 13th March,
1967 regarding varying criteria applied to
assess officers” work ; and

(b} if so, the action Government pro-
pose to take to have similar set of rules
for promotions in all administrative
services like, LAS., LA. & A.S., including
Central Secretariat Service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir. The Press Report in ques-
tion is, however, misleading. Promotions
to higher posts under the Central Govern-
ment are made either on the basis of
departmental competitive examinations or
by selection on merit or on the basis of
seniority-cum-fitness, depending on the
level and requirements of the higher posts.
The suitability of Government employees
for promotion to higher posts filled other-
wise than through departmental competi-
tive examinations is made on an over-all
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assessment of their character rolls, some-
times supplemented by interviews. These
are generp] principles which in reapect
of all Services/posts under the Centze.
Certain general principles were laid down
by the Ministry of Home Affairs in 1961
for the guidance of the Mipintﬁgfn_epan-
ments regarding the forms in which confi-
dential reports were to be recorded. The
detailed format of the form for confidential
reports was, however, left to the Ministries
etc, to prescribe, depending upon the
nature of work done and the duties attached
to various posts. Recently, the confiden-
tial report forms for officers of the rank of
Under Secretary and above (excluding
Secretaries, Special Secretaries and Addi-
tional Secretaries, to the Government of
India) have been revised, the important
feature of the revised form being the
omission of the column relating to over-
all “grading”.  Ministries/Bepartments
have also been requestad to omit this
column from the ng C.R. Form
prescribed by them and sdopt the revised
pattern mutaris mutandis for other Services/
posts under them, with necessary modifi-
cations. These i forms will be
utilised for officers of the LAS. o the
Centre as also officers of the LA. & A.S.
& CS.S.
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Pak Protest on Commmal Riots

7877. SHRI CHENGALRAYA NAIDU:
Will the Minister of FOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Pakistan
Government has protésted to India on the
recent communal riots in India ;

(b) if so, whether it is a fact that
India has stated that it is only the Pakis-
tani agents who are creating the trouble
and communal riots ;

(c) the total number
national staying in India ;

(d) whether it is due to their presence
in India that communal riots have increased
during 1967 and 1968 ; and

(e) the steps taken by Government to
send therh away froth the Indian territory ?

of Pakistani

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRT
VIDYA CHARAN SHUKLA): (a) The
Ministry of External Affairs have received
notes from the Pakistan High Commissio-
ner on this subject.

(b) No, Sir.

(c) The information is being collected.

(d) Goverrtment have no such infor-
mation.

(¢) The State Governments take action
under the Foreigners' Act, 1946 for the
deportation of those Pakistani nationals
who do not leave India on the expiry of
their visas and who are not eligible for
the gramt of facilities for continued stay
in India or are otherwise unwanted in this
ocountry.
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National Fitoess Corps Employees

7882. SHRI SURAJ BHAN: Will

the Minister of EDUCATION be pleased
to state :

(a) the number of employees of the
National Fitness Corps Organisation eligi-
ble for quasi-permanency on the 1st March,
1968 ;

(b) the number of National Fitness

Corps employees declared quasi-perma-
nent on that date ;

(€) the number of eligible National Fit-
ness Corps employees not declared quasi-
permanent on that date and the reasons
therefor ; and

(d) the steps proposed to be taken for
accelerating the award of quasi-permanency
to the eligible National Fitness Corps em-
ployees 7
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THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI

BHAGWAT JHA AZAD) : (a) 6,268.

(b) 3,155.

(c) 3,113; out of these 1750 became
eligible only during 1967, The cases c!f
the rest are pending completion of their
documents.

(d) High priority has been given to
complete documents and to expedite this
work.

Natiopal Highways in Madras State

7883. SHRI KAMALANATHAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to furnish the figures
of expenditure or allotment during the last
twelve years for the country as a whole
and for the Madras State in respect of
the following schemes ;

(i) for
Highways ;

(ii) for works on Roads other than
National Highways financed by Government
of India under E. & 1. Scheme ; and

(iii) for works financed from the Cen-
tral Road Fund (Ordinary) Reserve ?

original works on National

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (i)

" to (iii). A statement containing the requir-

ed information is laid on the Table of the
House.  [Placed in Library, See No. LT-
959/68].

Bridges on National Highway No. 47

7884. SHRI KAMALANATHAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the old
arch bridges across Cauvery and Bhavani on
National Highway No. 47 near Kumara-
palayam in Madras Staté have already
shown signs of cracks and some spans have
sunk ;

(b) whether there is any proposal to
reconstruct the bridges ; and

(c) if so, when, and if not the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
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PING (SHRI BHAKT DARSHAN): (a)
It has just been telegraphically reported
that the bridge across the Cauvery is show-
ing signs of cracks and that some piers have
settled. There are no visible signs of
damage to the bridge over the Bhavani.

(b) and (c). No, Sir, but a proposal
has been made for conducting preliminary
investigation for the construction during the
4th plan period of a single bridge across
the Cauvery down-stream of the confluence
of the River Bhavani with the Cauvery.
Before coming to a decision, the possibility
of routing the national highway over a new
bridge built across the Cauvery down-
stream below the confluence of the two
rivers will have to be investigated.

Engineers in Roads Wing

7885. SHRI KAMALANATHAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government propose to
reduce the existing engineering staff in the
Roads Wing of the Ministry of Transport
and Shipping ;

(b) if so, the reasons therefor ; and

(c) the arrangements proposed to re-
habilitate them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (a)
to(c). Due to certain reductions made by
the Staff Inspection Unit in the staff of the
Roads Wing after carrving out an assess-
ment about a year ago, the surplus engi-
neering staff were transferred to the Regio-
nal Offices. The question of continuance
of this staff as well as the staff sanctioned
for the execution of road works undertaken
under the International Development Asso-
ciation Credit Programme, during 1968-69,
but now employed on the execution of
Lateral Road and Strategic Road Works is
under consideration. For the time being,
these posts have been continued up to the
end of April 1968.

Official Languages Act

7886. SHRI K. SURYANARAYANA:
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether Government have rsceived
any represeatation from the Governments
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of Andhra Pradesh and Mysore States urg-
ing reconsideration of the Language Reso-
lution adopted recemtly by Parliament
along with the Official Languages (Amend-
ment) Bill ;

(b) if so, the details of their representa-
tions ; and

(c) the reaction of Government there-
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Copies
of resolutions passed by both the Houses
of Andhra Pradesh Legislature have been
received from the State Government. No
communication in this regard has been
received from the Government of Mysore.

(b) A copy of the resolution passed by
both the Houses of Andhra Pradesh Legis-
lature is laid on the Table of the House.
[Placed in Library. See No. LT-960/68].

(c) This is under consideration.

Directorate of Industries of Delhi
Administration
7887. SHRI K. P. SINGH DEO :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Depart-
mental Promotion Committee of the Direc-
torate of Industries Delhi has regularised
the ad hoc appointments of a few Industries
Officers in March 1968 out of the list of
Grade Il Subordinate Executive Service
officials who are much junior in the list
and even out of such list ;

(b) whether it is a fact that the Delhi
Administration propose to include these
posts in the list of Duty posts under the
Delhi Administration Subordinate Service
Rules, 1967 ; and

(c) whether this has resulted in the
supercession of all other Subordinate Execu-
tive Service Officers of Grade who are
senior in the list of Grade II Executive
Service prepared by the Delhi Administra-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Information is being collected and will be
laid on the table of the House,
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Establishment of a Fotel in Collabora-
tion with Hittons

7888. SHRI HIMATSINGKA :
SHRI1 S. K. TAPURIAH :
SHRI RABT RAY ¢
SHRI R. BURUA :

SHRI B. N. SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(b) whether Government have lately
takep a decision on the proposal of an
Indian private party for the establishment
of a haotel in collaboration win Hiltons ;

(b) if so, the details thereof ; and

(¢) if the proposal has been rejected,
the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{(a) Government have communicated their
views on.the collaboration proposal to the
Indian party and are awaiting their reply.

(b) and (c). this
stage.

Do not arise at

Backward-Class Commission Recom-
mendation on Enmmeration of Castes

7889. SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be pleas-
od:to state :

(a) whether it is a fact that the Back-
ward Classes Commission in its Report
(1955)'pointed out that the commission of
caste in full enumeration and tabulation
and the subordination of ethnological
mmterial were the two serions lacunae in
1951 Cemsus ;

{b) whether the Commission’s very first

recommendation was to the effect that the-

1961 Census should be remodelled and re-
organized so as to secure the reguired in-
formation regarding castes, etc. for proper
administration of social welfare and social
relief ;

{c) if so, the reasons for not acting up~
to these suggestions and recommendations ;
and

(d) whether this action of Government
was clearly reflected in the decline of popu-
lation of Scheduled Castes and Scheduled
Tribes both in the 1951 and 1961 Censuses 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) Yes, Sir.

(b} Yes, Sir.

(c) In accordance with the policy of
Government as stated by the then Home
Minister in the Rajya Sabha on 14th Feb-
ruary, 1958, on the question of eradication
of casteism, the castes were not enumerat-
ed at the 1961 Census except in the case
of Schaduled Castes and Scheduled Tribes.

(d) No, Sir.
Decrease of S. C. Population Growth

7890. SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that during the
decade ending 1960-61, the population of
India registered an increase of 21.55 per
cent, whereas the corresponding idcrease in
the Scheduled Caste population was only
17.04 per cent ;

(b} if so, the reaseas for lower percent-
age growth of the Scheduled Caste popula~
in different States ;

(c) whether a similar decline in the
population of the Scheduled Tribes ina
number of States was recorded in the 1951
Census ;

(d) whether the Superintendents of
Census operations concerned with the rele-
vant areas were expected to analyse the
data collected during the 1961 census and
compare them with earlier census figures ;
and

(e} if so, the details of the action taken
in the matter and the results of analysis’
made so far 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
K. S. RAMASWAMY) : (a) No, Sir. Dur-
ing the decade 1951-61, the population of
India registered an increase of 21.51%,
whereas in the case of Scheduled Caste
population (excluding Jammu and Kashmir,
Dadra and Nagar Havelh and Pondicherry
in which the Scheduled Castes were enu-
merated for the first time only at the 1961
Census) the increase was 22.519%,.

(b) In some States the rate of growth
of Scheduled Caste population during 1951-
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61 was less than the curresponding growth
rate of the general population, No amaly-
tical study to find out the reasons therefor
could be made for the reasons mentioned
in reply to parts (d) and (e) of this Ques-
tion.

(c) As it is not possible to cempare the
Scheduled Tribe figures at 1951 Census with
the figures of Tribal population at the 1941
Census for the present territorial jurisdic-
tion of the States and the country as a
whole, the growth rate of Scheduled Tribe
population between 1941-51 cannot be
assessed.

(d) and (e). Yes, Sir. But the growth
rate among Scheduled Castes and Schedul-
od Tribes could not be specifically analysed
on account of the revision of lists of Sche-
duled Castes and Scheduled Tribes and due
to mon-availability of the detailed data for
each Scheduled Caste and Scheduled Tribe
in 1951.
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Entertainmeot Tax in Delhi

7894. SHRI K. P. SINGH DRO :
SHRI LOBO PRABHU :
SHRI MEETHA LAL MEENA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are awyre of
the apprehensions of theatre groups in
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Delhi that the 25 per cent entertainment
tax will adversely affect popularisation of
drama ;

(b) the estimated additional
from this tax ; and

income

(c) whether Government would advise
the Delhi Administration to exempt at
least all tickets below Rs. 5 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Under the U.P. Entertainment and Betting
Tax Act, 1937, as in force in Delhi, an en-
tertainment tax is leviable at 25 per cent of
the prices of the admission tickets. This
law has been in force for the last several
years. The law also provides, subject to
certain conditions, for exemption from pay-
ment of the tax of shows for charitable, re-
ligious and philanthropic purposes or shows
which are wholly of educational character
or provided for partly educational or partly
scientific purposes without profit motive.
Shows put up by theatrical groups which
satisfy the conditions prescribed in the law
can continue to seck the exemption. There
is no question of any additional income on
this account. Government do not propose
to suggest any enlargement of the scope of
the exemptions available under the present
law.

Meeting of the All-India Higher Secon-
dary Teachers' Federation with
Education M inister

7895. SHRI RAMAVATAR
SHASTRI : )
SHRI D. C. SHARMA :

Will the Ministsr of EDUCATION be
pleased to state :

(a) whether it is a fact that a delega-
tion of the All-India Higher Secondary
Teachers’ Federation had met him on the
11th March, 1968 ;

(b} whether he had given an assurance
during the course of his talks with the dele-
gation that the Central Government would
give 80 per cent grant to the State Govern-
ments so as to enable them to revise the
pay-scales of the Primary and the Higher
Secondary teachers as was done in the case
of the University teachers ;

(¢} if s0; the date with effect from which
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the aforesaid assurance would be imple-
mented ; and

(d) if not, the reasons therefor and the
difficulties of the Government in this re-
gard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) During the meeting the teachers
put forward certain demands which mainly
related to incrcase in emoluments, dearness
allowance, introduction of Triple Benefit
Scheme, security of service etc. These
demands  primarily concern the State
Governments. The Central Government
bas urged the State Governments to ame-
liorate the condition of teachers to the
extent possible.
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Universities Permitting Private Students
in Law Examinations

7898. SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of EDUCA-
TION be pleased to state the names of the
universities which permit private- students
to appear in Law examinations ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): The following
universities permit, with some restrictions,
private students to appear in Law exami-
tions.

LL.B./B.L.

Aligarh, Bhagalpur, Bihar, Bsrhampur,
Calcutta, Goarkhpur, Jabalpuar, Magadh,
Panjab, Ranchi, Sambalpur, Saugar and
Utkal,

LL.M./M.L.

_ Agra, Aligarh, Bhagalpur, Bihar, Cal-
cutta, Meerut, Kanpur, Osmania, Poona
and Utkal. )

Editorial Assistanfs in NCERT _
7899. SHRI ARJUN SINGH BHADO-

RIA : Will the Minister of EDUCATION
be pleased to state :

{a) the number of posts of Editorial
Assistants sanctioned in the Publication
Unit of the National Council of Educa-
tional Research & Training, New Delhi ;

(b) the number of these posts filled up
on an ad hoc basis and the reasons
therefor ;

(¢) whether the posts of Editorial
Assistants were advertised and, if so, when;

(d) whether any panel of candidates
was recommended for appointments by the
Selection Board ;

(¢) if so, whether the offers for appoint-
ment have been made strictly according to
seniority and merit as recommended by the
Selection Board ; and

(f) if not, the reasons therefor ?

" THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Six.

(b) Under the rules of NCERT and to
meet exigencies of work four posts were
filled on a temporary basis p_ending Ire'ula:
recruitment, -
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(c) The posts were advertised in the
middle of November, 1966 and the last
date for the receipt of applications was
15th December, 1966.

(d) Yes, Sir.

(¢) and (f). A review of these posts is
being made in the context of the total
staff requirements of the Publications Unit.
On the basis of the review, appointments
to those posts that are ultimately needed
will be made according to the recommen-
dations of the Selection Board.

C. B. I. Assistance in Tackling
Communa] Riots

7900. SHRI N. K. SANGHI :
SHRI R. BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have offered
to State Governments the services of the
Central Bureau of - Investigation to tackle
communal riots ;

(b) if so, the ndture and scope-of the
assistance to be rendered by the CBI in
the matter ;

(c) the reaction of the State Govern-
ments in this regared and whether they
have communicated their suggestions/views
about the CBI’s assistance ; and

(d) whether the CBI is also assisting
the Commission recently appointed by the
Government to go into the question of
communal disturbances in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Home Minister wrote on March 26, 1968
to Chief Ministers of States and Governors
of Haryana, West Bengal and Uttar Pradesh
regarding measures to deal with communal
disturbances. He inter alia suggested that
cases against persons guilty of murder,
loot and arson should be investigated
effectively and pursued vigorously and that
the Central Government would be glad to
give assistance to State Governments in
tackling difficult cases of investigation.
So far no request has been received from
any State Gorvernment for assistance in
this regard.

(d) No, S}p
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Approach Roads for Sidhantam Bridge,
Andhra Pradesh

7901. SHRI D. B. RAJU : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether any advice was sought by
the Andhra Pradesh Government from the
Central Road Research Institute regarding
the approach roads for Sidhamtam Bridge,
a National Highways bridge in Andhra
Pradesh ;

(b} whether the advice was implement=
ed by the Andhra Pradesh Government ;

(c) whether it is a fact that this
approach road recently gave way and
resulted in a loss ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Yes, Sir.

(c) and (d). The information is being
collected and will be placed on the table of
the Sabha in due course.

Wall Posters in Calcutta

7902. SHRI S. R. DAMANI: Will
the Minister of HOME AFFAIRS be
pleased to state :

(2) whether it is a fact that some
posters have recently appeared on the walls
of Calcutta and mofussil areas which read
“Not mid-term elections, not civil disobe-
dience but armed revolution" ; and'

(b) if so, the measures Government are
taking to deal with the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). Facts
are being ascertained.
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Evasion of Eptertainment Tax by Cinema
Houses s Dulhi

TS, SHRI ARJUN SINGH
BHADORIA : Will the Minister of HOME
AFFAIRS be pleased to state :

() the amwunt of entertainment tax
paid by the proprictors of Amha, Odeon,
Plaza, Regal, Moti, Ritz and Palace cinema
houses of Delhi during the last three years
und the details thereof ;

(b} whether Government have neceived
camplaints about the evasion of entertain-
ment tax by the proprietors of these
cinema houses ; and

{c) if so, the action being taken agaisst
them ?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {S‘HR_]
VIDYA CHARAN SHUKLA) : (a) A
statement containing the required infor-
mation is laid on the Table of the House.
[Placed in Library. See No. LT—961/68]

(b} No. Sir.
(¢} Does not arise.

Grants to Universities

7906. SHRI JUGAL MONDAL :
Wifl the Minister of EDUCATION be
pleased to state :

{2) the amount of gramis applied for
®y each of the various universities in India
during 1967-68 under the deveélopment pro-
gramme scheme of the Liniversity Grants
Commission ueder which financial aseist-
ance is given for education and ressarch
work in Hindi and the amount of grant
actually sanctioned to each of the univer-
sities ; and

CHATTRA 30, i90 (SAKA)
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tb) if so, the work done by each of the
suid universities under the scheme ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b).
Proposals for development grants are sub-
mitted by the Universities to the University
Gaots Commission on the basis of a Five
Year Plan and not annually. These are
examined by the Visiting Commitiees set
up by the Commission specifically for the
purpose and grants are allocated by the
Commission for a Five Year Plan on the
basis of the reports and recommendations
of these Committees. The actual disburse-
ment of grants is done on the basis of pro-
gress of expenditure by the Universities
from time to time.

A statement of facilities approved by
the Commission during the 1V Plan period
for the development of teaching and rese-
agch in the Hindi Departments of the
various Universities is laid on the Table of
the House. |Placed in Library. See W,
The Commission calls for periodical
progress reports of the work done by indi-
vidhral departments of the universities but
assessment of work dome by the various
departments is generally undertaken by the
¥isiting Committees of the Commission.

Payments to Hotels by Forelpmers

7907. SHRT K. LAKKAPPA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have issued
instructions to hotels to accept payment
for foreign tourists in their own currency ;
and

(b) if so, the reaction of the Hotel
ladustry thereto 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Mo, Sir, but such a proposal is under
consideration of the Government,

{b) Does not arise.

Seminar on Education and Trade

7908. SHRI D. C. SHARMA : Will
the Minister of EDUCATION be pleased
to state : :

{a) whether the two-day session of the
India-Capada Co-operative Seminar on
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Education and Trade held at Jaipur
on the 9th and 10th March, 1968 has re-
commended improvement in methods of
teaching in the light of the latest develop-
ments in this regard ;

(b) whether it also called for collabo-
ration in research on social and educational
problems suited to the Indian conditions ;

(c) whether the above suggestions have
been considered by Government ; and

(d) if so, the decisions taken thereon 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (d). The
Ministry of Education was not associaled
with the seminar and therefore has no
knowledge of its recommendations.

Popalation Sarvey in Delhi

7909. SHRI S. R. DAMANI : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a sample population survey
of Delhi is proposed to be conducted ;

(b) if so, the necessity thereof ; and

(c) whether a similar survey is planned
for other major cities also ?

THE. DEPUTY MINISTER -IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir.

(b) Since any current population esti-
mates based on the last intercensal
growth rate between 1951 and 1961 would
be unrealistic, an actual sample survey is
planned to give more refined and depend-
able estimates of present population.

(c) The survey will be conducted in a
random sample of villages and urban areas
in every State and Union Territory. Urban
areas will be chosen from every city with
population of 1 lakh and over. The survey
will not, however, provide estimate of
population of any particular city ; it will
only give an estimats of the urban and
rural population of each State and Union
Territory.

Calcutta Tramway Co.

7910.  SHRI JYOTIRMOY BASU:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the profit and loss Account of the
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Calcutta Tramway Co. Ltd., for the last

five years ;
(b) the present management position ;

(c) whether Government are negotiating
for the purchase of this foreign undertak-
ing ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
{a) to (d). The required information is
being collected from the Government of
West Bengal and will be laid on the Table
of the House when received.

Ranchi (Hatia) Riots

7911. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Intelligence Branch
has submitted any report on Ranchi (Hatia)
riots ; and

(b) if so, details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The Central Government
was kept informed of the situation preva-
lent in and around Ranchi when distur-
bances took place. Information was also
received about the course of the disturba-
nces. It would not be however correct to
say that the Central Government had
received any report on the causes and
course of communal disturbances at Ranchi
(Hatia) as is now expected from the
Commission of Enquiry.

Rules Regarding Central Government
Employeces

7912. SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is proposed to amend
the Rules regarding the retirement of
Central Government employees ;

(b) if so, the mew proposed age of
retirement wis-a.vis the length of service
put in by the employees ; and

(c) other details of the proposed
scheme in regard thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
There is no proposal under consideration
to alter the age of superannuation of
Central Government employecs, However,
certain proposals for empowering Govern-
ment to retire Government employees be-
fore they attain the age of superannuation,
if it is necessary to do so in the public
interest are under consideration.

Murder of a Harijan by a Police Constable
in Bisariya, U. P.

7913. SHRI B. N. KUREEL: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a Harijan
of village Bisariya, Police Station Kunda,
District Partapgarh in Uttar Pradesh was
shot dead by an armed police constable in
February 1968 ;

(b) if so,
matter ; and .

(c) whether any financial help has
been given to his dependants ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
It is reported by the Government of Uttar
Pradesh that on the night of 2lst/22nd
February, 1968 a police party of armed
constable went to village Bhiroka Purva,
District Pratapgarh on patrol duty. While
examining their arms and ammunition, a
rifle of a constable accidentally went off as
a result of which a Harijan of the village
died. The constable has been suspended
and charge-sheeted. Departmental action
is also being taken against the persons
responsible. A proposal for payment of
ex-gratia grant to the dependants of the
deceased is under consideration of the
State Government.
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Inquiry Officers of Delhi Ad:llhm

7915. SHRI K. P. SINGH DEO :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 1803, on the 23rd
February, 1968 and state :

(a) whether it is a fact that no date of
hearing has been fixed in the cases pertain-
ing to the Department of Industries, Delhi
in the years 1966, 1967, 1968 ;

(b) the reason of transfer of Inquiry
Officers in the cases pertaining to the
Department of Industries, Delhi Adminis-
tration, Delhi, along with the number of
hearings each Inquiry Officer had during
his tenure ;

(c) whether the Inquiry reports have
been completed in these cases ; and

(d) if not, how long it will take to
finalise the inquiry reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
A statement is laid on the Table of the
House. [Placed in Library, See No. LT—
963/68].
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Aberiginal Tribes in Andaman and Nicobar
Islands

7916. SHRI K. R. GANESH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the abori-
ginal tribes as the Andamanese in the
Andaman and Micobar Islands are facing
hardships ;

(b) the number of
members of this tribe,
employed ;

(c) Ihe_uccupation in which the un-
employed ‘persons are engaged ;

{d) whether there is any scheme to
engag: them in forest and sea trades con-
meoted with birds nest, removing honey,
dhup, 4ortoise and shells ; and

(e} whether there was such scheme
during the days of British administration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
such comp'aint has been received from any
member of the Andamanese tribe.

() The number of members of this
tribe is 19, according to 1961 census. Four
out of them are employed in Government
service.

(¢) Hunting, fishing and collection of
forest produce.

{d) No, Sir.

{¢) During the British administration
the Andamanesc were issued free rations
and a certain amount of clothing by
Government. In return the Andamanese
brought tortoise shells and edible birds
nests. These articles were sold by Govern-
ment and money realised was credited to
the Andamanese Home Fund.
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Papers Laid

12-02 brs.
PAPERS LAID ON THE TABLE

Annual Report of the School of Planning
and Architecture

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) ; Sir, T beg to lay
on the Table a copy of the Annual Report
of ‘the School cf Planning and Architecture,
New Delhi, for the year 1966-67. [Placed
in Library. See No, LT—928/68.]

Annual Report of Hindustan Organic
Chemicals Ltd. and Government Review
thereon

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI1 RAGHU RAMATAH) : Sir,
1 beg to lay on the Table :

(1) (i) Review by the Government on
the working of Hindustan QOrga-
nic Chemicals Limited, Rasayani
for the year 1966-67, under sub-
section (1) of section 6&I19A of
the Companies Act, 1956,

A copy of the Annual Report of

the Hindustan Organic Chemicals

Limited, Rasayani, for the year

1966-67 along with the Audited

Accounts and the comments of

the Comptroller and Auditor

General thereon. [Placed in

Library See No. LT—929,68]

(2. A copy of the Kerosene (Fixation
of Ceiling Prices) Third Amend-
ment Order, 1968, published in
MNotification MNo. G.SR. 688 in
Gazette of India dated the 5th April,
1968, under sub-sectien (6) of section
3 of the Essential Commodities Act,
1955. [Placed in Library. See No.
LT- 930;68]

(3) A Note regarding the recent pollu-
tion of the water of river Ganges
near Monghyr in Bihar aod appoint.

(ii)
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meat of a Commission to enquire
into the causes thereof. [Placed in
Libpary. See Mo. LT—930/68)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :  Sir, 1 beg
to lay on the Table a copy each of the
following Notifications und= sub-section (2)
of section 3 of the All India Services Act,
1951 :—

(i) The All India Services (Provi-
dent Fund) (Amendment) Rules,
1968, Published in MNetification
No. G.S.R. 584 in Gazette of
India, dated the 30th March,
1968,

(i) The Indian Civil Service (Provi-
demt Furrd) (Amendment) Rules,
1968, published in Notification
Mo. GS.R. 585 in Gazette of
India, dated the 30th March,

1968.
(iii) The Indian C€ivil Service (Non-
European Members) Provident

Fund (Amendment) Rules, 1968,
published in Norification No.
G. S. R. 586 in Gazette of India
dated the 30th March, 1968.

(iv) The Secretary of State's Services
(General Provident Fund) Amend-
memt Rules, 1968, published in
Notification No. G. S. R. 587 in
Gazette of India dated the 30th
March, 1968.

(v} The Indian Administrative Service
(Pay) Amendment Rules, 1968,
published in Notification No.
G. S. R. 588 in Gazette of India
dated the 30th March, 1968,

(vi) The Indian Police Service (Pay)
Amendment Rules, 1968, publish-
ed in Notification Mo. G. S. R.
589 in Gazette of India dated the
30th March, 1968,

(vii) The All India Services (Death-
cum-Retirement Beneftts) Fourth:
Amendment Rules, 1968, published
in Notification No. G. 8. R. 590
in Gazette of India dated the
Mth March, 1968.[ Placed in Litwa=
ry. See No. LT —931/68]

(vlii) G. 8. R. 636 published in Gazerte
of India dated the 6th April, 1968,
making cprtain amendments (o
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the Schedule to the Indian Ad-
ministrative Service (Fixation of
cadre strength}  Regulations,
1955.

G. 5. R. 637 published in Gazette
of India dated the 6th April,
1968, making certain amendments
to Schedule 111 to the Indian
Administrative  Service  (Pay)
Rules, 1954,

G. S. R. 638 published in Gazette
of India dated the 6th April,
1968, making certain amendments
to Schedule III to the Indian
Police Service (Pay) Rules, 1954,

G. S. R. 639 published in Gazette
of India dated the 6th April,
1968, making certain amendments
to the Indian Police Service
(Fixation of cadre strength) Re-
gulations, 1955.

Q. S. R. 640 published in Gazette
of India dated the 6th April, 1968,
making certain amendments to
the Schedule to the Indian Ad-
ministrative Service (Fixation of
cadre  strength) Regulations,
1955.

G. S. R. 641 published in Gazette
of Indta dated the 6th April,
1968, making certain amendments
to Schedule III to the Iodian
Administrative Service  (Pay)
Rules, 1954.

G. S. R. 642 published in Gazette
of India dated the 6th April,
1968, cancelling Notification No.
G.S.R.185and G. S. R. 186
published in Gazette of India

(ix)

(x

(xi)

(xii)

(xiii)

(xiv)

dated the 3rd February, 1968,
[Placed in Library. See MNo.
LT —932/68]

- SHR1 S. M. BANERIJEE (Kanpur) :
Sir, regarding item 5, there are various
papers laid like Indian Police Service (Pay)
Amendment Rules and certain amendments
to the Schedule to the Indian Police Service
(Pay) Rules. All these pertain only to the
top officers of the police, that is, the IPS
officers. 1 would like to know whether the
Home Ministry is also considering doing
something for the lowest rung of the police
because they are on hunger strike and so
on, The Khosla Committee's recommenda-
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tions are out and I want to know from the
Home Minister as to what they are going
to do about it. This is a wvery serious
matter.

MR. SPEAKER : You cannot start a
discussion about the pay of the police and
all that now.

SHRI S. M. BANERJEE: 1 am not
starting a discussion; I am only putting a
question. Today they have been beaten
by the Superintendent of Police.

MR. SPEAKER : Suppose, 1 allow
you to put a question and seek clarification
about the scales of pay, satyagraha and all
that. Then, where will it stop ? Will it
stop with Shri Banerjee alone ?

SHRI SRINIBAS. MISRA (Cuttack)
rose—

SOME HON. MEMBERS ros¢—

MR. SPEAKER : Shri Srinibas Misra
is ready already...... ([fnrerruption). Shri
Banerjee starts it and it goes beyond my
control ... ... (Interruption)

it TroTEET AreRt (9eAT) ¢ weE
7T, St e YW g W@
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2 1 78 o fa=re @ wnfgly
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MR. SPEAKER : Order, order. If
you want to have a discussion about the
pay of the police and all that, you choose
some other forum —one-hour discussion or
half-an hour discussion—1 do mnot mind
that.

=it TraTEETT Wrest ;43 oW W ¥
ws foafay § @® wh & Fx o
faar & AT oft wiowr s W WY
SIAT 3 | WY € 9T gL FTaare) ol
TN A ATHAT WIST ATH Fre &
AT |
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SHRI S. M. BANERJEE; If you

will kindly allow me, I will explain to you
that | am not out of order. The procedu-

re is this. Certain rules are laid on the
Table of the House. If the Member feels
wveewnf Interruption)

MR. SPEAKER : You have a right
to discuss the rules. If there is something
wrong with them, you can ask for time and
discuss them, but cannot ask supplemen-
taries on it now. If Shri Banerjee asks one
question, what prevents the House from
asking other questions 7

SHRI S. M. BANERJEE : Iam vigi-
lant; they are not.

MR. SPEAKER : The moment you
start, they will pick it up.

SHRI S. M. BANERIEE : If certain
rules regarding the police are laid 6n the
Table of the House, am 1 not within my
right 1o ask what about rules for other
cetegories ?

MR. SPEAKER : You can ask for
time for a discussion il there is something
wrong with them, but you cannot put ques-
tions now and make it agdin a Qudation
Hour. Certainly that has not beesi the
practice. If there is something wrong with
the rules, you have a right to bring it to
the notice of the Chair saying, “This rule
is wrong; [ want a discussion on this", but
you cannot convert this into a Question
Hour.

SHRI NAMBIAR (Tiruchirapalli) : Sir,
about the procedure... ...

MR. SPEAKER : Order, order.

12-07 hrs.
ESTIMATES COMMITTEE

Minates

SHRI P. VENKATASUBBAIAH
(Naidyal) : Sir, 1 beg 10 lay on the Table
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Minutes of the Sittings relating to Thirticth
Report of the Estimates Committee on the
Ministry of Finance —Foreign Exchange.

PUBLIC ACCOUNTS COMMITTEE
Twenty-sixth Report

SHRI M. R. MASANI (Rajkot) : Sir, I
beg to present the Tweaty-Sixth Report of
the Public Accounts Committee on Appre-
priation Accounts (Civil), 1965-66, Audit
Reports (Commercial), 1966 and 1967 and
Audit Report (Civil), 1967 relating to the
Ministries of Finance, Industrial Develop-
ment and Company Affairs (Department of
Industrial Development) and Steel, Mines
and Metals (Departments of Iron and Steel
and Mines and Metals) and the action taken
by Govermment on the recommendatiens
of the Committee contained in their Twea-
tieth Report.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Twelilth Report

SHRI D. N. TIWARY (Gopalganj) :
Sir, I beg to present the Twelflth Report of
the Committee on Public Underlakings on
Heavy Blectricals (India) Limited.

12.08 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH): As the
House is aware, all the Demands for Grants
in respect of the Geéneral Budget for 1968-
69 will be voted on Thursday, the 25th
April, 1968. The business for the rest of
next week will consist of :-

(1) Consideration of a Resolutien to be
moved by the Minister of Commerce seck-
ing approval of the Notificatien issued on
the 10th April, 1968, enhancing the export
duty en snake skins.

(2) Condsideration and passing of ;

The Finsace Bill, 1083,
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The Public Provident Fund Bill,
1968.

SHRI SRINIBAS MISRA (Cuttack) :
Sir, T have to make a suggestion. Tt is
under rule 31 and it relates to the List of
Business. 1 would suggest to the Busi-
ness Advisory Committee, through you, and
to the House also that after all these
reports etc. to be laid and statements by
ministers, every day there must be some
statement on accidents by the Railway
Minister. That will save some time to the
House and also labour to Members which
they undergo in order to give call-attention
notices. Hundreds of them are given and
you are troubled. So, every day let there
be some statement on accidents by the
Railway Minister. If there is any, he will
make the statement and if there is none,
he will say, “*No".

SHRI BAL RAJ MADHOK (South
Delhi) : In the business that has been
read out before the House, he has mention-
ed about some resolution to be taken up
next week. May T know whether first the
discussion on the Demands for Grants will
be completed and then any other business
will be taken up so that that is not interr-
upted 7

MR. SPEAKER : Yes. From the 22nd
to the 25th the Demands will be discussed
and voted. On the 25th everything will be
guillotioned.

SHRI S. M. BANERIJEE (Kanpur) :
I have two or three suggestions. One is,
as you have rightly said that if there is so
much importance for hunger strike etc. by
the policemen, there should be a discussion.
1 would only request if the Home Minister
or his Minister of State or even his deputy
could possibly make a statement on the
basis of a letter which has been sent to
them by 42 or 43 Members of Parliament
yesterday because this is a very important
matter and we do not want that this should
again become an all-police trouble.

The second thing is that we have tabled
many No-Date-Yet-Named motions but
none of them has come up for discussion.
They have been admitted but they are not
coming up for discussion. There is a
motion by me and other friends about the

pational minimum wage, [t should be
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discussed. It was decided in the Business
Advisory Committee that it will be discussed

Then, there is a motion on automation.
I would only request you to consider that.

Lastly, the Minister of Parlimentary
Affairs has mentioned about the Finance
Bill in the list of business for the next
week. Sir, | want and I have consulted
many Members of Parliament that the
Finance Bill should be sent to the Select
Committes. There isa keen deisre on the
part of many Members that it should go to
the Select Committee.

SHRI NAMBIAR (Teruchirappalli) :
Very good proposal.

MR. SPEAKER : Now, you have
started discussing many things which are
not included here. How can any subject
which is not included by him be raised ?

AY

SHRI S. M. BANERJEE: I will
explain. Supposing you move it on 20th
instant, the hon. Minister will say that
there is no time. So, in advance, I want
to say that if you want to move that the
Finance Bill should be referred to the
Select Committee, there should enough
time for that. The programme should be
adjusted like that. It should come back
from the Select Comm ittee in time. So, 1
want to suggest it now,

MR. SPEAKER : Everytime, the next
week’s business is announced, all the
things which are not included in itare
being discussed.

SHRI S. M. BANERIEE : The Finance
Bill is coming next week.

MR. SPEAKER : I know. Whatever
is not included, from police, labour, finance
everything, should be included. You have
raised all those points.

SHRI S. M. BANERJEE: He has
mentioned the Finance Bill in his list of
business for the next week.

MR. SPEAKER : That is right. What
about other things? Other things were
not included.

SHRI NAMBIAR :

) L ;T have to make
submission, . '
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MR. SPEAKER : When I have allowed
Shri Banerjee, what right have I to say
‘No' to you. My trouble begins with Shri
Banerjee.
SHR1 SHEO NARAIN (Basti) : One
from that side and one from this side.

MR. SPEAKER : I will allow you
also. T will allow Shri Kachawai also.
My trouble started with Shri Banerjee.

S. M. BANERJEE: As a
I do not make
troublesome

SHRI
Member of Parliament,
trouble. 1 was much more

outside.

SHRI NAMBIAR : My submission is
that there is a threatened all-India strike
by LIC employees to protest against auto-
mation.. We discussed that matter with
you in the chamber also. There is no
statement or anything coming from the
Government side. [f we can avoid such

a strike, that would be better. Either a
motion may be admitted... ...
SHRI S. M. BANERJEE : It is already

there.

SHRI NAMBIAR : We want a dis-
cussion on that next week so that we can
avoid the strike. After all, it is a strike
by lakhs of employees and it is going to be
a very serious one. Lel us try to aveid it
Something should be done. Let us have a
discussion. After all, 2 hours is not too
much,

oft gwR W FEAE : (INHA) T
TEIRG 59 4 ¥ WAL 5 I WAt
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woft wEEa ¥ 9@ # ¥ ¢@ gA #Y g
Jorar a1 A Fgr 41 5 gHEE A A
frmmgiaas @37 F fag
®ré wrge fawr o arer § &fed ag dow
ot @ AT 1 AT § Wi 99 faw &
m # FEEac Tl & fFag e W
we?

SHR1 P. K. DEO (Kalahandi) : Sir,
the consideration of my Bill is being with-
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hled because of the recommendation of the
President. Only yesterday, I got a com-
munication from your office that the
Government would be bringing forward the
Lokpal Bill very soon. May I know when
the Lokpal Bill is likely to be brought
forward by the Government acc wusther it
will be considered in this session 7

st ®wo Ao famrd (3feam) -
faeett gferar areit #Y seTfa ggaw &
o 349 gafug feafe & at § @
fifreeT ot fafree e & 15 ®fe
Fragi frgnady aFisTew aa &
frar g gt 27

DR. RAM SUBHAG SINGH : About
what Shri Banerjee and also Shri Nambiar
pointed out that there should be some dis-
cussion on automation because LIC emplo-
yees, according to them, perhaps, are going
on strike, it is a matter which can be gone
into. I am not im a position to say any-
thing today.

SHRI S. M. BANERJEE :

It'has been
admitted. :

DR. RAM SUBHAG SINGH : As you
know, police are our own kith and kin and
we have sympathy for them. About Shri
Kachwai’s point...... (Interrupt ion)

WEAT FA I AAGLF AT F
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About Mr. P. K. Deo's point, an inti-
mation has been sent to him and in the
light of that intimation, everything will be
done.

12 17 hrs.

STATEMENT RE RAILWAY ACCI-
DENT AT ‘ANAS ON WESTERN
RAILWAY

MR. SPEAKER : The -Railway Mini-
ster, Shri Poonacha to rﬂake a statemgm
( Imterruptions) .

SOME HON. MEMBERS-—mn
(Interruptions)

MR. SPEAKER :
say.

Let them have their
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MR. SPEAKER : Will you kindly sit
down now ? You have had your say. This
is not the way. If there is something wrong
with the Ministery or somebody or the
officials, is this the way 7 Do you think you
have improved the Railways evea by half an
inch by this way of getting up and shou-
ting 7 I don’t mind. I will sit quietly.
(Interruptions) Will you kindly sit down ?
If by this method you can improve the
Railways, I don’t mind, 1 will sit quietly
and 1 allow you to have your say. If some
benefit is going to come owt of iy, I don't
mind at all. Everybody desires that the
Railways should improve. Let us hear the
statement. If there is any method, let us
see what we can do.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Mr. Spevker,
Sir, with profound regret 1 have to inform
the House of a collision that took place
between two goods trains on 18-4-1968.
Goods Train No. 768 Up started from-
Meghnagar station situated on Godhra-
Ratlam double line section at 00.24 hours.
On account of theie being single line bet-
ween Anas ‘B’ Cabin and Anas station doe
to a bridge, Goods Train No. 768 Up was
stopped outside the OQuter signal at Anas
‘B’ Cabin at 0.38 bours to allow Passenger
Train No. 55 Dn. to pass over the bridge.
After 55 Dn. Passenger had passed, signals
were lowered for the reception of 768 Up at
0.48 hours and after it had started moving at
0.50 hours, Diesel Goods Train No, 846 Up
came from behind and collided with the
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rear of the Goods Train No. 768 Up at
0.53 hours.

As a result, the engine of the Diesel
Train NMo. 846 Up alongwith 21 box wagons
loaded with coal derailed and capsized
bloking both the Up and Dn. main lined
between Kms. 566/8 and 566/11. The
rearmost 7 wagons containing livastock and
the brakevan of Goods Train No. 768 Up
were completely damaged.

As a result of the collision, 9 persons,
were killed of whom 4 were railway emp-
loyees - and 5 attendants of the livestock
wagons on 768 Up.

Another five persons were injured, of
whom threc sustained grievous imjuries.
All the livestock in the rearmost seven
wagons of the Goods Train No, 768 Up
were killed.

Ex-gratia payment has been arranged
to the next of kin of the dead ant to the
injured. The Commissioner of Railway
Safety has been requested to arramge an
inquiry.

SHRI BAL RAJ MADHOK (South
Delhi) : 1 have a submission to make.
This statement has come after thrge days.
This is the kind of statement that we have
been hearing every day. The House
would like to know whether the fault has
been pinned down, who are the guilty
people, who are responsible for the negli-
gence, whether any punishment has been
given to them, and s0 on. Making this
kind of statement, without pinning down
the fault, without making punishment to
the guilty persons, is no use.

! waraw g (el =) ¢
weqw WEE, AT wgAr 4w & e AW
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12 21 hrs.

*DEMANDS FOR GRANTS
1968-69—Comtd.

Ministry of Petrolewm and Chemicals

MR. SPEAKER : The House will now
take up discussion and voting on Demand

* Moved with the recommendation of the Mm:.
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MNos. 70,71 and 124 relating to the Minis-
try of Petroleum and Chemicals for which
5 hours have been allotted.

Hon. Members present in the House
who are desirous of maving their cut
motions may send slips to the Table within
15 minutes indicating the serial numbers of
the cut motions they would lik to move.

Demand No. 70—Ministry of Petroleum and
Chemicals.

MR. SPEAKER : Motion moved.

“That a sum not exceeding Rs. 24,
03,000 be granted to the President to
complete the sum pecessary to defray
the charges which will came in course
of payment during the year ending the
31st day of march, 1969, in respect of
'Mmmry of Petroleum and Chcn'u-
cals.”

Demand No. 71—Other Revemue Expenditure
of the Ministry of Petrolenm asd Chemi-

cals.

MR. SPEAKER : Motion moved :

“That 2 sum not exceeding Rs. 71,
06, 000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 3ist day of march, 1969, in respect
of ‘Other Revenue Expenditure of the
Ministry of Petroleum and Chemicals".”

Demand No. 1234 —Capital Outlay of the
Misintry of Petroleum and Che nicals.

MR. SPEAKAR : Motion moved :

“That.a sum not exceeding Rs. 15,
14, 27, 000 be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 3Jlst day of March,
1969, in respect of ‘Capital Outtay of
the Ministry of Petroleum and Chemi-
cals"."

SHRI 5. K. TAPURIAH (Pyli) : While
on the subject of the Ministry of Patroleum
and Chemicals, | would like to start with
the prelimipasy remarks that the method
of preseptation of these Desands aad
Repasts is very incomplete. It seads to
be cvasive and tries to give an incosrecs
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picture. Why 1 make this charge is be-
cause these Demands make a mention only
of the equity contribution of the compa-
nies under the charge of this Ministry and
do not mention about the loans and grants
given to those companies and also do not
mention about the foreign exchange requir-
ments of those companies and also of this
Ministry.

12.23 hrs.
[Mr. Deputy-Speaker in the Chair]

Of course, the loans and demands, we
can find out from the Finance Ministry’s
Report. But, | made an attempt but havg
not been able to hunmt out where the
foreign exchange requirements are mention-
ed. This sort of thing makes an intelli~
gent study of the subject under this
Ministry impossible.

1 would, therefore, request the Minister
that, in futore, all those relevant data like
the loans to be given to those companies,
the forcign exchange compoment of the
expenditure to be made by the Ministry,
be included in the Report, so that they cam
be made available at one place.

Secondly, the balance sheets of the
companies under this Ministry are also
not available readily for discussion during
these Demands. The Report of the Indian
Drugs and Pharmaceuticals was given oaly
two or three days back and that also
pertains to March 1967. The Report of
Hindustan Organic Chemicals has been
given just now. Therefore, we cannot
discuss on that and even if we did, it
would realte to the position very long
time back. In that conmection, may I
request that since the Demands are al-
ways discussed in this House some Lime in
April, can the Government make it so that
the closing of the accounts of all public
sector companies is done on 30th Septem-
ber because, according Lo the Company Law,
all the reports have to be finalised within
six months 7 By this, when the House dis.
cusses them in April, we will have only six
meaihs old record to discuse and not one
year or 15 months old rocord as we have to
do today. I hope, the hon. Minister will
consider this and will also mention the exact
figure of the foreign exchange component
of the total expenditure incurred by this
Ministsy and also what are the repayment
terms of those gxchamge crodits.
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[Shri S. K. Tapuriah]

Now, coming to the exact D ds, 1
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do not understand what is the use of dis-
cussing these D2@mands and granting them
because these Demands that are mentioned
are nothing but fragments of imagination ;
they have no relevance at all to the correct
figures that emerge at the end of the year.
If only these people were a little more
sincere to their work, if they were onmly a
little more true to the people, then we
would have something concrete, something
good, done to the country.

Speaking of the variations, I will give a
few figures here about the capital and loans
advanced to a few selected undertakings
under the Petroleum and Chemical Minis-
try. In the case of Indian Oil Corpora-
tion, the 1967-68 budget estimates were
Rs. 2.68 crores whereas the revised estimates
for the same year were Rs. 9.14 crores,
which meant an increase of Rs. 6.46 crores
or in other terms, an increase in the expen-
diture from what was budgeted by 241 per
cent ; similarly in the case of Oil and Na-
tural Gas Commission, the increase was
66 per cent ; in the case of Madras Refiner-
ies, it was 153 per cent; in the case of
Madras Fertilisers, it was 78 per cent ; and
in the case of Fertiliser Corporation of
India, it was 65 per cent. Only these five
corporations under this Ministry make a
difference, between their budget estimates
and revised estimates, of 94 per cent. If
they are nearly cent per cent off their tar-
get, what is the use of bringing the De-
mands and discussing when they have no
bearing or no relevance to truthfulness ?
The reasons which the Ministry has given
for such large additional advances are vague
and evasive and, in any case, they have
failed to satisfy.

On fertilisers, I must say that the policy
of the Government has failed miserably and
the results achieved by them are mediocre.
We have had two illustrious Ministers in
this Department who lost no opportunity
of talking high of socialism and socialistic
pattern of society and trying to do some-
thing for the common people. [ cannot
understand who in India can be more a
common man than the farmer 7 One of
the basic necessities of a farmer is fertiliser
and the way we have failed in this impor-
tant field can be seen from the figures. In
the Second Plan our installed capacity for

nitrog fertilisers was 2,48,300 tonnes,
the production achieved was only 98,000
tonnes, which means only 36 per cent of
the installed capacity. In the Third Plan,
against an installed capacity of 5,86,500
tonnes, the production achieved was
2,33,000 tonnes only, which means only 40
per cent of the installed capacity. If you
look at them in terms of target and produc-
tion, in Second and Third Plans, this pro-
duction  was only 34 per cent and 29 per
cent of the target set by the Plans which
were made by themselves ; they were not
what the people demanded ; this Govern-
ment, their own people, made the targets,
and they themselves failed to reach those
targets.

Equally distressing is the fact that, dur-
ing the Second and Third Plans, even the
capacity installed was only 65 per cent and
59 per cent of the capacity which was en-

visaged by them.

The question arises, what does the de-
lay in setting up the capacity mean ? What
does this delay in starting production mean?
What does this shortage mean in terms of
rupees to the Indian farmer and to the
country ? To the farmer it means that
he cannot increase his production ; to the
country it means that we cannot _raise our
food production. The crisis continues and
for import of fertiliser, we have to shall
out our valuable foreign exchange. This
shortage has cost our country Rs. 24.74
crores in the First Plan, Rs. 63.92 crores in
the Second Plan and Rs. 128.55 crores in
the Third Plan—altogether Rs. 217.21
crores. It is estimated that the bill of
fertiliser imports will go up to Rs. 225
crores during the current year. This, in-
deed, is a very sorry figure.

If you come to the other aspect of the
farmer, what do you find ? These people on
that side of the House never miss an op-
portunity of speaking that they and they
alone stand for the welfare of the farmer ;
they lose no opportunity to say that theirs
is the farmers’ party and they try to do
everything for his welfare. But, in actual
fact, instead of having a soft corner for
the farmer, what we find is that, on every
conceivable occasion, they give the poor
farmer a cold shoulder. They often say
that public sector enterprises are meant
for welfare, the question of profit does not
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arise ; even if they have to work at a less
profit or at a loss, we should be content.
But, in effect, whenever they can, by hood-
winking or some other method, especially
against the classes who cannot resist or
complain like the farmer, they never lose
any opportunity of making money. [ will
give the example of the Central Fertiliser
Pool which was set up to work on no-
profit no-loss basis. This Pool has mgde
huge profits at the expense of farmers.
Between the years 1957-58 and 1963-64, this
Pool made a profit of Rs. 42 crores. Is
this the way that they are working for the
welfare of the farmers 7 [Is this the assis-
tance that they are giving them ? Then
the Government has got the impertinence
to say that the profits were incidental. [t
says that the profits accrued due to fall in
the prices of imported fertilisers. I cannot
understand why there can be an incidental
profit only in the case of fertiliser and why
there cannot be such incidental profit in
the HSL or in the Indian Drugs and Phar-
maceuticals which is under this Ministry"s
charge only. You will be shocked to know
what happens in that company. Out of a
total production of 2,45900 instruments
during the year, the number sold only was
about 15,000 instruments, and they carried
over a stock of about 2,61,000 instruments.
Why can they not have incidental profits
there ? And why are they having it only
in the case of the poor farmer ?

Since there is a tendency for the world
fertiliser prices to fall and since we have
to have, because of the failures of Govern-
ment, imports for quite some time, may I
have an assurance from Government, and a
categorical assurance at that, that if there
is a fall or if any further saving is made
by Goverdment on their fertiliser imports,
it will be passed on to the farmer and will
not be retained by this Government ?

What I have been speaking about the
extortion from the farmer geis further cre-
dence from the fact that our farmer has to
buy fertiliser at a very high cost. In fact,
the Indian farmer who is the poorest far-
mer in the world possibly has to buy the
most expensive fertilisers in the world. I
shall give you a few price comparisons of
one metric tonne of nutrient ammonium
sulphate for the year 1965-66. In India in
that year, the cost of one . metric tonne of
Rutrient ammonium sulphate at subsidised
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rates was Rs. 1804, This is a very high
figure if you compare it with the cost in
West Pakistan where it was Rs. 729, the
cost in Japan where it was Rs. 1257 and
that in the USA where it was Rs. 1324, and
in Britain where it was only Rs. 800. This
price of Rs. 1804 has also gone up since
last year, ever since the subsidy was with-
drawn and after the devaluation and oow
the price stands at Rs. 2343,

In this connection, I would also like
to mention that the monopolistic co-opera-
tives set up in many States for distribution
of fertilisers have not been functioning
satisfactorily. Even the Sivaraman Com-
mittee on fertilisers had stated :

“The performance of co-operative
agencies in fertiliser distribution has
not been up to expectations in many
areas."’

Therefore, keeping the interest of the
farmer in the forefront, seeing that Govern-
ment have failed in their distribution ar-
rangement, seeing that the co-operatives
have not been really true to the farmer,
may I know from Government whether they
will stimulate healthy competition, whether
they will try to give all the advantages of
competition to the farmer and, therefore,
encourage and allow private agencies also
to take up fertiliser distribution 7 I would
like the hon. Minister to answer this ques-
tion.

While finishing on the subject of ferti-
lisers, T would just like to say that the need
for fertilisers, as you, Sir, and the entire
House would agree, is urgent as well as
necessary. Will the hon. Minister at the
stagé of replying to the debate clearly state
the policy regarding future fertiliser pro-
gramme in [ndia, and regarding raw mate-
rials, whether they will admit, encourage
or consider applications only for naphtha-
based plants or for liquid ammonia-based
plants or whatever it is ? Let them make
out a clear-cut policy announcement that
for the next two or three years this is what
they want and this is what they will enter-
tain ; let pecple be invited then to do that.
Recently, some plants based on liquid
ammonia were accepted by Government.
We understand that another application
from the Tatas has been pending for a long
time. I would not like at this stage to
plead for any plant based on any particular
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thing. But let Government make clear their
policy so that people will not have to grope
in the dark as to what will be accepted and
what will not be accepted ; and let Govern-
ment also make clear what their policy will
be after the seven-year holiday period which
they are grantiong to certain fertiliser com-
plexes right now, and after stating their
policies, let Government get going for ferti-
liser production in the country at the
quickest possible time.

Coming to the petroleum products
again the same sorry picture remains. Our
per capita consumption of petroleum is very
low. In lIndia, our annual per capita con-
sumption is 25 k. 1. as compared to 2,748
k. 1. in the USA and 1373 k. L. in Britain.
Even if we look around towards our neigh-
bours, even in Ceylon, the annual per capita
consumption is 89 k.1. while in Indonesia it
is 73 k. 1. and in Pakistan it is 34 k. 1.

This has just given the picture of where
we are. Rather than, however, take it in
a pessimistic light, I shall take itin an
optimistic light as denoting a very bright
future in the sense that this backwardness
means that we have immense scope lo go
forward at a fast pace and to achieve results
for our country and for our people. But
what has this Ministry done 7

This report which has been circulated
makes very proud mention about the sur-
veys done by the department about drilling
operations carried out by them. But the
wnfortunate facts remain that one-third of
the structures discovered have not been
tested by drilling. Why are they so slow
in it 7 What are the drawbacks ? Where
actually are the stumbling blocks 7 If they
take the House into confidence or if they
take the country into confidence, it may be
that some other friends, either we ourselves
or other people for that matter, would possi-
bly be able to advise them and show them
how to go ehead with this programme.

We dépend very largely on imported
crude. Our outgo on imported crude in
terms of foreign exchange is estimated to
be Rs. 110 crores annually from 1970-T1
onwards, Since this means a huge outgo,
may | request Government to make their
demand projections for pettoleum, their
programmes for exploration, their program-
thes for drilling, the terms that they want
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to give to other companies to come in for
exploration based on the projection for the
next fifteen or twenty years 7 Once they
decide the terms and the programmes, then
they do not have to shift from application
to application, from company to company
and from country to country. Let them
make a package programme, and let any-
body who feels interested come and go
ahead with this exploration.

In this connection, 1 would definitely
like to say that the public sector has let
the country down very badly. In spite of
the endeavours made by Shri K. D.
Malaviya, in spite of his enthusiasm to go
in for collaboration only with the
Communist countries...

SHRI M. R. MASBANI (Rajkot) : Not
in spite of but because of it.

SHRI 8. K. TAPURIAH : Because
of his enthusiasm to try to get capital
participation from foreign countries im
which India will have majerity sharehold-
ing, we find ourselves in this sorry state
of affairs, that as against a target of 6
million tonnes of crude oil in the Third
Plan, only a production of 3.42 million
tonnes was achieved, which was only 56
per cent. This production fell short of
even the revised target of 4.6 million tonnes
which was thade at the time of the mid-.
term appraisal. These figures should be
enough by themselves to show what socia-
lism can be in actual practice. It might
be a good slogan ; it may raise people's
hopes, but it does not mean that good
orators or good leaders necessarily could
be good executives and could be capable
of deliveriog the goods to the people.

The oil industry round the world spent
last year 14 billion dollors in the search
for oil. Itis a huge amount. But our
country did not get even one cent out of it.
The reasons are not far to seek, and they
are their indecisiveness, incompetence and
their failure te clearly spell out the terms
and conditions for which I pleaded a
couple of minutes back.

I would once again make this reguest,
because the financial implicdtions evén for a
countty like India will be great. I comld
just give the examipie of Libya. ‘They
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permitted foreign-owned exploration in
1953 and whereas they receiwed - almost
Rothing in 1961 im terms of soyalty and
taxes on petroleum, in 1966 they received
400 million dollars. So, that will be a
method for us Lo ears mose money for our
country. We can possibly do away at that
stage with more taxes, for which we bave
been asking. But that would mean that
we shall have to get going. Only talks,
only speeches and only theories would not
help the country to go forward.

Coming to the ONGC, coasidesable
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who have funds to spare, who are really
kees, and - invite them to get into. the
couatry and exploce oil. Their indecision
with regard to the Tenneco deal, meationed
in the papers,a couple of days ago, and the
Ministry’s hesitancy about it cuts a sorry
figure. Even at the stage before the deal
is finalised if we do not make up our mind,
how can we proceed ? Why do we not
formulate before hand what we want, what
sort of people shall we deal with and what
sort of deal will we admit and entertain ?

| come now to that mooument of
e, the Indian Oil Corpn. This

Incomp

expenditure on exploration, appr ately
about Rs. 200 crores, excluding the Persian
Gulf project and excluding the interest
rates and pipleline projects has been made.
It would be correct to ask at this stage
whether the money has been effectively
utilised or not. Government say,—of
course it is a feeble argument—that the
economics of the ONGC's exploration
éxpenditure can be worked only after the
newly discovered wells are fully explored. If
you go deep into it, it would meam that
the House or the country would never
know these results at all because by the
time these go into production they would
possibly have discovered a few more new
wells and they would possibly have spent
seme more money on certain nsw explora-
tions and this will be a continuous process,
and the House will always be kept in the
dark, Therefgre, may I ask how much
money has been spent in Iran on off-shose
exploration, how much crude oil will be
available to the ONGC per year and for
how long, whether the Ministry envisages
further expenditure in Iran, and if so, how
much, the foreign exchange clement in the
entire ONGC’s o>xpenditure, and what is
the margin over the cost of production
earned by the ONGC.

Here also there is no policy yet about
exploration . in collaboration with other
counrties. Some preference seems to have
been given to communist countries, but
they have very little experience if we comsi-
der the experience of world-wide companies
and firms engaged .in oil exploration.
Specially now when 20 per cent of tha
petroleum  prodycts in the world coms
through off-shore exploratiens, 1 would
wish the Ministry ochanges its mania for
the cemmupist countries oaly and goss a
little beyond (o peaple who have experienas,

monopolastic state organisation, if allowed
to continue, will be bad for the country,
bad for the consumer and nothing much
will be achieved. This Coporation thrives
on loans. It declares dividends and takes
more loans. No private company will be
allowed to do this. Government will not
encourage it, banks will not give loans,
leaving and forgetting all the canons of
budgeiting, finance amd economics, this
corporation goes on spending more and
more money without getting concrete resulis
on its expeaditure.

Much has also been said about its
policy for granting petrol pumps. Because
of the monopoly it has, it carries on as it
likes  in regard to setting up new pumps,
Since it has the distribution system with
itself, the corruption that generally is
attached to public sector units tends to
come in. May I know from the Minister
whether he has a particular laid-out policy
about granting these pumps, whether they
will be given to peopls with experience,
whether they will be given to co-operatives
or as a rehabilitation measure to displaced
persons T Qive it to anybody you want.
But let there be a policy. Let us know
what is that policy, which are the type of
people who will only be given these pumps
— and not go by the whims and fancies or
mercy of any officer because of the special
status he enjoeys.

A pertineat questian in this connection
is : is all this expansion by one monopolis-
tic oil company, financed by government
contribution, incapable of generating inter-
nal resources, an absolute necessity 7 In
this eonnection I will guote the Estimares
Committee which says :

“The Commitios ace unhappy to note
that the refining copt per toone of
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public sector refineries do not compare
favourably with the corresponding costs
of the private sector refineries”.

Government had said that with the emer-
gence of 10C and its distributive channels,
Government would be able to control the
prices and would try to break the alleged
cartel of foreign oil companies existing in
the country. I do not know what other
arguments were advanced, but a responsible
Committee of this House, again the Esti-
mates Committee, has this to say on this :

“The Committee regret to note that
the emergence of Indian Oil Corpora-
tion and the public sector refineries
has not been able to make any impact
on the price of petroleum products in
the country as import parity has been
the basis of pricing”.

If these are the results, why do we
continue with it 7 Do we just follow only
dogmas and reactionary ideas and let the
country down the drain or do we admit
our mistakes and failures and change
course and at least continue on the right
path to progress 7

SHRI S. KANDAPPAN (Mettur) :
That is not the conclusion the Committee
has coms to.

SHRI S. K. TAPURIAH : Since this
House has accepted the principle of mixed
economy—of course many of us do not—
since it is one of the policies of Governs
ment and since there are privale companies
also in the field who have been doing a
good job of it, will the Government let
them also thrive and allow them to expand,
wherever they have capacity, because they
will also give you good results 7 1 had
quoted the Estimates Committee in support
of my argument. Let me quote the Com-
mittee again :

“The Committee note the phenomenal
increase in the gquantity of petroleum
products produced in the private sector.
From a small begioning of 0.25 million
tonnes at the start of the First Plan,
the petroleum products increased to
39 million tonnes...an increase of
200 per cent™...

“This has not only helped in meeting
the POL . requircmeats of the country
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indigenously but has resulted in con-
siderable saving of foreign exchange
which would otherwise have to be
spent in importing refined products
which are costlier than the imported
crude”.

In view of this very very detailed study
made by the Committee and their remarks,
may I know from Government what would
be their policy with regard to expansion
of private companies, with regard to
allowing more and more private oil com-
panies to come into the field 7

The expansion in regard to private
companies also could be cheaper in terms
of foreign exchange and it could also get us
quicker results, and will definitely in all
senses be more beneficial than further
expansion of the Indian Qil Company. Here
also, the Estimates Committee says :

“The Committee are constrained to
observe that while the private sector
refineries appear to have been originally
designed with additional inbuilt capa-
cities which were later on expanded
with very little cost, no such inbuilt
capacities were provided in the public
sector refineries with the result that
their capacities are now being increased
at considerable additional costs”.

A clear answer by the hon. Ministry
in this connection will be wvery much
appreciated.

May I just mention a few words about
the Cochin refinery about which Mr. K. D.
Malaviya used to boast. After his ap-
pointment as Chairman of the Ranchi
plant, the Industries Minister said that he
has had very good experience as a Minister,
and then we heard the Deputy Prime
Minister the other day, while replying to
the budget, he also said that we should
not be in a burry to doubt his capabilities.
But what socialism gave this country was
a drain of Rs. 75 lakhs this year. In the
notes on demands for grants, it is said
that “the revised and the next budget
include a provision of Rs. 56.51 lakhs and
Rs. 75 lakhs respectively for payment of
subsidy to the Cochin Refineries towards
shortfall in process margin”. Therefore,
according to the agreement in respect of the
Cochin refinery, there was a process margin
equivalent of 1.35 dollars per barrel of



1781 D.G. (MM, of
rude oil charged for the first 10 years of
the commercial operation of the refinery.
Because Mr. Malaviya was so enthusiastic
to get the collaboration in which the
Indian Government will have a majority
share, he never cared to bother about the
terms and he did not care what amount will
accrue annually to our country, but only
cared to create his own self-image, he
ultimately made the contract and signed
with India as a major partner in the deal.

MNow, may [ ask, what is process
margin at other refineries. Whereas you
give as margin 1.35 dollars in the Cochin
refineries, 1 am told that in other refineries
in India, there is a margin of less than half
a dollar. Is it true, and if not what are
the actval figures, and if there is a differ-
ence, why is this difference allowed ?
Where was the mistake and will the
Government enquire into it and let the
House know ?

I will finish after saying one or two
things. One of them is about the dealer
commission which the petrol pump owners
and others have been getting. The dealer’s
commission for the last 15 years has
remained static. The prices of petroleum
products have gone up because of the
imposition of various excise duties and
other things. The price of petrol in 1957
was 46 paise and at that time they used
to get a commission of 9.09 per cent, at
that price. In 1967, where the price has
gone up to 83 paise, they get a commission
of only 503 per cent. Similarly, with
regard to diesel, whereas the commission
was 7.65 per cent in 1956, it is only 2.51
per cent in 1967. While other facilities
like rent, lighting charges, etc., given to the
pumps have been withdrawn, their expendi-
ture in terms of wages, salaries, rents ete.,
have gone up. Because of this, there were
strikes in Calcutta last year and the petrol
pump dealers have been sending memoranda
to the Minister here. [ would like to know
his reaction to them and what decisions
he has taken. Does he anticipate that it
is lack of enough saviogs or enough surplus
might lead to wrong practices or malprac-
tices as we hear often about kerosene
being mixed with diesel, etc. 1 want to
koow whether it is as a result of the
dealers not having any remenrative surplus.

Lastly, a few words about the pricing
policy. [t is a very important thing. Qur
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pricing policy is a very curious mixture. I
do not know how the policy was arrived at.
There was the Talukdar Committee, but
the Committees that have been set up by
the Government have never taken amy
people with experience in this trade, with
the result that in Assam which produces
most of the crude oil, you will find that
the people there have to pay the highest
price for the petroleum products in the
country. Is that the price that the people
of Assam have got to pay for what they
are producing in their own State 7 Petrol
in Calcutta costs 90 paise per litre, where-
as in Assam, it is 95 paise. In regard to
furnace oil also, in Bombay, it costs
Rs. 180 per metric tonne. In Calcutta,
it is Rs. 202, but in Gauhati, it is Rs. 252
per tonne. I have not heard of a case
where the consumer price is the highest in
the place of production. Frieght etc., are
added at a later stage, but here, what
happens is, apart from the charges levied
up to the port, they add national freight
charges from Calcutta to Digboy. There-
fore, the people of Assam have o pay
more. '

I would request the Government to
re-examine this price policy, because the
present policy is only npotional. The
imports are no longer there. Will the
Government consider giving some relief
in this regard to the people of Assam and
to the country as a whole ?

MR. DEPUTY-SPEAKER : Mr. Hem
Barua has written to me that he is going
to Bhuj. So, I will call him nmow and |
will call Seth Achal Singh after lunch.

SHRI HEM BARUA (Mangaldai) :
Sir, except being a catalogue of dry details
of the so-called achievements of ‘the
Government, this ministry's report -does
not give any indication of any oil policy,
if Government has any oil policy at all.
Under the cover of so-called oil policy,
itis only scissors and paste-work.—cutt-
ing out something and pasting it. That is
what the Government has been doing. If
the Government has any oil policy, it is
like our foreign policy, which trims its
sails on whatever side the wind is favoura.
ble. )

- Por instapce, our former Oil Minister,
Mr. K. D. Malviya, checked out a so-
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called oil policy for the country. Hwen
now he claims that he is the greatest
socialist India has. But that oil policy
has not served our country properly. 1
woudd ask the mow minister, Mr. Asoka
Mehta, to formolate an o policy accord-
ing to the demands of ecoromy, &0 as 10
build up a sociadist India. Wiwere Mr.
Malaviya failed { suppose Mr. Asoka
Mohta would succeed. When 1 -cxamine
Mr. Malaviya's oil policy, I fiad it mose
capitalist in spirit and cootent than secia-
list even in its minor fringes.

It is true that for progress in oil, in
the initial stages there should be foreign
collaboration, no doubt. But for Foreign
collaboration also, there should be a
policy. What the Goveroment is doing
today is offering different terms and condi-
tions to different collaborators coming
from different countries, possibly dueto
polmcal considerations. Because of this
absence of an oil policy and ‘hroad-bnsed
norms and terms ol foreign collaboration,
there is a lot nf misundsrstanding. We
are having misund chi already with
the British ladian Dcwlopmm Limited
and with Kuwait Chemical and Fertilisors
Company.

We do not have any broad-based oil
policy, even in the matter of fareign calla-
boration. 1 know oil is politically infla-
mable, but it does not mean we shoule
sacrifice our national interests to different
foreign collaboratars accarding to palitical
whims. I know that oil moves not omly
the wheels of war but also the wheels of
civilisation. Oi}, particulagly fertilisgs, is
the kingpin of pur agriculture. If we
maximise fertiliser production, we cam
maximise our agricultugal preduction
also. Because of her rich oil rcsources,
properly harnessed, Kuwait has already
moved from camels to cadillacs. The
same thing is possible about India
also. We also have rich ail resources
in different parts of the country and
il we hyrpess our oil resources pro-
perly, we can change the eatite face of our
tottering econgmy. Mr. Asoka Mehts,
who is un economist, knows it. When hg
became Mimister for Petroleum and Chemi-
wals, high hopes were raisod in the country.
But unforiunately, he s stuck in the same
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ald ruts that Mr Malaviva cut ourt for the
ountry, in the name of an eil policy which
does not exist. If we want to sejuvinate
aur scemomy, we have to rejuvinate our
agriculture.

Rejuvenation of agriculiure can be
possible only if we are serious about pro-
duction of fertilisers in this country. What
is happening here is, because of tack of
sustaimed effort on the part of the Govern-
ment there is a fertitiser crisis in this
country and 1 am afraid this crisis would
escalate at deast by 1975. There are ehoven
umits operating in this country and the
total imstalied capacity of these eleven
umits is 526080 tomnes of mitrogen per
year. Bt could we achieve this target 7
We comid not achieve this target. What
we produced was anly 247,000 tomnes
during the year 1965-66. Why is there this
shortfall ?  Have we cared to know about
this shortfall ? We have not.

In the matter of production of chemi-
cals zlso there is a shortfall. To meet the
extra demand eof fertilisers during the
Third Plan period we had to import aad
we spent about Rs. 160 crores on impert
of fertilisers because our Government have
not paid as much attention to production
of fertilisers i this country as they should
have.

The petro-chemical industry has also
been ignored in this country. Petro-
chemical industry is one of the basic
industries of our country. The Committee
of Experts has suggested petro-chemical
industries to be set up in the refinery sites
of Baroda, Barauni and Haldia. The
Minister told us that they are setting up a
petro-chemical complex at Baroda and they
cannot set up any petro-chemical com-
plexes at Barauni or at Haldia. Why?
They say they do not have money to do
s50. At the same time, what about the
oil refinery at Haldia ? There is very slow
progress.  If the oil refinery at Haldia has
progressed anywhere it has progressed only
on the files, only on paper and nowhere
else. As I said, the Committee of Experts
has recommended these three sites for the
establishment of petro-chemical industries.
They have completely by passed Gauhati
and Cochin. At the same iime, that day
the hom. Minister said tbat during the
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Fourth Plan period the question of estab-
lishing a petro-chemical complex nt Gauhati
and Cochin would be taken inte comsidem-
tion. In this context may I know from
the Minister whether ke is going to bypass
the recommendation of the Commitiee of
Experts that has recommended the estab-
lishment of petro-chomical complenes at
Haldia and Barauni, where they have
failed 1o establish petro-chemical com-
plexes, and establish petro-chemical com-
ploxes at Gauhati and Cochin ? 1 think
this statement of the Minister on the floor
of the House was merely an eye-wash.

There is the oil refimery at Gauhati.
When this was established, there was
oppositien coming frem experts. Do not
forget that yeur ewn experts opposed the
establishment of an oil refinery at Gauhati.
Even now there are people in the lobby
who say that the oil refinery at Gauhati
was established duoe to political pressure.
Do not forget that by its very existence
the Gauhati refinery has proved how wrong
your experts were. Gauhati refinery has
proved techmically and economically a
refipery in Assam is possible.

There is a demaad now because of new
discoveries of oil respurces ip the fields of
Lakua that there should be a second refi-
pery in Assam. That has been bypassed.
Even the demand that the instalied capa-
city of the oil refinery at Gayheti should
be raised from 0.75 million topmes to 1.1
million or 1.2 million tonnes—that is the
original claim of Assam—is also being

bypassed.
13.00 trs.

If this is not antipathy against Assam,
what is ?

Shri Asoka Mehta is smiling. Shri
Asoka Mebta is very popular in Assam
and when he became the Minisicr, peaple
there thought that they were going to get
everything, He is vary papular apd very
well ksown there and if he fights an elec-
tian from Assam......(fwserruption)

SHRI S. KANDAPRPAN : He is well
kmowa throughowt the sawatry.

SHRI HEM BARUA : Yes, bat in
Assam he is immensely popular. Yet, he
bas bypassed the claimh of Assam.

CHATTRA 30, 1880 (SAKA)
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About the petro-chemical 'co-mpl;;z,
establish a petre-chemical complex at

the Gauhati Refinery site and just as the
Gaubati Refinory has proved its existence,
sa this petro-chemical industry weuld prove
its existeace. Do mot listen to your
advisers.

I hope, the Minister will spell out the
measures that he proposes to take to pro-
mote and stabilise fertiliser production in
this country. He is in the hahit of drop-
ping this proposal and that proposal sg
far as feriiliser production in this
country is concerned. But that is not
the right solution of the problem.
There would be an  unprecedemted
fertiliser crisis in the country by 1975. The
Sivaram Committee, for instance, suggested
the constitution of a Fertiliser Premetion
Corpacation. What has happened to that ?
That was a very good suggestion. You
bave not accepted that suggestion. Youw
bave simply coldstoraged it. But may
1 tell you that fertiliser tike water uﬂn
kingpin of our agriculture ?

MR. DEPUTY-SPEAKER ; The hop.
Member's tims is up.
SHRI HEM BARUA : Another five

minutes and | will Hnish and them go
away. '
MEMBER :

AN HON. To Asaam ?

SHRI HEM BARUA : Not to Aasnm.
to Kutch.

As | have said, by 1975 there will be a.
fertiliser crisis and then you will uy to.
avoid the crisis by importing fertilisers.
The import of fertilisers would also escalate
and, 1 am afraid, it will escalate between 2
miltion and 4 million tonoes by then. But
judging from the angle of our forelgn
exchange difficulties, do you not think
that it is a stupendous dimension to
export and all that ?

At the same time, fertiliser prices in
the world market have gone down steaply.
itis a a fact that they bave gone down
steeply but that has not affected our pricos:
because we have ta import fertiliser from
foreign countries and have to pay estra
freight charge of at lesat §9 per metric
tonne because of the closure of the Suex
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[Shri Hem Barua]
Canal. We must not forget that. We are evolved the expression “sons of the soil”

not benefiting because of that.

Now, the Tatas and Dharamse Morarji
have come in a big way so far as fertiliser
production in the country is concerned.
That shows that the slogans of Shri Asoka
Mehta for socialism are lost in the back
eddies of monopoly interests now.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): How
do you want fertiliser to be produced ?
Only in the public sector ?

SHRI HEM BARUA :
could be possible.

Yes, if it

Assam has a virgin soil for oil re-
sources. You have peglected Assam as
you have neglected Gujarat also in the
matter of royalty for crude oil. Why have
you neglected Assam and Gujrat in that
way, | do not know. You can say that
being a Gujarati you are trying to be very
fair in your judgement.

MR. DEPUTY-SPEAKER : He is more
a Maharashtrian.

SHRI HEM BARUA :
this.

There is refinery at Gavhati and there
are ONGC installation in Upper Assam
also. When these institutions came into
existence, high hopes were raised in the
minds of the people of Assam that these
institutions would not only accelerate the
progress of industrialisation in the State
but would also absorb local youth in these
establishments. But has it happened 7 It
has not happened.

Let me take, for instance, the Gaubati
Refinery. There are 40 departmental
heads in the refinery. Out of these 40
departmental heads only 8 are sons of the
soil and the rest 32 are all outsiders. Why
should it happen like this ?

1 did not know

SHRI C. K. BHATTACHARYYA
(Raiganj) : What is the meaning of “sons

of the soil” 7 Please explain that.

SHRI HEM BARUA : It was Bengal
that had evolved this expression and we
have Jearnt it from them. A Bengal minister

meaning thereby Bengalees only.

SHRI C. K. BHATTACHARYYA :
Please explain what you mean here.

SHRI HEM BARUA :
same thing as you understand.

In this case, generally the argument
offered is that skilled labour is not available
in Assam, but what about the unskilled
labour ? Surely, cleaners, messenger boys,
club boys and ward boys come within the
category of unskilled labour. But in the
Gauhati Refinery there are 203 unskilled
labour and out of these 203 you have only
101 from the State. There the sons of the
soil are only 101, not even 50 per cent. I
do mot understand why you have brought
ward boys, messenger boys and club boys
from other parts of India.

I mean the

AN HON.
integration.

MEMBER National

SHRI HEM BARUA : Yes, national
integration. But do not forget that your
Minister, a senior Minister and a senior
member of the Congress also, Shri Jagjivan
Ram, he talked only recently that he feels
irritated because of this. The irritation is
there. Regionalism is not worse than
communalism. Regionalism is a positive
slogan whereas communalism is an anti-
national negative slogan,

Now, what about the condition of the
ONGC workers, in Assam particularly 7 .
The condition of the ONGC installations
in the matter of employment of local youth
is still worse and the overall picture of the
ONGC installations is a fishy one. May I
quote bere the judgment recently given by
a judicial magistrate of Dehra Dun on the
working of the ONGC in a particular case?
The Magistrate says :

“I am constrained to remark that it
is a sad reflection on the working of
the ONGC, where democratic traditions
seem to have been completely ignored
and this accused has been the victim
of this protracted trial simply because
he tried to remain honest and could not
see eye to eye with the high-ups.”

This is how the ONGC works.
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It is a matter of shame that this
Government do not have any employment
policy, so far as these oil installations are
concerned. These oil installations in Assam
have become little empires where exploita-
tion in the interest of a particular man's
region is rampant. This is the greatest
bane of India today. Whatever resistance
is there today in Assam against this crude
policy of the Government is feeble. If it
develops into a mighty dimension, I would
say that it shall be the Government that
would be responsible and not anybody else
for dividing the country like that and Shri
Asoka Mchta has played a role in that.

13.07 brs

The Lok Sabha adjourned for Lunch till
fifteen minures past Fourteen of the Clock.

The Lok Sabha reassembled afier Lunch
at fifieen minutes past Fourteen of the
Clock.

[Mr. Deputy-Speaker in the Chair]
DEMANDS FOR GRANTS, 1968-69—conrd-
Ministry of Petroleum and Chemicals—contd.

MR. DEPUTY-SPEAKER ‘Hon.
Members, may now move the cut motions
to Demands for Grants relating to the
Ministry of Petroleum and Chemicals, sub-
ject to their being otherwise admissible.

off oo ey gy (Fae) @ &
serg w3 § -

fr “¥faaw AR W s
offes & geaia wiT § 100 598 7 FT
fer sna

[rwr g TwRrw ® ¥fwaw
IO Foua w1 A=y (9))]

fr “¥fraw SR wWEw s
ffes ¥ weia AT & 100 997 §9 FT
e g .

(aeerdr @7 & wrRem! @ §AR
o A e SR & e 5
5T 9 s (10)]
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fe ‘Afema Wik T s
wffes & weana air § 100 9% ¥ #T
far amd

[fagh &1 &= orar #Y wafus gor
T T Fr (11)]

fr « Wifeww Wk wEe geen”
offq® & sewra AT ¥ 100 ¥97 $9 ¢
far o

[wrex sr2wr feqa s @@l & I9-
M T FIAY F W I AT I
wTeamT earfd w0 & faer (12)]

SHRI RAMAVATAR SHASTRI (Patna)
1 beg to move

That the demand under the head Mini-
stry of Petroleum and Chemicals be reduced
by Rs. 100-

[Failure to obviate the necessity of
foreign dependence in chemical fertilizers
(16)]

That the demand under the head Mini-
stry of Petroleum and Chemicals be reduced
by Rs. 100.

[Failure to set up more fertilizer faci-
ories in public sector. (17)]

That the demand under the head Mini-
stry of Petroleum and Chemicals be reduced
by Rs. 100.

[Failure to increase the production of
fertilizers (18)]

That the demand under the head
Ministry of Petroleum and Chemicals be
reduced by Rs. 100.

[Failure to make the country self-suffi-
cicot in fertilizers (19)]

st T fog g & e
4 §-

fF “Eifaw s wWaT  wee
& W ToeT qg” ofew ¥ Heaia whr
# 100 w97 9 F< fa¥ arg |

[Foerdt & & ot ¥ _F qrer
aTT AT Y AT (20))

- SHRI SRINIBAS MISHRA (Cuttagk) :
1 beg to move, o
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[8hri Srinibas Mishta]

That the demand under the hoad “Other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals be reduced to
Re. 1.

[Failure to distribute products through
Co-operative Societies (30)]

SHRI RAMAVATAR SHASTRI: |
beg to move.

That the demand under the head “Mini-
stry of Petroleum and Chemicals” be reduced
by Rs. 100,

{Failure to reduce the salary of the
officers. (31)]

That the demand under the head
Ministry of Petroleum and Chemicals be
reduced by Rs. 100. -

[Failure to end bureaucratic pressure
on the administration (32)]

That the demand under the head
Ministry of Petroleum and Chemicals be
reduced by Rs. 100.

[Failure to increase the facilities of the
class 1V employees (33)]

That the demand under the Ministry of
Petroleum and Chemicals be reduced by
Rs, 100.

[Failure to check the increase in the
number of officers (34)]

That the demand under the head “Other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals” be reduced to
Re. 1.

[Failure to nationalise
companies (35)]

That the Demand under the Head
*“Qther Revenue Expenditure of the Ministry
of Petroleum ‘and Chemicals” be reduced
to Re. 1.

[Failure to plough back the profit sarned
by foreign oil companies to thé develop-
ment works in the country (36)]

That the Demand wunder the Head
“Other Revenue Expenditure of the Minis-
try of Pétroleum and Chemi¢als™ be reduced
to Re. 1.

[Failure to make the country self-
sufi¢lent in regard to petrol (37)]

That the Demand under the Head
**Qther Revenue Expenditure of the Minis-
tzy of Petrplepm and Chemicahr” be reduced
to Re. 1,

foreign oil
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[Failore (0 make the coomtry self-
sufficient in regard to fertilizers. (38)]

That the Demand under the Head
“Other Reveune Expenditure of the Mipis-
try of Peiroleum and Chemicals” be
reduced Rs. 100.

{Fallore to make the country self-
sufficient in regard to medicines. (39)]

That the Demand under the Head other
Revenoe Expenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 160,

[Need for expeditious development of
pharmaceutical industry (40)]

That the Demand under the Head
“Otheér Revenue Expeaditure of the Minis-
try of Petroleum and Chemitcls” be reduced
by Rs. 100.

[Need to check the monopoly cap'tal
in the pharmaceutical industry (41)]

That the Demand under the Head
“Other Revenue Expenditure of the Minis-
try of Petroleum and Chemicals’ be
reduced by Rs. 100.

[Need to impose a limit on the profits
earned by foreign oil companies (42)] '

That thé Demhand under the Head other
Revenue Eapenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 100.

[Need to reduce in increase in the price
of oil (43)]

That the Demand under the Head other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 100.

[Failure to ensure adequate supply of
oil. (44))

That the Demand under the Head other
Revenue Expenditure of the Ministry of
Petroleam and Chemicals be reduced by
Rs. 100.

[Failure to check the disappedrance of
stocks of oil from the market from time to
time (45)]

That the Demand under the Head other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 100.

[Failure to check the umder profits in
the salg of oil (46))
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That the Demand under the Head other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 100.

[Failure to control the price of medici-
nes (47)]

That the Demand under the Head other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 100. :

[Failure to set up pharmaceutical facto-
ries in the country (48))

That the Demand under the Head other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 100,

[Need to develop the approved phar-
maceutical industries (49)]

That the Demand under the Head other
Revenue Expenditure of the Ministry of
Petroleum and Chemicals be reduced by
Rs. 100.

[Failure to check the investment of
foreign capital in the pharmaceutical
industry (50)]

MR. DEPUTY-SPEAKER ! The cut
motions are alow now before the House,

st wwwr fog (wTTEn) o SUTEOm
wEYET, AT AW AR qifemw qur
AT HATAT & TN AT BT AT AW
W E I GG ST R weEwT
FAR oY W ary WrE § @ g
o oF T fawwe A 3 I A gdar
Tg A @ FTHF § AR w4y
e § fF ez 3 W€ TR A
&Y, #r¢ ww A fvar A G R g
& &1 F guEt ar xfe fawmr w@ §)
WmFAI@IR@IA§ & g
#ar deEl qul § AW 47 | gWIR R@Er
WTTZ U Faw 20 a9 gC § | ¥@ A
W & dw A ey, AdErd o faest
& qurw F1AT A gy 3w s
#Y | gAY gov WHAE, §E, AT
S, wiE SR = omifg 50-100 R
260 a1 & vt sfy FX R E T A

CHAITRA 130, 1890 (SAKA)

Pet. and Chemicals) 1794

FEEAT FAR @ ATad WA FA
gy § 9t fr afkal @ gemw @1 sk
o AT ¥ 15 W ¥ fay we
T gE A &1 wifax s wr
5 JY 78 3 fr 33 g gl @
X sl WX arfaEt @ 6
o ft w17 g ET ST A T WA
FT I

zar ¥ ¥ A wew & ¥faEm
T ot & far @1 I frgy
15 af & gy 2@ 5 Yeifaaw & 3
H1E 77 1% 37 ¥ &9 Fawrea S
Strisk Iy g s ot go
T ¥ F7 A wEewAT |

qg ¢ @R T 4R g siw-
Ty awt o g g & wmi @
e e o @T 8 W itw qarx
St d9R T® fomrd § an
@

frg 8-10 a5 ¥ gar ot acwwy A
t 33 oF wTENdEAE ARt 21 gara
fege age frawr g gew a1 a3
wEmd P o AT @ gw W
frger 16 ad & sfrgre w1 3= § Y gw
#) qg7 Halg T sg=Ar g & oww
B UF WIS AW F AMNGE § Ak S99
ot ¢F 91F gAw ¥ aeET A Az ag
gageE g1 " 0w 7 foererdy
gt 4gi § W Ag A wT www fawean
2 99 %1 3% are fear sraT & 1 9w oAy
9T ATIAT G FATAT ATAT & FE IY
A Y a7 &=t qEET § oAk
o Hraa 2w ¥ fardm SR
qrEgeTET ¥ A F wrw oft qww v 2
s gt ff Fwazar ¥ 1 qrEeETEA A
¥ A # gE ¥ T @9 gar § A
qry Hag Aw wo AT

ZH agT @t & A f5 fafes
wTew & wgr & fir s &, Al a9 F g
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m@mgﬁwaﬁ g A smft
Rt e B weﬁ'ﬂtﬂ@am
gare 3w fredy R AT ¥ wrwy § v
fors 2 o |

7zt oz Frer & aoa a7 ) Afew it &
o a1 = a6t § sl & #iak
¥ oY aga aoE A1 FQT @@ ot
T GfEzar ofied YT aw i g
o AT ot aby e T ¥ a9 @
21507 8w v wiRATa EW
S wT A E 1 wrwr 6w oY gl W
grar ¥ @ & fa¥ wlewer g
WiaEq® ¢ W 99 Y gL agt F g0
ag Y 39 €Y W B W FA 7 G
wifar wT <dY &, g8 g7 w1 faww 20

wHOET R UL &9 4@ & for
T T e 5 gw o & ewew §
wrA-fit g1 a7 3F T ¥ aaife
fres o@g a6l ¥ g0 W&l w9ay &7
FUET 29 oA 9§ & WA gh § W
TR T | wwedT o) g s #
wga wgraar A ¥ fegk 1 giewi ¥
W 4gf ¥ T AT A W7AT @Y gAR
wiEt AT W ¥ 4w o gy
qar @1 5 s dmw ¥ ogfew wnr
fafet ! @@ =i = e R
§C f 2530 W gl wx oMy A
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afr w1 € aa ¢ e foew @ adt
& ¥ ¥ gard avETC A OF ot aredy o
#0 EY fear wdftfe garer B wrare &
T 9T |

gk fodr wiewmoae & a9l s
a%aT § FifE AR agi oY & A g
WEEATFAINN &1 &7 77 %
Wt sy ar § T w1 oAagww e
Frart & Feur 2wt an o) agr oodle
¢ fr o= om9 FOFF0= oA X Wi
? @ o gelt Tifew Y g & o
T E g |

< & womar et Y aen
& g% darc w1 & 1 wifes &, aer A
b, qed N § o g AW ¥ agt o
aat off 1 wA o simen-frde Y o
wR & Farwgm frogw fafret A
o ferm § ag age ieorw § W
¥ qmm s g frag R ge adY &
W gw sizemere st deifray & wmrer
% frafer & s &, smo-fao @
wrgT | ¥ aTe-wTy gw dww §, e
TR ¥ & gy A ot § o 4@ A
¥ farly st § f gl 4w o
Ft mfer & W &G 1 Aver 7EY Freey
2 wEf sRgfaen wY ¥ w, wE AT
WA W, 47 G g WY w At 6 X
FT, W TEOT FCT §, AA-LIHT X
tferdew for A E st @ s

e e

wry gt @ ot fears g ww W
¥ gz@ ¥ ada FaT § R WA w@r
g fs oY g fafeee agw § ag wifew
w3 fe wrr ary fiA-ame qet F gw
§3rfermm WX wieam & 7 ¥ Wi
e @ o
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ft qar oW g (feeeht ww@) o
T T, W e & g fr
S anfga Yo vy 5 I wWaw
T YT § e e 7 @ A & R
W E fAg N qwg & waw d
HieaTeer ¥ 20 §1 O 9971 K @
F R e R g @ aw A A
IT ¥ 73T waNg & 1 & wwwar g e W
A FTeTT B, oY WO "W # oA A
HTHTT FEAT AEAT &, IW A AL w0
wifid a1 fs gt qr® AT v A
M g ¥ fael ket aveeft ¥ wrore
T ST A9 A I A W
Tifades 9w ¥ 48 g wnfgd ) Femy
¥ vz aEa gfE Y wem gmiE,
o Y W & oo g o an, |
T Q1 I WA AR AN E, IR
T FELE |

o 7w weieaT ST gSfaw #1
FAT W 37 w7 shgre 3 & g wew
¥ fraefar &, frfwiiz w1, TIOwhT
ot F1, Fwfoew #1, wiews W@
wifefaes o, forr ¥ s & gwra R,
o fF o ¥ e ¥ orer PR AT
amgar a1, wren-fawe A & @EE

TR A1 AT 1 frer wee 2 7 gfar

# g ot oot dzr @t @ wrw wW
3% #1 50 sfraa d=r & Frecht &, W
I ¥ fgge ¥ g qw W wrw-fdx

DAL WfEE. @ | oW aw R WK

e qaef Wy i ag] W 9w aw A w5
e g @ | fvw R g A
Womme o-fear w2 7 S St @ie-

fows v o TR d9F R A
W R &R W oge fed
vl glowe i W P Sfdeeee

ez qp WARNT. %1 . % 1. ¥AN.56.
st TR g
i fa vt wToms T R

CHAITRA 3, 1898 ($4K4)
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fom ¥t a9z ¥ swer 1048 ¥ 1966
a% 0T 1566 ®Q% wA w3,
WF ST AEL § WA T | OF a1
¥ FT A & e gw At WK
PTG 2@ Y HEILN W R
for & 5 v1 s 72 Fregefam & &m
o8 fredefas aff @ W & fradade
T & wrd o sfefewr 7@ ] W
Hesw 1 3 7 % qae e § Feafer
W WA YW ST W E
TR TR R RS @ W
T et g A8 & aw S
FTEHAFTI AW G oF AT ¢
saga gl | ATy F oA &
TR H AN W oae | R awe ¥
Mgt sk a0 fomreds A we
Wi g foar 1 ag g w4t @Ay ?
WA ag & B ot e R wweh
¢, s ) @ fex fgve it ol 3
o AR A FH o A At

o ey e ofFC T dar
¥ worer fag 3 wor F6 o it gg
Fiiff 38 Faem &) o< g & 1 I
g At g @ 9 e N e § s
Y Tgra AT B A T awr @
2 ou¥ e Tl Faear ar, o et
2 o awer Rar 5 @y dwAR
fromem =T gAY 3T B fR oagd A
adf Fietryr | & @Y AT SrEaT E R
qarr Ty T D A A,
qawers a g T Tl feefr g€ | fomelt
TaRY WO wifgy T Ieagt 7 &
A geETRTEEnEE Wi 16 Wi gy
AdgaT 1 AT TR CfieiE @ @
TR feear 100 Syt g 00 ey
gE#80 ot g6 709wt gl o
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[ Fa e ]

Fa e o & g ¥ el
fomredisr O fofedt & 4 s« et
7z & fF g e=efaaw ssw 1970-71
#9 a1 10 fafrm @ g ok gl
femzrd 1 foramaciie 20 ar 22 fafa-
o9 29 g | gHHT Agww ag & f o
I WA F T WIAA gH F) AR § FAHAT
TEAT | FAT FTEE A W WRE §
& § F owm o ¥ w0E
FAR AW ¥ AR A 7 ww ) few a<e
¥ AFAT ], a8 TXHTCH Gr=en wnfegy |
AT F AP Tiw Gl § 98 farforg

& gut W v daw 41 fafew

TAEET | WX S # ZHTU W WT-
frre i g @ w8 1 A W@
FR ? FAIRT 9T ATgT AT WK W 0
TP SATEr FEAT TEAT | gAY FIFX
= W & ar ¥ | wifgd fr gw few
atg ¥ wrew-fiT 2 a9 &)

@ T § we & a3 § wgAr g
2 7l s o wrede foererdw §
I FTeE ¥ qga AR | K §G wiwy
T ATEAT & 1 A 9w 1065 ¥ wWind
& M@ # 21 war 60 duT FTEE WIAT
g O ¥ 37 wwar 93 daT Wi 2,
T # 37 war 46 ¥ Wit ¥ 1 wWR
gwEs & 1 sredT e A wwbat
E oY s 1N W G ) aw G
¥ 18 T9F WY §, wEY W 12 w9 10 49
mdY §, FTadaw ¥ 19 wour 98 4% Wi
rmwwaww ag ¥ g w
TTEAE dT ¥ Y T Wit & Suy
TR s Wt Ay & amfenr o ¥
AT A g SH aE & g oY & g
w1 w@r g A fawmn # ofews dweT &
agf & 1 % wvgan g f ofsas dwx fod-
g we | & wgan g e ofeew dww @
s feradT g9 | Ffer & ag
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wrgar ¢ f ofees S A & a@ ¥
fadm s ifed | qfems A% &1 W@-
w@ g A&, wefeRer Ag, T
781 | qfeers f¥eT 1 wawa AT wfgy
ot W AT T AT HwRT A T
% 78 Ifem® dae A g1 ATfed |

sife< g g &1 QU ;W |
gara A = 2, @R wnfaw § st
oo 3§ 1 9g 2.5 qWHE &1 qg wIw
am &1 o fedy oy o Y &) ol
% WET @i & ge & At o fe
g afeq ff g w1 § @ AW
# w1 ¥ A% F%ar g | F4q | wfowa
wiET w@fET gard g foerede H @)
oY WTSE T § ®.T WAT N I 95 T
G TR R F AT B0 ¥ W WX
90 Ttz a qfews dweT AE | AN
ot oz & g w wwar w@r a &
qeT wigar g fe fow ag ¥ @@ WA
wqh

& uw aiaq W owar g1 AR
wrgw & i fager Qrard aww § orf A9
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ggRm N A agamd ¥ 9w
¥ qga AW #) GIE< G A g Ao
1§ Yo feawad AL g &1 WX Q9
AW @ ag W% @ A
ofeara &, 9gi X ¥ | gH AwIEE g R
fb oF @i ¥ gougoye Y fret weT
Ft S e o qE gE ¥ | 9w wa
2 f foar &=t @ gw F40 WR W
= fasr oo &Y fo T AR ATEAC-
forg gnft | 5% gar @ fe 1 S owit @
Tk a1t ¥ 4F gur @ AR N W EE
wrbe gu § Se9 qrgw e § e agi 9%
Memmwmgfrlara § 5w
AW AT AEIAT ST T T W R
afer argT oft SaW Jor w1 ewar )
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ARG B LoUHTHOMTLo HY ATHIT Y
Y axfiyere ¥ &, g 99 AW A AT A
g% o § e sl Mg AL
A 7 oA A § | Afe ww 39
FoUHTH o HTT o0 tmmntm
WY e O F oo &
2 oft 5@ goumowo T amm AT A1
v o § | Al ordf w1 wgt 9% Haw
2 99 ¥ At A gouHono FFARAH
LoTHoTToMTTo ¥ & | FH & CF &) AT
ama § 5 ¥ &1 fgg mafefc @en
wifed 1| afFq @ T Y gea W\
FI AR I ARG # qa@ g
fis o ofs & & wwe st §1wE
ag AT 2 AR, U W OB dET R
ffommwmwofaam g &1 = s
Y9 FC T &1 ww "HIT FoyHe
480 ¥ qga wwdwr ¥ qET Y & W+
¥ &, ATowr Ty AT SO
IR A A vk waw &
AT GAT Z AT & AW A Wy agw
seg § AfeT wR s fafar & aw
arft gt W g A §iEw W
AW & 5 wrowr 5 gawr fomr s\
¢ | TOf9T ATOwY § 9 F #T oe
A1 3 H fam & wowy Y T A
WO &, JOF w7 | gl &1 wwar & fE
foedY ® ww & 1T @) a1 flt wY ww-
B A & Ffew @t % wer
AT 1 s & & wrar s g fw
FTEWIARE | 5 a0 @ WEe
NTEWIEY CF G aF d ®C
&3 7Ef @AT gl 97 1| WX @ W
gE I 2 W agt WK i free
& freaT @ g AW €1 @ W97 |
ot gfefieT Ta% a1 & 9TOET @rE A
cu% fog e @ & @@ fiv W=
e AT wfEd

ge-gE ¥ WO NTERE FEEN
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ga  wide fed o qw IR STl
fewez femr, st oot o femdz oY
A1 ITHY TR T AT §gEA g | WY
¥ fr F@ whaseia gay 98 ol
& orag 39 gWT €T @ AN I
T I Al ;oA fegr T
WA % T 97 6 Svwa ot sarer g,
AT F A aR W= ¥ N
groAt g |19 7 o #1 @R ) qwwr
FdYerr g g f ¥ AV o AW W &
7g #gm 2 § WR IWIW WA
AN TAE1I9 WE ¥ gmw oW
JeAT qear § | § SEEww 4 g s
Il FEwww @t O ¥ A @, W@
qifFear ® at & faear @ s gd
wgT faemr &1 g% SEY 1 ST 40
e o &= Ffeaw ¥ fem vk
s qifeem A 1 T 30 §7 9 dvw
Them yfremr ) o &9 w1 w9
¥ e w fgmre dsr 0 B gEw
arer faga: fear & w § qoeh T
waar § A F0F q1T AS FAT wA FT
7% % qEar § | few ¥ ez v £
wei & g% =day & agi Wt arderd &
Tt W AH FATAT AT & W ;@i o
AT FHTAT AT & | T@A & g ) dar
F w7 S5 o I FF § 1 arowt o
grm fs |9 &7 T g a7 agw @
wefal ¥ dax ¥ we gw T Ry 4
AT 7z o wErn ek @ @ wEw
¥ 3w ¥ oo gy wTo aww ¥ fag,
A o Ifew X R e w7 faar
ar & 5w @ aw far ok
ag ¥y # ag for g & a@r fadr
€ a7 aw gur wafE ¥ oo dwy F &
qX 71 9 N oF Wil FgET 2 #
Wi wa § v o ¥ g & g g
WY I 9% Tq19 I, T T A9 QAT
fawr< &% fs 71 o7 uiigs A1 fog
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[ 77 7797 Y]
fear s a1 q fFar @0 L J1 oTWoAE
F1 517 IR AME 2 TAST WT @H
FT 17z faadr @s&y Aar 3941 9 T
FT ATT 217 |

T M FAFT 7 AT 7243 FIAT F127
# 1 wmaw fear & Tge frza g9z At
T AT AR 71 TF ATZ H O FOG 00
Al FAH ZHNZ Y § WIEHAT A
STAF | TH ATE 4 F20 W1 WA G
faur & w3 #wadlg 7 @ =zai g
AT IAF TA FAT A AT IAFT @l
FTR | ATH ZAIX TA AT EFATHISAT 2
ag 1 aFar g f& aga sarara & S
FF A AN A agal zfaw fear g
WL 39 9T F A9 4T g0 FET F9
AT 47 qFT 8 |

# wzAr WA § fF gir-sfasa
FEAFT F A1 H A7 Fy f2Eez A1Far
FAT, F2, TATAZ 9 F7, oF TATH 774
qifs T T a F @ 3@ F e F
U9 A7 A% | WU wgw oAr fwar &
ZATC T2 FY FIST &7T FT A1 FHI |
AT QIATZ A FT OF FRA FAW AL
arTFr g7 fF 2R T A QG4
zu, ®z0 TAOfRSIAT WAL ZErd A
saiar #41 2, TN F garfas w9 F490
AEY ZAT A 72 0F 22 ATA AT AIFAT
FATFT T BT 2 M B AT @ oAw
fead w7 & 2w 98 {raraz 2) 999 2
gz ATIE! AT« FHIAY FY frqiz ST ;@
AT AT ST F AT AT A 2 |

ait w3z wfzarsad &1 2 1 zER
& #Y 29 #4721 wfg uwe fag 2y
# gF 3 F9 TI9L AT 2, 39 F § 290
W oF I E 1 T oAvg FWR T AT
fracy 9= ot & 2 &, S2r wdArzew
T EAWTT TG § FAH ZIAT 2 | AIAA
qgeq, «1 qafzar, ¥ J1 wiFT 3| AEA
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¥ @9, § 3T FT gaUST 40 A0EAT E |
7 FAAT AE4T § R gwmiidw w oA wR-
ATEAL GaT Z1ar 2, 39 &1 W g gEA-
I AE AT 2w ArAwz Az ¢ fF
FEAIZIT 979 9T 741 fqqar 2, 39 &
g @ fez & fafadia adr 2, fefezagaa
faren @vm 7, wisfen 5 fafads 987
¥ o< famrel #1 g2AreaT & zeAwe &
art ¥ farfaa A7 fwar qar 2 ogiw
FEATTT F geqAra A1 siemEa frar
STF, A1 ZWIT I AY GIATT 44 &g
Erpuil

¥ ZAT 3 H JFTA qST AT, AT
TUEIT FY WIT F Az F21 w@r a7 fF
gt a7 A e w7 fan T ), T
Fr gzt ¥ fdga @ fag 2 fF g=f
77 gife 78 75, wF 2 W 94 %
w w=EY gd 2 YT gE mAE 9ar za
z,Aravs 72N 2 7 9 fF ow T 3fe-
wEr #T TeAwry Grar oar. argv &y o4y,
wEATZAT A AT fr oo, g owRw
Ta1E A, 77 &g ;A A4, 2@ fag
wae wwE 7% 2 1 & fAgad v wEan
2% 2z g7 A9 7 F Aty AT TEETA
FTAT 1 2, AfF 37 wrAra & A4 Al
FEOTAY 4 F 92 qFAT 70 97 Arfe@m
ZE AT I A A9z 7 FAAIT FA, AT
Waz w28 ¥ far Aq 3% ¢ &
W[ T arfea &1

T F Amd nEfi¥Em SR A
femiZ &1 72 fz&ar 97 FT gam@r szar
g Frm & ez w7z 2 B oW wE-
ATEAT & TEAWTA FT qZraT fEar ST,
AT W AT wT omFA FH AT

“The Committee are convinced"™

— the word used is convinced- -

“that if timely and concerted efforts
have been made trom the very beginn-
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ing for promoting the use of fertilizrrs,
the country would have been saved
from the successive shortfalls in agri-
cultural production, particularly food-
grains.”

TH & HAAT TCHIT T FEATSAL FT AT
FAGEY 7 7 oY, 32 37 T TSR A
FT QUL AT AT geeg(d FT W q18, 9
q GTTAIT agT FAGAT | 2T A2 2 &
63 FET-NTT T H vFIHA U -
HZ 337 36 7797 A7 9T wIF-AHT
AT § FT 40 TTHE AT |

a7 929 &1 w2 fw wIsrzae Ay
ZAT FeE agy sumEr £ | aferw A
# 21 FET FIES TATRT & AN Fal &9 2 |
¢ qR F ol ST F1 AT =@ifge oozw
gz W @igar wifgu & wEAEeT F
TFNE § ®eA oFgSS F1 FFaAr g &
7@gr & | AL AT # FA (A w A
FO7 217 FUT 8 FT HIRA  0FFFA
4 gUT F | WL ZHR GEAIIIL & Al
as 0¥ qf Fafady & =T, A ww
ZHIY TAAT SAT31 @ A21 214r |

I qF I AT T F, FRA
YEeTq F1 QANE T AT ATCEY | @A
sgaeat ¥ gfeqd gAgeg F1 AT
7g famar 2 7@ aw @ wW dIew
F A Iz 72 #, 39 ¥ 90 gfama
wrRAd F 7T fargEardt Fas 10 gfama
€137 ¥ 7AR 3T FT 15 AF AL FT
W AATFA g F oz oA H
oAt Y AT FTGT ATAT S0 | JTeT A
F OHT 34 % fAuw 1953 ¥ uxs fqa
wZiggE fear war an, St fF A E
AT I F AT IW AR A 1957 § uF
FAA Az o fecos fa=w 1965
arar ar, fag % fag faasz #adr 94)
afes zo @3 & FrE AT TE gAET )
fazet seafqat Stgar g7 & g
GIgIT I3T TEY § WIT AT R AT
TET AT ®/IE
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FamFrox frma dmagar i &
¥ fegm w9 7 1963-64 ¥ fafzaw A
N uF AT T 5,655 €T qR-fEAraT F
fzama & w0 frar, afFq ag § o
U BT T IE AT F FAG 312 FIY
qe-faamm ¥ fza@ F geaid far
gy 3z wifzv @iar & &7 weafagl
fraar garer FwArT 2 | fewd 9% F
femra & garfas g7 Feafadi 7 1966 ¥
1965 & 712 1T &g wggr fefads
* ¥ § AT X1, 74fF fregerra § 9
F1 EET  fqFeTHE 9 FAT FGT AT |
= 0 Gex A § HaaT Fear Arfze o
®I3AS F1 fReft azz 7 ML glaar Ty
fadY =rfzo, #9t6F = & 97 N qrEr-
Tt WA 2 AT 77 qAT A mm DY
Trfzo |

Pet. and Chemicals)

% 7z off ¥z°1 WZAr ¢ 5 @
F1 T AT FY Fifwer FLAT AMfzo R o3
T ¥ ZT UF HEHT AT UIR FELT
F1 ZA1F Y W g0 Avar F fu ) g
78 F A1 FEAr 9391 2 5 5w A% 7@
feafs a8t & WX zarzai aga =gh &,
St & ol @ 9% a9l 9gw qaar

™

3

mifEs § 7 #adY z 9iT &1 fmg
ZETAT AT § F AwT uF oFqed
FHAY FATT, AT TH AT F AT FLF
zardl ufwsray &8 @@rd 91 asdr g,
FIEE FY £ FA fFAT 97 TFAT 2, FAR
agh FT § 3T 9937 2 AT ST AV
#3 @ fFar @1 awar &, ot % -
TH R 4T AET gC & WX IT FT I QO
far 91 @641 2 | AAT 7T AZQT =W
71T TrEd & Arg A7 fzAr F adar #7
¥ FA &L A1 3T FT FY FEAR  FT,
Yor Wy @@ar, 48 A% 9% 98 §9 F4q
faas @1 &, 30 &1 faaw-foas FT a7
HTIT |
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st frm wwar AT (erroiT) ¢
YT W1, g A F Ay waww,
*ft FIT AR T, ¥ & q1a ¥ forg gar-
R Mg g A @ fe
& fr o fosh ot @@= & =
Bfgen ¥ A g 2@ ¥ aga
FATE AR AR, I A Ay
ad ¥ wmfen 1 59w Hawt =g
oF Ffa F a9q & 99 fF swgram &
off FIT AR [T F 77 HraTer Iavd § fir
o @ fRe A= seofmt 3 dus ot
arhg fagr i W1 AR, fadsft e
frdi #Y wfewes & ot ¥z Trzmr
g 3 W0 =ew fear oy & ) st
feoft o AEIF ITAFT@E @
aff | Tg st e gv ww ofew
T 9T 35,000 FAT 74T § | IF wOAT
X AR JT 9L qG AN FT AT
o TIAT €4 AW F AHIRTOF 7@ Ay
o war {1 w fAg Iw Wy A g
¥ frserd aa & @ g Tifge

AffT wm M FT o gA @ fF
® 7gf 7 g9 frwen & aw gl ar
meg T T @ WA I 7l fwar
gwar | fam wwafaal &1 fs it o
Fag A g 7 fear &, st fora i Y
aTE JEm Ty fear &, 9 g arEt,
wAS w @ BT T, AP ¥ A
famre #¢ 1| T8 A F T FEA Fav
fragi S AT A 81 AT IT & +gr
fFega@ram fFmr 2, 3 AF a7 3
&, dY 330 Tar 7 & T F g

14.49 hrs.
[Shri Bal Raj Madhok in the Chair)
99 @ W H WD & ag qEer
a wHAER § 39 &1 §wr =, @ 9w

743 fggeam & ow wfafess seamcd sar
ﬁqmﬁs&mhﬁﬁi&qlﬁh
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7% ¥m I T & | el wevEy,
TG &Y T g wF § ) W o §
i forg sre oo 3w & e afar @, o
TR AW & fag &9 o @ i ofew
3, wrww @, v g ) ¥feT agi ¥
FOATIET 3 vy &5 97 ST ¥ gy v
2 wifs W@ ¥ 37 Y A fgas &Y
21

e fegemr & &= frvw g g,
A ¥ AW graT a1 99, iy qEeEa,
w ey § e aréfewe ¥ @Y, S
qT Tgw Eie gt 2w ae ofww
FHT W d5a1 & W oTERE R Y
3 3 o &€ a AT dRT A
dzar g, ofemw v Mg dsm @ Afew
wH e o @, iy &7 w@a @A @,
Wiy ag oY d5dE grefan @ @
8, 7 757 & SAETE arfay & @ A
oo aa g fFvw g W™ T frmg
I, T oY #Y g ot 99 awE ge
w Y, W& 10§ ar geav off
gAY ggwa gt fis 3 o fadal svafaad
§ TER O FCHET gw ¥ AT
AT qATH0 RN wHET § R IRiA Ay
R sk o, e aga aw fewd
AT A T T & | AT T BT UEARA
FA A AT L, A A TG TEY G
e & wdtgw gar &, awf # g
% dr-Ee WA fear , oo R
T FE & 99 T A N gy ot 9T, 5w
T TEEw w7 fqar & geg Sfer
X am o fo el 1 gw |
AL IR q%, gw T A PR
FIANE ¥ | 98 w1 TAT w=qfAwme
N am A & g R gom
*, & @rwm g, ww 2w A g
adt et wifiedr s 9ad 3w ) 9 Ay
@t g &, afer e e &

R o gfarcd w ¥ ag@m
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mwmm%m T gE
T R

it wrvives 2ngen : wfeR 3 2

it =iy e vy ¢ i, wfadw
& wa o gEgw Y, IEE AW
g grgAT d%=< F o we wRthE o
W R IR, T
EIT 9N W B X FY HAFww 8 o
&1 ¥ wroagt o w1 @ I oY Bfw
o § fr ag sTomEn & grary | o
qITET 9 §—IT w7 g Har ¢ fw
FEfg i o At A i wm
wreaTy ¥ gt ¥ weurfay & qn Aifae
afewrt 3 ford, 3z gfraa ¥ sfa—
arorFe T Ifraa oft a6 & e g st
t 9 fogst @ o o, g0 R i
N a7 mE—37 gfw A grieE ¥
feammraRmiggsnm e w
aTEE T Ziew< A% AT I | ¥ qw
o dRT ¥ AR E T A
e wifer 1 T @, A Y T A
T o FT AR WX AT H W q@™w
1o Wi aga @ usfew §, R
W ASH T8 W ag oew deT R
e #3, 1 Hrf qaaw g ¢, e
w I @t wgiwe wk N o § ew
X &1 X AT it ol e
W E o ey fe wegee W oA
gaTfawT & § @ 4 #1 fe qfers
fFeTH T A WY AW WA
@ aw g fe oot @i 9 sHETd
fadaii § =1d gu & 99 ¥ W@ W
Fgedt FT &, a1 0t w8, Afew g
o qfeew §9 9T I wiAw g
¢,z fon ¥ igenfaeg s @ iw
¥ ars¥r dRT @9 <@ &, ¥ e —
g9 WA AR A qgr 48 go & F
y@ o ¥ Fifew 5 § fraw @ G
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w3 | gifs TR afeww dae woT
R & @ s v R www A
T, dfieer e A g g 3

warafa wgeg, o shgw & aga
wIder 3§, ww 9 § e afeee
¥ fraeele ¥ afows ey g
T & 4y awi ¥ fadei A omy &
fardeil & qwt erved w9 & ¥ A EL..

st Wit fag (sefiemarg) : faara-
FEAN T w1 A aar ¢ F 7@t
™R

st mfr qear awedd : gt
TG ww W I ww fe s
U TE-TE I A I I A frwrm
w & 5 s fodet # wdw qerd,
Tg F T AT T R § AfFT A
naftd, W R ¥ Py
¥ 1wt gome ST ¥ ot areedt w H
o §, Iab frcoF ooy Freeny A
MR TE@ | AW A TF AT
T ¥ FATAT §, 9w HW OE & @
&, w= N e &, AfieT A gaTT AR
dwT & wg A wwE Qo weEE A,
wifF I a1 w1 &, Ffew 7 A
FowTe & HhT AT 9 H g T
Il 9 O wEat qur gare & fe o
st AT & avguE I & ws
TR A ¥ Wy A & g | grife
T, wirafer &7 FreEET a0 H qaw a9 v
wTETT 8, €5 W AT OEy Wy a9
s A8 &, fored ww gw dfaeT
T wT MY amg v @ § owwad
== @ § AfFT @ w1t ages
agf & fF ag f g9 fear o awar €

gaTa T gfvear Weat ar ae F
qm ot 1 ofsfad & aew § Fawra
T & HivRE 1 afefed ¥ fg
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[ofr mfer sy wromdaft]
¥g 77 e | o gfeww Wedt ¥ it
Mzt £ AeweE FAX F wrevNeE
TEY 1T | AT €@ A A dECa § R
oY WY gAIX EETT ®TOE § & 8§ A
&Y gait §'=9%H £, oY afers dwT ¥
stewew £, 99 #Y 9AT IF 9PIE, I
®T SWI 1 |

IS oget T WA wERd,  grawr
awr T § i WO S TETEET AT
qF NE @ F AT F Y oy
fed &, T %1 @R JvaT AF T F7T
AR W9 FT @ § W agi-agi vew
R 0 AW @A w
dugs e e &Y 0 1 W gE} Al
¥ o afvww 13 @R W H e &
R, A AT o g g5Er g,
ww 5 @ 30 # o afoww gg@ S
W WA, I ®veE, A araar f
tamer ¥ g Tifgd, 3 fF W
W @t W Iwd § o™
farma g1

it O 7 g eRaEm @
Faaiqegi @ | @ AN AW
WH W €@ W4 §, g9 @i
¥ &z w1 RAME 1 @ e, s sie-
TSR &GN W gW & T gur
¢, v fog efemgeT S@ 9w 6 W
wgiT dFET ® A @ | Wl g
¥ gwd tew fau Adf? ERY Eww
qgd aY ST w1 sTEAe dwel o faeEw
W & 1 reae dvee o Y i 3T E
g7 & @A faarg gATHr FAA & S
Yo mEmT R A TN W@
w1 gvaw @y e @ & w fag
feEa ® s W@ GG, TIAT A
®EEgT AT | Mg g0 g A e
W gy & W ¥ EEY R A T
NEw T N WP gt T,
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¥ AW # fet w1 gwr A e g, A
¥ g W § o fe S oaar
gt gran 1 59 fag 9 ag 2w & e
HOW T T £, W ¥ a9 # w7
wrfgr fF & o) sz & wEm §
¥ ofime G Hawr ww | s@ W
gFaT § 5 gk o @A dar A —
§ wreg, 500 ¥0F v g W W
TYF T, AT et w7 A gt
FoErOT ERT & 1 @ AW 200 QW
¥ EATE A d§
aw fe e & 1§ ofedt T o9
e wieamey % fag qar 7@ ...,

ot Toaita fog : @ &Y

& wiv g wrodedt : ST TP
aTFe § | SR ¥ AW g o
@ WIS &Y 1 o) wraeaE W §
qg¥ I Wt qATHY, afx R sgAear W
A At X9 W F G Y swEear § gwA
(&

o1 & & g ) wen wngar § R ag
SY gEat TEET AN TR F §, o
9 OF ATC TEHIT F7X § A% GF 3
& ST ® R A orer w=r gAOT AT
qgar ¥ | (UFEA WA 1 g gl &
faq s ofees de ¥ wsdq w1,
afe 9@ 7 7 faar w0 g geEa
& @ AT €Y gwar g1 fF gEd g
T §@EIA FTETE & W 9E F A
% w8 w QU fear a1 asar W, #fe
qar AE &9 3 Y geEEw gt €
A § P Sr A A § 9T Y we-
FRFQE AE A W, I TEE A
¥ § ¥ oedt-oredt |r Sy § 1 Ag o
o 1 grdl & WREw 3 A am
g, oy FER N qF IEA w4 B
fraar &) weer @1, fe ofers dwec i



1813 D.G. (Min. of

THET ATTHE WM &, IAFT WG SATHE
é’ | N

1500 hrs.

oft §xt wrm g § oF ara wA
wgrew & w1 amEar g 27, 28,20
frgeaw, 1087 &Y awi o7 ¥ g AT
Hzx foedt w1 7= ¥ & feemn, T2
Iy fFarat & oft wgE @ uE WA
771 Ew ¥, A dRTA g wEE
FOF | T Wi WA A1 IAEr At
% g v e 2, A a3 fw
SATHAT |

SHRI G. VISWANATHAN (Waadi-
wash) : Though various Congress Mem-
bers have waxed eloguent on the working
of this Ministry, | want to call this a young
Ministry because it was created only in 1963.
Only the Ministry is young but not the
Ministers.

I wanted 1o find oil in the speeches of
two Congress Members who had spoken
but to my dismay I found only gas but no
substance. The ONGC, the so-called Oil
and Natural Gas Commission needs a
vhange in structure as well as in status.
Fortunately, a team of Sovietl experts hus
suggested that this autonomous corpora-
tion should be converied into a commercial
undertaking 1o be known as the Indian
Petroleum Co. | think this is a good sug-
gestion.  We are also told that this Minis-
try 15 examining this proposal. Il this
proposal is accepted and the ONGC is
converted into a commercial undertaking.
I think there will be less governmental
intervention and it will lead 1o more effi-
ciency because there would not be much
delay in taking decisions.

Regarding drilling operations, the report
says thal structural drilling was carried out
only in one area in Gujarat and two ameas
in Madras. This is verv meagre. We
know very well that there is a possibility
of getting abundant deposit of petroleum
in the Cauvsry basin and in the eastern
coast.

Agauin, receatly, u Ceylonese uwmpe_r
has published a news that petroleum is
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available in the much-talked about Kach-
chathivu. Not only the Prime Minister
but also the Minister of Petroleum and
Chemicals must take interest in retaining
and possessing this Jand. Government
should not only take a quick decision on
the possession of the island but also explo-
re the possibilities of getting petroleum in
this tmiy island. They must also speed up

the work of exploring the possibilities
throughout the Cauvery basin and the
eastern beli.

I understand that the working ef the
ONGC is better after the entry of the new
chairman. The report completely keeps
silent on the off-shore drilling. for obvious
reasons, and 1 can understand the reasons.
Mews items have appeured in scme news-
papers that it seems that the hon. Minister
Shri Asoka Mchta is in favour of collabo-
ration with TENNACO. un American
company for off-shore drilling. and he was

about te finalise the agreement, bpt the
Prime Minpister did rot agree. 1 want to
know whether it is true that the Prime

Mipister without the kaowledge of Shri
Aspka Mehta committed to Mr. Kosygin
that she will take the help of only the
USSR and not of any other party, and that
this was a reason for creating a deadlock
in the Cabinet. It seems that the opinion
in the Cabinet is divided, and that a Cabi-
net sub-commitlee has been set up. [ do
not know how many sub-committees are
working in the Cabinet, and if this goes on.
a time will come when a Parlilamentary
Committee will have to be set up to see
whether these Cabinet sub-Commitiees are
working propsrly or not.  Anyway. ideo-
logy or personal prestige should not stand
in the way of takisg a decision.

Why shouid the couniry pay heavily far
their policy of indicision, for their ineff-
cicacy 7 A quick decision must be iaken
oa this off-shore drilling; otherwise, the
peopie will take a4 quick decision, of thro-
wing them from the Treasury Benches to
which they have been sticking for the last
20 years.

An imporiant subject with which whe
Ministry deals is fertilisers. Gauging its
importaace, they have cereated u Fertiliser
Corporatioa. Unfortyaately, FACT in
Kerala is left out of it. It is not inside the
Corporation. | hope the Minister will ex-
plain that.
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[Shri G. Viswanathan]

Adeq fertiliser should be provided
to increase the yield per acre in the country
The consumption of fertiliser per acre of
cultivable land in India is one of the low-
est in the world. We are told we will be
requiring about 125 million tonnes of food-
grains in 1970 or 1971. What we produce
now is only 90 million tonnes. What are

we going to do to fill up the gap ? To avoid

inporting more and more foreign grain,
fertilisers should be produced quickly indi-
genously.What has the Ministry or Govern-
sment done so far in this direction ? They
fay they are producing so many tonnes of
ertiliser. Let me quote the figures of
production of nitrogenous fertiliser. It
was 84 per cent of the target fixed in the
First Plan. It went down to 34 per ¢snt
during the Second Plan. Curiously enough,
during the Third Plan, it further dropped
to 29 per cent. Fortunately ‘or umfortuna-
tely, we are not having the Fourth Plan:
otherwise, it would have come down to 10
or 15 per cent. It-is like the strength of the
Congress Party which dimimishes from year
to year.

Again the Estimates Committee in
49th report say :

“The Committee are convinced that
if fertilisers are made available in time
at economic  price, the Indian farmer
would not be lagging behind his coun-
terpart in other countries in making
full use of it to step-up production and
bring the proclaimed goal of self suffi-
ciency within reach.”

Do Government provide fertiliser in
time and at economic price? No. For
example, ammoaium sulphate which is ‘being
sold for Rs. 729 per metric tomne in
Pakistan at ®s. 1257 in Japan and at Rs.
800 in Britain is sold by the Government
of India, which is said to be giving a help
to the Indian farmer, at the cheap rate of
Rs. 2,343 !

1 do not know how this Government
continues in spite of these mistakes. Bven
inside the county, the price vaies from plant
to plant. For example, a tonne of urea
costs in the Gorakhpur plant Rs. 469.96 ;
urea costs in Durgapur

its

the same

Rs. 343 ; in Cochin it costs Rs. 420
and at Namrup it costs Rs. 527.98.
Why this disparity ? This should

D.G. (Min. of " APRIL 19, 196§

Pet. and Chemicils) 1816

be narrowed and the cost of fertiliser
should be reduced to the lowest level by
achieving optimum conditions in the utili-
sation of plant capacities.

We are told very bravely and proudly
that the central fertiliser pool has earned
a profit of Rs, 42 crores. A public cor-
poration should work on a no-profit-no
loss basis. But curiously enough, it is
earaing a profit and the benefit is not going
to the farmer. At the same time, the Cen-
tral Government have withdrawn the sub-
sidy which was being given to fertiliser
with the result that fertiliser prices have
gone up. If Government do not want to
go to the help of.the farmer, at least let
them keep quiet. But let them not hit the
farmer below the belt,

Do not increase the prices of fertilisers
to the farmers throughout the country.
Many State Governments have protested
against this and the Minister is not taking
note of this.

There are so many wastages in the fer-
tiliser Corporation. I want to quote only
one instance. On the request by the Govern-
ment of India, the Fertiliser Corporation
of India, Ltd. selected a place in Madhya
Pradesh to set up a fertiliser plant. Some-
time later, the Government of [ndia asked
the Fertiliser Corporation to defer and not
to execute the plan and also requested not
to incur any further expenditure on that
project. But finally the project was dropp-
ed. At what cost ? The total loss is Rs.
102.44 lakhs, out of which Rs. 7080 lakhs
were incurred after the request by the
Government of Inflia not to incur any ex-
penditure | This is happening in the Cor-
poration. This must be avoided so that
the prices of fertilisers may come down.

Again, we are told that the Madras.
Refinery is expected to be completed by
early 1969 and the Madras Fertilisers is
scheduled to be copleted and commissioned
by January, 1970. I have my own doubts
about the completion in time : not that I
am a pessimist but it is due to the bad re-
cord of this Ministry in the past, namely,
there was so much delay in wany of the
refineries in commissioning. In Gauhati,
in different units, there was a delay of
two to six months which cost us extra ex-
penditure of Rs. 10.63 lakhs. Again, in
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Barauni, there was a delay of one year to
two years and 10 moanths in different units.
In Gujarat, there was a delay of 10 months
to one year and four months for which we
had te pay an extra expenditure of Rs. 322
lakhs  So, 1 request the Minister to speed
up the work of the Madras Refinery and
the Madras Ferlilisers and complete the
work in time.

There are again so many wastages, and
1 do not want to quote the Audit Report.
The Minister must look into them and then
only he can bring down the price of ferti-
lisers for which the demand is going on in-
creasing in this country. Also, | want the
Minister not to proceed with these figures
which are available at present, that so
much quantity will be available by 1970-71
and so on. "According to them, by 1972-73
we will become sell-sufficient in fertilisers.
But if the farmers once begin to use the fer-
tilisers, they will go on increasing the use of
fertilisers, and the demand will not be easi-
ly calculated. So, the Government must
take note of this and cnough fertilisers
should be provided to the farmers. Other
wise, we will have to go to foreign count-
ries with our begging bow! for grains which
the Goveroment should avoid.

it greiem  wTse (aTOHdT) - aer
qf wgRy; G2\feaw qur wWET wATEY
& T Rl S AT o9v 9=t
" & o # gve fade wE
|9 1967-68 &t wrww #Y foare
Ty aT  fF A AW & g
qfan sl 9w ¥ 431 W At Sy
ar Newey & ag Hieamgwd ¥ aW
# o W & st et 5 gw 9T §
wfeaTIo ®1 gHIR AW A aga wrAEAHar
2 2 ¥ A & s oA W awn
& foq wfeemeas 1 ago aawEar @
s IEEr M J M A g W
g & ¥ # o) GRS efs aedt & 99
¥ qg7 & @19 919 7 S I o gl
dar g T Nw ¥ IF A A q@
wrEAEar At ¢ !

fedE #1 &e & wgw grm i Se-
TE T AR sfeagw &1 8,409,000
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= § foagd ¥ ofes dwc w1
627,000 =@ ¢ w WreAT GwE T
2,02,000 z7 § | TN a<g TRET W
Ffegtoa @zw 13,15,000 =7 & fomd &
qfed® dqe< ¥ 8,65,000 & § Wi WTT-
dTdaT i 4,60,000 =7 §=1 ERM 1 -
FH T[ee ¥ TA reA 6,20,000 =
w7 & | 39§ § ufeE e § 2,290,000
T WX qTEdT T § 4,00,000 T §
W |1 A1 AT 27,93,000 &4 §aT £ 0

I A g W A AW gl
TN THRE § 3§ mfEEr @
1,60,000 =7 &, fasrigz 1,60,000 2,
g 90,000 R fasrraezw # wwad-
o FT AT FreET § A 1,565,000 ¥ Y W
Frarefes daex § weaT A 2,15,000 71
%Y & wrafa ag 3= faam T 7,80,000 2
FT NERWH F &7 @A A @ R(WE
¥ yifas o7 fear & afea 3 fme &
IR FY gg afq w1 wfa ¥ fegw
¥ 8 T dot & wEw MR A WX
ot aaTY F wrawaT & | @ fAg S
ST vt 91y & WK 99 ¥ o S
g & 37 ot =T wy @ agem
arfgn | Y a® W TR W FE-
A & 39 &1 19t foeer 9 ¥ gwa
A &% gE AT T wRy Arfw 3w A
Nafragr Esaafa ¥ fmwd =
I ot A A WIfRC | Y A uw
TEAT qgaT 8, WU AT IW F q97 § A
fam ot 9 & w98 daR v &
sRaflag Fog W T~y ¥ fag 3
FWE M ag s amIm s fog
At g =rfge |

qfe® §FT M AR ¥ TURT q@T
1 grawEAr & | w% weal 7 v 6
ofens RIF IR T QT Q@ g &)

arT €1 & | & # S = § ag fegew
fawew #1 &, o Y ¥ FArE A49)-
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fif 0% WIS 7 FIW W 4 FEEE FE
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fisely oft =t ¥ g Y O TEe Af &
TR IFH A GY AEATRAT & | WA
¥ F TR g & fag wleargeE
# wigs ¥ Afaw 27 1 AraEwaT g |
% e fir 2 for og Ag gfewm H
ag ot oifeariie & fwad oY qF  FRA
Y ST ag & forg 97 S A A
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3 ¥mr fr i ove ot Qe oww
sl & A afe wr aw qA WY AOF
FIEA RGN F & I 30
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& aft areen fo ot & v w0 § 7@
Ty § 1 dfEw & e ¥ o qar
aw wrga gor fe a7 fex ae 10 gamx
W 16 FT #T wW B @ra wr A
T FT &S, R gEt aga ¥ Ew B
t feak o ag Srofey Semdw
¥, &Y & wof 8§ Wy IAH Ao A
At waTw T gEd A ¥ ¥ G gt
§ 37 ¥ Ifey 3w T faad e
TR ITH 9T F A wsy Ay
ot ot ag wew & oy | Ay A Wi
oM 2 ag AW gu frard &, @
I ® T S qS oy A Iwk @y
amm #7i W fawt @, og W wifew weh
w1fza, IdY aeg & wreEere # g &
e e F owmeeE & € & fay
#E frw waea ot & @ fod ww o
o ¥ fory wwell o wrar €, ey
ofzarge s & 1 90 Un 2 fir e
a7, wiemrzay awn’ faerh o arewsy 31

o A SfedrgaT TAT ¢ ar
Iu% forlr ATRa 7 37 TET ¥ F1E war
T Fm vk o omd dw g
i a1 A @d A e
g fam ¥ wieeot gt §ow
) ww A, &aagm & omw
gl B M 99 F a qx wemn
wrar d, quTa ¥ R gl gt 9w
qfr wfzemee @ fafaedy & A wmar
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B w fortr % g g s et e
it wfgd e ol ¥ W T ¥ fal
M A g@wre 7 § afew Swa & A
A ¥ 7y & oy | e W R T
TAR! FIT GRATT F3 F1 g1 I | §79
&Y W 91 W I HY wEAT § ) oW AR
AT ¥ GiEwTEerT &Y WY ¢ WA
o gwX § 1 oy sieana gEd sie-
TWT F woaT ST ¥aT ¥ | wR ¥ T HgT-
ey ¥ AT ¥ WL # A g A8y qY-
LA

¥ Tugr N R e AT SEEE
ary oy § 3 & ok B A f2-
#r o AT el g | AT g AT
AT Y a9 I & far o7 wfenw g
wifgd v ug v e & amy | fen
IW Hoamd gu TAer wredE A few
AT | AT Y AT YA Qe T 6
o FETE & 1 = A9 &1 AN g 9% W
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A ITEIT T § a1 SEHT IR 4T AT
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ot & et A e ag @ wmar a1 S
aE ¥ N F ol ¥ Ifawe areT aw
forer wraT & &Y Y T QAT 96T Y AT
& | ot 3t &ow Y g1aT § 99 B WK
@ atg ¥ ot fear s oY aga afga
& A gFar g |

o R fF St @i @
& 9u & wRfaEl 7 1% ) FIF6T gar
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frerar orfed (o f aRfer WrerA
i I TR R Nww faemr wfgy
fF 9 1 3% § I9GNT &Y &% |

W E A & ¥0fe ¥ § e
wigaT g | form o & Feeft il @ o
Aoy & & a1 % few F ) weay amer
SO AT A AT, A f Fedifa
RaEy N ArGIi -
¥ widft & wraw Y, AfeT qwee der
T & i 9 o qrda der T W1 Wy
far arat & ) waw s e 8, O
8 ag ar¥w JaT FX A7 sy v g
arfie ebafedt §a1 Y w1 Wil A
az f g @ F g7 awf W g e
&Y & aew waver TEAT & gre F v &
T | gud & & oefefad % & s
fartfirer &7 St oo it &, Wfew dprm
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T® A UF THTC X yome fF g ooy
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oty &t A ot v o e
Sl

TR AR e 3 & fag
Frererdt w fre-frg i awer @
INET wT N o §

ft At W (dgE) - ww
F AT AT S AN N www @)
w0 fs qfieizs A 3 4041 Gk 50 4
Pt & T7 26 AN A e w
far ufena % fear § 1wt e
faarim AR AT a1 & ) "W W
Wiy asz a1 frdw s avw &
b @R wiieE foew RPN
wefa & frq afee wfta sfrzer ifr
W @awar & g o |F & weayg
) @ wgeyd SO dgwe g @y
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[#t oY wwt)
g oy g e am ) awe
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24 W ®o F Fv4T IA, FAW WK
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T E AR A WA A W W
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qgit T i F1 TR ¥ qOTA F fog
1 gH ¥ T WA $1 39 fAq a=mar
fe ag 37 Y Ageaqy wraEi ¥ g¥ Wi
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T WEFHE? T W N wiwsT A
T wfefeae § P agwiwe W g,
T HF §, ufcehzg +4 F)
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¢F e w AT e ®
forg e gfewr 78Y swroamar & 7 gwra
Tt afeet < 2 ? g afewrw TR
w2 e N o S ofeEEr ag A
et g ¥ T AT § Wi
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A, TAET F AF T WA ST T
# 1 5T &Y o & § fF 1955 &% T ot
oS AT TETIE WO S § WK
fagiv gfar § o =Y *Y AT
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e wmy & aora fafers sfifoar &
urETe 9r IEE aAry @ A serd
¥\ ey ag & o A gwaré of e
uF Prare ¥ dwowearf o oF wid @
wreredt s & aerk 8 | 7€ ¥ e

CHAITRA 30, 1890 (5A4KA)

Per. and Chemicals) 1826
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& feg @ feuddz & ox @7 w1 S
AT smroEr ) TR T D W
SH AW yaaq & fau fw ST T 1600
& {97 g fear man o w7 9 g 9
AR NRMER ST @ &1 ST OSRQ
7g & 1% & auw & wft & wiw
Afat & wrioe™ s A gl W
7% § | ¥ seafrat o St § Wl
st w grafeal § omoR ggt A
eI E sk @ Fa AT A
W AT ST FATA It § 1w A
sRifF@am R TN I F
A wfyat & o feee SR o)
Tl Wiz & air gl 9 AR
M@ NI @ Q
®E

s o wagd 1 o W g
g @t & W g AW e €
faelt wfral &, gevmEw  WEw
Feafaal 3, @t geeT % q9gd ¥ 5w
o FT F EaAn & 7 ¥ T AR e,
ft Trofta g, 1 swwar 1 gfenT
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“All executive Members suspended.
Situation grave. Please intervene™.

ag WA 16 w9 &Y wrEr 9r)
IH ¥ A7 17 W §1 qg el W

“While management failed to imple-
ment agreement and commitments
they suspended ten office-bearers on
sixteenth and threatening with police
force. Sitvation grave. Please inter-
vene immediately. Please take up
with the Ministers and bring one cut
motion™.

Fam wite qu T w1 6R
T HEET G OO F &1 AT w1,
& 37 % gude &< fear oy, I9 A6
e femr s 1 @O dwiew

TRE AR T 27 WY o
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I m frrdl & ax g @ §
IR g ¥ QE SN F a9
gty ¥ wdw 3™ F frg da &
fagre gowTT & It & Fra 97 F A
g aferafmaud wwm am @ §
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g ¢ fF w7 A\ T & S
T A, A qg T S ww
f ag arfi wrs mrgiem &1 R ofemw
¥ o< g w9 ar =nfge, W) 9w w7
FIH-HET W Y99 WA ¥ fear 9
fir or=ar I W1 ST TG WIHIES a9,
AN gw @ cFm X g &
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Fower @ | @R N AR A
qars gr Tfga

SHRI BEDABRATA BARUA (Kaliabor):
So far as the exploration position is con-
cerned, during the last few months, the
outlook is brightening up, and in Assam
particularly as well as in the prospects that
are now opening up regarding off-shore
drilling, we may expect a much greater
improvement in regard to thé supply of
crude oil for our refineries.

In Assam, the discovery of the Lakwa
deposits after the Rudrasagar deposits gives
cause for great satisfaction. It is expected
that it may reach a production of 3 million
tonnes very soon. Once the drilling is
done, by 1971 we may be able to do 2
million tonnes. We are told that that is
the position.

So far as off-shore drilling is concerned,
collaboration agreements are in the offing,
and TENNACO as well as the Soviet
Union is offering collaboration in the
drilling of crude oil in the off-shore depo-
sits. With our experience of the oil
companies, it would be necessary that we
look to the future security of our country
and see if we can associate the sociafist
country in the drilling of the off-shore
deposits. It is said that the terms that
are offered by the USA are better than
those offered by the Soviet Union. I do
not know whether the agreement has been
signed with the USA. But with our
experience, political and otherwise, in which
we have been involved so far as the USA
is concerned, and wilh our experience also
of the Soviet Union’s anxiety to help us
in regard to the taking away of some of
our excess production, we should think
in terms of expanding our trade with the
Soviet Union rather than take one-way aid
from the USA.

The deposits at Lakwa and Rudrasagar
would appear to exceed all the capacity
that we would have ; even if the Gauhati
and Barauni refineries are worked to full
capacity, once we have these two mnew
deposits and these are also drilled and
taken out, we would have a supply that we
would not be able to use up completely in
these iwo refineries alone, and, therefore,
a second refinery im Assam becomes an
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essential necessity. [t is not a gquestion
of regional demand, but it is a question of
doing something which is in the larger
interests of the country. There should be
a second refinerv in Assam, and a third,
so far as the Indian Oil Corporation is
concerned, so that the oil that will be pro-
duced in surplus will be utilised. 1 feel
that already a lot of delay has been intro-
duced in this matter. Unless some imme-
diate decision is taken 1o have a secomd
refinery in Assam, this problem would over-
take us in no time.

So far as import of crude oil is con-
cerned, by 1971 the position is supposed
to be that we would be requiring 22 million
tonnes of crude, of which even most hope-
ful estimate is about 10 million tonnes—
or it may be 12 million tonpes. That
would leave a lurge gap. 1 do mot kaow
what are the mew vistas that will be opened
up due to the recent discoveries. Other-
wise, this large gap would be a drain upon
our foreign exchanges resources and explo-
ration not only off-shore bui in the
country should be speeded up and given
more attention.

Coming to the price of petroleum, |
had occasion earlier to raise this issue for
the consideration of the House. 1 have
no doubt that the Minister of petroleum,
who has great sympathy for the State of
Assam, would rsconsider his attitude in
regard to the royalty dispute. In 1962
Prime Minister Nehru gave an award
whereby Assam got Rs. 7.5 per tonne as
‘royalty. But due to devaluation and rise
in prices, what has happened is that we
lose about Rs. 3 per tonne, because the
royalty is related to the tonne. This loss
has to be made up. Our demand and the
demand of the Government of Assam is
that it should be raised to Rs. 15 per
tenne, whether the royalty goes to Gujarat
or Assam or for that matter wherever
prospecting is done.

So far as this question is conceroed,
the possibility or the fear ofien expressed
is that the foreign oil companies would not
like, particularly in view of the off-shore
drilling in the offing, to ugree 10 this higher
royallty and may iy to back out of their
commitment. This is most unlikely parti-
cularly when we are in o position to tell
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the foreign oil companies that they are
paving even 50 per cent of their income in
some of the Persian Gulf countries in
terms of rovalty and income-tax combined.
So they have been paying outside and have
no justification or reason for taking a
different  attitude here. Then off-shore
drilling would have certain advantages in
so far as the royalty question is concerned.
In spite of the US example and all that, it
is @sow for the Government of India to
decide.

But so far as this royalty question is con-
cerned, Assam is expecting a higher royalty
because it has been done recently elsewhere
also. | would give the example of Great
Britain. The Wilson Government has done
it in regard to Scotland in regard to the
location of industries. Afier the Chinese
aggression and even before that, Assam
has ulways been a dispressed area so far
as industries are concerned. Except the
raw materials which are very cheap all
other things are wvery costly. So some-
thing sympathetic hus to be dooe because
otherwise the people there would feel more
isolated and that will only strengthen those
forces which are speaking in tesms of iso-

lation. While no industrialisation is taking
place in our State, even in regard to
royalty, we do not get justice. Omly we

go on supplying this crude oil.

We are giving a lot of supply which
may ultimately come out 1o ke four 10 five
million tonnes. So, it is of great assis-
tance. They have done it in Scotland ;
they have tried even under unfavourable
circumstances. They have shifted the
industry to Scotland so that the Scottish
people may not feel obliged to migrate
clsewhere.

MR. CHAIRMAN :
ber’s time is up.

The hon. Mem-

SHRI BEDABRATA BARUA : So
far as the pricing policy is concerned,
there was a sort of a Committee—the
Talukdar Committee— and its verdict to us
was most ubsurd from all reasonable points
of view. What huppens is that while
Assam is producing the oil and when fur-
nace oil is produced at Gauhati—1 am
Biving Just one example—when the price
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of furnace oil in Bombay is Rs. 180 per
topne at Gauhati its price is Rs. 250 per
tonne. It is Rs. 70 higher. All the con-
cession we could get was Rs. 6. Il fur-
mace 0il at Bembay could be Rs. 290 per
tonne and in Assam, Rs. 180 per tonng,
we could have thought of some industries.
But we are mot given even concesgions ;
we¢ are pot given the advantage of having
produced it in our locality. We are forced
to pay Rs. 70 per tonne higher, while fur-
nace il is being produced in our owa
soil, from Assam’s surface. It is some-
thing which is absurd.

SHRI S. M. BANERJEE (Kanpur) :
Why deat you tell to the Lachii Sema so
that they may be after this Minister ?

SHRI BEDABARATA BARUA : |
think thess facis when brought out here
would please some elements in Assam and
that woold help also to put down all those
elements who are trying to fanen thes-
selves upon the imagined or real injustice
to the people of Assam.

Then, 1 wanted to refer to the 1IDPL,
but because yoy have rupg the bell—}I have
no more time-—I resume my seat. | thank

you.
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{Mr. Deputy Speaker in the Chair.]
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F FII1 TF §1 TIAHE B TR T U
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Uz Zimue & I A= ¥ 9 it a9g
¥ IW T g AN 998 AW TAT RS
Y AT 98T & | T 1A ATG G
¥ Afeg ¥ ¥ ard

4% geqazy, A Wlo THo e,
q yeTE, 1963 ¥ Wl e § ag #w
fear 41 fF 98 91eq A1ET wrewes §
FrE o | AfeT 99 Hewwe wRH
A ara 78 A 0 W AR staE
q9T ATTHA 7 FTH T€ T T AT T
fear ) 9@ ¥ gaifas ag anew ArE a9
w, forw %1 o ag & fr 10 s0w &
e, 300 FU=T wF FT H1A, IFLC G
mar g

gfeaw soe =t ¥ 1962-63
40 AT TIA ®T T FowoT I F a4,
Ao oo @ ¥ AT@ FT 9@ A& g
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T i ag wvar wai w4 | & 7€ A
fie woft @& 9| s #Y g g @
T €T |
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T AT T OF FH S 1 AT fo WL
s F 7"X4}" M F 9 T ™
@ o form X 3 A i et
WO #T ¥ ST FRE FAO W
9 TT W A gwe & fag 3 a0
g8 auad 17 are w0y & WA -
Iy TR 1 W 7y gw A O
& 5 9w fagy & ot ffe W AT
¥ gy fow fomr PRI Fam A
T gw cr ww v faferga @
AT ) g 17 979 Y F B e
T EhIT BT AR R |

oft oL, A wfew, aEmw
g A1, ¥ a1 2g ¥W T ) TER A
arrE 7 1y ot g awt @ faerd
o) 37 F1 F1 fF wEmea & w61 7w Y,
7g W YrdE 1 fag ), gw ¥ A
frar & 1 €@ w1 Ao Ay gar R ogw
THAT G AT H 17 190 F FRA -
T F aEd 9w s w5 &Y

SHRI KANWAR LAL GUPTA : Is
he supporting the demand or opposing it 7

off S o= Wi ;W g gue 4
Fg & ard, & Tz 2

SHRI S. KANDAPPAN
Finally, he will support it.

(Mettur) :

MR. DEPUTY-SPEAKER : He is
arguing a case regarding administrative
irregularities.

SHRI KANWAR LAL GUPTA : He
should come to this side.

ot sm w= awi ;& arfe § qare
fr & fonizm #t s s § ar @
v g1 & swgfea feffewm a0
fraamarEs W S

w7 ¥ fegem REmiferm fafy-
fee o wraT § 1 9Ew @ FR & g
At < aeft it ¥ gfes
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At ¥OT AFAET Gy f7ar O w@rd
21 A § 54 AT TYAT FART HET FA
F1 g4z @z g 1 7 Mfaar ae fagmma
gaad g, afF gw F fau I @A
agl fear mar 2, afes ag wgF AM-
feroareg & sarT o faar mam )

o7 § AT 29 1 OF #9 WG F
Amay wEAr wEar g A fafree
AEE I AT IOE T TR E VA 9 F
Atfex ® g8 TIHAT AT ATEAT | A Ao
Ao ATFE A TF AlZ (A ATZE H1
a1, §iT 99 a9a fafaedt & @@wed 9,
fF a9eea FroY & zAFW &4 o fow-
grigaag 2, @t & +<a 99 @@
T T BT | 47 a9, S
¥ g1 IrqY AEd ¥W A FT AT M,
FIF 20 FeET FY 1 FAT TWT A
a9 ZAT 47 | FfFT q18 § W1 cHEHE
5a1, 59 & garfas 1 #0z 60 719 @y
FT gA%H S48 a1 2, @ f& gheuA
qraa FEIAT F1 391 9847 | § 98 fAFEA
g Fzar g 5 afems @wex o #
#47 7 o1y, 9% f5 3F =0 AR Swmoe
zq ATz A AR FXT 2 0 S A A
FHTE T 1,60 @19 w90 § AT A0LAT

19, 1968

P. M B. Comm. Report 1848

% & d w407 art @1 aqrar g o
afeaar-a 0T #1  qTgu-~rzd §arC 219 &
R A9 a9 g% @ A | 99 &
FFFFATAT TAT IV ST AT T2 qT @ |
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57 99 1At FaEgE N § awwa
£ fr == fafees &Y A/ aegqe & s
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16.28 hrs.
COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
Twenty eight Report

= TRTRATT o (qzAr): oy, &
germa w3 g fea, ﬂT-WTﬂH’GFﬁ
& fadyst qar gv=0t graet afafy &
Tereaa afdTa &, 5 @ & 17w«
1968 %1 &7 fFar 91, g28a 21
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MR. DEPUTY-SPEAKER : The ques-
lion is :

“That this House agrees with the
Twenty-eight Report of the Committee-
on Private Members' Bills and Resolu-
tions presented to the House on the
L7th April, 1968,

The morion was adopted

16. 284 hrs.

RESOLUTION RE : REORGANISATION
OF PLANNING COMMISSION—Conrd

MR. DEPUTY-SPEAKER : Now we
take up further discussion of the following
Resolution moved by Shri 8. Xavier on the
5th April. 1968 : -

“This House is of opinion that the
Planning Commission be reorganised
on the basis of the recommendations
of the Administrative Reforms Commis-
sion™.

One hour and thirty minutes have been

allotted for this. The hon. Niomher h".’s
taken one minutc. He should figish in
15 minutes.

SHRI SHRI CHAND GOEL (Chandi-
garh) : The time is not sufficient. 1t
should be extended.

SHRI 5. KANDAPPAN (Metiur) : It
had got 10 be extended.

MR. DEPUTY-SPEAKER : It 1 a
serious quesiion which is being debated.
We shall see.  Another Resolution is also
there. He must get his time.

Mr. Xavier, to continue his speech.

SHRI S. XAVIER (Tirunelveli) . Mr.
Pepuiy-Speaker, Sir, the text of my resolu-
tion reads as follows :

“This House is of the opinion that
the Planning Commission be reorgani-
sed on the basis of the recommendations
of the Administrative Reforms Com-
mission"".

At the owset, | would submit thal this
is a very serious subject, and the fate and
the lot of the people of the country are
dependent upon the plans that have been

formulated or that are to ba formulated in
the Fourth Plan.

Hitherto, the Plaoning Commission has
been working on some basis, and has given
many plans, »specially the three Five Year
Plans. Now, Government have set up
the Administrative Reforms Commission to
go into the adminisirative set-up of all the
spheres of Government so that the effici-
ency and economy of the entire administra-
tive set-up can be assesed by the
commission and economy and sfficiency
could be brought about or maimained on
the lines indicated by the commission. So,
the importance of the Adminisirative
Reforms Commission cannot be under-
rated. If centain reforms have 10 be
effected. then the recommendations of the
Admisnitrative Reforms Commission huave
to be adhered to, and have tu be respected.
If the recommendations of the Administra-
tive Reforms Commission are thrown out or
are rejected. then it means that we have no
respect for the Administralive Reforms
Commission and its recommendations.

If that be th¢ mzntality or the attitude
of Government, then there is no necessity
1o have set up the Administrative Reforms
Commission at all. | was surprised to see
in yesterdays' papers that a full meeting of
the Planning Commission held in Delhi
under the chairmanship of the Prime
Minister rejected the  Administrative
Reforms Commission’s suggestion for change
in the original terms of reference of the
planning body 1o give it the expert
character. It that be their attitude to the
recommendations of the Administrative
Reforms Commission in respect of the
Planning Commission und that too under
the chairmanship of the Prime Minister.
then where is the necessity for this
Administrative Reforms Commission at all?
‘Why should the Administrative Reforms
Commission continue to work at all 7  So,
| would say straightway that the Adminis-
trative Reforms Commission hus been
slighted under the chairmanship of the
Prime Minisier herself.

| would submit that this sort of attitude
towards the Administrative Reforms Com-
mission must cease. Otherwise, we could
as well scrap the Administrative Reforms
Commission itself by now,

Now, | would vome 10 the recommen-
dations of the Administrative Reforms
Commission in brief,
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 B. R. BHAGAT): That report is
not correct.

SHRI S. XAVIER : The Administra-
tive Reforms Commission has called for the
abolition of the matching pattern in
determining the grant of Central assistance
for State plan schemes, association of the
private sector with planning and a drastic
reduction in the wunreasonably excessive
staff strength of the Planning Commission.

The Administrative Reforms Commis-
sion has recommended the association of the
private sector with the planning because of
ths practical knowledge which the managers
of the private sector have. Secondly, the
cor has rec ded in favour of
the limited advisory role of the Planning
Commission which according to them, must
necessarily result in considerable reduction
in their expenditure and personnel. The
Planning Commission, according to Shri
Hanumanthaiya, the Chairman of the
Administrative Reforms Commission, can
work with about half its present staff
strength. This House will be dumbfounded
to know the figures in regard to the
Planning Commission staff of various
categories. [ shall quote the figures for
the benefit of the House ; the figures are :
446 gazetted officers, 990 non-gazetted
officers and 308 other staff. The budget
for the current year is nearly Rs. 1.59 crores
on the staff itself.

On plan formulation, the ARC has
recommended that the Commission should
seek guidelines from the NDC, give a tenta-
tive framework of the Plan considered feasi-
ble by it and also indicate other alternative
approaches calling for different degrees of
effort. The basic features involved would be
the rate of growth, resources required,
sacrifices involved.

While laying down the Plan, the
Commission must have before it a perspec-
tive of development over a longer period.
The Commission should be responsible
only for formulating the objectives, laying
down priorities indicating broadly the
central outlay, fixing the basic targets and
approving main programmes. It should
not undertake field research work. Since
the entire public exchequer is now at the
mercy of the Planning Commission and the
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planners, the Commission has found it
necessary to recommend that Parliment
should devote more attention not merely to
watching the performance of the Plans but
to the problem of the reform of the Plan
itself. In the absence of such an effort,
reform is likely to end up ina renewed
effort at self-deception.

Regarding financial assistance by the
Centre for State Plans, the ARC has
suggested that the amount of the total
central aid to be given to a State should
be determined first. If there is a shortfall
in implementation of the State Plans taken
as a whole and as a result the Central
assistance utilised by the State is more than
what would be proportionate to the expendi-
ture met by the State out of its own
resources etc. what should be done.

These are briefly the recommendations
of the ARC about the Planning Commis-
sion reorganisation. I am afraid in the light
of the news that has appeared on the
17th rejecting the ARC's recommendations
by the Chairman of the Planning Commis-
sion and the Commission itself, my
Resolution may not have any effect at all
on Government. But 1 submit gt the
outset that the Resolution is not against
Government. It is in the interest of the
entire country. It should be viewed in
fairness and justice. If I am not able to.
convince the Prime Minister and the
Cabinet that the Planning Commission is
not at all necessary according to our Party,
at least on the lines indicated by the ARC
it can be reorganised.

In the first place, 1 would call the
Planning Commission a Super Cabinet.
The Planning Commission as constituted is
not answerable either to the Cabinet or to
Parliament or the people at large. It
actually controls the Council of Ministers.
In the allotment to grants, Ministers have
no powers of their own independently to
act. They have to rely on the recommenda-
tion of the Planning Commission.

1 will cite an instance. In the informal
consultative committee meeting about the
Tuticorin Harbour Project in my State of
Madras, | asked two questions of the
Minister : what is the target period within
the project will be completed and what is
the allotment annually for its completion ?
The Minister wrote to me that all these
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questions depend wupon the Planning
Commission.

It depends upon the allotment that is
given to the Minister by the Planning
Commission. In that case, where is the
pecessity for a Minister at all, and where
is the necessity for a separate portfolio of
a Ministry at all for transport, shipping
and harbour and all that ? That is why I
say the Minister himself has no power ; he
is powerless. If any grant is to be sanc-
tioned by Parliament that is meaningless
if everything has to depend upon the whims
and fancies .of the Planning Commission,
So, the Planning Commission is above the
Government ; it is above the Cabinet and
it is above Parliament and above the wishes
of the people.

What sort of Planning Commission is
this 7 It is only some impractical theore-
ticians forming a Planning Commission.
They have no practical knowledge of men
and things in the world or at least in this
country. Some theoreticians are there who
have spoken much but have done little
about anything in the country. They have
not seen any village at all. Some theore-
ticians who have studied something in the
books formulate some plan without refe-
rence to the actual state of things in the
villages especially throughout the country:

The nature of the Planning Commission
itself is very impractical. They have no
practical knowledge and the plans that
have been chalked out by them have noth-
ing to do with the actual requirements to
better the lot of the common man. Hither-
to, three five-year Plans have been imple-
mented, and it is an admitted fact that all
these five-year Plans on which they have
spent about Rs. 20,000 crores have ended in
a dismal failure. That has been admitted
and if that be so, if the plans that have
been formulated by the Planning Commis-
sion by spending Rs. 20,000 crores have
failed, where is the mnecessity [or this
Planning Commission atall ? Tt should
have been scrapped long, long ago. In
fact, T will quote one or two instances jnst
to show how their plans have gone wrong
and how the Planning Commission has no
knowledge, have no interest in the welfare
of the people of the country. They have
formulated the five-year Plans and for the
implementation of these five-year Plans
which they have formulated, we have

borrowed om thg recommendation or on
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the lines indicated by the Planning Com-
mission several thousand crores of rupees
from foreign countries, but curiously
enough, they have not given any plan or
any scheme or any means or any ways to
show how these loans are to be repaid to
the foreign countries. There is no such
plan envisaged by the Planning Commission
in their plans.

Only two or three days ago, Dr.
Sushila Nayar, a veteran Congress Member,
has stated in Hyderabad that the future of
our generation has been mortgaged to the
outside world. If that be so, where is the
necessity for such a Planning Commission ?
Take the indigenous plans that have been
given by this Planning Commission and
that should have been carried out by our
Congress government. All their schemes
aim at giving unproductive, unremunerative,
luxurious plans. The public sector plants,
involving several crores of rupees like the
Rourkela plant, Bhilai plant, etc., etc.,
bave ended in heavy losses, In spite of all
these monetary losses the country's money
is being thrown into the sea into the ditch
without consideration being given to the
money that is being drawn from the villages
from the ryots. Nobody is prepared to
revise his own plan, neither the Cabinet
nor the Planning Commission. In fact,
after seeing the enormous losses of public
money in the public sector and other non-
productive and unremunerative schemes
and unwanted sch:mes, they ought to have
revised the plan and scrapped the Plann-
ing Commission much earlier. I will cite
just one or two instances. The family
planning schemes, the NCC schemes, the
block development scheme-—these are
schemes which are unproductive.

They are unremuncrative and unpro-
ductive. Where is the wurgency for all
these schemes ?

AN HON. MEMBER : Family planao-
ing means ‘unproductive’—no production.

SHRI SXAVIER : Itis an inhuman
plan that does not bear fruit, There is
no necessity to implement all these schemes.

Take the STC, Food Corporation, etc.
One of my friends said, the Britishers came
to India as traders and then became rulers!
But the Congress became rulers first and
then they have become traders. They
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[Shri S. Xuvier]
would not be
the people.

Has the Planning Commission ever set
its dyes on the unemployment problem,
which is very vital  Every day dozens of
people come 1o see us MPs and MLAs
saving they have no jobs. But the Plann-
ing Commission is sitting guietly not ai all
worried about these things. Because of
the ill-planning, deficit financing, devalua-
tion, inflation and high prices have resulted.
The whole cowntry has been  burried in
ubysmal depth of miserv and sorrow on
account of their ill-advised planning.

In these circumstances. | would go to
the extent of saying that the Plaaning
Commission should be scrapped, because it
is superfluous. There is the Cabinet and
there are Legal Advisers. Financial Advisers
Economic Advisers, Educational Advisers;
etc. in every depariment. There is no
necessity for a separate body which is
irresponsible and not answerable either o
the Cabinet or to the country. If they
are not prepared to scrap it, at leasetlet
them implement the recommendations of
my friend, Mr. Hanumanthaiva, which are
practical and which will prevent the country
from getting into further trouble in future,

able 1o deliver the goods Lo

MR. DEPUTY-SPEAKER -
moved :

“That this House is of opinion that
the Planning Commission be reorganised
on the basis of the recommendations of
the Administrative Reforms Commis-
alon.

Motion

Time is limited.

SHRI S. KANDAPPAN (Muttur) . It
is an imporiant subjaot and time should be
extended.

MR. DEPUTY-SPEAKER : | cannot
deprive the mover of the next resolution

the opportunity to move it. The Minister
would require about 20 minutes and the
mover has to reply uitimately. Since

there are a number of members, they should
be brief and to the point. No irrelevant
issues should be brought in. Then only I
can accommodate more.

ot gre wro fawrd (MarEw)
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[Shri 8. Kandappan]

Whatever idea the Government have in
mind, there is definitely a case for chan-
ging the set-up of the Commission and to
see that it becomes not a sort of super-
fluous body sitting in judgment on even
Cabinet decisions or decisions of States,
but rather more of a co-ordinating body
with a programme of guiding and helping
the States and the Centre to promote the
national economic activities in this country.

SHRI CHINTAMANI PANIGRAHI
(Bhunbaneswar) : Mr. Deputy-Speaker,
Sir, 1 am opposing this resolution. 1 am
completely surprised at the way of ap-
proach that the ARC has developed to-
wards the Planning Commission and its
working. I have read through all these
recommendations of the ARC and I am
glad that many of these important recom-
mendations which really ‘aim at reorganis-
ing the Planning Commission with a view
to efficiently work out the planning of our
country are being duly considered by the
Government and many of these important
recommendations having a bearing on the
reorganisation of the Planning Commission
are being considered and have also been
accepted. But here what | am opposed to
is the peculiar approach of mind to plan-
ning which this ARC has exhibited. It is
something surprising. The recommenda-
tion is that as there is a mixed economy in
this country, all the private sector people
should be asked and should actin co-
operation with the Planning Cummission’s
deliberations, as if all the big monopoly
houses in this country have not infilirated
into the Planning Commission itsell and as
if they are not influencing its working.
Take the case of public secior projects ;
because,” from the morning till evening,
they are trying to scuttle them and in spite
of that, if the ARC is not satisfied, it
cannot be helped.

AN HON. MEMBER . Unfortunately

that is your planoing.

SHRI CHINTAMANI PANIGRAHI :
You listen to me. You will be surprised
1o read this. It has been said that *‘we
believe that having adopted the policy of
mixed economy it follows that the private
sector should be given ap opportunity for
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meaningful participation in the working of
the Planning Commission.” This is some-
thing against the very concept of planning
and the creation of the Planning Commis-
sion itself, which Prime Minister Nehru at
that time had eovisaged when there was
no planning in this country at all. There-
fore, this approach is repugnant.

Secondly, it has been said that so far
as the selection of senior posts in the
Planning Commission is concerned they
should be made from the public and pri-
vate sector undertakings. How can one
understand this ? Even somebody can
plead for such a thing in this House, is
beyond imagination. This is a kind of re-
commendation which perhaps the country,
the Government and this House would
oppose.

In the end, it has been said that the
President of the Federation of Indian
Chambers of Commerce and Industry
should be associated with the selection of
persons from the commercial and indus-
trial field. How can you ask the Federa-
tion ? They have theit own planning
forum and every day, from morming to
evening, the capitalist friends are writing
articles and they have their own writers,
condemning planning from beginning to
end, and the ARC wants the President of
the Federation to be associated in the
selection of posts to the Planning Commis-
sion. [ imagine that they could as well
have recommended that the President of
the Federation should be the President of
the Planning Commission | That should
have been the real recommendation of the
ARC.

AN HON. MEMBER : But Shri
Hanumanthaiya belongs to your party.

MR. DEPUTY-SPEAKER :
proceed ; take your time.

Let him

SHRI S. KANDAPPAN : Let him say
something to improve the Planning Com-
mission.

SHRI CHINTAMANI PANIGRAHI :
1 submit this for the consideration of this
House. In appointing Shri Gadgil as the
Peputy Chairman of the Planning Cotmmis,
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economic and fiscal policies of this coun-
try? Not at all. The targets that have
been envisaged by the Planning Commi-
ssion have not been achieved in any one
sector, either the agriculiural sector
or the industrial sector, or the petro-
chemicals field or any other. In none of
the sectors have they achieved any targets
that they had set out to achieve. That
is because they are not the final authority
to implement planning in this country; not
even the Central Government is the final
authority; but it is the States. Excepting
in regard to the public sector projects and
certain things that come directly under the
Centre, all that they do is to prepare
the plan and give it to the State finally to
implement it.

I would like to ask of the Prime
Minister whether all these years they have
on any occasion given any substantial
thought to this issue whether they have
associated the people who are really going
to implement plans. Even the so-called
National Development Council which
used to meet once a year was just called at
short notice and given some brief; some
notes were circulated; whether they agreed
with it or not, Governmént would go ahead
with the so-called plan to implement it
without knowing what are the priorities,
what are the conditions prevailing in the
States, what the approach should be to
problems in particular States and so on.
With the result that this sort of planning
has no relation to the people who are to
implement it. It is just like our orthodox
type of marriage where the boy does not
even see the girl. The parents fix up the
marriage and the boy goes and puts the
thali.

AN HON. MEMBER : It has changed
now.

SHRI S. KANDAPPAN :
some places.

Unfortunately with this Government,
it has not changed. They fix the plan and
then ask State to get itsell married to
it whether they like it or mot. This kind
of attitude is in a large measure—I would
not say tolally--is responsible for the
failure of planning in this couatry.

So here isa suggestion by the ARC
which think Government should do well

Only in
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to accept. 1 think they are thinking on
those lines to see that there are planning
cells or departments created at the State
level. It should start from the base; they
at the State level should draw up the
plans and refer them to the Planning
Commission here and they should be given
some sort of final authority on deciding
the priorities and going ahead with the
plans in the respective regions. Then we
will have an appreciation of planning on
the part of the people. It will bring
about a psychological chaage. As Shri
Kamath has rightly pointed out in his
dissenting note, we have totally failed to
crzate a psychological atmosphere in this
country in this respect. That has got to
be created; otherwise, we can never succeed
in this planning;

As regards making the planning body
more an expert body, in their interim re-
port in the very preface the Commission
say.

“The most important of our reco-
mmendations is that the Planning
Commission hercafter should be an
advisory body freed completely of all
its functions executive in character™,

It may be difficult afier so many years
o totally alienate the Planning body from
the powers it has so far enjoyed, but 1
think still it should be attempted and it
will be good to the country and the Co-
mmission also to be an expert body and
not an executive body.

Itis a strange development that has
taken place with regard to the planning
body. Even the Chairman of the previous
Finance Commission, Shri Rajamannar,
has pointed out in his report the anoma-
lous situation in which the Planning Com-
mission is placed. [t has no Statutory
authority. We do not know from whem
it derives its power. It is answerable to
nobody, not even to the Cabinet, not to
this. House any way. But it dictates our
policies, it finalises our economic activities
and determines all the aspects of or
economic life. It is not controlled by,
or answerable to, anybody in this country,
This is a very curious position for the
Commission to occupy.

It is high time it is contralled by same-
body. It should derive its power gither
from Parliameat or from the Constitution,
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ago, can be considered and the present sys-
tem of relations between the Central Govern-
ment and the Planning Commission can
be revised to a certain extent.

It is true that the Planning Commis-
sion should not be bogged with, should not
have so much of executive functioms. It
should be in a positlon 1o vield dispassio-
nate advice to the Government, and in as
much as the Ministers of the Central
Government are members of the Planning
‘Commission or are associated with the Plan-
ning Commission, what happens? Of
course, the Administrative Reforms Com-
mission says that the Prime Minister and
the Finance Minister should be associated
intimately with the Planning Commission
wilhout becoming either the Chairman or
a Member of the Planning Commission. [
do not kmow if any substantial difference
is made on account of their becoming or
being Members of the Planning Commis-
sion. As it is, 1 thiok, the responsibility
of the Prime Minisier and the Finauce
Minlster to this House, o the States, and
to the country at large caonot be gain-
said.

In my personal opinion, they should
continue to be members of the Planning
Commission and they should be responsi-
ble to this House and also to the country
for whatever is done or omitted to be done
by the Planning Commission.

My observation on the second point
is covered by my observation on the first
point itself. Wherever there is a differe-
nce between a high-powered committee and
the Central Government, since the ultimate
responsibility to this House and to the
country at large rests primarily with the
Prime Minister and also with the Finance
Minister and her Cabinet, therefore, it can-
pot be gainsaid that the Prime Minister
and her Cabinet are free to brush aside the
recommendations of the high-powered com-
mission. But 1 think that they are not
brusing it a side, ond I am quite sure that
they will give the recommendations of the
Administrative Reforms Commission the
weight that they deserve and will ‘take
those recommendations into considera-

tions.

SHR] S. KANDAPPAN (Mettur) :
There is an interesting proverb in Tamil

APRIL 19, 1968 - - Planaing Commission ‘ Rer.)

1868

that 4 potter set out to create an image of
Lord Ganesh but ended by creating a
monkey., That is exactly what has happened
with the Planning Commission. The
object of the creation of the Planning
Commission was in a way quite laudable.
But after creating the Planning Commission
in the fifties, Government have miserably
failed to utilise their experience and stream-
line it in such a way that there is appre-
ciation of planning in this country and it
would really deliver the goods for which
purpose it has been set up.

what bas happened in this country
after the setting up of the Planning
Commission ? The Planning Commission
has been set up for the economic develop-
ment of this country. Congressmen have
got a knack of side-tracking the issue and
whenever we criticise planning they imme-
diately say that we are against planning.
It is not so. Unfortunately whatever they
touch they bring it into disrepute or dis~
grace. Even in regard to the so-called
socialism, 1 think if the Congress had not
taken up that concept, it would have had
a better chance in this country to thrive.
It is after they had adopted that resolution
on democratic socialism and then gone on
to create monopoly concerns and mono-
poly houses in this country that the people
began to suspect the very concept and have
lost faith in the concept. That is what is
happening in all sectors and that has been
happening with regard to planning also.

During the last three years, there has
been no planning whatsoever in the coun-
try, but we do not find any hue and cry or
any clamour from the people that we
should have planning. Instead of it, un-
fortunately even the people are very comp-
lacent in fact, some people feel very happy
that there is no planning at all. That is the
sorry state of affairs that we find today
where Government by their mishandling of
the situation have brought low the prestige
of planning itself in this country.

In all these past three plans, what do
we find? Afier all, planning means a
certain scientific approach to a problem.
Was there any scientific approach in our
planning ? Was there any approach on an
all-India basis ? Was 1there any real
economic approach to give shape to, the
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SHRI PILOO MODY : I suggest that!
Dr. V.K.R. V. Rao should be asked tcy'
intervene. He is responsible for a part of]
the disease. ’

THE MINISTER OF TR&NSPOR‘#
AND SHIPPING (Dr. V. K. R. V. Rao)
Thank God | You have said only a part ot
the disease.

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Mr. Deputy-Speaker, Sir, two
very important principles are involved in
this Resolution moved by my hon. friead
from the opposite side.

The first is that when there is a differe-
nce of opinion as between the recommen-
dation of high-power Commision and the
Government, what should be done. The
second, equally important, is about the
function and the responsibility of the Plan-
ning Commission. [ would, first of all,
deal with the second proposition, that is
10 say, whether the Planning Commisson
should be merely an expert body as is sug-
gested by the Administrative Reforms Com-
mission or whether, in the other extreme,
it should be some sort of a super Cabinet
which should be empowered to overrule the
decisions of the Cabinet both at the State
level and at the Central level, 1 would
submit that there is no justification for
accepting ecither of these extreme views
and, 1 think, that we may tend to justify

the demand of both sides, namely, that the
Planning Commission should have a very
high responsibility on the one hand and it
should also consist of experts who are real
experis on planniog.

This problem arose about ten years ago
when the Estimates Committec was consider-
ing this matter. The late lamented Shri
Balwantrai Metha w.s Lhen the Chairman
of the Estimates Committee and Panditji
was the Prime Minister. At that time the
Estimates Committee made a similar recom-

‘mendation, namely, that the Planning Com-

mission should not have so much of execu-
tive functions, but it should be some sort
of an advisory body, that the Central Minis-
ters should not have so much of involvement
in the Planning Commission. 1 am only
stating the sum and substance of the recom-
mendations of the Estimates Committee.
At that time, those recommendations of
the Estimates Committee were not accepta-
ble fully to the Government. The recom-
mendation that is now madsz, so far as the
main points of the mnature and function of
the Planning Commission are concerned, is
similar to the recommendations that were
made by the Estimates Committes at that
time.

Mow, the Administrative Reforms Com-
mission made an interim report last year,
which contains 14 points. Only this point
is important and, so far as the other recom-
mendations are concerned, most of those
recommendations should be acceptable to
the Government and there should be abso-
lutely no difficulty whatsoever for the
Government 10 accept those recommenda-
tions. For example, so far as the constitu-
tion and the function of the National De-
velopment Council is concerned; how many,
members there should be in the Planning
Commission and whether there should be
the responsibility of the Ministers of diffe-
rent departments regarding planning in
their own departmentis—all those things...
should be acceptable to the Government.

Bul so far as the fundamental point is
concerned, I think, that needs & study and
I hope, the Government will give a deep
consideration to the matier and see whether
the wise recommendation of the Adminis-
trative Reforms Commission now and
the recommendation that was made by
the Estimutes Committee aboul ten years
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BHRI LOBO PRABHU (Udipfi) : How
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is all this relevant ? They are all irrele-
vant.

MR. DEPUTY-SPEAKER : Since he
is raising the question of relevancy, may
I ask him ope guestion. The Kesolution
is about the reorganisation of the Planning
commission. But the sponsor of the Reso-
lution said : scrap the Planning Commis-
sion. Was it relevant ?

SHRI PILOO MODY (Godhra) : I
think you have misinterpreted what the
hon. Member has said. He had at no time
said : scrap the Planning Commission. He
said : if you cannot scrap it, at least imple-
ment the recommendations of the ARC.
At no time had he suggested that it should
be scrapped.

MR. DEPUTY-SPEAKER : | was
very closely following the speech. There
were 50 many irrelevant remarks. But I
never interrupted him. In the same way, it
is not correct to interrupt another hon.
Member. Let him proceed.

SHRI D. N. TIWARY: I am not
going outside the Resolution I am only re-
plying to the interruptions of the hon.
Members. | have no intention to B0 out-
side the Resolution.
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sion, the Government has considered in
right earnest th urge for re-organising the
Planning Commission so that it can really
overcome the shortcomings which the
Planning Commission has really faced.
Mr. Gadgil himself said after he assumed
office that it was an important question
which relates to the new strategy of plan-
ning to be evolved. Tt was his concept of
thinking ; he siid that all plrnning should
be developed from below. Mr. Gadgil
himself has formulated a new concept of
planning when the fourth Plan will take
effect. So, in that respect, the Govern-
ment by appointing Shri Gadgil as Deputy
Chairman of the Planning Commission has
also accepted the thinking of the ARC, to
make the the Planning Commission an
efficient and effective body.

About the mixed economy which the
ARC is speaking of with regard to the
public sector and private sector, may I say
that the private sector had been given
the greatest opportunity to develop in
these 20 years 7 A recent analysis of
the production and utilisation of
capacity for 1965 and 1966 in respect
of 400 industries in the private sector
shows that production has declined in res-
pect of 133 industries including agricultural
machinery, steel castings, steel forgings,
electric fans, electrodes, etc. In agricul-
tural machinery only 10 per cent of the
capacity was utilised in 1965 and in 1966
nearly 76 per cent remined unutilised. So,
the private sector has been given the
highest opportunity and scope to develop,
but it has not utilised its licensed capacity.
Now somebody says associate private sector
with the public sector so that everything
may go to dogs completely and there may
be no planning at all. When Bhanswasura
was given the boon by Shiva, he said, “I
will first try it upon you™. Like that
perhaps the ARC is trying its boon first on
the Planning Commission itself, so that
whatever of planning is still left, it may
completaly wanish and no scope remains
for planned development.

SHR1 LOBO PRABHU (Udipi) : Sir,
the most important recommendation of
the ARC—-they have muted it out of
deference to the lady Prime Minister—is
that the Prime Minister and the Finance
Minister should be associated with, and

should not be Chairman and Member of,
the Planning Commission. The reason for
this had been exemplified in the report of
17th April and the Prime Minister has declar-
ed herself along with the Planning Commis-
sion against the ARC report. The ques-
tion is, is she going to retreal from that con-
demnation and if not, is her Cabinet going
to disagree with what the party and Parlia-
ment are going to do against the decision
of the Prime Minister and the Planning
Commission ? This is the reason why the
ARC has recommended that this planning
body should not be given (he superior
status of doing what it likes with the asso-
ciation of the Prime Minister and the
Finance Minister.

The second recommendation is that the
Planning Commission should be an expert
body and should have no executive powers.

- Nowhere in the constitution of the Plan-

ning Commission have executive powers
been given. It amazes me that the Plan-
ning Commission should claim executive
powers. [t is essentially a body to advise
the Government and not to carry out the
work which is done in the ministries. It
is not understood by this House and this
country how this work is duplicated. We
have not that much money to waste, the
same number of officers doing to the same

thing.

The third recommendation is that the
private sector representatives should be asso-
ciated with planning. I was rather amazed to
hear the last speaker opposing this reco-
mmendation. Still it happens that in every
ministry of the Government they associate
the private sector. Is it any strange that the
Planning Commission should do so. If our
hon. friend thinks that he is in Russia, that
the private sector should not exist at all and
that it should be treated with not only
suspicion but with aggression, then the
position is different. But I am surprised
that there should be a Member of the
Congress opposing this and saying that the
private sector has no right even to co-
operate with or advise the Government.

SHRI CHINTAMANI PANIGRAHI :
They had their opportunities, but they arg

pot developing,
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SHRI LOBO PRABHU: How much
has your Public sector developed ? Sir, I
can talk till the cock crows about public
sector and what it has done, but there is
no time and you are rushing me,

These recommendations are simple.
These are logical recommendations. If the
Prime Minister only recogunises that she
should not commit herself in a small body
against her own authority, she should be
detached, free to decide what the Planning
Commission recommends and free to decide
what the Cabinet thioks, then if she ex-
presses and commits herself to these views
along with a body in a manner against the
recommendation of the ARC I think she
herself will feel unhappy. 1 would requeat
her 10 withdraw from the statement and
also to withdraw from the Planning Com-
mission because that is the only way to get
the Planning Commission give the right
advice to her and to the country.

SHRI K. R- GANESH (Andaman and
Nicobar Islands) : MR. Deputy-Speaker,
Sir, I rise to oppose the resolution moved
by the hon. Member, Shri Xavier. The re-
commendations of the Administrative Re-
forms Commission, since it is a high-power-
ed body, deserve serious consideration by
the Government. There is no doubt about
that. But, Sir, I Join with my colleague
and friend Shri Chintamani Panigrahi that
some of the recommendations of the ARC
cut at the very root of planning in this
country. We have adopted planning as a
way of building a prosperous economy.
We have adopted planning because ina
country of our magnitude, in a country of
our complex situation, there is only one way
to build a national independent economy
to banish proverty and destitution from the
country, to remove the disparities between
the various regions of this country, to re-
move the disparities between the various
sections of the people, and that is to put
the public sector in a commanding position
because only through the public sector be-
ing in a commanding position it will be
possible for the Government to mobilise
the resources of the country and to use
them in the direction of a socic-economic
change.

The Planning Commission was not a
body of experts only. The Planning Co-
mmission was not conceived as a body
which will tabulate figures, For thap we
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have many other agencies. The Planning
Commistion conceived of by the architect
of planning in this country, Shri Jawahar-
lal Nehru, was an instrument of social
change in this country and unless that so-
cial change is brought about the concept
of planning will continue in this country.
So our difference is that the thinking of the
Administrative Reforms Commission cuts
at the very root of planning because if
planning is decentralised and it is given to
the various States then it is definite and
quite possible that instead of centralised
planning which alone will be able to estab-
lish an edifice which we require in the
present period it will be split up.

Our friends in their anger towards the
party in power go on criticising us saying
that nothing has been done during the
Plan periods.

I am not one of those who would say
that planning has been implemented in a
way that some of the socio-economic pro-
blems of this country have been solved.
But the fact cannot be denied--it is a fact
of our life—that planning during the last
15 years has established an economic base
in this country. There is a heavy industry
base in this country as a result of which we
were in a position to stand up to Pakistan
and China when all the foreign collabora-
tors refused to help us. An economic base
has been built,

SHRI S. Xavier : What has the Plann-
ing Commission to do with it ?

SHRI K. R. GANESH : You think
only of the Planning Commission. The
very discussion of Planning is a discussion
of the entire facet of the life of this country
otherwise, you cannot discuss Planning Co-
mmission. The Administrative ReformsCom-
mission Committed the mistake in the sense
that it brought about a discussion of the
Planning Commission in its narrow concept,
without taking into consideration that the
Planning Commi was envisaged as an
instrument of bringing about a socio-econo-
mic change.

Only two days back we were discussing
the changes that are taking place in a high-
ly industrialised country like Czechoslova-
kia. The political changes that are taking
place in Ezechoslovakia today are as a re-
sult of the ecomomic changes that have
taken Ph“ tmf
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We were surprised to learn that there
are many branches of the Czechoslovakian
economy and Czechoslovakia is a thighly
industrialised country in FEurope. which
have been subsidised by the Government
so that an industrial base might be laid.
You will be surprised to know that Czecho-
slovakia has built a steel mill, which has
cost much more than what it cest many of
the European countries, because it wanted
to be independent, as far as steel produc-

tion is concerned, which is a basic thing
for industrialisation.
It is not that we are saying that the

recommendations of the Administrative Re-
forms Commission do not deserve any se-
rious consideration. But the talk of
meaningful co-operatien by the private
sector with the Plamning Commission, as
my colleague has poioted out, is a wvery
dangerous thinking and that should not be
alowed, as far as the Planning Commission
is concerned. This Parliament has discuss-
ed time and again how the association of
the representatives of the private sector has
brought about a set back for the ecomomy
of our country.

Ome of the biggest problems facing
this country is the reorganisation of the
entire administrative machinery of this
country. 1 think the ARC would have
done beiter if it had applied its mind to the
reorganisation of the administrative machi-
nery, which is the instrument for bring-
ing about a social change in this country.

SHRI YVASUDEVAN NAIR (Peermade):
1 rise to oppose this motion. But, in that
process, I do not want to give an impre-
ssion that | want to support the kind of
planning that is going on in this country.
Since there is very little time at my dis-
posal, 1 can only state our basic posilion
on the question of planning. I cannot go
into much detail.

At the very outset, 1 would like to say
that it is a pity that the report of the Ad-
ministrative Reforms Commission has be-
come a convenient weapon in the hands of
those who want to destroy planning.

1744 brs.
[Stiri G. S. Dhillon in the Chdir.]

SHRI PILOO MODY : Who wants to

duuoy planning ?

SHRI VASUDEVAN NAIR : You
are very clear about it, 1 hope. The
Mover of the Resolution, a member of the
Swatantra Party, is very clear in his mind
that platining should be scrapped and the
Planning Cormission should be srapped
Shri Piloo Mody may not agree with him.
That means that there is difference of
opinion in the Swatantra Party.

SHRI S. XAVIER : I have been mis-
understood.

SHRI VASUDEVAN NAIR : Any-
way, in so many words he has said that the
Planning Commission should be scrapped.

SHRI §. XAVIER :
works.

That is, as it now

SHRI VASUDEVAN NAIR : [ think
the meaning is very clear to all concerned.

SHRI PILOO MODY : But it is not
consistent with what you have said earlier.

SHRI VASUDEVAN NAIR : [ should
like to make it clear that the words of the
Administrative Reforms Commission are
not so sacred. Their reports are not so
sacred. Their reports are not the last word
on the subject. The Government or the
Parliament should not tuke the reports of
the Administrative Reforms Commission in
that spirit. Of course, they are supposed
to be an expert body. There are eminent
men in that commission. But the debate
that has taken place already in the House
is clear evidence that they also can go
wrong. So, the Administrative Reforms
Commission may not bé depended upon by
those who want to destroy planning and
the Planning Commission. Let us look at
the subject on its merit.

As my hon. friend from the other side
said—there are at least some friends there
who even now think that the Planning Co-
mmission was supposed to be an instru-.
ment of social and economic change in this
conntry—1I also am mot prepared to deny
certain achievements of planning; | am
also prepared to accept that we were able
to lay the foundations of heavy industry to
a certain extent, but where have we landed
ourselves today after 15 years of this pro-
cess and is it not necessary for all of us to’
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consider seriously why we have landed in
this mess ?

Everybodv knows that today there is no
plan. The plan is hanging in mid air. We
do not know where it is. And our country
today is passing through a very serious eco-
nomic crisis. That shows that we have
erred and erred fundamentally somewhere.

The Planning Commission is made a
scapegoat actually. What is the Planning
Commission 7 Some people say that it is
super-cabinet. But really the Planning
Commission can only implement the poli-
cies of the Government. Basically we
should look at the policies of the Govern-
ment. There is no use finding fault with
the Planning Commission by itself. Maybe,
there are well-meaning people with a pro-
gressive outlook, not like the Swatantras
and others in this country, who want to
take this country out of this morass, in the
Planning Commission. There may be ex-
perts disinterested in politics. There may
be expert economists disinterested in poli-
tics of the right variety or of the left varie-
ty or of the centrist variety; but, maybe,
their hands are not free because of the policies
of this Government because ultimately the
policies of the Government matter. There
it is common knowledge to any person
who examines the situation in a disinteres-
ted manner that in spite of all this talk of
planning as an instrument of social change,
we have only helped the establishment of
monopoly in this country. Actually, the
fight between this side and that side, accor-
ding to me, is a shadow fight.

SHRI D. N. TIWARY : Question.

SHRI VASUDEVAN NAIR : There
is not much to fight between the two. One
can understand their opposition to planning
because they want only the thriving of the
private sector in this country. They want
to eliminate absolutely any kind of plann-
ing, any kind of control and any kind of
public sector. Of course, the Congress
Party and the Central Government talk of a
mixed economy. I do not know what is
their perspective, They pass their glorious
resolutions. [Even after the debacle of
1967 elections they talk of the great ten-
point plan and what-not. We all know
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what happened even about this ten-point
plan,

SHRI S. KANDAPPAN :
the cold storage.

It is put in

SHRI VASUDEVAN NAIR : The so-
called nationalisation of banks has ended
up in the ridiculous social control of banks
and trying to control the employees there-
by. We all know that. So, all the tall
talk that bad been going on in this country
all these years has ended in the greatest of
economic crises.

The point of view held by us, by people
like us and our parties is very clear. There
should be re-thinking about this subject.
There is no doubt about it. But it should
not be in the way suggesied by these
friends. There should be some heart-
searching mainly by those sitting on the
treasury benches, not by the people in this
country. The people are paying very heavi-
ly for the Himalayan blunders, the wrong
policies, that the Congress Party have been
following all these years. If they talk
about socialism and build up capitalism, if
they talk about one thing and implement
another thing, how can people have faith in
them ? They are expressing their Jack of
faith in them and the lack of faith in the
kind of planning that has taken place. 1
do not have time to go into various details
as far as planning that has already taken
place in this country is concerned.

It was only very late that they thought
of having some decentralisation. Many of
the State Governments were asking the
Centre to allow them to have planning
organisations. As far as | understand, for
a long time, the Central Government stood
against it. Even now, as far as 1 under-
stand, the State Governments are not given
real initiative in planning as far as their
regions are concerned. [ fully agree with
my hon, friend, Shri Kandappan, on that
question. The complete initiative should
be allowed to the State authorities. You
canpot have everything hanging in Delhi.
All these questions have to be seriously
considered but not, for God sake, on the
lines suggested by Shri Hanumanthaiya and
the Administrative Refoims Commission.

So, 1 oppose the Resolution. At the
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same time, I would request the House, on
another occasion, to seriously consider the
question of reorganisation of planning
from another direction.

SHRI HANUMANTHAIYA(Bangalore):
Mr. Chairman, Sir, 1 did not want to inter-
vene in this debate. The allegation made
that we have given planning a distorted
look makes me explain the position correct-
Iy.

So far as the Commission is concerned,
it is none of our business to go into matters
of policy. So far as the constitution is
concerned, so far as the policies laid down
are concerned, they are there. Whatever
administrative structure is required 1o
implement these policies and the consti-
tutional provisions has to be worked out.

Really, the two friends who spoke and
the eminent member from the Communist
Party spoke from ideological point of view
with which I am not concerned, with which
the Commission is not concerned. The
Government of India, even under the late
respected Prime Minister, Shri Jawaharlal
Nehru, through its Industrial Policy Resolu-
tion and through its various statements,
has accepted mixed economy, the eco-exis-
tence of private and public sectors. It
would be the height of impertinence for me
to advocate the policy of private sector. 1
can understand the ideological fervour of
my hon. friend, Shri Vasudevan Mair, and
some of his friends this side... ...

SHRI PILOO MODY : And young
turks.

SHRI HANUMANTHAIYA : As an
ideology, there may be much to be said in
favour. But, as I said, the Commission is
not the authority that lays down ideology.
If my two friends who spoke about plann-
ing policies and things like that are interes-
ted in it, they are welcome to bring a
Resolution before this House and get the
Parliament change the present policy of the
Government regarding mixed economy con-
cept of the Industrial Policy Resolution.
For what they cannot get done at the hands
of Parliament and the party, if they make
the Commission a scapegoat, it is not the
way of rendering justice to the Commis-
sion.
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Also this Commission is not appointed
by the Communist Party. Therefore, we
cannot  implement their ideology. This
has been appointed by Government which
commands majority in Parliament and
whose policy is mixed economy. When
you lay that basis, the foundation, of two
sectors co-existing, working side by
side, for the good of the country, this
Commission can make recommenda-
tions in consonance with that policy.
Therefore, there are some people who
began to comment on the Commission even
before we submitted our report a year ago.
Some leftist people think that the Com-
mission should make recommendations for
planning of the type that exists in Russia
or China or some other country and their
anxiety to propagate their idea is such that
they hold me responsible for that. I am
not responsible for that. They have to
bring into existence a communist, proleta-
rian dictatorship and ask that body to do it.
...\mterruptions)

17.55 hrs.
[Mr. Deputy-Speaker in the Chair]

AN HOM. MEMBER :
rian ?

Why proleta-

MR. DEPUTY-SPEAKER : 1 think,
Mr. Hanumanthaiya’s contention is that it
is absolutely free from ideological barriers.
«..(Imterruptions)

SHRI HANUMANTHAIYA : Therefore,
for any member to say that we did not do
a particular thing on the basis of ideology
is out of court so far as this point is con-
cerned. On the other hand, 1 would have
welcomed them to point out the recommen-
dations and say that this is wrong, this
ought to be modified. 1 would have wel-
comed that. But this kind of general
speech, I am not able to answer, and I beg
of them to see the position of the Com-
mission. We are not interested in chang-
ing the policy, nor are we authorised to do
it. Our business is merely to suggest an
administrative structure in consonance with
the present policy of the Government.

about Constitution.  Qur
is a federal Constitution.
recommendations

Secondly,
Constitution
Therefore, we have made
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50 as to fit into the federal structure of the
Constitution, so far as the Plan and its per-
formance is concerned.

I was saying, and I have to state, that
even before we gave the report, even before
the recommendation was made, paper con-
troversy went on between the leftist ideolo-
gists and some other ideologists. There-
fore, some sort of prepossessed ideas have
taken hold of the mind of some members
and they criticise from that point of view,
and 1 would tell them that it is not a rele-
vant criticism so far as the recommenda-
tions are concerned.

SHRI SHIV CHANDIKA PRASAD (Jam-
shedpur) : Planning has admittedly become
necessary to avoid economic savagery and
waste, to make fuller and better utilisation
of all available resources, to solve the un-
employment problem, to achieve certain
social objectives, to fulfil social obligations,
to better poor man's living conditions and
to regulate economic relations with other
nations. To the extent that these should
be achieved through advice, guidance and
supervision, control should be avoided.

I might venture to give a suggestion.
The Planning Commission, after it has fixed
targets, should invite industrialists to pick
up the projects they wanat within six months
and pay substantial deposit to start produc-
tion within a stipulated period or forfeit
deposit, which should not be less than 5
per cent of the total project. What the
people do not pick up, the State should
take up to fulfil targers, but bhere also a
project will go to an officer who guarantees
fulfilment or clse pays penalty, but get re-
warded for fulfilment.

18.90 hrs.

It is desirable that profits go to the
community. It is also desirable that, as
against a few, many share profits through
co-operative action. But how do such
results follow automatically omce an exter-
nal set-up, machinery, is provided 7 Why
should a public servant, without any stake
or incemiive, act mose cfficiently and
honestly than an individual working for
himself and for profits ?

Without a well developed sense of
social obligation and superior training, how
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will he doso? What have we done to
create such favourable conditions for him ?
In the absence of these, are we not wasting
our valuable resources ? A glance at the
performance of olir public sector will prove
the validity of my statements. What is the
remedy 7 I repeat that it is the raising of
our consciousness.

s} forwer W (99EAY) @ IuTEOE
ARIET, 4z A1 wEaa & fF g ure @t #
Y fawifal § o7 & garfas gYsmr sman
# gwieT g, & W o g fadw
F@IE |30 A §9 B fawlar @
awdt & 99 fF =% 1 w9 T, 99
¥ & ok wras a8 8, qfww S 4R
gt Yo § ag @ fewfar & 19
FEWIR IR 7@ T qw g ?
St wft wrftT gEet ¥ awemn, O
% FENE USATEQ ATEY € 1 5/ @7 qo-
T AT AT ¥ v &
wefearh wiftge It gt sifigy
TuIS FY 7Y T ¥ T4 H T5 sqaeqr
AN FE A A A agy aF §oag
AR AT E W AT I A arfrE-
arfeey @ fom o w@r @ anf gs-
ATt AT YATE ¥ ¥ TR @ |

#Famar g 5 fadesi & ot
gt &, AfeT aww Y A4 =W ¥ FA
F foalr ot wifg?, & =fgd, o
Ry Aifgy | AW AE FIN fF e -
far #0Y &Y Y aw I R ¥ O
fegaw & wwd ¥, few sr o@q
CRAEE A g% AT FHET AATE ot 7
agl | 9q At X aE o Y wor 2w
FWQ ¥ AR §199 & 5 g9 oF 797 Arew
FATHN, OF 74T FHYH AATHT | A I
et & g7 @Y A wifw FHE awrd
9 ax g Yafeeh e ¥ frag
frafafeerdt & a0y &1 ¥fww wfgw-
wifgen et 7 feft w0 § qg ww
9 g\ A wE AR § R qwerdy
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e AN A ST 1 WA F IR
T ¥ oF faww wifer Wi 9w A
wrefediee sifeee g wnfed, for
T am s ¥ oy qg fawfer &1
afis A ™ ¥ N e T= F
wg % 75 e §, wifercat 8, g o
¥t wiferdet & fr s dtee ¥ w9 H
N F7 &) T & 97w frar o |

fqg 7df Fga 7 =fmr wfmw
# afdw 7@t @ar T1fed, 99 F1 gwisa
g gr wnfed, ST gel w0 & g
=1fzd, 7 fF g =7 ¥ swaEs #EiEy
Fga & a1 gL AW Fgq § 6 Gefafh-
gfeg fopr sfagm sgar &1 98 9ft-
agd fFg &7 & gr a1fgd ? ag 4% &
# g wrfgy fF wei-sgaenT A9 ad |
" GYSET &9 2 1 Q19T FT AT aga
A9 FFAT B, A AAFA 99 & FA-
qf € IAF A9 4T 9 G qwA
gafFa g AeAfRT BT § WS
¥ O Y q9g & AT ¥ AY-
aEeaT T g W wiEt ww AE
WY 78 A T W E YAy
TR § 78 AL WE FHERT AY
A drrrst #Y afiea dar g d A’
e AT G s ¢ fm T owE
o aA G W ) T WAEEd
Far § 7 ogw qfews dRT SR AR
e dwee | AfeT gm M AT gE
gaTaT AT A8 & awa § | IE qw@ A
T W9 AR AT HHX WE WG Afeww
YT @E | I¥ oF W H &Y g
a6 @ Ghdl § TG A9 AE-HAEqT T
Sram @t & ww gt & oay-
sqaEaT 1 AFAT § T AL FT A FTT,
SEEE R A S
ar 7 W | 5 AR T@ W gAeT g
wifey, ¥fes gfam st awmn @ 9
# qrey 7@ T AT A0 1 ww o
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atmT aTy w1 U fagim @ wrfer
o ®1 g®am AT R oA AThEy |

7 frg® geare §Y w A firar
ar fF Ao F fad sR 3 T fafaa
TATH § | I T AGH T ¥ q® o
fearar:

“The Constitution lays down general
directives for the economic and social
policy of the state, and successive plans
have elaborated the aims and objectives
of planned development. A strategy
of Indian planning is being framed in
the light of all these. However, from
time to time circumstances change and
pew . problems and fresh  experience
gained. [Each Five Year Plan has to
take into account this broad context
and try to make required adjustments’’.

ag ST FT 91X 41 | A 77 IR
Jaadfag a@i 1 Femwr T
AT g frag fod sm @, or
fagra a€i 2 | Al *1 fRamr =
AELE, T g AW E, T@ q wIH
9w+ e qgl g1 af W guw ®r
g wey ¥ w1 fagrew AT wifgy
T ¥ W19 F1 IAAET ATRAT § | W X
g 5 ot &7 ¥ ot gEE wAEfAE
@ wE amfaw A mT AR g F
379 Y gEaF A A7 Wi arwfeew f §

g FT GATT 9Tgar § 1 3@ F fomr § -

“A socialist government really intent
upon socialism has to decide to carry
out its socialisation prog at one
strike or to give it up altogether, The
very coming into power of such a
government must cause a financial panic
and economic collapse. Therefore, the
socialist government must either guaran-
tee the immunity of private property and
enterprise in order to enable the capi-
talist economy to function normally.
In doing which it gives up its socialist
aims or it must go through resolutety
with its socialisation programme at
maximum speed. Any hesitation, any
vacillsation and indecision would pro-
voke the ingvitable catastrophe, Socias
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lism is not an economic policy for the
timid".

oIS FF AT AT FT AT AT
A arfert fefafed A2 sw W
§® FT &k qgaT A & | wo-syEedr
FT A WL faT FRE X @@ a1 9
qT T EY == qaft | Afr w0 @
T gy A AN E WA E @
wers &1 fade F3a1 § 9 g awde
€ 17 FT FGT ¢ 5 5 w1 ST @
ZATL STEE T & w=w A |

st ¥ wwer waf (FARgR) © Iareae
TRE, A T S s gy g #
Ja o faa s g 1 39 fodr AdY f
g g faOdt @ A Ny A g,
afrafrfs megm & ® ¥
far mar & ag sfeq 7 &

U A & &Y o fld dare gk 2,
5§ a1 o A o oag wgEgd @ o
IH F AT ANAT qrgw W IA F
arfaat 71, forgiv a8 Fe dame #t &,
# JaATHATS 3T § | I §9 #AFA) X
o= fear & o) 99 & a8 feld dw Y
g aferag At swom awr fF
foa & foraeft @ & 98 79 A @7 A
g AR F AW | FTF AR AT
=gl |

fo? & oot fawifr m@ 2 &
A AT #ifaw ¥ @A AwO
s wifgr | A% 1 wa fawfar
7% & fr feniz et ¥ AR ¥ fewiz
fifere faife ey o Sw g o
R @R AT ar &war g1
e & ofrr Fegide & ark § 1 3% 81
e s AR R AT T H AR AT
99 ¥ mifese wR Aamomfees -
TR G W | 98 S S aa d fr ag
e g & fear ¥ | 7T 16 9T gy

APRIL 19, 1968  Planning Commission (Res)

1888

t fr grgae dwT Wi ofems dweT A
¥ a7 fad onF | w9 5 ¥ ogAT  wEAS
g 2, darfe A afeat Fsg &
Tzt g § e oo T A aw g —
afier gaT e s § f o ofems
JFIT  IW Y WTEAT JFT AT FATRS
FET 9T & | T A I F T 0@
9 s o § Wt Ffm A
T | A wfaew ¥ @ A 2 ogu
& ot afems JaeT Y GRS F@T AHY
& W ATEde W FT ATHT T AR
g1

# a3 ¥ Frq w7 W § B oia
wher o AW AT 2 gg § A
ofed® 9T A1 F91 AT &7 TR ¥
a7 ¥ sarar A Y awag ¢ fe o
wfqTT #1 OF WEATTRT FT "gFAT 40
fegt mar & 1 forer fedy Y Y oawg femn
wET 2 I9 & oA wfawA w1 R
anfmrsmr Ak FaE Q=
F AR AR T IF A X WY AT
I9 F1 AT a7 feqr smar & a1 W
#rE gEU MgET AT § A I AR
fear aren & 1 ¥ a<g & T www
A dvafae @@ gAY STfed | o
e & q51 WO FMEEAT 1 o
A1 ey & fr g A ®Y an @
R s A FT AW A FE R
A @ wwar ¥ wwoEd @
qw A A WAT L A qg IW WG
# g off w19 7 FTAFAT R | FW FY
am & fay gl wfgd 1w | &
Tgar § & o1 oft i s &
AW I I B FH § FH AB 3G A
AT AT I T AE A Y AT E X
wf sfrew &1 3 FW % fag,
Jq W @ T & fag ard g
for T ¥ fedld § & a1 @
TG N T AN g R

A o
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Y | 97 a7 gAk afems e w &Y
T FA I AT |

¥ oF g g9 WA ST w A
TgAT § | e A AY ag & 5 gEr
wfaga # foad ot v @ I ¥ fewE
gy ¥ grwe g wifed | W §
waTaT Fifrw ag &1 ong s ¥ & w7
TH I qF AVAT WTER ¥ § w3
R 39 Faa F & fed e
g 7Y @ fed’ e € freg g
W ¥ fqu s qgrdl e & e
AT e § oF ga § wgwwr QA
wIfed, oF oo & @ & fag Fa< g
fed | w2 Sy @ fir fraen -
F gar g, @ wEd & fav g g,
feeet 3% a8 a5 75t & fw v d
W TW AT HY g X 42 &, IT A
W W qgm QA &1 W WA
T fiear A fired gu o T gETel
¥ forg ot g & wdT |
W™ gl &k gy & @ aEE #
fada s § | gra @9 AEEw §
erfeT s &1 g T fRar ST
A g &1 e farang o
AT 1 fw % T@er g feX ¥
TH wT |
SHRI DINKAR DESAI (Kanara):
Sir, I rise to support the resolution before
this House. 1 would like to confine my-
sclf only to some of the main recommen-
dations made by the Administrative Re-
forms Commission. [ do not want to go
into other matters because they are not
very relevant. One of the most important
recommendations is that the Prime Minis-
ter should cease to be the Chairman of the
Planning Commission, and further, they
have given very valid reasons for it. One
of them is, how the Planning Commission
began first. At that time, the Prime Minis-
ter of course was the Chairman but no
other Minister, even the Finance Minister,

was not a member of the Commission.
Later on; the Finance Mioister was added,

and some more Ministers were added and
today it is a mixture of experts and Minis-
ters. That is not the way to have a Plan-
ning Commission.

AN HON. MEMBER : What is the
harm ?
SHRI DINKAR DESAI: [am going

to tell you what is the harm. The Plan-
ning Commission should be only an advi-
sory body to the Cabinet. It cannot be a
body of mixtures, because then what hap-
pens Is, it becomes a sort of parallel Cabi-
net ; especially when the Prime Minister is
the Chairman and so many Ministers are
members, it becomes a parallel Cabinet,
and this has been clearly stated in the re-
port of the Administrative Reforms Com-
mission ; 1 would like to read it :

e there is a view that the asso-
ciation of the Prime Minister with the
Commission in this manner™ —

that means, as Chairman—

“Has not been healthy. One of the
grounds of criticism against this practice
is that taking advantage of the Prime
Minister's Chairmanship, the Planning
Commission has steadily added to its
functions and personnel, and has
stepped into areas of executive autho-
rity and the Ceontral and the State
Governments. The Comission has been
sometimes called a parallel Cabinet
and sometimes a super Cabinet.”

The Commission has agreed with this
view and has made the recommendation,
because it is also constitutionally wrong.
The Cabinet is responsible to this House.
‘The Planning Commission is not responsible
to this House, and there cannot be two
parallel Cabinets. There can be only one
Cabinet and that Cabinet must be respon-
sible to this House which is supreme. It is
a vely anomalous position.

The second recommendation s, the
Finance Minister also should not be a
a member. But they have said, the Finance
Minister and Prime Minister should be
closely associated with the work of the
commission. They must be kept informed
from time to time of the work of the
commission, the agenda of the meetings
must be sent to them and they may be
fnvited to attend and participate in the
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meetings. Whenever the Prime Minister
attends the meeting, she will preside, but
not as a member.

This is a fundamental question of de-
mocracy. Nob-dy can usurp the power of
the Cabinet. If some Cabinet ministers
are members of the planning Commission,
it is not fair to our State Governments,
The fear is also expressed in the report
that some ministers coming from diffe
rent States may favour certain States in
formulating the plan. Therfore, I fully
agree with the recommendatirn that
ministers should b= kept away from the
commission., particularlv in the present
political set-up when different parties are
in power in different States. An impre-
ssion should not be created that the Plan-
ning Commission is a pirtial body. We
believe in the autonomy of the States and
no State should feel that it is being dis-
criminated against.

I appeal to the Prime Minister that it is
in her own interest not to be Chuirmin
of the Planning Commission, because
when the Prime Minister is part of the
Commission itself, he or she will not be
in a position to study the plan in a de-
tached manner. After all, itis an advi-
sory body. If she is the Chairman, it ceases
to an advisory body. The ARC have brou-
ght out a separate report about machinery
for planning, but I have no time. It is
not that [ agree with every recommendation
of the ARC, but on the whole its impor-
tant recommendations are in the interests
of the country. We have muide many mis-
takes in the last 15 years of our planning.
Let a trial be given to this new set-up.

MR. DFPUTY-SPEAKER : Now, the
main architect, Mr. Piloo. Mody. He is
the last member I am going to call from
this side.
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MR. DEPUTY-SPEAKER : Order, or-
der | have given time to every pariy. [
have to regulate the time.
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SHRI PILOO MODY (Godhra) : Sir,
I am absclutely amazed at the level at
which this debate has been going on, be-
canse member after member got up to say
that the Swatantra Partv does not believe
in any planning. I defy anybody in this
House to find any reference anvwhere
which has ever estabilished that the Swa-
tantra Party is against planning. As a
mitter of fact, for anvbody in this whole
world to say that thev are against pla-
nning is in itself a negation of one’s way
of life.

Pianning is the very essence of civi-
lisation and everything that is happening
in this world is as a result of planning. We
have planned this debate today and that is
why have discussed this particular sub-
ject instead of some other subject today,
and 1o say that anybody does not believe in
planning .is only lowering the level of a
debare which is meant to help the country
in one form or the other.

About this Planning Commission, Shri
Nair was entirely right the Swatantra Party
is a against the Planring Commission as
constituted today. But he insists on saving
“planning and the Planning Commission™
which means two things, completely diffe-
rent not connected with each other. As a
matter of fact. I personally am very much
agiinst the Planning Commission because
25 years ago I used to live in a rather
charming house on the very spot where the
Planning Commission has been housed now,
1f ever there was any deterioration in the
condiiion of the country, that represents it,

There are several people who have
complained that the Fourth Five-Year Plun
is still not on the anvil. You have seen
for yourself over the last three Five-Year
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Plans a gradual deterioration in the con-
dition of the country—the first Five-Year
Plan, the 8econd Five-Year ‘Plan which
ended with nime million unempioyed and the
Third Five-¥ear Plan which would have
ended with twelve million unemployed had it
been successful, but being successful only
10 the extent of 56 per cent, it has proba-
bly Jeft a backlog of 15 million to 20
million people unemployed. Now they
say we are ool going to have the Fourth
Plan. Thank God we have no Fourth
Five-Year Plan because that is the only
way we can get out of the recession which
the three Five- Plans have got us into.

What is more ? This debate has gon on
between Right and Left, between capi-
talists and socialists, between private
sector and public sector amd in qurrels
within the Congress Party between the
pragmatists, the wisemen, the old turkeys
and young turks. I do mot think this was
what our hon. friend, Shri Hanumanthaia
was trying to do. He was merely (rying to
make a particular organisation, which has
boen created and which over a period of
time had acquired for iiselfl more than it
was ever inteneded to, more efficient. He
was only trying to streamlime il and make
it more efficient in the interest of the
country. | believe that the recommen-
dation he has made we should accept, in

all humility, for the beatterment of the
country.
THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERMNAL AFFAIRS (SHRIMATI INDIRA
GANDI) : Sir, parts of the comments have
been a little outdated for they have referred
not to the report which is mentioned in
the present resolution but to the previous
report which was an interim report. The
Planning Commission has been reorganiscd
and that question is not being reopened.
1 made a statement here—I think it was
on the 17th July last year—inodicating the
decisions which the Government had taken.
That is not a matter which is sought to be
gone into now.

The present resolution, on the other
hand, is rather premature because the
report which is now being discussed was
given to me by the Chairman on l4th
March. 1t is quite a voluminous report,

and I do not think Governm=nt has had
sufficient time to gointo all of it. Naver-
theless, [ would like to tell hon. Members

what decisions have so far been tuken,

The hon. Mover of the resolulion and
also some other hon. Members kept on
referring to some mewspaper report. [ do
not know what report this is. But judging
from their remarks | can safely say that it
is entirely incorrect. There is no question
of the Plaoning Commission rejscting the
recommendations of the Adm.nistrative
Reforms Commission.

They have gone into them very care-
fully and they have accepted many of them,
some with some modifications. The other
recommendations are under examination,
in consultation with various Central Minis-
tries or with State Governments.

Governments agrees with the approach—
which of course is how the Planning
Commission has functioned all along—that
the Planning Commission should indicate
the implications of alternative approaches
and strategies of dev:lopment and should
also be a poiicy instrument which would
help in acceierating the tlempo of develop-
ment.

Government also share the view of the
Administrative Reforms Commission and
so does the Planning Commission, that
while formulating the Five-Year Plan, the
Planning Commission should keep before it
the perspective of development over a

longer period, the period varying for
different sectors of ecconomy. 1In fact,
perhaps hon. Members are aware, the

Planning Commission has had a Perspec-
tive Planning Division, which huas been
looking at plzuning from the long-term
point of view,

Similarly. Government agree that the
Five-Year Plan should ke into account
internal contingencwes, such as the lailure
of the monsoon. Tuis is somzthing which,
alter the event 1akes place, onc can bz wise
about. Now, wasn we know that such a
thing can happen. certainly we must keep
in view every possible contingency.

But | am sure hon. Members will under

stand that it is not aiways possible 1o
imagine what kind of calamities could
overtake us.  Certainiy, the drought which

took place in India was a very sxceptional
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‘happening ; it was not something which
one could expect.

Naturally, Government also agree that
a realistic assessment of foreign aid should
_be made and it should be possible to devise
a programme for reducing dependence on
foreign aid for the Plan as a whole and not
for each individual project or scheme.

The Administrative Reforms Commis-
sion have also suggested the detailed pro-
cedure to be followed by the Planning
Commission in the process of plan formula-
tion, such as the composition of working

‘groups, optimum utilisation of advisory
bodies working under the Central Ministries
and association of Development Councils.
Government consider that in these matters
while the recommendations of the Admini-
strative Reforms Commission will be kept
in view, the Planning Commission should,
at the same time, have sufficient d'scretion
and flexiblity of approach.

Mow, with regard to the next suggestion
Government and Planning Commission agree
that the Commission should confine its scrut-
iny only to such schemes as involve a
substantial amount of investment, sizable
‘foreign exchange component, considera-
tions of inter-State interest, significant
policy implications from the national
standpoint or implementation of basic
national priorities and that detailed sectoral
planning, including preparation and execu-
tion of individual schemes and programmes
should, as at present, be attended to by
the States. Various hon. Members here
gave the impression that some kind of plan
was drawn up without reference to the
States and then the States were forced to
accept them. This is far from the truth,
because all plans are made in very close
and constant consultation with the States.
By the way, one of the last speakers, |
believe Shri Desai, was under the impres-
sion that a number of Miiisters are mem-

bers of the Planning Commission. That is
not true.
- SHRI DINKAR DESAI : They were.

SHRIMATI INDIRA GANDHI : Why

are you talking of the past ? We are now

! talking of the present. Now, in the
, Planning Commission there is no Minister
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except myself and the Deputy Prime
Minister, who is also the Finance Minister.
We certainly thought that the whole work-
ing of the Planning Commission would be
more realistic if the Finance Minister were
associated with it.

Apart from the State Governments
being consulted, each year the annual plans -
are finalised again in detailed consultation
separately with each State Government and
finally, at the level of the Chief Ministers
themselves. The State Governments are
also associated with the working groups.

There are certain suggestions regarding
Central assistance to the States for their
plans. This matter, naturally, cannot be
decided upon without consulting with the
State Governments. This will also be
_plaoed before the next meeting of the NDC
in which, as you all kmow, all the State
Governments are represented.

There was much criticism of - the
Planning Commission doing executive
functions. In my Iast statement of July -
17 last year, /1 had already made it clear
that we have: streamlined it considerably.

Ther: is po time now -otherwise I was

going to describe what functions- have been -
given up. But } must assure hon. Members

that by taking away these exective functions

itismot at all our intention to decrease

the importance of the Planning Commis-

sion. The Planning Commission has a

very significant place in the whole function-

ing of the Government and we consider

that it would be disastrous if it were to be

made less competent or less important.

I was very glad to hear from the-hon.
Member, Shri Piloo Mody, that he and the -
Swatantra Party do believe in planning
because, I must- confess, there were many
statements, not perhaps in this Parliament
but on earlier occasions when I certainly
!:.ad the impression that they did not beljeve
in the concept of planning for the nation—
they may have believed in other items of
planning,—planning for the use of the
resources of the nation, planning for the
m_mwins of disparities and, as my hon.
friend on this side said, planning for
creating social change without which, I
think, we can npeither strengthen our
economy nor make it a reality for the
people as a whole,
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SHRI PILOO MODY : 1 hope, You
have changed your opinion.
SHRIMATI INDIRA GANDHI ;

There was another question about the size
of the Commission and about pruning it
to make it more economical. 1 think, I
have answered a question in this House
where 1 gave details of the recommenda-
tions made by an internal re-organisation
committee, which is chaired by Shri
Venkatappiah, many of whose interim
recommendations have already been accept-
ed involving a saving ot Rs. 11 lakhs and
a large number of posts.

Government has already decided that
every yenf the Planning Commission should
bring out a progress report on the imple-
mentation of the Plan and that this report
should be placed on the Table of the
House as soon as possible. 1 am sure,
hon. Members are aware that evaluation
reports prepared by the Programme Evalua-
tion Organisation of the Planning Com-
mission are already being supplied to all
Members of Parliament. So, that keeps
them in touch with what is happening.

The Administrative Reforms Commis-
sion have made a number of recommen-
dations which pertain to the planning
machinery in the States, such as the
comstitution and functioning of planning
boards, responsibility of district development
set-ups for planning at  district level,
preparation of anoual progress rsports and
evaluation of programmes in the Stute
plans. The attention of the State Govern-
ments has already been drawn to these
recommendations and these also will be
discussed at the next meeting of the NDC.

In spite of the denial, 1 must confess,
1 myself was under the impression that
Shri Xavier was opposing his own Resolu-
tion because having started off by saying
that we should accept what the ARC has
recommended he went on to say that the
Planning Commission should be scrapped.
That is the ijmpression that [ and many
Members got.

SHR1 PILOO MODY :
is a figure of speech.

SHRIMATI INDIRA GANDHI : Some
hon. Members made a point that the
Planning Commission is some kind of a

No, no. It

parallel Government or a parallel Cabinet
and somebody said that it is a super
Cabinet ... .

AN HON. MEMBER : The A. R. C.
also said that.

SHRIMATI INDIRA GANDHI : |
am sorry in that case I disagree with the
Commission as well as all those who made
this remark. Its functions have already
been defined by two Members on this side.
So, | need not go into that. There is no
question of that. The Planning Commis-
sion to see what resources the country has
and how those resources can be used.
There is no conflict between that kind of
evaluation of resources and planning as to
how to use them. Decisions are taken By
the Government. The Government can
accept their recommendations or mneed
not accept them. But the point is thjt
they work wvery closely along with t
Government and this is the reason for
accepting to be the Chairman so that'it
would not be necessary suddenly at any
stage to say that this cannot be
because, at all times, we are in touch wi
both the State Governments and the Central
Government. ¥

SHRI PILLO MODY : If the Prime
Minister and the Finance Ministsr recom-
mend it to the Cabinet, how can the
Cabinet reject it 7

SHRIMATI INDIRA GANDHI :
There are ualso other members of the
Cabinet. There is no confusion at all.
This situation can arise with any proposal
that comes to the Cabinet. You can say,
if the Prime Minister is there, how can
anybody say anything. That could happen
in regard to any proposal. Here, a pro-
posal comes and the Cabinet must honestly
and frankly express its opinion on it. But,
as I said, that occasion cannot ordimarily
arise because whatever comes is discussed
with the Ministries concerned.

Maturally, nooe of us can have such a -
thing as an ideal plan because the needs -
of States and the Ministries are vast and
we do not have the resources to meet all
these demands and, therefore, the Planning
Commission bhas the unpopular task of
pruning them. Even though we consider
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und are very necessary for development,
wven then in view of the resources awaila-
ble, you have to cut some of these demands
and, naturally, anybody whose plans are
cut is not very happy about it. But,
a8 I said, this has to be looked at ina
larger perspective. The whole function
of the Plamming ‘Commission is to keep all
these needs of individual Central Ministries
or of the Biates in a larger picture.

SHRi B. KANDAPPAN :
have ho say.

The States

DI-IK_iMATl INDIRA GANDHI : The
States have a great deal of say in it.
SHRI1 S. KANDAPPAN : That never

prevails.

SHRIMATI INDIRA GANDHI : Some
friends apposite are very fond of drawing
a picture of India which is on the down-
grade all the time. 1. do not know how
that helps them nor whether it cheers
them to paint such a picture, or whether
that gives a better image of India abroad...

I SHRI PILLO MODY : We perk you
up-

SHRIMATI INDIRA GANDHI : |
don’t need that to work me up. I am in
touch with the people of India and they
are constantly working me up. | do not
doubt that at all.

India has gone through 2 tremendous
ordeal in the last two years. That we have
come out of that ordeal with flying colours
is a tribute to the planning machinery, to
the base we have laid here and all that.

“We may have made many mistakes,
and we have made mistakes. We are facing
many difficulties today. But let the hom.
Members who spoke of the economic mess,
look around the world and tell me which
couniry they are not today facing econo-
mic difficulties, whether they have socialist

_planaing or capitalist planning. They are
all faciag tremeandous economic difficulties.
We happen to be a part of this world. We
|,aro poi living in some other world. So,

that also has am influence on our ecomomy

l fnd its growth.
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SHRI S. KANDAPPAN : With ati ber
contact with the people, I would like to
be enlightened by the Prime Mimister as to
why the people in this ocountry xre net
very much enamoured or enthusinstic adsout
our planning.

SHRIMATI INDIRA GANDHI : The
opposition go on saying day in and dwy
out that it has failed. That is a major
plank of their propaganda. Anybody who
has a chance of going round in the coun-
try and comparing conditions, whether
it is industry, whether it is agricutteee...
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This is not an occasion really to go in-
to the details of planning. This was a very
limited Resolution with regard to the pro-
posals made in the final report of the
A. R.C. But, for once in my tife, [ agree
with something which the hon. Member,
Mr. Jha, has said. [ agree whith him that
the presemt situation cannot be faced with
timidity; it does need boldness, it needs
daring, it needs vision and also it meeds a
certain amount of unity. We have people
who believe in daring, boldness and so en
but they use it not for building, but unfor-
tunately for taking us down—aH the agita-
tions and so on which take place are not
helping to build the country or to take
plamming forward. We need vision. Here
is this Parliament to provide the vision
The Planning Commission should certaimly
also have vision. but they are wotking ina -
limited context. The vision is t0 be
provided by political figures ... ([nteruptions;
1 agree with you on this, and | théak, we
should all help to provide the boldness and
give the vision and to create am atmosphere
in the country where this work can be dose. -
That is one of the most important things.

SHRI VASUDEVAN NAIR :
policies.

SHRIMATI INDIRA GANDHI : What
is the correet policy 7 Every time [ have

Correct
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to repeat the same thing. You think that
one.policy is correct; the Mover of the
Resolution thinks. that another policy is
correct; we think that our policy is correct.
Obviously, we admit that we have not al-
ways been able to implement our policies
in the manner in which they should be im-
plemented. That, We do agree, but [ do not
agree that the policy has failed. We do
need... (Interruptions)

SHRI NAMBIAR (Tiracherappalli) :
The result is the guide to indicate which is
correct or bad.

SHRIMATI INDIRA GANDHI : The
result is there for all to see. If only you
will try to look around the country and see
what is happening and compare it with the
stage at which. the country was even two or
three yeats ago, you will find that there has
been a vast change; it is a continuous
change; and it is a change which is streng-
thening our country and taking it forward.

I am am sure that what the Mover of
this Resolution desired was just a discu-
ssion on the subject, and since that has
been provided, | hope that he will not
press his Resolution to the vote. '

SHRI S. XAVIER : 1 have been com-
pletely misunderstood by the hon. Prime
Minister and Mr. Nair also. To say that
Tdid not want planning at all is not
correct. That is not my view at all, nor is
it the policy or the view of the Swatantra
Party to which I belong. As the hon.
Member, Mr. Piloo Mody, said, we are
against the planning that is now being im-
plemented, the wrong planning that we
have seen; we are against that sort of plann-
ing. That is all. It is not that we do not
want any Plan at all. In fact, we agree
with the A. R. C. for a longer Plan, which
should be reviewed biennially. It must be
discussed in the House and the implemen-
tation of planning should be reviewed in
the House every two years. We do not
want to say, and we should not be mis-
understood, that we are against any Plann-
ing at all. The hon. Prime Minister also
said that | have contradicted my Resolu-
tion. It is not correct because | attack
thie Planning Comimission as it exists today,
as it has planned faultily, in a wrong way,
which has led to the ills of the country—
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unemployment, recession, inflation, high
prices and sufferings to the people.
It is because of these things that I

attack the policies or the plan and the
Planning Commission as it exists today.
We do not say that the institution of Plan-
ning Commission should be scrapped, but
we only say that this sort of Planning
Commitsion should not be there. That is
my view.

Then, the hon. Prime Minister said
that my resolution was a bit premature.
we are all aware of the recommendations
of the Administrative Reforms Commission.
The Fourth Plan is likely to be shaped
and implemented. Since we had wasted
sorae Rs. 20000 odd crores over the past
three Plans, 1 was thinking that on the
Fourth Plan Rs. 23,080 crores should not
be wasted again. So, I thought it wise to
bring it to the notice of the Prime Mimis-
ter and the House that the Plannimg Com-
mission should be reorganised on the basis
of the recommendations of the Administra-
tive Reforms Commission so thet the past
mistakes should not be repeated. That
was the intention with which I had brought
forward this resolution.

SHRIMATI INDIRA GANDHI: |
have already said that that reergamigation
took place some time ago.

SHRI S. XAVIER : The ben. Prime
Minister also said that the Oppasition
Members perhaps found pleasure in poin-
ting out the mistakes or the bad plight of
the country. [ would submit that it is not
our intention Lo point out the bad plight
of the people or the bad condition in
which the villagers, the ryots or the
labourers or the people in the countryside
or rural side are placed. If we 8O to the
villages we see that there are no proper
houses, there are no drinking water wells,
the people have no clothes, and they are
ill-nourished and under-fed and there is
unemploymeat. All these things are there.
If these are pointed out, it js not for
creating a bad image of the country and
its administration. That is not so at all.
It is with the best of intentions that those
are pointed out and brought te the notice
of the Prime Minister and her'Cabinet so
that they could find out ways and means
10 better the lot of the ordinary people,
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Itis onmly with that good that we have
made this suggestion.

SHRI SRADHAKAR SUPAKAR :
Does he suggest the abolition of the
Planning Commission 7

SHRI §. XAVIER : We want to reorga-
nise the Planning Commission. Left to
myself, [ want to say that the Planning
Commission as it exists should be scra-
pped.

Then, the Prime Minister said that she
was of one opinion, we were of a different
opinion and Shri Vasudevan Nair and his
friends were of a third opinion. 1 would
suggest that as a via media we could have
the Planning Commission and its work
reorganised on the basis indicated by their
own Congressman Shri Hanumanthaiya
who is one of the best administrators and
commentators one and one who knows
things very well. So, at least let them adopt
the recommendations that have been

chalked out by their own Congressmen as a
via media.

MR. DEPUTY-SPEAKER : Is the hon.
Member going to withdraw his resolution ?

SHRI 8. XAVIER : No, I am not with-
drawing.

MR.
tiom is :

DEPUTY-SPEAKER : The ques-

APRIL 19, 1968

Recognition of German 1904
Republic |

Res.)

“This House is of opinion that the
Planning Commission be reorganised
on the basis of the recommendations
of the Administrative Reforms Com-
mission.""

The motion was negatived,

18.49% hrs.

RESOLUTION RE. : DIPLOMATIC RECOG-
NITION OF GERMAN DEMOCRATIC
REPUBLIC

SHRI H. N. MUKERIEE
Morth East) : 1 beg to move ;

(Calcutta

“This House is of opinion that the
Government of India should accord
immedjgtely full diplomatic recognition
to the German Democratic Republic.

MR. DEPUTY-SPEAKER : May | su-
ggest that the hon. Member may start his
speech on the next occasion ?

SHRI H. N. MUKERIJEE :
will be very well,

Yes, that

18.50 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Monday, April, 22, 1968/Val-
sakha 2, 1890 (Saka).
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